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LOK sABHA

Friday, July 22, 1977/Asadha 31,
1899 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

SHRI A. C. GEORGE: We welcome
you to the first Question Hour., It
Jooks such a great co-incidence that
yesterday Shri Lakkappa started with
the speech and to-day he starts with
the first question.

MR. SPEAKER: He has promised
to co-operate with me.

SHRT K. LAKKAPPA: 1 welcomc
you. I pay my compliments to you.

Q) awd fag : 9gd ag7 @ua
2 | TG0 F FIH AT UF I
@ZE

Long Waits at Airports

*585. SHRI K, LAKKAPPA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to slate:

(a) whether the attention of Gov-
crnment has been drawn to the press
report appearing in the “Stalesman”
dated the 25th June, 1977 regarding
jong wait at airports by the passen-
pers;

(b) if so, whether the long waits
during the month of May, 1977 have
been recorded as one of the highes!
in the history of the Civil Aviation
Department;

(c) whether these long waits at the
airports have made the people to

1703 LS.—1

LOK SABHA DEBATES

et e - b s

suffer and resulteq in 3 loss to the
nation;

(d) the measures being taken by
Government to stop this; and

(e) what is the position in the
month of June, 1977 and to what ex-
tent it has been improved?

@ew %R are  fawma weE
(=it quatew sYf@s): (7) S, &4

(@) = (). &1, =48 | faaTav,
1976 ¥ a4, 1977a% & WA &
TR o4T 997 Frg-faerred 95, 1977
FI ATAT, FH 97T\ ¥ 7 g Ay
qur g9 TEa-faemea 60, 26 wfa-
T AT | FATAT H 29 ZF € FT ITAT
68, 3% 97 gE 22 90T WIEH &
Frvo foeara @ 25, fomw afvommasw
IAF FEHA AT TME IET K OqH
Front ¥ oo zar St 5 sreiem
T frdaw & a7 4, W17 4 Wi
A1 w4 fedl % F170 faeva gwo o
e % ifzaa oavemzew £ fREw
fzar & fF g of=mE) T ous
fagaw ®1 F3IT F7 arts agoq FHTvi
7 arF ardr, faava w7 G0 sme &Y
qZATAT &1 U qA4 A1 IAT femeer
7 ‘

(=) =&Y qdreAT 7 ArET AFQT ET
gafasar A1 T g %, IFa A 9rY
fewdt = | fF0 a7 ofwmwereg
Frfeo 1 W1 T T wfaT vl
IZTEY T 2

() #€, 1977 Fr w=qer 94,
1977 ® 391 Aw7 Fo-fAooes Fw
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a1, faqdr R0 qEg IACgEr
qF § @TF HEA 47 |

SHRI K. LAKKAPPA: This is
the third starred question on Air
Lines during this Session put to the
Ministry of Tourism and Civil Avia-
tion. On the previous occasion the
hon. Minister had stated that there
was no indiscipiine and e¢verything
was all right but the performance
under the previous Government was
very bad. 1 hopc he would not take
that position now. He had conceded
snd I would also...

MR. SPEAKER:
to the question?-

Shall we ¢ome

SHRI K. LAKKAPA: I would
like to give the background of it.

Thousands of people travel by Air.
Air journey is a necessity. There is
a big caption in The Statemun saying
‘Long wait at the airports’. It says:
‘Recently a Delhi-bound airbus with
about 140 passengers on board return-
ed from the fakeoff point in the
evening. It was announced that a
Boeing would be commissioned.’

MR. SPEAKER: 1 am quite csure
the Minister has read it.

SHR] K. LAKKAPPA: This delay
has been the highest in the history
of the Indian Airlines after the
Janata party came to power. Earlier,
there was the previous Government.
Now it seems that there is absolutely
no control over the situation. The
main or jmportant point is this, I
want to know whether it is a fact
that lack of communication from the
side of the engineering staff which
works there to the administrative staff
is responsible for causing not only
delay but also anxiety in the minds
of the travelling public in the air-
port. What are the reasons of such
delay? Is there any control over the
situation and also to explain to the
passengers about the programme of
the Airlines and its schedule?

st geateR wifas : o AET,
Fraeg & wrm orfemt & S sl
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g 8, Su% oy ag awdg 2 )
TIF Arg Q) A9 § fadaw e A
g % vovt i faema & 21 4w £
nE Al A% AR @utadi 7 e
Ziar 2 tvaw o fzaw 7 oglamfai
A1 AT agA (ST szom s g
7. 91 fa 3% fagaw & 2 | gEer Fr
7z 2. faaw 3% fa=w /9t vzar g,
A7 fr wem AY @ A T oga
q99 # Fa7d § ATET fE A T A W
Ffawm 2@ & St famva gw, swa
T AT 97 WEW FT @0 T T
21 H AT ATAFT W ag d1 AT
e 3 & @ am gl sav da
HEW FT FaE AT @Y, qAT WY
fre 7 wfw A gen & wfaw g
1976 ¥ a9 17 &ieT z& HIT
TH A9 AL H 36 HemreT gE |

" lamem § frew mw 19 @A-
A g3 = fF @ WA 42 F4-
dex aut z€ | IE A A AT,
faeiw, afmgT st fago @ feew
i 29 #frex gE Wi SwE ¥F-
T T WA 37 §AMET a6t g
At 78 wEw F w1 faara g
#, fomd fau ad ge@a 2 )

FTHA AAN AT QT A T
Joar ¢ 5 #9 fawst @i w=r 4r
fs s@ qmT & @A & a2 fafaw
ooy fawmr & &% #§ W gaT
zor €, @ & T @@ qT Wit o
Faw § | & z@wEy § 39 wiws

X JFw TA9T gY Fav IAT ATEAT
Z f& 1976 ¥ uwd=t ¥ A=
fagwat & ¥ TH qF J F-
guar €Y, TwmE 6, IEn ffrew
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afg z€ &, o1 f& ¢® Sode wE H
3 gFIT 3, —

fagmaT v 58.54
HAFTIL H 58.92
qITL H 52.73
feeFae W 58.47
#AT FAa, 1977 H 54,50

A% qETAA W WS, 1977 W
toaer forn wm @ w7 R E,
g TTEHA 60,26 TEE § | A
wEHS § At e 2 fF 9@ ® ag
FoR Ars 2, faveaw TR

H gaTT g S @ OE

SHRI K. LAKKAPPA: Again, my
hon. friend, the Minister, could mnot

meet the situalion. Here he only

iried to explain the situation rather
than conceding the position that there
was -a lot of hardship or inordinate
delay in flights which was due 1o
incompetlent engineers being Iralted.
Sometimes they are not in a position
to find out if there is any crash of
the plane or engine trouble etc. If
has been reported that due to this
reason, there had been long waits at
the airports and loss to the pation. He
has not answered part (¢) of my
question. Last time, there was a loss
of Rs. 18,000 for making arrangements
for hotel accommodation to 140
passengers or so. He has not even
given the loss sustained. Even the
airworthiness of the plane is not
reported. Therefore, complete indis-
cipline among the staff has crept in
and there is a sort of discontent
among the staff in the management.

Therefore, I put it to you whether
the Ministry is going to take stock
of the entire situation and set right
the matters in the interest of the
iravelling public and also secure in
time the airworthiness of the aircraft.
Indian Airlines, as far as I am aware,
has got monopoly of flights. When
my hon. friend Dr. Karan Singh was
there, he was handling it so efficiently
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at that time. What is your answer
to my question?

= goitew wifaw 58 waw |
TH 7AW FAAT & Fgare fwoay o
TAltaay foesft ¥3F & |WA W
TH FT | A, ST9 §F "R F19 A4
7T W g AR WA araaE g &
ATEE WY AT GUET HEa 41, IAH
T g1 AR W ofuw qur i ¥
ar |

SHRI A. C. GEORGE: Sir, in
reply to the question, the hon. Minis-
ter had put in the excuse, as an ex-
planation, of monsoon or heavy rain-
fall. I do concede that in our country
rain "is good for every department

but not for Civil Aviation. The

Indian Airlines schedule of flights are
affectcd because of that. He has put
forward this reason as an excuse,
Cochin is also normally affected by
the rains. This is simply because
the smaller aircraft, Avro, are land-
ing there. There the traffic is so
much where at least 100 people are
everyday travelling from Cochin to
Bombay, There was a proposal that
the runway was going to be extend-
ed. In fact, the work also had started
and Rs. 90 lakhs had been spent on
it. The work is proceeding at a
slow pace and I do not think it will
come up in the Fifth Plan. My
question is: whether the Minister
will kindly assure the House that
the work will be expedited and
will be completed with in six months
so that Boeing 707 can land there.
Now, the IAC is operating even in-
ternational flights to Kathmandu, to
Mali to Colombo etc. There are
nearly 300 to 400 passengers every-
day wanting to fly from Cochin to
Trivandrum and to Bombay. They
are bringing in a vast amount of
foreign exchange for our country.
Will the Minister kindly see that just
as Mali., Colombo and Kathmandu
are served by IAC, there should be
Boeing 737 service scheduled between
the Gulf countries and Cochin or
Trivandrum directly?
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ot gEtew wifw ;. ¥E AT &
g g fF A T wfow E fw
FAT F QU FE K AT g
fastex &ar & va®r g2 fear 9@ oK
W FE UE FAE, IF At A AT
T fEwar sy

st grfewr A faqrd : 2o ® araT
1T F AATT A7 drgar IaFT G0
fadr str madedr &1 v «f glfaar
T WiET AA T 13T W AZ  80.85
AT 90 THZ aF YFECfEd T F |
g qg I@AT 9IEa g fF 7y wERa
7 framn @ ey dedofady ¥, A+
@A ¥ fqo v fn ot @ %
FIT IAFT T AT ATAT AT FFAT
A

it gestaw sifas : ST 5 oA
frdga fxar g fF de=cfed 1 @@
¥ fao fareqr afow Y € 2 0
7%, 1977 ® WA TEA  TCRHA
60.26 q7AZ T A4, 1977 ®
57.82 XAz 41 | AfFF ag AFAA
F FEO AT, A AFAES FW A2
FH a1 | Arfasd Frow § IeW H
1 faarr @iar @ &, 348 fATIT
G IR B G B

The year-wisc impr vement bresk-up as
under :

1973-74 —  B.669%,
1974=75 — 5.20%
1975-76 — 459
1976-77 — 4.42%
upt June, 1977 —  4.28%

77 &1 gaq fafegqg &7 ¥ 7Gx
grar =ifgd ff owwAsw # faweae
WY GATT g1 AT @y g o § Ad-
q fafs 7 aqge 4

arear § & 3Iad =T gare g | 99
Fag AW At g, @ § EW

L
“
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freae gure v o wr 2 F
T FI ATEEA AT AEAT ¢ F A
AT Tl FOAFH TET F0 TZAT

DR. KARAN SINGH: S8ir, this
question relates to international air-
ports. Time magazine dated 18th
July has written an article under the
heading: Time's guide lo airports:
Jet log on the ground where 20 diffe-
rent airports of the world have been
described. There is a three star
rating for super airport and half a
star rating for ‘atrocious’ airport. It
Es unfortunate that Delhi interna-
tional airport is classed as half a
star. namely. atrocious. There is a
note below which reads: It is more
efficient and less congested than the
Bombay airport which offers all the
ambience of the Black Hole of Cal-
cutta. Delhi airport is described as
very much better than Bombay air-
port. So, it becomes very clear that
our international airports are in a
very sorry state. Will the hon'ble
Minister take some action in this
respect?

Sir, I had thc privilege of piloting
the International Airports Authority
Bill through Parliament. It was
set-up with great hopes. It seems
all our plans and hopes that we had
improved the international airports
had gone in smoke. I would like to
know what does the Minister intend
to do to see that our reputation in
the international air world does not
go down?

ot gEteR wtfaw o AY I waane
1 z@r Ag0 g 1 gArd #g fAwaT
Fiforor @ ¥ gn aH g FL |
O g HGAL AY 99 AT 9, ar

e

§ z@m & gaw #@=@w g 7

Sir, lot of jmprovements have been
made at the international airports.
Many things have been done like
ccargo buildings, extension of run-
ways, etc.
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MR. SPEAKER: So, it is in the
process of improvemf:n't.

SHRI PURUSHOTTAM KAUSHIK:
Yes, Sir.

Financial Assistance by LLC, lo
State Government{ of Maharasziira

*586. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state:

(a) whether the State Government
of Maharashtra has approached the
Life Insurarce Corporation of India
for financial assistance for  wvarious
piped water supply schemes;

(b) if so, the broad
thereof;

particulars

(c) whether the programme of
piped water supply schemes in the
State hag come to a standstill pecause
of non-availability of funds from the
LIC.:. and

(d) the steps being taken by Gov-
ernment to improve the situation and
make available the required funds?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M, PATEL): (a) to id).  The Gov-
ernment of Maharashtra has approach-
ed the LIC in April, 1977 for a loan
of Rs. 450.69 lakhs for financing 30
urban water supply and sewerage
schemes during the current year. A
Joan of Rs. 449 lakhs has been sanction.

ed by the LIC to the Maharashtra

Water Supply and Sewerage Board
for financing these schemes gnd this
loan will be disbursed on finalisation
of certain formalities. As regards
rural water supply schemes, no pro-
posal has been received by the LIC so
far.

A reference has been received from
ithe State Government of Maharashtra
for larger allocation of funds for
urban and rural water supply and
sewerage schemes. The matter is
under consideration.

ASADHA 31, 1899 (SAKA)

Oral Answers 10

SHRI ANNASAHEB GOTKHINDE:
Sir, T seek your protection. The hon.
Minister has not answered part (c) of
my question. The question is: whether
the programme of piped water supply
schemes in the State has some to a
standsiil] because of non-availability
of funds from the L.I.C.?

SHRI H. M. PATEL: I will answer
it now. The L.I.C. is not responsible
for the total financing of any scheme.
The scheme may come to a standstill
hecause funds from the State or from
other scurces may not have come. So
far as L.I.C. is concerned, whatever
was undertaken by it, it has given,

SHRI ANNASAHEB GOTKHINDE:
My question has not yet been answor-
ed. It seems tg me that there are some
contradictions in the written answer.
It is stated that with regard to rural
water supply, schemes, no proposa]l has
been received by the LIC so far.
Subsequently, it is also stated that a
reference has been received from the
State Government of Maharashtra for
larger allocation of funds for wurban
and rural water supply and sewerage
schemes. The matter is under con-
sideration. My point is: what are the
particulars mentioned in the reference
made by the State Government for
larger allocations? Your written
reply says that no proposal has been
received so far. What is the present
position? 1 think there are some con-
tradictions in your written reply.

SHRI H. M. PATEL: There is no
contradiction in whatever I have
stated. I have stated that the refe-
rence was for higher allotment and
that matter is under consideratinn.
There is no contradiction.

SHR] ANNASAHEB GOTKHINDE:
Whether any proposal has been receiv-
ed so far?

SHRI H. M. PATEL: There is no
proposal for a particular scheme. There
is a reference for a general increase
in allocation of funds. The two are
quite different,
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SHRI ANNASAHEB GOTKHINDE:
There are as many as 4000 problem
villages where we find that the drink-
ing water supply scheme is yet to be
implemented. There is an increasing
demand from the rural population for
the drinking water supply. But
because of non-availability of funds,
it has become impossible for the State
Government to carry on these activi-
ties. The LIC has sanctioned a huge
amount for construction of 5-Star
hotels. While the LIC could sanction
a huge amount for the construction
of 5-Star hotels, no amount has been
sanctioned for the water supply
scheme in the rural areas. What is
the urgency of having 5-Star hotels
in the urban areas when the mass of
the rural areas are in dire need of
drinking water? What is the number
of schemes sent by the state govern-
ment of Maharashtra to the LIC andg
what is the number of schemes
sanctioned?

SHRI H. M. PATEL: LIC is 1ot
concerned with the schemes; that is
the business of the state government.
The question with which LIC is really
concerned is money for certain pur-
poses like water supply. There will
be allotment for schemes for the eniire
country. The Maharashtra govern-
ment has received satisfactory amount
for this vear; for instance out of an
allotment of Rs. 41 crores, the Maha-
rashtra government will get Rs. §
crores. Therefore you will see that the
alotment that Maharashtra geis is
substantial. LIC does not undertake
to see that all the schemes that are
approved by the Maharashtra govern-
ment will be financed by it. This is
the first point to be recognised. This
year Rs. 4.5 crores were asked for by
the Maharashtra government out ot
which Rs. 4.49 crores had been sanc-
tioned. It is the Maharashtra govern-
ment which decides which scheme is
to be financed.

SHRI ANNASAHEB GOTKHINDE:
Taking into consideration the peculiar
geographical conditions obtaining in
Maharashtra, will] the government
assurs the House that the schemes of
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pipel water supply in the rural areas
in Maharashtra would be sanctioned
in sufficient number by the LIC and
government?

SHRI H. M. PATEL: I can give no
such assurance. Government can give
this assurance that whatever resources
it can place at the disposal of the
Maharashtra government out of the
total quantum set aside for such social
schemes will be made available. A
substantial amount has been made
available.

SHRI SONU SINGH PATIL:. The
hon. Minister says that out of a totai
demand of Rs. 41 crores, a sum of Rs. &
crores had been sanctioned. This
amount appears to be inadequate in
view of the increasing demand for
water supply. He was also pleased
to state that loan was sanctioned by
the LIC and certain formalities are to
be gone through. What are the for-
malities which hold up the progress of
the scheme and the disbursement of
the amount?

SHRI H. M. PATEIl.: There has
been no delay and nothing has been
held up because of formalities or
anything of the kind. I merely said
that out of Rs. 4.5 crores asked for
by the Maharashtra government, a sum
of Rs. 4.49 crores had been sanctioned.
Schemes that are approved by the
Maharashira government and that
come along will be financed and are
being financed.

SHRI S. R. DAMANI: 1Is it not a
fact the LIC and other financing
institutions are .taking long time to
process applications and then to dis-
burse funds after processing is con-
pleted. How much time was taken,
on an avcrage, in processing onc
application and after processing how
much time was taken in actual dis-
bursement of funds? If he has not
those figures now, he can supply them
afterwards.

SHRI H. M. PATEL: If any specific
instance is mentioned, it cap be gone

into.
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SHRI S. R. DAMANI: Average time?

SHRI HA, M. PATEL: There is no
such thing as average time. All appli-
cations are being dealt with expedi.
tiously and efficiently and if there is
any. instance that you can give me in
which undue delay has taken place, I
shall go into it.

SHRI HARISHANKAR MAHALE:
In the last part of his reply he says
that the matter is under consideration.
May I know when g final decision wil
be taken in this matter?

SHRI H. M. PATEL: The Maharash-
tra government has asked for lurge
allocations than what has been i{s nor-
mal share. This is what is under
consideration. That can be decided
only when we Treceive requests
from all other States. One of
those State Governments which
is very fortunate is the Government
of Maharashtra. Governments like the
Bihar Government did not take ad-
vantage of this schieme. If they also
take advantage of this scheme, then
the Government of Maharashtra will
find it difficult to get so much.

(Interruptions)

ot gETw . Far wEAE faw A3|T
ag Iqwa fF wgrarz F waEr w7
fea-fea T=gl gra Al T o
gat § smgia #wv 7w fedy &
faq frax fwr fam & &aq A7 AW
#Fr W ?

SHRI H. M. PATEL: I can give
you figures. In the year 1973-T4,
Rs. 2263 lakhs were disbursed as loan
for water supply schemes, of which,
Uttar Pradesh got Rs. 153 lakhs, Tamil
Nadu Rs. 302 lakhs, Rajasthan Rs. 90
lakhs, Maharashtra Rs. 345 lakhs,
Kerala Rs. 477 lakhs, Karnataka
Rs. 388 lakhs, Himacha]l Pradesh Rs. 8
Yakhs, Haryana Rs. 136 lakhs, Gujarat
Rs. 128 lakhs and Andhra Pradesh
Rs. 230 lakhs. In the next year,
Andhra Pradesh got nothing because

ASADHA 31, 1899 (SAKA)
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it did not ask for it. Gujarat got
Rs. 475 lakhs, Karnataka Rs. 138
lakhs, Kerala Rs. 389 lakhs Madhya
Pradesh Rs. 434 lakhs and so on.
Each year ‘it wvaries. Last year
1975-76. ... (Interruptions).

AN HON. MEMBER: What about
Assam?

SHRI H. M. PATEL: Assam has not
got anything because it never asked
for it.

SHRI M. RAM GOPAL REDDY: I
know every inch of Maharashtra. 1
know as much as Mr. Dharia knows.
I can put better questions than Maha-
rashirians. No difference should, there-
fore, be made.

SHRI R. MOHANARANGAM:
Tamil Nadu was under the rule of the
President. It is the duty of the re-
presentatives of the Government 1io
ask and fight for more funds for the
Tamil Nadu Water Supply Schemes,
But nothing has been done in this
regard for the past nine years for the
simple reason that DMK rule was
there. I would like to know what
steps the Government proposes to
tako. ..., (Interruptions).

MR. SPEAKER: We will go to the
next question.

Overseas Market for Assam Bamboo
Craft and Carve Products

*387. SHR] NIHAR LASKAR: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Assam bamboo craft
and carve products have export poten-
tials and have also fournd good over-
seas market;

(b) if so, what steps are being
taken by Government to rise their
exports; and

(¢) whether any foreign markets
nave been identified for export of
these goods?
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THE MINISTER OF COMMERCE
AND CIVIL SUFPPLIES AND CO-
OPERATION SHR] MOHAN DHA-
RIA): (a) Yes, Sir.

(b) The Government of India nave
set up the [lollowing Institutes to
cater (o the developmental and ex-
pory potenuial requirements of the
craft: — ‘

(i1 North-Eastern Handicrafts &
Handlooms Development Corpora-
tion, Sh:illong,

(ii) Cane & Bamboo Development
Institute, Agartala.

(c) These goods are being export-
ed to 4 large number of markets, in-
cluding Belgium, France, West Ger-
many, Netherlands, Denmark, UK,
U.S.A,, Switzerland, Irelandq Austra-
lim, Kuwait and Saudi Arabia etc.

SHRI NIHAR LASKAR: Sir, this
is a beautifu] craft. I do not know
whether myv friend has already seen
some of these products. 1 assure You,
if you see them you will like them.
I asked aboui Assam specifically. Of
the two institutes he mentioned, one
is in Shillong which is in Meghalaya
and the other is in Agartala. Are
you going to do anything for Assam?

SHRI MOHAN DHARIA: They are
for the whole north-eastern region
and my hon. friend wil] appreciate
that Assam is a part of the north-
eastern region. Naturally that care
hag been taken. Besides, it js now
decided to have a full-fledged Regional
Design and Technical Developrient
Centre for the north-eastern region
and it will be located at Gauhati.
But it will be for the whole of the
area. I am well aware of the prob-
lems of that area. In 1972 when 1
visited that area, out of curiosity
I visited this Centre. It is not only
doing useful work for the country
but from the point of view of ex-
ports also, it deserves to be encoura-
ged. Therefore, these institutes have
been created and training program-
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mes are now being taken up, The
House will be happy that though the
Apgartala institute started function-
ng oniy recently, from 1lst June 77,
about 25 trainees have already joined
it and many more will be coming.
We shall have to nurture and deve-
lop this beautiful art and we shall
give all possible cooperation in  1haig
regard.

SHRI NIHAR LASKAR: May I
know the amount of foreign exchange
cained by the export of these pro-
cucts during the last two years?

SHR1 MOHAN DHARIA: Rs. 25
laukhs in 1975-76 and Rs, 37 lakhs in
1976-717.

SHRI BEDABRATA BARUA: The
minister's reply exposes the quantum
of exports. The c¢xports from Niora-
dabad alone are worth Rs. 20 crores
per yvear. For the entire north-east-
ern region, it is only Rs. 37 lakhs.
Of course, I am not blaming this
sovernment entirely for this. The
beautiful products being made there
are noty popularised. These institutes
have done practically nothing in that
arca to promote the exports. No work
has been done except on paper, Tou-
rists arc not allowed to go to Assam
and there is no contact with the out-
side world. We have always object-
¢d to that. Would the minister as-
sure us that these institutes woutd
really do some work to promote the
exporis? You cannot leave it to the
State Government or to the export
houses because they simply do not
cxist in that area. The Central Gov-
ernment has tg take special interest
and see that this area is specially
treated in the matter of export pro-
motion. I hope he will give that
assurance.

SHRI MOHAN DHARIA: I have al-
ready said that all possible efforts
will be made in that direction. But
ultimately for the development of
any area, the local leadership counts.
If my friends coming from that area
come forward with some constructure
programmes, it will be helpful.
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SHRIMATI RENUKA DEVI BAR-
KATAKI: The minister js putting the
responsibility on local leadership. Un-
less we get help and encouragement
from the government, what can local
leadership do? The minister is also
in clrarge of coouperation. He knows
‘that this is a cottage industry. Will
he take steps tp see that this indus-
try develops in the cooperative sector?
Will he also take action to see that
the exports from this area are done
in the manner in which exports from
Moradabad yre taking place?

SHRI MOHAN DHARIA: I have al-
ready said that and this North-East-
ern Handicrafts and Handloom Deve-
lopment Corporation in Shillong was
just registered on the 31lst March
1877. Naturally it is the only one
institution and I shall take care that
this institution gives all possible co-
operation in developing this indus-
iry.

Survey of Credit Gaps in Districts by
Reserve Bank of India

#538. SHRI P, RAJAGOPAL

NAIDU: Will the Minister of FIN-
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ANCE AND REVENUE AND BANK-
ING be pleased to state:

(a) whother the Rcezcrve Bank of
India is surveying credit gap in some
districts;

b) if su, the names of districts; und

{¢) whether the Reserve Bank pro-
poses to give loans direct to tne
cooperative credit societies?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) to (e}.
A slutement is laid on the Table ot
the House.

(a) Yes, Sir. The Reserve Bank :s
assessing the likely credit demand 1n
the next twg years (1977-78 and 1978-
79) mainly for agricultural and allied
purposes in 41 districts under their
Intensive Agricultural Credit Deve-
lopment Scheme.

(b) The names of the districts
elected under the Intensive Agricui-
tural Credit Development Scheme are
as follows: —

State District
":"(}ujmt ___--—ﬂ_;. Bhavnagar 2. M-.'hsa a
2. Madhya Pradesh 1. Jhabua 2. Sctna 3. Raipur 4. Nursis ghpor
3. Muharashtra 1. Dhulia 2. Aurarg bad 3. Shol; pur
4. Karnataka . I, Chitradmg: 2. Shimcga
5. Andhra Pradesh 1. Karimnoguer 2. Chitwor 3. Prakasam
6, Kerala . 1. Trichur 2. Quilon
7. 'Tam‘l Nadu 1. South Arcot 2. Madurai
8. Rajasthan . 1. Banswara 2. Udaipur 3. Garganagar
9. Punjab . 1. Faridkot 2. Rupar
10. Uttar Pradesh . - I. RajBerali 2. Jaunpur 3. Basti 4. Meerut 5. Nainitg
6. Banda 7. Dehra Dun
1I. Haryana . . . . I. Hissar 2. Rohtak
12. West Bental . ) . I. Nada 2. West Dinapur
13. Meghalayva . " aro Hills
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State District

14, Orissa 1. Balasore 2. Kalahs ndi

15. Bihar 1. Purnea 2. Ranchi-3. Kunti 3. Sasaram-Bhatua

16. Assem 1. Nowgong

(¢) No, Sir. The loans will continue
<0 be routed through the federal co-
cperativy structure as at present.

SHRI P. RAJAGOPAL NAIDU: I
want to know whether the survey is
completed and for the next twg years
whai is the credit gap.

SHRT H. M. PATEL: This survey
is completed in 40 out of 41 districts,
kut one cannot quanify the credit
demand: because the survey is in
terms of working out various pro-
grammes ete. that would be started in
cach particular district with reference
to the conditions in that district. The
survey has brought out the various
spheres in which credit needs exist
and how they are to be met. And
thereafter, they make arrangements
*or them,

SHRI P. RAJAGOPAL NAIDU. 1
want to know whether the survey in
Andhra Pradesh is completed and
whether this survey includes credit
for sheep-rearing and other things
allied with agriculture.

SHRI H. M. PATEL: The survey
jn Andhra Pradesh is completed.

SHRI P. RAJAGOPAL NAIDU:
But I ask whether the credil supply
with regard to sheep-rcaring and
other things allied with agriculture
is included in the survey.

SHRI H. M. PATEL: Agriculture,
of course, is the basic thing. The dala
includes particulars relating to the
area under various crons, scales of
finance that may be necded, «mall
marginal farmers, rural artisans, land-
less labourers, small and cottage in-
dustries and so on, I am not in a

position to give you the details of
what kinds of credit requirements for
Andhra Pradesh have been formal-
ised.

SHRI ANANT DAVE: I want to
know from the hon. Minister that
to cover some particular district un-
der the intensive agricultura] cre-
dit development schemes, whether
any norms or criteria have been fixed
by the Government.

SHRI H. M. PATEL: I can tell
vou that the districts that are cover<
ed are in different States:

SHRI ANANT DAVE: But my ques-
tion is whether any criteria have been
fixed by the Government under the
intensive agricultural credit deve-
lopment scheme.

SHRI H. M. PATEL: This question
relates to a different scheme, iz,
intensive area development gcheme.
That is a different scheme. What you -
have asked me just now for is about
credit survey being made by Reserve
Bank to find out what credit g
exists in different districts and “}:
is with reference to that, this ques-
tion....

SHRI CHITTA BASU: Sir, from
the statement it appears that certain
districts numbering two or three
have been selected for each State of
the country. May I know from the
hon. Minister what is the actual cri-
teria in the matter of selecting those
two or three particular districts and
not others. What is the criteria for
selecting thoss two or three  districts
in ¢ach Stgte? '

SHRI H. M. PATEL: The inten-
sive development for agricultural cre-
dit scheme was initiated in Decem-
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ber 1976. As far ag I can see, I am
not in a position to give you the
criteria for adopting these districts,
but let me tell you that under the
intensive area, development scheme
certain districts are selected from each
State and none of those districts
‘have been selected for this purpose.

SHRI YESHWANTRAQ CHAVAN:
Mr. Speaker, Sir, I am taking the
point further. The question and the
answers do not give us much light
as such. When anybody, particularly
¢overnment or Reserve Bank under-
takeg a survey, there must be a pur-
pose for it. What was the purpose
of undertaking that survey? U.less
wou are clear in your mind, you do
rot have any criteria for this purpose.
The main point is aboul finding out
‘{he standard . or the facilities avail-
:ble in the distriets here the banks
¢an be more effective; because Lhe
major problem was that after nationa-

stization, we have not been effectively -

aoing to the rural areas, and into
ihe agricultural sector, as effectively
&s we should. This was the problem.
What was the purpose of this sur-
vey, what were the criteria on which
{he districts were surveyed and what
cxactly are the conclusions to which
these survevs have led us to?

SHRI H. M. PATEL: The hon.
Leader of the Opposition would
wnow, of course, that this <cheme
-rug started earlier; a decision to ini-
tiale or to pinnoint the credit gaps
in different districls was a decision
+1aken in the earlier stages, when
the Reserve Bank was asked to carry
cut this survey. The object of this
clearly is to initiate positive measures
{or identifying the gaps between the
performance and the achievements of
ithe cooperative co far, and to launch
un action programme to ensure ba-
lanced develobpment in different re-
gions and to strengthen cooperalive
credit institutions. And, therefore,
this survey will find out what are the
credit requirements of each district,
what credit socicties exist, to what
extent they can meet these require-
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ments and what is needed to be done
additionally, in order to meet the
complete requirements of each dis-
trict.

SHRI MOHD. SHAFI QURESHI:
From the statement of the Minister,
it appears that almost all the States,
excepting the State of Jammu and
Kashmir, have been included in this
survey, May I know from the hon.
Minister the rcasons why this State
has not been included in this scheme?
Will he consider the inclusion of
Jammu & Kashmir State in the Sche-
me now?

SHR1 H. M. PATEL: I am sorry [
am not in @ position to say why J&K
is not included in this. I will find
out whyv it has not been included.
(Interruptions) and I will have no
objection to including it, provided it
can be fitted into the scheme. (Inter-

Tuptions). It was started during the

days of the previous government. I
did not exclude J&K., I must find
out why that government excluded
J&K. I am saying. on the couniry
that I shall be glad to include it,
after looking into it.

SHRI A. BALA PAJANOR: The
previous government excluded Pon-
dicherry also. You must also in-
clude Pondicherry. I hope you will
do it for us.

SHRI H. M. PATEL; We will in-
clude it.

SHRI P. K. KODIYAN: From the
reply given by the hon, Minister to
this question and from the statement,
it ig seen that these surveys have just
been completed in 41 districts. That
is my impression. If that is so, how
will the purpose of the survey be
served? In the statement, it is said
that the curvey is to find out the cre-
di{ requirements of the districts for
the years 1977-78 and 1978-79. We
have just crossed half of the year
1977. What .is the purpose; and how
will it be served? When was the
Reserve Bank’s survey begun, and
when was it completed? What were
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the specific recommendations and
suggestions made by the Reserve

pank in respect of the credit re-
quirements, or credit gap of districts
where the survey has been completed?

SHRI H. M PATEL: It is irue that
this survey was undertaken with =
view to find out the credit require-
ments for the vear 1977-78 and 1978-
79 in the 16 States. The work has
now been completed. But it has to
be analysed and the credit gap soon
worked out for 1977-T7T8. It is true
that half the year will have gone,
but it cannot be helped, because the
work was only recently completed.
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SHRI H. M. PATEL: The hon.
Member has raised a correct ques-
tion. We are endeavouring to reduce
the number of intermediaries. In fact,
the Reserve Bank gives it finances
direct to the district co-operative
banks and, wherever necessary, aiso
to the State Co-operative Banks
-where the district co-operative banks
.do not exist.

SHRI SHYAMNANDAN MISHRA
Has the survey also sought to make
the much-needed distinction between
the credit requirements for produc-
tion and the credit requirements for
Aonsumption?
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SHRI H. M. PATEL: Yes, Sir. 1

think both the sectors are buing
surveyeqd in this.

SHRI SAMAR GUHA: The first
answer of the hon. Minister 1o oy
question appears  to he rather sily,
if not ridiculvus, because the . up

is not only between these 348 cis-
tricts. There is credit gap everv-
where, all over India. In preply to
my question, the hon. Minister :aid
that the money deposiled with tne
rural banks all over India, more thun
halt the money, is being taken aveav
by the urban areas for developn :nt
of industries and some credit  or
loans to the traders and big busin:ss-
men, In view of that fact, I wan: to
know whether the whole policy
giving credit to the rural people v

¥
(A

the nationalised banks in the rural
areas will be looked into, revie . ed
and seen that nt least all the mo:noy

deposited with the rual banks n
the rural areas are given as er-7it
to the rural people. Sccondly, I want
to know about the differential ale
of interest that was introduced hy
the earlier Government for the he.e-
fit of the rural people. to what ex-
tent it has achiceved its objective.

SHRI HA M. PATEL: The Son.
Member has gonc away from the ques-
tion that has been put. But I am
prepared to tell him this, that thouzgh
it will not be correct for me to give
the assurance that whatever mo.cyv
is deposited by the branches of ‘he
banks in the rural areas will always
be used there. I can give him the us-
surance that the credit requirements
of the rural areas will be fully met.
That ig why this assessment and sur-
vev., Wherever the differentia]l rates
are permissible, they are continuing.

Return of Soiled Notes to the Reserva
Banking

*590. SHRI RASHID MASOQOD; Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state:
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(a) whether he is aware of the
nardship the general public is facing
due to soiled ard mutilated bank and
currency ngtes being unacceptable
to shopkeepers, banks, Government
¢ fices ang others and on account ol
the stringent policy of the Reserve
Fank of India in receiwving back spoil-
ed notes from banking and other
financial instiutiors:

(b) whethe he is aware of the
fact that in places whare the State
Bank of India acts as a “lreasury
chest’ on behalt of the Reserve Bank
¢f India. it does not undertake cx-
charge of torn notes: and

tey whut steps doeg he propo.e to
tuke in order to simplify the proce-
cure for the veturn of spoiled notes
10 the Reserve Bank and to improve
the quality or paper on which notes
Lre printed»

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) 1o (c). A state-
tiwent is Ll on the Table ol the
House.

Statement

The quesiion relates to acceptabcee
«nd exchange of soiled and mutilated
notes, Acwording to the Reserve
Dunk’s terminology, a ‘soiled mote’ is
i note which has become dirty duc to
normal  weay and tear but which is
vtherwise whole and entire and has
~o0t been mutilated in any manner and
i mutilated note’ means a note which
is torn ang is composed of pieces or of
which a portion is missing; the notes
of which the mutilations are minor are
«alled ‘slightly mutilated notes'.

2, Ordinarily, there should be no di-
ficully for the members of the public
1 exchanging the ‘spoiled notes’, the
slightly mutilated notes’ and even two
half notes provided both halves are
clearly identifiable as belonging to the
same note, us all the public sector
banks, including the State Bank of
India, have a'ready been instructed by
the Reserve Bank to afford requisite
facilities to the public in this regard.
All offices of the Posts and Telegraphs
Department and the Railways have
~lso heen authorised by the Resarve
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Bank to accept soiled and slightly
mutilated notes from the public in
payment of dues. Notes with major
mutliations are, however, 1ecyuir-
ed 1o be sent to or tendered
at the offices of the Reserve
Bank of India for examination and
payment as admissible under the RBI
(Notle Refund) Rules, 1975 which have
replaced the 1935 rules. In order to
nmake the general public aware of these
facilities, a pub.ic notice was issued by
the Reserve Bank on the 8th June,
1976 which was also reported in the
Press on the 13th June, 1976. All Pub-
lic sector Bank were asked by the
Reserve Bank to display prominently
copies of the public notice at the pre-
mises of all their branches. A copy
of the public notice is laid on the
Table of the ‘House. [Placed in
Library. See No, LT-797/77]. In order
to minimise the hardship to thne
general public in the exchange of
mutilated notes priority is acocrded,
in the Rescrve Bank Offices, for the
disposal ol cases involving fewer
notes.

3. Sporudic complaints are, however,
received from the public about certain
difficulties experienced by them in
gelting soiled or slightly mutilated no-
tes accepted in payment or exchanged
at certain branches of the banks etc.
These difficulties go not arise out of
any procedural instructions issued by
the Reserve Bank in receiving back
spoiled notes from banking and other
financial institutions, The Reserve
Bank looks into every such complaint
and advises the bank concerned to emn-
sure that wunrestricted facilities are
provided to the public in this regard.
Even as late ag April 1977, the banks
had been advised by the Reserve Bank
to offer the exchange facilities to the
maximum possible extent,

4 With a view to mitigating the
difficu'ties which continue to be ex-
perienced by the general public des-
pite the issue of the Note Refund
Rules 1875, or those arising from the
said rules, the Reserve Bank is exa-
mining how best these rules could be
further revised, simplified and libera-
lised. The question of, and the extent
to which, the public sector banks
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.could be authorised to accept in pay-
rrent or for exchange the mutilated
notes is also being examined by tne
Re-crve Bank.

5. The quality of paper has been
sub.tantially improved in recent years
and it compares favourablyv with inter-
national standards; con:iant efforts are,
howcver, being made by the Security
Paper Miil Hoshangabad, which manu-
factures currency and Lank note paper,
to achieve stil] better quality with im-
proved raw materials and finishing
processes.

SHRI RASHID MASOOD: Will the
hon. Minister tell the House the diffe-
rence between the cost of the paper
used previously for printing currency
notes and the cost of the paper used
at present?

SHRI H. M. PATEL: This does not
arise out of the main question which
relates to soiled notes.

SHRI RASHID MASOOD: Thig does
srise because due to the inferior quali-
ty of the paper, notes get soiled and
mutilated. Anyway, I will put my
second supplementary.

Will the Ministry take steps to see
that these soiled and mutilated notes
are accepted by the post offices and
nationalised banks also and passed on
to the Reserve Bank?

SHRI H. M, PATEL: Under the pre-
sent orders, these soiled notes are me-
cepted not only at the Reserve Bank
but at all the nationalised banks. They
cannot be accepted by the post offices
because there gre other difficuties for
the post offices.
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SHRI H. M. PATEL: Yes, Sir. I
think we will take every step to see
that the soiled, torn notes elc.. within
the rules laid down by the Reserve
Bank. will be accepted at the State
Bank its branches.
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SHRI H. M. PATEL: Certainly.
wherever we find that anything irre-
gular has been done, we shall take
action.

RE: SHORT NOTICE QUESTION

SHRI SHYAMNANDAN MISHRA:
I am on a point of order. So far as
this short notice question is concerned,
I think it is not necessary to point out
that the Chair has gone into the ur-
gency of the matter and that, of coursc,
must be there. But so far as the
House is concerned, this urgency is not
conveyed to us because the question
is not intelligible at all, Kindly look
into the text of this short notice ques-
tion. Whether you are able to form
any impression about the substance of
the question. The question simply
says: whether the gttention of the Go-
vernment has been drawn to the news
report appearing in the Hindustan
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Times gated the 8th July, 1977 under
the caption “Text Books Fate Uncer-
tain”, and (b) if so, what is the reac-
tion of the Government to the various
observations mlade therein? Now the
Chair must have considered the ur-
gency of the matter but the House al-
so must bre impressed about the ur-
gency so that the House may be in a
position to comprchend the question
and then put supplementaries to the
answer given by the Minister., We are
not in a position to understand what
is the subject matter of the question.
So, my subinission is that the Chair
has not performed its duty so far as
the admissibility of the question is
concerned. The intelligibility of the
question is the very pre.-requisite.
Angq it is not intelligible. @'We would
like to be enlightened about the subs-
tance of the question, if not by the
question, then by the Chair so that we
are in a position to put supplemen-
taries.

MR. SPEAKER: The Chair which hag
admitted the question, has understood
it and the Minister who has accepted
it, has understood the question. I have
no right to review the order.

SHRI SHYAMNANDAN MISHRA:
1t is not fair to the House at all,

SHRI A. BALA PAJANOR: I want a
clarification from Shri S. N. Mishra.
Since the question has been admitted,
1 want to know whether it is an asper-
sion on the Chair'or on the Member
concerned who has put the question.
(Interruptions).

SHorT NoTICE QUESTION No. 23
Production of Text Books

‘S.N.Q. 23. SHRI VASANT SATHE:
SHRI KANWAR LAL
GUPTA .
DR. HENRY AUSTIN
SHRI P, RAJAGOPAL
NAIDU.
DR. BAPU KALDATE:

Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the attention of the

Government has been drawn to the
news report mppearing in the Hindus-
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tan Times dated the 8th July, 1977
under the caption “Text Books Fate
Uncertain”; and

(b) if so, what is the rcaction of the
Government i the various observa-
tions mad2 therein?

THE MINISTER OF EIEDUCATIOI,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Several points
have been raised in the press rcport
which appeared in the Hindustan
Times. A statement is laid on the
Table of the House.

Statement

The report in the Hindustan Times
of 8th Juiy. 1977 under the caption
“TEXTBOOKS' FATE UNCERTAIN"
does not reflect the factual positicn
obtainitig in the matter of production
of textbooks by the NCERT.

There is no change in the present
programme of production of text-
books duc to the appointment of the
Committee mentioned above. The
textbooks are being produced in a
phased programme as detailed below:

(1) First Phase:

New textbooks would be intro-
duced in 1977-78 in classes I,
III, VI, IX & XI

(2) Second Phase

New textbooks would be intra-
duced in 1978-79 in classes II,
1V, VII, X and XII,

(3) Third Phase
New textbooks would be intro-

duced in 1979-80 in classes V
and VIIIL.

For the First Phase, in all 56 cities
(both English and Hindi versions in-
clusives) are required in July 1977
for the session 1977-78. These text-
books are already under production.
Most of them will be available by the
end of July 197T.

A few additional books in the
second semester of Class XI will be
made available later. (The socond
semester books will be required by
November, 1977).

It has been stated in the Press
Report that the Council has withheld
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publication of a number of textbooks
for IV, VIII and XII. None of these
textbooks has been withheld from
publication. According to the sche-
duled progrimme. classes IV and XII
are to be covered by new textbooks
in 1978-79. In the case of class VIil,
the new textbooks are scheduled to be
introduced in 1979-80. In view of
thic, the textbooks produced earlier
are to be used during 1977-78, in
classes IV and VIIL

As regards financial implications of
the review, the matter will be
exzamined when the report is  sub-
mitted.

As the House is aware, a Com-
mittee has becn appointed under the
Chairmanship of Dr. Ishwarbhai
Patel. Vice-Chancellor, Gujarat Uni-
versitv, Ahmedabad, to review the
Cyilabi and  textbooks  prepared Iy
tbhe NCERT f{for classes I to X. The
terms of reference are:

(1) 1o review the stagewise and
subjeciwise objectives identi-
fied in the NCERT document
“The Curriculum for the 10
vear school”.

(2) to scrulinize the NCERT :v]-
labus and textbooks in th«
light of the review as per (1)
above.

(3) to scrutinize the scheme of
studies, as given in the said
document, and cxamine whe-
ther any suitable modifica-
tions in either the scheme of
studies or the time table or
both shouid not be made and
to propose suitable staffing
pattern.

(4) to review the present scheme
of studies and the time allo-
cated for wvarious subjects
with a view to ensure that:

(i) the institution/teacher hasz
adequate time for experi-
mentation, creative work,
remedial instruction etc.

(ii) to accommodate the naeeds
of the bright child ‘or ad-
vanced level courses; the
specific interest and apti-
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tude, or the lack of it, in
children, in only certain
subject areas, keeping in
view fhe national goals ef
development and objectives
of education.

The Committee is expected to sub--
mit its report in 3 months’ time.

SHRI VASANT SATHE: 1 amn-
glad that the hon. Minister at leasl
has not only understood the question:
but has studied it and given a
thorough reply. It was unfortunate
that my hon. friend, Shri Shyamnan-
dan Mishra....

MR. SPEAKER: Don't go into that;
no debate on that. I have ruled it
out of order.

SHRI VASANT SATHE: Unfor-
tunately, the leading men like Shyam
Babu do not even care to read the
newspaper which has been quoted.

MR, SPEAKER: Please don't raise
a debate unnecessarily.

SHRI VASANT SATHE: It eppcars.
from the statement of the hon. Minis-
ter that for the students of Class I,
111, VI, IX and XI. for 1977-73 course,
the books will be available although
from the newspaper report, it appears
that most of the books are not yet in
the market even for this course. But
whal is a matter of more concern is
that on p. 2 of the statement, it is
stated that a Review Committee
which has becn appointed under the
Chairmanship of Dr. Ishwarbhai Patel
of the Gujarat University is going to
review the stagewise and subjectwise
objectives identified in the NCERT
document “The Curriculum for the
10 year school” and, therefore, the
entire curriculum is going to be
reviewed. Sccondly, it is stated that
it is going to scrutinise the NCERT
syllabus and textbooks in the light of
the review made by this Committee,
Again, it is also stated that it is 1o
review the present scheme of studies
and the time allocated for wvarious
subjects and =ll that.
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Now, under the 1042 programme
for which all this is being done, you
can easily imagine the hardships that
will be caused after the Review Com-
mittee report. All these books will
need to be modified and the syllabus
changed. What will happen to these
books that you are producing today?
You say that it is a phased pro-
gramme, Why don't you have a pro-
per scheme of production of these
books s¢ that they do not become out
of date just next year after the
Review Committee report?

DR. PRATAP CHANDRA CHUN-
DER: 1 appreciate the apprehension
of the hon. Member, Mr. Sathe.
Actually, it is a phased progranume
in respect of some of the Classes, as
hon. Member pointed out, and that
will answer his question. It is true
that the review Committee has been
set up. That has been done due to
the persistent public demand that the
syllabus is too heavy. We do not
know what will be the recommenda-
tions of the Review Committee.
Thercfore, we are going on
with the status quo. that is the
NCERT is going on with the
phased programmee. When we
will come to know the conclusions of
the Review Committee, then we will
be in a position to know whether
certain books will be necessary or not
or how manv of these books will be
nceessary., We will certainly keep in
view that the burden on the parcnts
i not heavy.

SHRI VASANT SATHE: Then, you
have stated that for the first phase.
in all 56 titles (both English ard
Hindj versions inclusives) are reguir-
ed in Julv, 1977 for the session
1977-78. If you force the parents to
buy these books today which are
going to be out of date after just
three months or next year, they will
have to buy new books. In Delhi it-
self, there is a report that 47,000
school students in the capital entering
“plus 2" stage of the new educatinn
system will begin their new academic
session next week without text-books.
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This is because the NCERT has not
been able to meet the dead-line for
supplying the books. Secondly, it
says:

“The educationists have pointed
out that the students emerging
from 1042 system would be rela-
tively weak in maths and langu-
ages,”

So, in the light of this, I would like to
know what is the programme of the
Government to see that the students
get proper educational and training
facilities under this 1042 system
which is really creating a mess for the
society,

DR. PRATAp CHANDRA CHUN-
DER: I am not responsible for the
mess, but I am trying to remedy some
of the mess which has already been
created. I may respectfully <ubmit
to Mr. Sathe that due to persistent
demand from students, from teachers
and from parents this Review Com-
mittee has been set up. We do not
know what conclusions this Review
Committee will place before the Gov-
ernment. However, I can assure the
hon. Member that the results of the
Review Committee will be duly
considered and whatever effect will
be there, that will be prospective
and not retrospective. Therefore, the
present students will not be affected
by the submissions of the Review
Committee.

SHRI KANWAR LAL GUPTA:
There is a complete confusion about
this 1042 system and there is a ccm-
plete bungling in this Institution.
The Minister had just now stated
that in the first phase, the books are
being published. I may tell you, Sir,
that the number of students in Class °
IX and Class X is 1.20 lakhs and the
new books to be published are 15 in
number and so far only four books
are available; in Class XI and XII.
there are 17,000 students and the new
books which are to be published in
July are 31 and at present, only five
books are mvailable. The price has
also been increased. The quality of
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printing is also so bad that you need
sometimes a microscope to study these
books. Moreover, five foreign pub-
lishers have been given a contract for
the publication of these books—I do
not know what is the reason for that.
This is not the first year when these
books are published late; every year
it happens like that. The schoois are
open and there are no books [or the
children to study. May I ask the hon.
Minister whether the Government
will make an enquiry into the work-
ing of NCERT which has created this
mess and is responsible for spoiling
the career of thousands of students?
(b) What steps Government proposes
to take so that students may get their
books in time?

DR. PRATAP CHANDRA CHUN-
DER: I will answer second question
first. Certainlv, steps are being taken
so that the students may get books.
but whether in time, that is difficuity,
because we are trying to expudite the
matter by placing an order with
private publisers so that they may
take up this job very quickly. Fer-
merly, it was in the hands of NCERT.
When it was found that they were not
able to cope with the job, private
publishers have been brought in, who
are experienced in the line.

SHRI KANWAR LAL GUPTA: I
have already stated about it. I want
to know what extra steps he wants
to take to expedite the publication of
these books, because every ycar—
this year also—it is being delaved,

DR. PRATAP CHANDRA CIiUN-
DER: There are many reasons for
late publication of these books. As
anybody who has something tuo do
with publication knows the question
of supply of papers, then load shed-
ding and the sometimes the press is
not working. I am not justifying the
delay. We are trying to see that
books wure published, as quickly as
possible.

Regarding his question of enquiry,
a new Director has taken over its
charge. He is looking into the work-
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ing of NCERT, and if it is found that
an equiry is necessary, then certainly
it will be done.

DR. HENRY AUSTIN: I. the
Government aware of the criticism
levelled against NCERT (National
Council of Education Research and
Training) that the books prepared by
this organisation are prepared by ex-
perts from the uaiversities who have
little knowledge about the absurption
capacity of school children and that
this has resulted in the work-lvad of
students being increased from year to
vear. There is also some crilicism
that these books are first triad in
cosmopolitan schools in metropolitan
cities which have good teaching staff
and facilities. And on the basis of
acceptability in these schecls  these
books are prescribed as model books
and are introduced in schocls all over
the country. As every onc knows,
the standard of education and the
facilities available vary frcm State to
State, from region to region, and this
has caused great and widespread dis-
location in the educational field and
has caused anxiety and concern in the
minds of the people in gene¢ra: and
particularly the parents, teachers and
students, all over the country, partii-
cularly in the rural areas. Are Gov-
ernment aware of this situation and
are they going to meet this situation
by any constructive suggestion or
proposal?

DR. PRATAP CHANDRA CHUN-
DER: Government is fully aware of
the situation. In fact, I met a num-
ber of delegations from parents, from
teachers and from students. 1 have
personally examined some of t{hese
books. Yesterday the New Mathe-
matics was shown in this Housc. We
fully agree; that part of the criticism
which has been mentioned by the hon.
Member is absolutely right, and we
are looking into this matter. That is
why, this Review Committee has been
set up.

SHRI P. RAJAGOPAL NAIDU: It
the publication of the books is de-
layed, will the hon. Minister assure
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the House that they will hold special
classes for students?
cerned.

[

DR. PRATAP CHANDRA CHUN-
DER: If necessary, the recommen-
dation may go to the schools con-

Tro AT wAAF : WA A fFaA
agx fafws ot & 9@ aw fawem
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ART F& TG T BAT F GES
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SHRI GAURI SHANKAR RAIL
The other part of my question has not
been answered. What is the difficuity
before the Government in giving this
printing work to others? Why should
they give only to these four or five
publishers? Why do they not give the
work to the others who may even do
at cheaper prices? Oxford, MacMilian,
all these are foreign firms....

MR. SPEAKER: He has said that

MacMillan is not a forcign firn.

SHRI GAURI SHANKAR RAI: The
Minister is not definite whether these
firms are foreign or national.

W gEW A QAN A_AY TR
gEqFl &1 BME FT EAOA FE F
fgdaq F1 FmEaOT S_ET SAr g,
BT B2 F==T #1 fFamat F1 T|@H
fear smar g, s= &1 fET wrar s
¢ fox sesr fear sarg =7 fw<
BT AT § | 4g aIArd ;T T
1 faafaar sqar) war € faaie
# Zwtzg Fad & gra @1 fEaa
T FT B2 BIZ =4 &1 &1 A
g M oTw 9w fFaal % § sA T
ST [F 3IF F AW F | fFaa
qAT TF &G &K1 AT & T A1 T
g A1 xeET ar g aME w7 ME
Y war g@r s ® feaE



39 Oral Answers

Wt w2t &y o 3 rzFe safaadi
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DR. KARAN SINGH: I am grate-
ful to the Minister that he is looking
the curriculum because, as a result
of the new curriculum not only has
the homework of the children in-
creased but the homework of the
parents has also increased. 1 happen
to have children of the school-going
age and I am aware of the fact that
the present curriculum is very heavy.
But the point is, that he has said that
most of the text-books will be avail-
able by the end of July. He is aware
that the schools reopened yesterday
and text-books for many subjects are
not available: this is going to have
an adverse effect upon the educational
career of the students. Therefore,
while a review is welcome, I would
like to ask him what crash steps he
has been to ensure that. even if il is
cyclostyling or quick printing, some-
thing is put in the hands of the
students before the end of July so
that their academic careers are not
adversely affected.

DR. PRATAP CHANDRA CHUN-
DER: I have confessed that there has
beepn a time-lag and could not help
it; but, as we all know, in the first
few days the students generally do
not study at all! Anyway, 1 oy
inform the hon. Member that some
cyclostyled text materia] has been
handed over to the teachers,
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PROF. P. G. MAVALANKAR: Is it
a luct ihat the pattern 10+2-+3 was
introdiized in a number of States but
not ir. ull the States and that, further,
it was introduced only voluntarily by
such of the States which thought th:!
it was a good scheme worth introduc-
ing? ¢ that is so. may 1 know
whether this FReview Committee wills
apart irom its other terms of vre-
ference. (] find that No. 2 is ‘to scruti-
nise the NCERT syllahi and t{ext-books
in the ight of the review as per (1)
above’] go into the question or the
syllah. and text-books with a view 1o
having uniform syllabi and uniform
text-books al' over the country or
whether the syllabi and text-books will
varv from State to State as per the
needs -f the respective regions and the
views of the teachers and their under-
standing of the syllabi and courses? If
this is s0. why has that part of the
mattes not been included in the *erms
of refcrence of the Review Commitiee?

DR PRATAP CHANDRA CHUN-
DER;. The Hon. Member is a senior
Member of the House and he knm.vs

‘he matter comes within the juris-
‘thii}.iog of the States. The NCERT
gives some lead or direction by way
of reccmmendation. Beyond that, we
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cannot go. But, as 1 have said, I have
called a meeting of the Education
Ministers to be held on the 10th and
11th of next month and this mater
will be considered then. .

SHRI SAMAR GUHA: The Hon.
Minister has to carry many bunglings
left by the former Education Minister
and the worst mess possible that he
has created in regard to Higher Secon-
dary, Fortunately or unfortunately, 3
have had the experience of becoming
an aulhor and my books were ihere
tor at least 16 or 17 years for the
Higher Secondary. I am thankful that
Smt. Indira Gandhi allowed me 1his
time also tp write books for the 1X,
X, XI and XII Classes. I also tlake
the thread of my friend Prol. Mava-
lankar and I have got practical ex-
perience of these things being one of
the authors of the text-books. I think,
the hon. Ministey knows that educas
tion is now a concurrent subject, The
terms of references of the Commitice
have only directed them to review the
curriculam of 10 years school that has
been preparcd by the NCERT. Omnc
difficulty is there that already the
cnurses not only for secondary. bui
also for higher-secondary, ten plus twc
have started. Secondly, the NCERT's
curriculum and syvllabi are followed
only by Kendriya Vidayalas and in all
other States, the curriculam and
syllabi are prepared by the School
Boards there. For that rcason, these
terms of reference are completely
inadequate and insufficient. T would
like to know from the hon. Minister,
whether these would be made ade-
quate and sufficient when the con-
ference of the Education Minister ;s
being held.

It is a problem that is faced by the
school teachers and the authors and it
relates only to classes 1 to 10. How-
ever, I am surprised to find that the
Vice-Chancellor is going to head the
Review Committee and most cf the
members of that Review Committee
are professors and others, who have
nothing to do with secondary and
higher secondary education, The
members of this Review Committee
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should be those who have practical
experience of syllabi and writing text-
books. ] would like to know whether
this Review Committee would be ex-
panded by including authors as well
as school teachers, who are concerned
with the education of IX, X XI and
XII classes.

DR. PRATAP CHANDRA <CHUN-
DER: This Review Committee is
scught to be made as balanced as
possible. There are representatives of
school teachers as also parents. The
President of the Secondary Board cof
Education in West Bengal, Prof. Satin-
der Chatterji hag been associated.

PROF, SAMAR GUHA: The NCERT
svilabus is not {followed throughout
the country. The first part of my
question has not been answered. In
some Slates like West Bengal, Assem
and Tripura. already the second or
third year of this system has started.
It is a problem which thousands and
millions of students in different States
are facing. That problem has to he
surted out.

MR. SPEAKER: Not now; if you
want, give notice for a half-an-hour
debate; do not raise it like this.

SHRI VAYALAR RAVI: The hcn.
Minister has stated that the Hindi and
English versions of the text-books will
be ready simultaneously as early as
possible. 1 believe, many States have
accepled ten plus two plus three for.
mula. As the medium of instructions
in different States is their mother ton-
gue, it is necessary that uniform pat-
tern of text-books must be there in
regional languages also. When the
NCERT introduces these text-books
these must be available in time to the
different educational authorities of the
States to enable them to have them
iranslated in regional languages. In
view of this, these text-books must be
made available as early as possible,
May I know from the hon. Minister,
what steps he proposes to take now as
also in future to see that these text-
books are made  available to the
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different States in time to enable them
to have them translated in regional
languages?

DR. PRATAP CHANDRA CHUN-
DER: As far as I know, most of the
States have got their separate Text-
Book Committees and sometimes they
accept these text-books published by
the NCERT and sometimes, they have
their own individual patterns. All
these prob’ems can be taken up &% the
Education Ministers’ Conference.
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AN HON. MEMBER: Will the hon.
Minister kindly tell us as to whea the
Review Committee will submit their
repcr: or as usual, they will take years
and vears? Has any time limit keen
fixed for them Lo submit their report?

DR. PRATAP CHANDRA CHUN-
DER: I have already stated—perhaps
the hon. Member was not here—ihat
the Review Commitlee will submit its
report within three months.

MR. SPEAKER: We had enough
discussion on this question, Now
papers to be laid.
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WRITTEN ANSWERS TO QUESTIONS
'
International Treaty on Banana Trade

*589. SHRI K. MALLANNA: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whe'her banana exporting and
importing countries have agreed in
principle to evolve an interrational
treaty on banana trade;

(b) if so, the detailg thereof:

(c) thz average export of banana
by India annually particularly to the
Gulf cou tries; ang

(d) the steps Governmeny have
taken to produce the banana of the
exportable standard?

THE LINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERAT.ON (SHRI MOHAN
DHARIA); (a) uad (b Banana ex-
porting and importing countries have
agreed tau! bananas are susceptible
to the applicatinon of an International
Agpreement. The F.A.O. Inter-gov-
ernmental Group on Bananas has set
up a Working Party on the Elements
of an Internationa! Banana Agree=
ment. The Working Party has held
two Session: in July 1976 and June
1977. The Party has come to the
conclusion that the basic elements of
banana agreement should be the
establishment of production and ex-
rort goals compatible with world
banana requirements. Importing

countries have agreed o participate.

in partnership with exporting coun-
tries in the efforts to develop measures
designed to secure prices remunera-
tive to producers and reasonable to
consumers. The Secretariat of the
Inter-governmental Group has been
requested to prepare the working draft
of a possible Internationa] Agree-
ment and to seek the advice of techni-
cal experts in examining the practical
feasibility of varioug alternative ap-
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proaches to a price and quota

mechanism.

{(c) Exports of bananas from India
has been mainly to the Gulf countries.
The export figures are given below: —

Quantity  Value

(i:tr-nnes) (Rs. lakhs)

1974-75 . 3 oI
1975-76 . . 1394 2454
April—Dcc. 76 - 557 I1° 16

(d) A Centrally Sponsored Pack-
age Programme whith envisages
production of 4 lack tonnes of bananas
in an area of 17,500 hectares is being
implementeq in the States of Maha-
rashtra, Gujarat, Karnataka, Andhra
Pradesh, West Bengal, Orissa, Kerala,
Tamil Nadu, Goa and Madhya Pra-
desh. Fifth Five Year Plan provides
an outlay of Rs. 74.64 lakhs for this
Programme. On the basis of the in-
formation received from State Go-
vernments, an area of 8083 hectares
has been covered under the progra-
mme by the end of the financial year
1976-77.

Cheque Facilities to Saving Bank
Account Holders

*591, SHRI SHIV SAMPATI RAM:
Will the Minister of FINANCE ‘AND
REVENUE AND BANKING be pleased
to state:

(a) whether the Reserve Bank of
India has announced that a saving
bank account holder will receive 2
per cent less if he enjoys cheque
facilitieg against 5 per cent he was
getting;

(b) whether it is a fact that the
same depositor opting for ‘without
cheque’ facility will still get 5 per
" cent:
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(¢) when these two new rates shail
come into force;

(d) specific purpose for this discri-
mination; and

\¢) in what way this new system is
likely to increase or decrease the
aeposits?

THE MINISTER OF FINANCE &
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (e). On May
27, 1977, the Reserve Bank of India
announced further rationalisation in
the structure of interest rates payable
by the scheduled commercial banks
on their deposits.

Among other things, the Reserve
Bank have advised the scheduled
commercial banks to make a distinc-
tion between the Savings Bank Ac-
counts which are operated through
cheques and those which are not and
to pay interest at 3 per cent per
annum on the cheque operated Sav-
ings Bank Accounts compared to the
interest rate of 5 per cent per annum
which would continue to be admis-
sible on balances in the Savings Bank
Accounts which are not operated upon
through cheques. This change has
come into effect on July 1, 1977,

The distinction between cheque
operated Savings Bank Accounts and
other Savings Bank Accounts and the
stipulation of 5 lower rate of interest
of 3 per cent per annum on cheque
operated Savings Bank Accounts 1s
based on the nature of these two
types of accounts, the former being
functionally transaction oriented and
the latter more truly partaking of
Savings. Small depositors, particu-
larly in the rural and semi-urban
areas and those belonging to the
weaker sections of the community,
whose Savings Bank Accounts are
not usually transactions orienteq and
who do not avail of cheque facilities
would continue to be entitled to
interest on their savings deposits at
the old rate.
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The Reserve Bank of India have
reported that since the savings depo-
sits are mostly of small amounts, the
reserved interest rate structure for
Savings Bank Accounts is unlikely to
have any noticeable effort on savings
deposit growth,
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Reduction in Equity by Foreign Com-
panies in India

*593. SHRI PRASANNBHAI
MEHTA.:
SHRI R, V. SWAMINATHAN:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
to state:

(a) how many foreign companies
have so far complied with the provi-
siong of Foreign Exchange Regula-
tion Act by reducing their foreign
equity holding as per directive issued
by the R. B. I.; and
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(b) how many foreign companies
are at present working in India?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M, PATEL): (a) As on 30th June 1977,
Y3 companies had reduced their non-
1esident interest in conformity with
ine guidelines under the F.E.R.A.

ib) At present there are 650 foreign
companies operating in India in which
the non-resident interest is more than
40 per cent,

Mushroom growth of Financing Firms

*594. SHRI D. B. CHANDRE GOW-
DA: Will the Minister of FINANCE
AND REVENUE AND BANKING he
plcased to state:

(a) whether there is any proposal
under Government's consideration to
cortrol by law the mushroom growth
of financing firms;

(b) whether the growth of Chit
Funq Companies is proposeq to be
regulated by a Centra] Act: and

(c) if so, the time by when a suit-
able legislation is proposed to be
brought before Parliament in this re-
gard?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) Deposits are accepted
from the public by both incorpora‘ed
financing companies and unincorpo-
rated financial bodies. ’

As regards incorporated financial
companies, the deposits accepted by
them (and not the growth of such com-
panies) are regulated by Non-Banking
Financial Companies (Reserve Bank)
Directions 1977. These directions pre-
scribe the-ceilings upto which deposits
may be accepted by various categorics
of financial companieg and regulate the
manner in which deposits can be svli-
cited,
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As regards unincorporated financial
bodies. Government are examining the
nature cf control to be exercised on
their acceptance of deposits;

(b) Government have under consi-
deration :—

(ir A bill to regulate chit fund
business of the conventinnal
type; and

(ii) A bill to ban the promotion or
conduct of prize chits and
money circulation schemes.

(c) The bills will be finalised ior
introduction in Parliament after con-
sulation with the State Governmen!s
and Union Territories.

India's growth rate of Tourism

*534%3. SHRI S. KUNDU- Will the
Ministar of TOQURISM AND CIViL
AVIATION be pleased to state:

(a) the percentage of Tourist re-
venue India gets from the total re-
venue collections in the world on this

account:

(L) whether the growth rate of
tourism in India is falling behind
the growth rate of tourism in the
world and if so, the comparative
figures of such growth rate during the
last three vears:; and

{2y whether any a:sistance und
loans have been sought for from the
international financing agencies for
development of tourism in India and
if so. the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT.
TAM KAUSHIK): (a) During 1976,
India’s share of world tourism earnings

was 0.€3 per cent.

(b) India's growth rate of tourism
was of the order of 3.2 per cent. 10.0
per cent and 14.8 per cent during the
years 1974, 1975 and 1976 respectively.
ag compared to the growth rate of
world tourism of—2.8 per cent. 1.8 per
cent and 2.8 per cent respectively for

the same period.
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(¢) The Central Department of
Tourism sought technical assistance.
from the UNDP in 1976 for undertaking
a techno-economic survey for an areial
transportation system at Gulmarg;
and has requested the services of a
balneological expert during 1977 f{or
the. development of the Vasistha hot
spring in Kulu Valley.

Support price for Raw Jute

*596. SHRI CHITTA BASU: Wilr
the Minister of COMMERCE AND
CIVIL SUPPLIES AND CO-OPERA-
TION be pleaseq to state:

(a) whether Government have taken
any decision to fix up the support
price of raw jute for the current
season; and

(b) if so, the details of the decisions?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) Yes, Sir.

(b) Statutory minimum price of
raw jute for 1977-78 season has been
fixed at Rs. 141/- per quintal for W-5
grade in .Assam.

fadsit queel #t qizn fx & T §
s

*597. 5t guw wrgar
sft asaw i

T qqIT AR AWK fawram wet
qﬁﬁﬁ‘lﬁ'wqﬁﬁﬁﬁ:

() #a1 72w ¥ fadui qiesy
#1027 9 F a1 ¥ 71 wega Frar
g ; "I

(=) afz &, @ aegEre = w15-
;I;@*Tﬂi%mm-wﬁm



53 Written Answers ASADHA 31, 1899 (SAKA)

lizwu‘tltamﬁmm i
oft georew Wt (¥F) S,

(a) @ qdea fawm grer amg-
gwg o7 few wo oF fafaw sdqu,
¥ faxflt gdex #dew;  TET
fquEd & fasig #ew # T
" Wrﬁ qqET R GETAAT Uﬁ'
farre  fowgs  FEww; §AGEw
Faewr, wrfen qEer; wRgadd fage
e A3ew, wifs F sw-afomEt ¥
qaeq faam #1 W # 9azF glaast
Tur fagor § wrea & f/o q@za +v
afigfz & o ¥ Nam Faw F73
¥ fau ggewt &1 ®=vvEr @3 wEfa
(wrraer), wAwr s FT aTIA,
qET F FEEA W 97 AT F AEH
fratfa ##7 % =@grgar fadr 8

2. qgFaTY, qgew ¥ ¥ fam-
fafga quarfas  steaw 71 faam
F1d grg 7 faar nar & —

(i) ufeszr, msar an geamr

FT FZE-FA TEM
(v Awgagr,  arERn AT

AT 19, FHANT, AEFL, FUT
AT 7 AT g0 ATE TR |
(iit) TFr,  &TemEr, 9gTeEd,
ST i AIFMTT T TG
(iv) AFTET, qATTTT 9T TN
¥ Tfax
(v) faeelt & =_F |
(Vi) smu-%agge @150,
TAT WIATT |
(vil) WETIAYT |
(viii) ¥ 9T FTOAR § Aqrve,
HAAGT qIT 98I |
(ix) v
(X) dwad

Written Answers 54

3. THET YFTT F1TEH IG7 T F
Tazaery fage =, wR T ®
WaFTe T w9 F7 famman
Srow #7 fear aar &

s T wEEi § g
s =t %1 ofs #3 F fam =W, 2
T FT KT F¥ FAAT OF HIFA-
Frena Fraraes wrey fFg @ @ &

5. ‘FARST AFewr’ ¥ AT qfconst
¥ OTFT, #wg qdeq fawrw § s
AAAIET g ¥ glewl #1 gars fear @
f& 7 ooz & warew ¥ fou wraw
WITATT 797 0F Fegpfa 1 ow werw e
q¥ |

6. STa% FFEOT & AT =« %
TITIET  qhewl # w9 wEgadr
¥ A, ZM9r A 79T G99 FT TGO
gz & 4t | IR g # v &
WTTA | W9 FTAT 7T 4T 1 qg AT
faawr frum wdex Il F1 I"FT
HqTIF FATT F4A F fox g o arfx
TEHT FI WG § Wi F39 F fog
Wiz frar @t @&

Central aid for development of Digha
as a Tourist Centre

*598. SHRI SAMAR GUHA: . Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Digha iz the oniy sea
beach tourist centre of Bengal and
for that matter for whole of Eastern
India; .

(b) whether tourist rush to Digha
has increased many times during last
few years;

(c) whether Digha needs much deve-
lopment for coping with rapidly in-.
creased volume of tourism;
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(d) if so, whether Central Govern-
ment propose to extend Central &i2
for development of Digha: and

(e) if so, the facts thereof”

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
‘While Digha js the nearest beach to
Caluutta, Gopalpur-on-Sea and Puri
are other popular beach resorts in
Eastern India.

(b) Since the Department of
Tourism does not maintain tourist
statistics on place-wise basis, no
figures of visiters to Digha during the
last three years are available in the

Department.

(c) to (e). Due to constiraint on re-
sources necessitating a selected ap-
proach to the development of tourist
facilities, Digha has not been includ-
ed for development in the Central
Sector. The State Government, how-
ever, has provided for the expansion
of their existing tourist lodge at
Digha in 1977-78 to cope with the in-
crease in tourist traffic to Digha,

Tourist Potentialities of Qoty

*599. SHRI P. S. RAMALINGAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
~state:

(a) whether Government are aware
of the immense ‘tourist potentialities
of Ooty which is called ‘Queen of
Hills’;

(b) the present position for cater-
ing to the amenities of tourists there;

(¢) the average inflow of foreign
tourist during the last three years;
and

(d) the concrete measures taker or
proposed to be taken by way of pro-
motional and devélopmental efforts sc
ag 7 attract a larger volume of tour-
is =affic to ‘that place?
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THE MINISTER OF TOURISM
AND UIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (s8)
and (b). Realising the importance of
Ooty as a tourist centre particularly
for domestic tourists, the Central
Department of Tourism subsidised
the opening of a Tourist Bureau and
the construction of a tourist bungalow
at Ooty in the Second and Third Plans
respectively.

(c) Since gstatistics of international
tourist arrivals are compileq on an
all-Indja basis and not on State.wise
or plece-wise Dbasis. the statistical
data on international tourists visiting
Ooty is no! available on year-wise
basis. However, the Foreign Tourist
Survey commissioned by the Central
Department of Tourism in 1972-73 re-
vealed that 1.25 r=r cent of the total
number of #tourist arrivals in India
during this period visited Ooty.

(d) Ooty finds mention in the fol-
lowing promotional literature brought
out by the Central Department of

Tourism for wide distribution

abroad:—

Sr.No.,  Namecf feldertinsert Langurge

1. This is India (Folder) Frglish,
German,
French,
Spanish,
Italian.

2. Discover India (Felder) . Deo,

3. The Southern Hills (Folder). Frglith.
4. The Right Place (Tc urist Map). Ergli:b.

5. Discrver Madrasin the Scuth  English,
(Folder). French.
German,
Spanich,

Ltalian,

6. South India Hill Resc rts (incert). Erglish




57 Written Answers ASADHA 31, 1888 (SAKA)

Tobacco procured ang held by S.T.C,

*600. SHRT 5. R. DAMANI: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
. pleased to state:

(a) the quantity and wvalue of to-
bacco procured and held by State
Trading Corporation as on 31st March,
1977 and for how long it is so held:

(b) the reasons for procuring these
stocks; and

(¢) in what manner S.T.C. has dis.
posed them or pronoses to dispose
them?

THE MINISTER OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN DHARIA): (a)
About 3500 metric tonnes of tobacco
valued at about Rs. 3.15 crores was
procured by the Associates of STC
during February-March, 1977. Out
of this, 1100 metric tonnes had been
delivered bv the Associates to STC
by the end of June, 1977 and the
balance quantity was still with the
Associates, pending completion of
grading and packing of tobacco.

(b) The procurement this year was
undertaken by STC as a commercial
venture in keeping with the Govern-
ment policy that STC should play a
progressively  increasing role in
tobacco exports.

(c)} The stocks procured are pro-
posed to be exported by STC. STC
has already in hand firm orders for
2400 metric tonnes and they are hope-
ful of getting further export orders,

Shortage of Raw Jute in Jute Mills

*601. SHRI P. K. KODIYAN:
SHRI S. D. SOMASUNDA-
RAM:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:
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(a) whether there is a serious short-
age of raw jute in jute mills in the-
country;

(b) if so, the facts thereof and rea-
sons therefor; and

(c) the measures that are being
taken by Government in the matter?

THE MINISTER OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN DHARIA):
(a) to (c). Jute industry is facing
shortage of raw jute at present.
which is likely to continue till
the new crop arrives in the market.
This is due to insufficient carry over

of raw jute stocks from 1976-77
seasor.
2. Far considering this problem,

Commerce Minister held a meeting
in Calcutta on 3rd July, 1977 in which
representatives of jute industry, trade
unions and the Government of West
Bengal including the Chief Minister
and Ministers for Industry and Labour
participated.

3. The following measures have
been taken for meeting the situa-
tiom: —

(i) Regulatory orders have been
issued directing jute mills to
reduce their excess stocks
beyond 4 weeks’ consump-
tion and also prohibiting
them from making further
purchases till their stocks are
so reduced.

(ii) Notice has been issued by the
Jute Commissioner under the
Jute (Licensing and Control)
Order, requiring the stockists
of raw jute to disclose their
stocks to the Jute Commis-
sioner within 48 hours.

(iiiy A Committee under the
Chairmanship of Jute Com-
missioner has been constitut-
ed to study the current raw
jute supply situation and to
recommend measures ‘thera-
for. The members of the
Committee include represen-
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tatives from the Industry,
labour and Government of
West Bengal.

«(iv) In order to discipline the
prices and c¢heck Thoarding
tendency, moximum prices at
.appropriate levels have been
fxed for different categories
.af raw jute.

‘(v) Special efforts have been
made to augment the pro-
duction of raw jute by im-
proving the vield in select-
ed areas.

‘Crises faceg by Hand Processors of
Textile

*602. DR. VASANT KUMAR PAN.
DIT: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased 1o state:

fa) whether hand processors of tex-
‘iile are facing financial difficulty and
are on the verge of closing down;

(b) whether due to the ditlerential
duty on power processors the economy
of hand proccssors has bLeen grossly
affected;

(¢) whether Mahurashtra Vastra
Hasta Dhulai Rangai Sangh has ap-
proached Government to solve this
problem: and

(d) the stens Government propose
to take to stop clozure of this Man
Power Small Industrv?

THE MINISTER OF COMMERCE,
CIVIL SUPPLIES AND COOPK-
RATION (SHRI MOHAN DHARIA):
(a) to (d). There is no information re-
garding the closure of hand processing
units. The differential in the excise
duty between the hand processed cloth
and the power processed cloth was
considerably narrowed down in the
butget proposals for the year 1977.78.
A number of representations were re-
ceived on behalf of hand processors in-
cluding from Maharashtra Vastra
"Hasta Ihulai Rangai Sangh against
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the overall excise duty reduc-
tion on power processed cloth. It was
represented that such reduction of ex-
cise duty would adverse.y affect the
hgnd processors. As per the amended
Finance Bill now passed by Lok Sabha,
the duty differentia] betwwen the hand
processed and independent EOower pro-
cessed cloth, which was existing before
1-4-77 has been more than restored to
protect the interest of the hand pPro-
cessors,

Coffee cultivation in North Eastern
Areas

*603. SHRI D. D. DESAI: Will the
Minister of COMMERCE, <CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(F:) whether the Coffee Bouard has
Qec:ded to encourage Coffee cultivation
in North-Eas‘ern areas;

(b) if so, the details thereof; and

(c) the benefits expected frsm this
cultivation in the context of the world
market for coflee”

THE MINISTER OF COMMERCE,
CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
(a) The Coffee Board in collabora-
tion with the National Counci! of Ap-
plied Economic Research has drawn
up a Plan to bring an additional ar2a
of 14,000 hectares of land under coffee
in the North-Easter, Part of the
country.

(b) Coffee Board's report indicates
that it should be possible to bring the
following additionul areas under coffee
cultivation:—

Assam : . 8000 Hectares
Maghalaya . . 2000 Hectares
Mizoram 1000 Hectares
Nagaland " . 1000 Hectares
Manipur . . 1000 Hectares
Arunachal Pridesh 1000 Hec?rres
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{c) The main objective of the Plan
is to increase_cﬂee production, which
in turn will simultaneously provide
employment for the people of this area,
increase availability of coffee both for
internal consumption and for exports
earning additional foreign exchange.

W % grammea & ufus o6 71 faf
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Review of Recommendations of sixth
Finance Commission

4402, SHRI ANNASAHEB P.
SHINDE: Will the Minister of
FINANCE, AND REVENUE AND
BANKING be pleased to state whe-
ther Government of India propose
i0 review the recommendations of
the 6th Finance Commission regard-
ing Central assistance to State Gov-
ernments in the background of re-
peated representations or requests
from the Members of Parliament and
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some State Governments and also in
the light of some assurances given
by Hon. Minister of Agriculture and
Irrigation in the past?

THE MINISTER OF FINANCE,
REVENUE AND BANKING (SHRI H.
M. PATEL): There is no proposal to
review the recommendation of the
Sixth Finance Commission regarding
policy and arrangements for financing
of relief expenditure by the States
affected by national calamities. This
matter has, however, been includeq in
the terms of reference of the Seventh
Finance Commission.

Production and Export of Tea

4403. SHRI DHARMAVIR VASI-
SHT: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased 1o state:

(a) the position of Tea Industry
in our National Economy with spe-
cial reference to its share in the
Gross National Product Export Trade
and EmpIOyment;

(b) whether our yjeld per hectare
is the highest in the world; and

(¢) whether the total production
as well as exports have stagnated; if
so. Lthe reasons for the same and
steps taken to increase production
and exports of tea?

THE MINISTER OF COMMERCE,
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
(a) Contribution ¢f the Tea Industry
to the Gross National Product based on
auction price is estimated at about
Rs. 640 crores in 1976 or about 1 per
cent of G.N.P. Export earnings from
tea (Rs. 273 crores in 1976-77) repre-
sented about 5.5 per cent of country’s
total export earnings. About 7.7 lakh
labourers are.employed in tea planta-
tions and nearly a milion workerg are
estimated to be employed in the tea
trade and its various ancillary indus-

tries.
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(b) Among Black tea producing
countries India has the highest yield
per hectare. However, Japan which
produces green tea is having a higher
yield rate than India for that type of
tea. -

(c) No, Sir. On the contrary the
production and exports have been ris-
ing steadily in the past few years. As
against a production of 456 M. Kgs. in
1972, production rose to 511.82 M. Kgs-
during 1976, Exports anq earnings
therefrom rose from 198 M. Kgs. valu-
ed at Rs. 151.14 crores in 1972 to
233.61 M. Kgs. valued at Rs. 273 crores
in 1976 (provisional),

Pay scales of selection grade Audi-
tors of Indian Audit and Accounts

Department
4404. SHRI VAYALAR RAVI:
Will the Minister of FINANCE,

AND REVENUE AND BANKING be
pleased to state:

(a) whether it is a fact that the
Pay of some of the Selection Grade
Auditors of the Indian Audit and
Accounts Department will stagnate
hefore 10 to 16 years of their retire-
ment; and

(b) if so, the reasons therefor and
the steps to be taken to redress their
grievances?

THE MINISTER OF FINANCE,
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) As per
information available on record some
Selection Grade Auditors will stay
at the maximum for 10 years and
more before their retirement.

(b) An item “Removal of stagnation
in the Selection Grade AuditorsCadre”
came up for discussion in the last
meeting of the Departmental Council;
Indian Audit and Accounts Depart-
ment, and was remitted to a Commit-
tee of the Council for further conside.
ration. The Committee has since been
appointed and its recommendations are
awaited.
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Beg Capacity in Hotels

4406. SHRI SATISH AGARWAL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the total bed capacity in hotels
categorised for foreign tourists at pre-
sent; is it sufficient to accommodate
the present rate of tourist traffic to
India;

(b) the number of new beds that
could be increased in private and
public sectors during the past three
years; and was their number in con-
sonance with the expected increase in
tourist traffie; and

(c) whether there is a proposal to
grant more licences for more hotels
to be built in private sector and whe-
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ther Government propose to give in-
centive to those who come forward in
this direction?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK): (a) The information
relating to hotel accommodation is
maintained on the basis of hotel rooms
angd not hotel beds. Accordingly, there
are at present 16,771 rooms in appro-
ved hotels in the country as against
the estimated requirement of 25,500
rooms by the end of the Wifth Five
Year Plan.

(b) During the past 3 years, viz,
1974-75 to 1976-77 3,516 rooms could
be added in the private sertor, and 776
rooms in the public sector. As such,
the construction of hotels at certain
places like Delhi and Bombay has not.
kept peace with the jncrease in the
flow of tourist traffic to these centres.

(¢) The Central Department of To-
urism approves hotel projects which
conform to the prescribed minimum
standadrds, Such approvals are given
as and when project proposals are re-
ceived. In order to encourage cons-
truction of hotels in the private sector
various incentives gre given by way of
fiscal relief, financial assistance in the
form of institutional loans, priority
consideration for essential require-
ments, etc.

Airbus Services

4407. SHRI RAMANAND TIWARY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether airbuses purchased re-
cently are not givirg satisfactory ser-
vice; and

(b) if so, the reasons therefor and
steps proposed to be taken in this re-
gard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) Airbu- s pur-
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chased by Indian Airlines are giving
satisfactory service.

(by Does not arise.

Officers gome on deputation to Public
sector undertakings

4408. SHRI SHEO NARAIN: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state:

(a) whether any guidelines have
been laid down for the retirement of
Officers of the various All-India Ser.
vices who secure deputation to the
various Public Undertakings like Fer-
tilizers Corporation of India, Indian
Telephone Industries Ltd., and others
a year or two before their superan-
nuation;

(b) if so, the salient features there-
of; and if not, the reasons therefor;

(c) whether these officers continue
to remain in service beyond their re-
tirement age of 58 years to 60 years
and even after that thus giving them
the benefit of more years of service;

(d) the names of Officers of the
Indian Audit and Accounts Service
who managed to go on deputation to
the Undertakings like the Fertilizers
Corporation of India in 1973 and 1974,
one or two years before their retire-
ment; and

(e) the steps Government propose
to take to stop this malpractice and
remove the disparity of retirement age
between the Government service and
that under the Public Sector Under-
takings?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SERI H.
M. PATEL): (a) to (¢) and (e). Gov=-
ernment policy applicable to deputa-
tionists from all Central Government
services to Central Government enter-
prises, including those from the All-
India Services, requires them to exer-
cise an option either to be permanently
absorbed in the enterprises within two
or three years of their deputation or
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revert to their parent Government
Cadres. Those who are absorbed in
posts carrying 5 pay scale of Rs. 2500
and above are allowed to draw pay
in the scale of the post held by them
in the enterprises plus Government
pension, if the deputation is before
one year of superannuation in Gov-
ernment. Similarly, in lower posts
the benefit of pay plus pension is al-
lowed to those whose deputation com-
mence with atleast three vears before
retirement from Government.

After absorption the officers become
employees of the enterprises and are
governed by the rules cof the enterpri-
ses in respect of retiremnt age, In
most of the enterprises the age of re-
tirement is 58 years as in the Central
Government. In some enterprises the
superannuation age differs for different
categories of staff due to operational
requirements e.g., Indian Airlines and
Ajr-India. There are also some gther
cases where the age of superannuation
is different due to the rules of the en-
terprises. Extension/re-employment
beyond the age of retirement will be
regulated by the Company rules. These
rules are also, in most cases, based on
Government rules. However, for em-
ploying a person beyond the age of 58
vears in a post carrying a pay scale of
Rs. 2500—3000 and above the~ enter-
prises gre required to obtain Govern-
ment approval

(dy Arcording to information obtain-
ed, only two officers from the Indian
Audit and Aceounts Serviee, who were
to retire within two years of their
joining, went on deputation to pub=-
lic enterprises in 1973 2nd 1974. One
of them went to the Fertilizers Corpo-
raiton of India and the other to the
Heavy Engineering Corporation.

Survey in Delhi to ascertain the prices
of essential commodities

4409. SHRI S. G. MURUGAIYAN:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:
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(a) whether any sample survey was
carried out in Delhi to ascertain the
prices of various essential commodi-
ties of daily consumption from retail
shops in various parts of Delhi; and

(b) if not, whether Government
propose to do so and when?

THE MINISTER OF COMMERCE,
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
(a) and (b). Whilst no specific sample
survey was carried out in Delhi to
ascertain the prices of various essen-
tial commodities of daily consumption
from retail shops in various parts of
Delhi, the Delhj Administration coi-
lects the retail prices of essential con.-
modities on weekly basis from impor-
tant markets of Delhi.

Airport tax and entry fee at Airports

4410. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of TOURISM
AND CIVIL AVIATION be pieased to
state:

(a) the date from which Interna-
tional Passengers are made liable to
pav Rs 20.00 instead of Rs. 15.00
airport tax and similarly the visitors
made to pay Rs. 2.00 insteag of Rupee
1.00 as entry feec at the airports;

(b) how much excess income has
been derived by way of the increased
rates of tax and entry fee at all air-
ports concerned from the date of in-
creased rates upto 30th June, 1977;

(¢) the authorflies competent to
make and enforce this rule; and

(d) what additional improvements
have been made at these airports to
facilitate the visitors and passengers
after these extra charges?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) Passenger Ser-
vice Fee is collected at the Interna-
tional Airports, at Bombay, Ca’cutta,
Delhj and Madras. The fee was raised
from Rs. 15 to Rs. 20 with effect from
1-2.1977. 'The Airport Admission Fee
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at these airports was raised from Re. 1
to Rs. 2 with effect from 1-6-1976.

(b) Extra income derived by way of
increased rates is as follows:

Passenger Service Fee: Rs 25
lakh (Approxi.)

Airport Admission Fee:
lakh (Approxi.)

Rs. 34

(c) Under Section 17(1)(b) of the
International Airports Authority Act,
1971, the International Airports Autho-
rity may with the previous approval
of the Central Government charge fees
or rent for the amenities given to the
passengers and visitors gt any airport.
The rule is enforceable by the Inter-
national Airports Authority of India,

(d) The f{ollowing improvements
have been made to facilitate the visi-
tors and passengers at the inter-
national airports:

(i) Modifications/extensions have
been carried out to the existing ter-
minal buildings 1o provide more pas-
senger facilities areas. Constructicn
of International Complex has com-
menced at Bombay airport.

(ii) The baggage conveyor systems
have been improved.

(iii) Airconditioning has been
augmented.

(iv) Improved Public Address sys-
tem has been provided at Bombay
and Delhi Airports. Closed Circuit
Television has been introduced at
Delhi Airport.

Recognition to A.Gs Office Employees’
Union Trivandrum

4411. SHRI B. K. NAIR: Will the
Minister of FINANCE AND REVE-
NUE AND BANKING be pleased to
state: whether Government propose
to grant recognition to the A.Gs. Office
Employees’ Union, Trivandrum?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): Various issues involved
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in regard to the request received from
the newly formed association for grant
of recognition are being looked into.

TR & geatoe aegwi &
frata

1412. St [P : T Ffor
o amfoe qfa s agwrfoar =@
ag FITY AT FAU F40 fF ¢

(%) s < ast & TRw TereaT
¥ fFay g A1 gfuey aTgsl &7
frata fear mar

(') frafa & s aet @
geaforer awqq FA-FT /1§ s
FA-FT A 3N ITHT HATT FTRE
LIRS

() zeafwew a=gui &1 fAafe
Tg™ & Q7 F97 FEIEr AT AT GY
g?

afrsa @1 A qfa =i
agwrfean =it (*t |ga arfaar)
() frafa owe TowaR 4@ @
EIGE-

(@) #rdta, = =iz f@r
faas aa2 orfwe 2, g 1 Favwas
FEqy, 819 ¥ BY g &I qUT LHE,
gfaw gragor, 3 F7 A, grdy T T
QTATT 9T THE FT JATA HAT(E TACGAT
geafires #t 7gw 73 § o1 5 ;o o
THOFT, TTCTTR-TETTA, W6, To THAT,
faa, o3&t a, feaearws, argfaar,
s, farrg qar freds Y frata
F T & |

() geafwew ga & fasm Tar
frafe @t sarat § ¥ wifer € -
faferat # fag sfawo F@wHar &
TG FAT, Jeq187  "g-faeax #+5
frrata fasr & fadr soqwr feamee fasfaa
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3 ¥ feome awx, wwfae, sevifeai
agqT w AngHl § fRw § §=w,

FI HHfGT FET | IWF WAET HH
aR oz faafa & fau Sueey g™

SIeTgT geatuey #r #al # fagig 9%
AT

g a9 IEnr forw, sage,
o & foeat & gagaras qur frwmar-
% qEEHl F W I@ar § )

faEa & wra agraar w1 Iq@m

4413. = #ART =@ T4 faw
g wed WYY afwer weET o F9rE &
FIT F0 fF

() 27 8 1973 & %< "™
a% oot fasira agmar oo g8 a9k
1976-77 ® f¥adr fadim  ggra
aTe g5 WK

(') +ar ggrgar saeq  wreq Tfw
#1 fruifea efegmmn o g soam
fea mn; o afz 747, & gwF
FROT § A TH q1C A 47 ST
Sz fFr e’

faar @ar T WX a@feT 5
(s qWe q®o w@w) © (F) fa g0
1973-74 ¥ 1976-77 % fgueim
TN F ® # Forerdt fomeir gt
FEEar &2 1 Fua four man o} IR

JULY 22, 1977

Written Answers 72

s foadr @w fawrar 7, IaFT

Ry A fegn war § —
(sm@ qire)
ag FIFTE AFAAT WA
1973-74 730.0 689.7
1974-75 950.0 593.7
1975-76 942.0 748.3
1976=77 1121.0 918.1

(=) feZa zrer € s17 aT=Y |
gergar fw7) fafwez  afvgrsmen
fam adt 2\ g fafewr snfas agmar
F s UF ww aqr g fow gafes
frren e fafam afvars sam
F21 AT & | Faw e 1At g
gTel qIT-ERT WI AT &1 qf3-
FIFATHT FT ATAE FEI-IT ATTLAFAH[
F1 71 F7A F (AT 97 T FIEQT FLAT
& | 73 faforez wazm & wada foadr
THT KT FAAT AT N F, IAA A 70
ar@ qfz 1 SIET J EF FT BEFC
AT WY JET THA TEAAE FE AT

TR

FIA9Z qgraar #r Tfw W IqF
g gwax # fagrer af wfw 7 s=%
gafaa =1 g1 war #4fE fa2a & 9=
FETFAT & Teg O F7 ITTRT FH AT,
qF FE FEOT I, FT 1972-73 ¥,
(v @w a3 av qv fa2edr qar
A F 777 H) Aqar 7§ AfqFAH®
Frgafan Aifaad, fA2a § gzreata &
AT a7 & Feor gfagmi #1 wfaq &1
feo @t & *foaroat, MEa 7 Swewdd,
aEgut WX F59 qTA A FrAar A WL
afg wifz | feg Gar ar mar & f&
T Al & st ¥ afg & af g
faza g ggraar F fog qgw @ fag o
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F941 #7 @9 7 F7 7E it AR AQ
91 ® AT & ITGWT F I /19 &
forr  w¢ SyETOTE SUTE fRT ST @
g ¥ s Afa . SE Fam,
faza & st AT § FEgEl A @9
Y 9gA F TIAAT FATAT, IT JIQAT ALY
ot @A ®1 qaq1 T faee A
F g AT JATHT AT AN A
Suanr fegr s aFar 2 owfw

ma & faata & fadst w1 & o

4414. Wt wfgmr Agy AT
arforsg aar amfes gfa Al agerear
HAT F2 AT HT F97 F47 19

(%) o & @M@ ¥ Fa IO q
F foaw gfaoa amg #1 faama frar s
Tz §; WY

(@) @mg ¥ fra™ & f4a+ g0

Frfarfrger Fromm gl & 7
-y

afasa azn amfe gqfa s
agwifzar 7wt (+0 wga arfan) -
(%) fara = auf & < 3 A
9 IqTiEa =@ ®§ § a1 1% g
Y gfaorEar aaIT I/ T &

aq gfaoraar
1974-75. 70 wfaoa
1975-76. . 85 yfama
1976—-77 (wAfaw) 7oufama

(wfqoreaT @ AT T A AL
& fr w=h @T@ ¥ 50 wlowa 1 W&
ATE ZTH Y IS qAT WTd AT d 85
sfaoe 7 7T & =I9S FY 9 ST ) |
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(@) wra & i & i et

& e wforer Fereft o g e & - —
CL | qeq ('ﬂh'ﬂ? To ﬁ')
1974-75, . 24.33
1975-76. 12. 75
1976-77. 10. 48 (wAfmw)

7 frit gux e & fRame W
frafer & fag gowrd @ A=t sfwn

4415. %Y S5 A : |7 Trfosw
amn amfee qfa sk agefen
T A FATY T FOT T4 7 7 faeey
qre arae & fagws 1 frafe ¥ fag
FET TR T 19 A1 BT sqqqrs
Eicil-a

aforsm aar amfes gfa wk
FgwTiea /oAt (st wiga afear) : F-
aTefer €T Ao (A arax), @
fr=1 #v Io-fafimt & s g9
gfafr & a1 fAgws 9@ a@C 1
T FA g & AR @ fAa3ns ggw
TR & qzat gro fratfag sw g &

Import of Oilseed

4416. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleased to
state:

(a) whether Government have taken

the decision to import oilseeds in
large quantity this year;

(b) if so, the reasons thereof; and

(c) how far this is likely to affect
the supply and price position of edible
oils in the country and Government's
reaction thereon?
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
(a) to (¢). There is no proposal
to import edible oilseeds: necessary
quantities of edible oils are being im-
ported to bridge the gap bétween de-
mand and supply.

Disclosures by Chairman of Statutory
Bodies in Karnataka

4417. SHRI S. NANJESHA GOWDA.:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:

(a) whether Chairmen of dificrent
statutory bodies in Karnataka nave
disclosed their assets and incomne
under the Voluntary Disclosure Sche-
me: and

(b) if so, the names of these in-
dividuals and the values of movahle
and immovable properties including
cash so declared?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) and (b). The Chair-
man of onlv one statutory body in
Karnataka made a declaration under
sub-section (1) of section 3 of the Vo-
luntary Disclosure of Income and
Wealth Ordinznce, 1975, The Volun-
tarv Disclosure of Income and Wealth
Ordinance. 1975 (now. Voluntary Dis-
closure of Income and Wealth Act
1976) provided for voluntary disclo-
sure of income, in cases other than
cases of search ang seizure, under sec-
tion 3(1). disclosure of ircome in cases
of search and seizure under section
14(1) and disclosure of wealth under
section 15(1). So far as declarations
under section 3(1) are concerned, sec-
tion 12 stipulates, inter alia. that all
particulars contained therein shall be
treated as confidential and no public
servant shall disclose them except to
any officer employed in the execution
of any of the Acts mentioned in sub-
section (1) of section 8, or the Wealth-
tax Act or to any officer appointed
by the Comptroller and Auditor Gene-
ral of India or the Central Board of
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Direct Taxes to audit income-tax re-
ceipts or refunds. It will, therefore,
be a breach of the secrecy provisions
of section 12 to furnish the name and
other particulars of the Chairman wof
the statutory body in Karnataka men-
tioned above.

No Chairman of any statutory body
in Karnataka State has made any de-
claration under section 14(1) wnd/or
15(1) of the Voluntary Disclosure of
Income and Wealth Act, 1976.

Closure of Textile Mills in Gujarat

4418. SHRI AHMED M. PATEL: W:ll
the DMNlinister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether any textile mills in
Gujarat State have heen closed rlown
during the last three years; ,

(b) the main reasons therefore:; and

(c) the action taken by Government
to re.sturf them?

THFE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
(ay Yes, Sir. These mills have been
closed.

(b) In the case of {wo units the main
reason for closure has been financial
difficulties and in the third case the
mills had to close down due to severe
damage causcd by cyclone.

(¢) Action is in progress to tiake
over two textile mills for management
by the State Government anq in case
of the third mill, the State Govern-
ment has initiated the process.

o fued, araT (VSHEAWR) T
W FT FIE AT AT
4419. sft Arert W : T Aforeg

aa wwtoe ofa siw agwfan s=t o2

FqTY FT BT FO

(%) For frew smER (-
) g A 1975 ¥ 1977 AW,
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TTATL, T+21 ATAT foaer F77  Fmar
aar; o

(=) a7 1975 & 1977 A% au-
7 394 333y Fga oafuge f2a
oY grer FEr A7 fFeer I g=n
T 7

afreg aur amfee qfa wk

wgwTiTan st (st WigA wifn) '

(%) Fvur farm, wras  (vI9dm) A
1975 & 1977 aF fagar frafraq
FT2T FATeT TAFT AT Arw fEam
Lp i

1973 11662
19,8 . 508 T3

493 3

i3, FHLS UL R WY AT 2
[I7 Ta0 T T S AT AL AT

Payment of the dues of the Workers cf
Sick Units in Textile Industry

1426, PROF, P. G, MAVALANKAR:
Witi the Minjsicr of COMMERCE AND

Clvii. SUPPLIES AND COOPLERA.
T'ON Le pleased 1o state:
(7 whether a  large number of

workers belonging to the sick uniis In
the Teoxtile indlustry have been deniocd
so far their legitimate dues from end
by their erstwhile owners:

(b} if so, the broad details thereol;
an!

(cr whether Government propose o
arrange for such payment of the dues
and if so, how?

THE MINISTER OF COMMERCE
AND C1VIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
(a) to (c). A large number of textile
mills have faced financial difficulties on
account of high cotton prices. How-
ever, Government is no aware whether
mills have denied the legitimate dues
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of the workers, though some mills are
reported to be in arrears in the matter
of payment of dues in respect of their
employees and in such cases the au-
thorities conccrned are to take suita-
ble action,

wrAT w1 faota

4421. ITo WEEITH fag wmeg :
1 afava aar amfer qla i
|EFRTTAT AAT Ig A KT T F49
fF

(F) a5 1975 ¥ A1, 1977 &
w7y ¥ faw-fag 207 &1 go fFawr
FrAT F1 fAgty frar @ 27 S99
frrat fa2sit w27 wfwy v o &
;v

(@) =zm z7rmr7 F1 a3H & 97
ATHRT FTT F39 32T A1 & °

arforsr aar amfiw qfa o9k
qFwicar weEt (A Awiga arfar) -
(%) zra 7 77 74T F1aaT ¥ faafa
F1 frers |77 (340 ®rzv) 7 fraw &
TAT ATAT &, ®ETT i B § 420 0 fAatT
freafafga v

Ty GEIREAR 1] Ter
(73 #rz7)  (FUS ¥oH)

1975-76  29,58,094  39.88
1976-77  27,48,619  41.86
(w33-
faqeaz)

(@) fRatast &1 azd § S&ERET
Iyasg & 1 weg fraty dag goEr &
g uorfger & wasifat & | AT,
fas; @z w=a7 37 safaq w3,
oz {72t & gadad & sfafqfudes
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wrHfaa &7 1 A7 fewrgs  wafaa
f5a o1 & 1| 1w a7+ F fao
o ogw sfwrr wEwy & aftw
frata seaedt SeareT wTa ggg T
ST ORI E

7AW F qaIFw TEY

4422. =Y TURIA AR AT ;AT
R R A faAmm AET #m
TAA FT FTI FE fF

(F) =AM H AT STA qGTF
e fF7a7 & o
(=) #3192 F+dy gvar § qdzw

west & fAa wvd anaww mEifaa
fear war 91 7

e wR AuR fawaa s
(=t qeataw w¥faw) ¢ (%) moeT
¥ iz fawm 7 wamifzr 31 e

g

(@) smrr & w9 a® AR
e afsm qraFn gmEfss fFr
T g

atfeaY w1 fmata

4423, Y FIEAS FACR AR
T wfosn azr Aamfes qfa sk
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wgefear 5 ag Fam T Fov w4
fF:

(%) 2w & "nfeg ol av-Fufeq
T Fre@Et ) oFEAr AT R

(@) arm & fra-feq zod =1
gy &1 Frata 2ran & otz w7 Arw 3t
¥ ILF 2w & fFaEr #mT 1 Jifeqt
&1 faata fear T ; 9=

(w) ardrfrata = fearg FraAHE
& & AT 7 7

afosa aar amfw qfa A\
wgwifzar a1 (st WgA arfar) -
(7) F&rg o913 wew fAwrr 7w
SEAFIE F FAATT Fop 7 73T fAtamy
#Y IS H€AT 17,556 | THH 3783 @
fafaatar o orfas 2, =1 afz @t &
FeAna wqq Il #1 fqata w3 2
I8 A THIFA & Wgar Al 2 |

(@) us fgazo @7m 2

(w) ostrpa frafast & fai
T Atfa & et et & o fatas
qEaTH, S F I GAFA § Iy HIA
faafat & chomtodlo 7T & 2 wfqwa
Fr 2T ¥ wrara wfagfa faadr 3

faawr)e

1973-74, 1974=75 AT 1975-76 & X7 A&t &1 faata
(BT fFouTe ® 9T WA Fo W)

2o 1973-74

1974-75

1975-76
AT T qwT o Hrar LS

1 2 3 4 5 6 7

s feare 5,400 61,948 11,200 1,34,018 5,770 76,708
mrefarar 1,191 16,372 30 645  — —_
ECAlL ] 347 6,919 1,721 33,618 4,858 76,838




81 Written Answers

ASADHA 31, 1899 (SAKA) Written Answers 82

3

4 5 6 7
Ffeman 144 6,166 130 7,366 155 6,723
FATET 419 9,574 731 20,695 600 20,133
TAAH — - —37 3,742 - -
gt 1,769 23,790 5183 1,29,821 19,485  3,77,793
e s
TORTST 64 2,136 124 5,803 764 20,151
Fad 200 3,781 160 2,319 2,535 48,717
ATATEY - - - - 150 4,275
aeraforar 34,680 7,64,376 36,154 9,28,713 38,929 11,34,633
g 170 2,650 1,487 35583 5663 1,95508
T 1,163 15,425 49 680 8,036 84,794
Aete 894 19,925 1,132 28,959 1,175 30,150
LIET 11 323 - 10 384
FATC 1,260 18,879 175 5,000 659 14,265
fanmge 18,951 4,18,789 19,733 4,24,568 22,249 594,345
fraesri= 3,285 76,826 4,796 1,19,796 7,162  2,32,751
FoTodHAFT 1,823 35,409 4,396 1,16,575 2,795 86,293
e 199 6,235 228 5,267 - -
argentar - - 160 4,000  — e
AT 48 768 - - ~
AT 70 3,471 - - -
o+ QAT THIHT
W 53 860 105 1,700 ~ -
g 72,141 14,96,632 87,731 20,08,868 120,955 30,04,461

Search, of Bank Officer’s Flat

4424. DR. BAPU KALDATY: Wil
the Minister of FINANCE AND FLE-
VENUE AND BANKING be pleased to
state:

(a) whether atiention of Government
has been drawn to the news item pub-
lished in “Times of India” Bombay
edition dated 18th June, 1977 regard-
ing search of bank officer's flat,;

(b) if so, who is the officer and to
which bank he belongs to; and
CBI

(¢) how much amount the

found in his flat?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) to (c). There was a
news-item in the Bombay Edition of
the “Times of India” dated the 18th
June, 1977 regarding the search of two
flats of an Officer of a Nationalised
Bank. The Central Bureau of In-
vestigation has, in this connection, re-
ported thatit had registered in March
1977 a case zgainst Shri B. M. Rele,
an Officer of Dena Bank and in the
course of its investigation, it had sear-
ched two flats belonging to Shri B. M.
Rele. According to the Central Bu-
reau of Investigation, the Officer was

found to possess assets worth nearly
Rs. § lakhs.
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TN WE XA wrmgEmT oo

saq3dr afaz, awdAn gad wsE,

FE fast & TFAT F =W wIF A

wigfar wft am wyghas wvaifa
® sqarQ

4425. S WP ;. F7 adew
W Ar fanma g4t g garT #71 FaT
Fa fd o

FTHIA UT I8 qfTE, AEETAT
AT, W a¥fre, foq fomw, Awex,
Wﬁﬁ" m&? ﬁ%’ﬁfﬂi’ g;n'r?
FT I AR AT I & TIT 9T FTH FH
T FATOCAT N e frar §

(@) 37 & wagiaq sy qar
qIgfaa sasifa F safsadi £ oz
gamr fogdt 2

() #7737 AT & FTH F7T AT
ﬂ'ﬁ;ﬂf‘q‘:r Hfrﬂ' E'TG”FT ?1' ‘Tf_:’,TJ 31;‘rf'¥a-q7]'. ﬁ.
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MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to siate:

(a) whether there has been steep
rise in the prices of onion in the re-
cent past: and

(b) if so, the rcasons therefor and
steps taken to check the rise?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
(a) There has been increase in the
prices of oniohs In fhe recent past.

(b) The recent increase in the priceg
of onions is partly due to the seasona-
lity factor, and partly because of short
fall invield in Maharashtra, which
is the main producing State of onions.
The onion crop was also damaged in
some other producing areas on' account
of untimely rains in March and April,
1977. To ease the situation, the ex-
ports of onions were stopped from
May 13, 1977

Aircraft purchased from Boeing Com-
pany, U.S.A,

4427. SHRI JYOTIRMOY BOSU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to stafe:
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Rise in the Prices of Onion (a) the total number of aircraft pur-
chased from the Boeing Compary,
4426. SHRI M. RAM GOPAL U.S.A. during the period 1971 to March
REDDY: Will the Minister of COM.- 20, 1977,

(b) total vaiue of such purchases;

(c) who are the Indian agents/re-
presentatives of the U.S. Boeing Com-
pany;

(d) whether purchases were mace
through the Indian agents of thz com-
pany; and

(e) if so, what are the details of the
sgreement in this regard between the
then Ministry of Tourism and Civil
Aviation and the Indian agents of the
U.S. Boeing Company?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Indian
Airlines have purchased thirteen air-
craft from the Boeing Company, U.S.A.
and have placed orders for three more.
Air-India have purchased five aircraft
from this Company and have placed
order for two more.

(b) US $ 89,136,336 for Indian Air
lines US $ 196.243 million for Air-
India.

(c) to (e). All purchases were nego-
tiated by Indian Airlines and Air-India
directly with the Boeing Company and
not through any agent. Indian Air-
lines have, however, reported that they
are aware of the following Indian
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Consultants/Advertising Agents of the
Boeing Company—

(i) Maneckji Aviation, Bombay.

(ii) Consalium Limited, Delhi and
Bombay.

(iii) National Advertising, Bombay.

Air-India have reported that M/s
Piliman Aircraft Company, Bombay
are the consultanis of the Boeing
Compary in India,

Arrears of Wealth-tax in Orissa

4428. SHRI K. PRADHANI: Will the
Minister of FINANCE AND REVENUE
AND BANKING be pleased to state:

(a) whether Government are aware
that wealth-tax arrears involving huge
amounts remain uncollected-annuaily
due to manipulations by the large in-
dustrial houses;

(b) if so, the names and number ci
such cases particulary in the State of
-Orissa; and

(c) the steps Government have taken
or are proposed to be taken to recover
these arrears?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) It is pre-
sumed that the Hon. Member is refer-
ring to uncollected wealth-ltax arrears
in cases of “large indusirial houses”
as compiled by the Industrial Licensing
Policy Inquiry Commitiee. These cases
comprise of limited companies only.
In none of these cases are there
arrears of Rs. 25000/- or more as on
31-3-1977. It may, however, be men-
tioned that limited companies are not
assessable to wealth-tax from the
assessment year 1960-61 and onwards.

(b) and (¢), Do not arise in view of
the reply to (a) above.

Separation of Accounts from Audit

4429, SHRI N. SREEKANTAN
NAIR: Will the Minister of FINANCE
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AND REVEUNE AND BANKING be
pleased to state;

(a) whether there is any proposal
to separate the accounts from audit of
the Accountant General Offices of
different States;

(b) if so, the details thereof and
steps taken thereon; and

(c) what steps have been taken tc¢
safeguard the interest of workers when
the bifurcation takes place?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Seclion 10
of the Compiroller and Auditor Gen-
eral’s (Duties, Powers and Conditions
of Service) Act, 1971 as amended in
April 1976, empowers the Governor of
a State to take over, with the previous
approval of the President and after
consultation with the Comptroller and
Auditor General of India accounting
functions from the Comptroller and
Auditor General of India and thus
separate accounts from agudit. Against
the backzround of the departmentalisa-
tion of accounts in the Central Minis-
tries, the Government of India wrote
to the State Governments in Novem-
ber, 1976, suggesting the implementa-
tion in the Stestes of the similar reform
of separation of accounts from audit.
It was left to the State Governmenls
io take the initiative and send to the
Ceniral Government comprehensive
proposals covering technical, adminis-
trative and personnel aspects connect-
ed therewith.

(v) Proposals for separation of ac-
counts from audit received from
Haryana, Tamil Nadu and Maharash-
tra are under consideration in consul-
tation with the Comptroller and Auditor
General of India.

(¢) While according approval of the
Governmenti of India to the proposals
sent by State Governmentis for s€p-
aration of accounts from audit, it will
be ensured that the existing terms and
conditions of service as well as scales
of pay of the staff in the Audit Depar_t-
ment are satisfactorily safeguard in
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i

ihe event of their transfer to the State
Government. The Comptroller and
Auditor General of India will also be
consulted in each case, before accord-
ing approval by the Central Govern-
ment,

World Bank aid for Agricultural Re-
construction in India.

4430. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE AND
REVENUE AND BANKING be
pleased to state;

{(a) how much money World Bank
has given to each State for Agricultu-
ral reconstruction in India since 1973;

(b) what are the salient features of
these agreements and terms of repay.
ment of loans; and
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(c¢) whether these projects of World
Bank are expected to be beneficial Lu
the country and if so, the facts thereof?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b). A
stalement relating to the disbursements
mude since l1st April, 1973 by World
Bank and its soft lending afliliate, the
Internationa] Development Association,
for agricultural and allied sectors is
laicl on the Table of the House, Terms
and conditions in regard to these
credits are also indicated in the state-
ment.

(¢) Yes; 8ir. Worid Bank Group
Assistance is beneficial as, besides pro-
viding forecign exchange support, it
alsp supplements domestic savings.

Statement

Staze syving 1 harsemznts made against World Bank Loans/IDA Credits for Agriculturaland

Allied Sector from 1-4-1973 to 31-3-1977.

Sl Name of the Project Rate Per- Utilis- Cover: ge
No. of iod ation
Inte- of dur'ng
rest Loan 1-4-73
to
31-3-1977
I 2 3 4 5 6
INTERNATIONALDEVELOPMENT
ASSOCIATION #**
1 Kadana Irrigation . 1% 50 yrs. 23-30 Gujarat
2 Gujarat Agricultural Credit Project . . . 8:23 Gujarat
Punjab Agricultural Credit Project . " . 19-43 Punjab
A.P. Agri. Credit Project . o 12-:08 Andhra
Pradech
s Hiryina Ag-icultural Cradit Projeet. . ’e 2049 Haryena
6 Taim'l Nadu Ag:i. Credit Project . . 2506 Tamil Nadu
7 Chchin Fertiliser o5 I8 14 R
8 Wazat Stor.g: . o 1 1-26 UP, Punjab
9 Poz'iimpad Irrigation ’s 2 24-79 Andhra
e . Pradesh

— -

s+# DA Credits do not carry any interest but only a service charge of 2%, Grade

period is 10 yrs.]
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1 2 3 4 5 6
15 Mysore Agricultural Cr. Project . #®e83% 50 yrS. 34-68 Karnataka
11 Gorahpur Fertiliser . 33 23 937
12 Mhharashtra Agricultural . a5 25-39 Mrherashtra
13 Bihar Agricultural Markets - - 2:74 Biher
14 Nangal Fertiliser . . . . . 58 00
15 Mysore Agricultural Whole-sale . . - 2 o0 68 Karnat:ka
Market
16 Midhya Prad=sh Agricultural . 55 . 33 00 M=:rdhya
Pr:desh
17 U. P. Agricultural Credit Project . . ’s . 2451 U. P.
18 Bihar Ag:-icultural Cradit Project . ’s . 13-47 Bthar
19 H.P. Apple Project . ’s »s 1.27 H.P.
20 Tromb:y Fert'liser-POIP Programme v ”s 2537
21 Karnitaka Diary Development . . 0-19 Karnatska
22 Rajasthan Cinil Command Area . ’s . 24-85 Rejecthen
23 Midhya Prad2:h Diary Development ys s 029 M.P.
24 Riyjasthan Diary Dzvelopment " . 0-27 Rajacthan
25 Sindri Fertiliser . ’s 35 53 s§I
26 Droughat Pron» Arza Project . . - 4-76 Karnaraka. A,
Rajacthen,
Mahara:htra,
27 Goda—ari Barrage . 19 1 9:94 Andhra
Praodesh,
28  Ag-icultural Refinonce & Devclopmcnt
Corporation-1. . . s 2 37-3% All-India
29 Woast Bexngal Agricalrural ¥ - 2-05 Weut Bengal
32 Cirimbal Cymmand Area Development . oy - 2:51 Mz=dhva
Przdesh
31 Rural Elecirifizition as . 1-06 All-India
32 Fer:iliser Industry . . . . - i 7-00
(A\ Total of TDA Credits : §24-07

IBRD (WORLD BANK PROSECTS)

33 Tarai Sezds . . . 61% 30 yrs. 615 U. P
34 Cuimbil Command Area. . . . T%% 25 yrs. 10-11 Rajasthan
(B) Total World Bank Loans : 1626
Grand Total of (A)+(B) = 54033

3¢ DA Cradits do not carry any interest but only a service charge of 3%, Grace period is
I0 yrea
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Hotel Projects in Public Sector

4431. SHRI G. ¥. KRISHNAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number of hotel projects
approved by Government to be set up
during 1977-78 in public sector in Jiffe-
rent parts of the country; and
in each

{(b) the amount involved

Name of the project

ASADHA 31, 1899 (SAKA)
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project and the target dates fixed for
their completion?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
The revised Annual Plan of the India
Tourism Development Corporation, a
public sector undertaking, for the year
1977-78 includes provision for 3 ac-
commodation  projects as  detailed
belOW;

o — I L e —,

Esrimated Targer d-te of
Cnxt completicn
(Rs.'n
Takhs)

1. Exoon ienof Qutab H tel, New Delhi by adding a new
block of <0 rooms,

2. Exveniion of T-awvallers Loder ot Bynbaneshwar by ~ddi-
tinnrof 26 double rooms. 2 suites. a restaurant and a confer-

70-00 November 1977

4000 December 1977

cnee rocm.

3. Recep'’ n Centre-cum-Hotel »t Jaipur .

Alleged Corruption in LIC and GIC

4432. SHRI SHANKERSINHJI VAG-
HEIA: Wil] the Minister of FINANCE
AND REVENUE AND BANKING tLe
pleased to state:

{a) Whether his attention has heen
inviteqd to the reporis published in the
Blitz dated the 14th May. 1977 under
the heading ‘LI.C. & G.I.C. in Insu-
rance of Corruption’;

(b) the reaction of Government
thereon and whether any inauiry has
been ordered or proposed to be orderd
into the working of the LIC AND GIC:
and

(c) the action taken or proposed to
be taken against the officers responsi-
ble in these two organisations for
financing the Congress?

96-00 [Fret phave comrrie-
ing Receptien Cen-
tre during 1977-78
and the vgeond
phate concictirg of
a new bleck of 44

rooms by Mrrch
1979.
THE MINISTER OF FINANCE

AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Yes, Sir.

contained several
under-writing and
financial irregularities committed by
{he nalionalised insurance undertak-
ings. The main allegations are Sum.
marised helow:—

‘h) The article
allegations about

GIC & its subsidiari€s,

(i) As during the 1971 elections, gen-
eral insurance companies were instru-
mental In the supply of a large number
of jeeps to the Congress Partly for its
campelgn during the recent elections
(when more than 1,500 jeeps were
supplied to the Congress from different
sources on hire-purchase or bank
guarantee policies). The companies
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canclioned generous insurance cover
for jeeps without proper guarantee,

(ii) The “jeeps were insured Wwith
the payment of cash premiums and also
cover notes were issued without the
receipt ¢f such premiums, violating all
norms and regulations”. New India
Assurance Company Lid. (a subsidiary
of the General Insurance Corporation
of India) had insured 320 jeeps “pre-
miums for which may or may not have
been paid”. Premium for insurance of
170 out of these was paid by a single
cheque and the remaining 150 jeeps
were insured in a single Unit (Moti-
mahal Unit) of the company.

(ii The GIC gave a guarantee of
Rs. 15 lakhs to M/s New Mahalaxmi
Finance Company of Kolhapur in which
the son of a big Maharashira politician
is a partner.

(iv) New India gave assistance of
Rs. 25 lakhs to Jaybharat Investment
Corporaticn and Motor and General
Insurance Company. The Chairman of
New India happens to be the Chairman
also of both these companies.

LIC

(v) A sum of Rs. 46 lakhs was given
by the LIC to the Delhi Development
Authority for purchase of a plot of land
without verifying the title deed. The
land intended 1o be sold to the LIC did
not in fact belong to ithe DDA,

(vi) A sum of Rs. 2 crores was in-
vested by the LIC in DDA honds with:
out obtaining the approval of its
Board.

(vii! A sum of Rs, 25 lakhs was in-
vested by the LIC in shares of M/s
Mohan Meakin Breweries Ltd., to oblige
Shri Sanjay Gandhi.

(viii) A sum of Rs. 25 crores was
invested by the Chairman LIC in the
Bank of India in return for the favour
shown by the bank in dropping pro-
ceedings against his son-in-law, Shri
Vilas Deshmukh.

JULY 22, 1977
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2. Regarding allegation (1) Bank
guaraniees to hire-purchase finance
companies are being issued by the in-
surance companies in the normal course
of business in accordance ‘with the
guidelines issued by the GIC, and the
companies did not issue any fresh
credit covers for bank facilities at the
election iime.

3. Regarding allegation (ii): Under
the law. risk can be assumed only after
the premium is paid (by cash/cheque
efc.). or a bank guarantee for the pre-
mium furnished, by the insured. All
the jeeps were insured in accordance
with these provisions and no norms
were violated.

During the first gquarter of 1977,
M/s Mahindra & Mahindra Lid., who
are old clients of the New India, placed
100 per cent insurance business of their
168 jeens with that company and paid
provisional premium of Rs. 2,62,000 for
these insurance by means of 8 cheqgues
for various amount is as per the diffe-
rent lots declared for insurance. The
Motimaha! Unit of the company did not
insure any jeeps during the months of
January and February, 1977.

4. Regarding allegation No. (iii): The
GIC itself does not issue any bank
guarantee policies and the reference
apparently is to insurances granted by
New India. It is ascertained that New
India did not provide any guarantee
to any concern bearing the name of
New Mahalaxmi Finance Company of
Kolhapur.

5. Regording allegations No. (iv):
Neither Jaybharat Credit and Invest.
ment Company Ltd. (referred to in the
article as Jaybharat Investment Cor-
poration) nor Motor and General Fin-
ance Company Ltd. (referred to in the
article as Motor and General Insurance
Company) was given any preferential
assistance by New India. It is jather.
ed that the aforesaid two companies
did not finance any jeep during the
election time. Further, it is not a fact
{hat the Chairman of New India is
Chairman of either of these companies.
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8. Regarding, allegation No. (v): For
some years, negotiations between the
LIC and the DDA were under way for
allotment of land to the LIC for a
public housing scheme in Delhi. Even-
tually, on 14th May. 1976 the DDA
offered lanr! admeasuring 40 hectares
of land in Patpar Ganj area at Rs. 12
per sq. metre and requested that the
cost of Rs. 48 lakhs may be deposited
with it “and thereafter possession of
the land would be given at the sile.”
The LIC processed this offer on the
understanding that DDA had clear,
perfect and marketable title to the land
and, on 12-8-76, forwarded to the DDA
a cheque for Rs. 46 lakhs towards cost
of 38 hectares of land (the balance of
2 hectares being retained by DDA for
a hotel). Later, from a telex message
received by the LIC from the DDA on
9-3.1977, and suhsequent discussion
with the DDA the LIC found that the
DDA had till then not acquired title
to the land. In the circumstances, it
recalled the deposit of Rs. 46 lakhs,

7. Regarding ailegation No. (vi): No
investment has been made by the LIC
in the Bonds of DDA as alleged. Total
loans of Rs. 2.50 crores were granted
by the LIC to DDA during the month
of March, 1977 as per allocation re-
ceived by the LIC from Government.
The loans were given on the recom-
mendations of the Investment Commit-
fee of the LIC and carried Central Gov-
ernmen{ guarantee.

8. Regarding allegation No. (vii):
The allegation is incorrect. Since
1974, the LIC has not purchased any
shares of M/s. Mohan Meakin Brewe-
ries Ltd. The last purchase was made
1703 LS——4.
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by the LIC on 29th June, 1974, when
a lot of 500 shares was purchased
through a share broker at Rs. 9.90 per
share,

9. Regarding allegation No. (viii):
The LIC invested in the ‘Call and
Participation Certificates’ of the Bank
of India in accordance with its normal
investment practice. Funds of the
LIC awaiting investment through re-
gular channels are kept with all major
banks at Call and Notice deposits (not
ekxceeding 14 days) or in the form of
Furticipation Certificates. The amount
so kepl are decided on in the light of
the needs of the banks and no special
preference is shown to any of the
banks. (On 12.5-1977, the highest in-
vestment in Call & Notice deposits and
Participation Certificates were in Bank
of India. Indian Bank and United Com-
mercial Bank, the total amounts being
Rs. 28.51 crores, Rs. 22.67 crores and
Rs. 18.46 crores respectively).

(c) In view of the position set out in
answer to part (b) of the question,
there is no cause for action against
any officer.

Persons Recruited in Nationalised
Banks in Orissa

4433. SHRI D. AMAT: Will the
Minister of FINANCE AND REVENUE
AND BANKING be pleased to state:
the number of persons recruited dur-
ing the last three years in the nationa-
lised banks in Orissa in different
cadres who belong to Scheduled TCaste
community? ’

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): Recruitment to Offi-
cers’ cadre in the public sector banks
ig generally made on all-India basis.
Therefore, information in this res-
pect for the State of Orissa is not
available separately. Information re-
lating to the Clerical and Subordi-
nate cadres in the State Bank of
India and the 14 nationalised banks,
as furnished by the banks, is givem
in the annexed statement,
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Excise Duty of Films

4435, SHRI JANARDHANA PO-
OJARY:

SHRI C. K. CHANDRAPPAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that about 60 feature films produced
at the cost of Rs. 2.50 crores are likely
to be immediately affected by the new
levy imposed, thereby giving a crippl-
ing blow to the film industry; and

(b) if so, whether Government are
contemplating abolition of the levy
imposed on the films?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H, M. PATEL): (a) The Government
was aware of the fact that the new
ad ralorem levy on feature films intro-
duced through the Finance (No. 2) Bill,
1977 would have an immediate impact
on feature films by way of increase in
duty incidence thereon. However, the
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statistics given in the Question cannot
be confirmed.

(b) The original Budget proposals
are to undergo modifications as already
indicaled to the House in my speech on
the 15th July, 1977. The Government
does no! propose to abolish the new
revised levy imposed on films.

Foreign visits by Central Government
Employees for Study Purposes

4436. SHRI DURGA CHAND: Wl
the Minister of FIANCE AND RE-
VENT'E AND' BANKING be pleased to
state:

() whether the Central Government
Servants go to foreign countries for
study purposes under UNDP;

(h) if so, the details of the scheme
under which studv is undertaken in
foreign countries; and

(c) the number of Central Govern-
ment Employees in each department,
category-wise and country-wise, who
availed of these facilities during the
last 3 years, year-wise?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H, M. PATEL): (a) to (c¢). Under
United Nations Development Pro-
gramme (UNDP), Central Government
servants do not generally go to foreign
countries for study of an academic
nature, but are sent abroad for train-
ing, study-cum-observation ‘tours, se-
minars, conferences etc. that may be
required for the implementation of
specific projects or for the imorovement
of functional efficiency of the organisa-
tion concerned. A component for such
training programmes is built into the
overall costs of individual projects.
During the last three years only in one
case an All India Service officer work-
ing 'with the Government of Uttar
Pradesh was sent for study of an
academic naiture under Edward S.
Mason Programme in Economic De-
velopment at the Harvard University
in United States of America, under the
United Nations Development  Pro-
gramme in 1975-76.
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Sonctioning of huge amounts by LIC
and GIC to fall the offers of Congress
Party during 1977 Lok Sabha
Elections

44.7. SHRI ANANT DAVE: Will the
Minister of FINANCE AND REVENUE
AND BANKING be pleased to state;

(a) whether Government are aware
that the Life Insurance Corporation
of India and the General Insurance
Corporation of India sanctioned huge
amounts to fill the coffers of the Con-

gress Party during 1977 elections to
Lok Sabha; and

(b) whether Government have or-
dered an inquiry into the working of
the Life Insurance Corporation of
India and the General Insurance "or-
poration of India?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) No loans had been
sanctioned by the L.I.C. and the G.I.C.
or any of its subsidiaries to the
Congress Party during 1977 election
to Lok Sabha

(b) Question does not arise.
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Indian Aircraft Rules

4439. SHRI AHSAN JAFRI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether any rule of the Indian
Aircraft Rules is violated by a persom
sitting beside the pilot in the co-pilot
seat in any aircraft without a wvalid
licence; and

(b) whether the Director General of
Civil Aviation takes action against
every person who occupies the pilot/
co-pilot seat during a flight without a
valid licence and authorily and also
against the commanders of such
flights?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR1 PURU-
SHOTTAM KAUSHIK): (a) Yes, Sir,
if the aircraft requires a minimum of
two pilots for its operation,

(b): If any such case comes to the
notice of the Director General of Civil
Aviation, suitable action under the
rules will be taken by him.

Expenditure on Development of Turist
Posts in Bihar

4440, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of TOURI-
SM AND CIVIL AVIATION be pleas-
ed to state:

(a) the Central assistance usked by
the State Government of Bihar for
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furthed development of tourist spots in
the State to attract more tourists, for
the year 1976-77; and

(b) the total amount granted by lue
Centre and the actual amount spent?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) No re-
quest was received from the Govern-
ment of Bihar for Central assistance
for the vear 1976-77 for further deve-
lopment of tourist centres in the
State to attract more tourists.

(b) Does not arise.
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Rise in the export of handloom cloth

1442. SHRI S. D. SOMASUNDARAM:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the export of handloom
cloth have shown an upward trend
during recent months;

{b) results of a direction-wise analy-
sis, if any, made regarding the spurt
in exports;

(c) sieps taken to step up the
momentum of exports according to the
findings of the analysis;

(d) whether certain sectors of the
Handloom Indusiry are geared to
meet the taste and design preferences
of the countries demanding our goods;
and

(e) if so, the particulars of the
special efforts taken in this regard?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
(a) Yes, Sir.

(b) Exports of Handloom products
are periodically reviewed by the Hand-
loom Export Promotion Council. An
analysis on the basis of the provisional
export figures from January to May
1977 has shown that exports of towels
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and pillowcovers to USA, of lungies to
Malaysia/Singapore, of mulberry silk
- goods to U.K. West Germany Malaysia/
Singapore, U.S.A. and of tassar silk
goods to West Germany, USA and UK
have increased.

(c) to (e): The increase in volume
of exports during the last few years
speaks of the industry’s capacity to
meet the taste ang design preferences
of the countries impornting handloom
goods. The industry is further being
strengthened and revitalised by way
of increased provisions under the
Central Plan. A number of export
production projects designed to ad-
just their production as per consumer
preferences abroad have been sanc-
tioned by the Government to produce
quality exportable wvarieties, Apart
from these propects, the Handloom
Export Promotion Council is spon-
soring Sales-cum-Study Teams to
explore newmarkets and to introduce
new varieties in the existing markets.
We are also participating in trade fairs
and exhibitions abroad for promoting
exports of handloom goods.

S.B.1, employees as members of more
than one Thrift and Credit Co-opera-
tive Societies,

4443. SHRI OM PRAKASH TYAGI:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether a large number of em-
plovees of State Bank of India, Delhi,
H. O., are members of more than nne
thrift and credit co-operative societies
of salary earners:

(b) if so, what action has been taken
or to take by Government for viola-
tion of the provision of the Act;

(¢) whether Government propose to
advise the State Bank of India to
amalgamate all these societies into one
and deduct a uniform instalment from
their employees; and

JULY 22, 1977
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(d) if not, what alternative Govern.-
ment propose {o lessen the hardships
of the employees’ families who are
facing financial crisis due to cut in
their salaries?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
(a) The Bank of India, New
Delhi, has reported that from the pay
scroll of the employees it is noticed
that out of 2,230 employees working at
the main branch and New Delhj
Local Head Office, about 403 are mem-
bers of more than one societies of the
type.

(b) The Bank has since brought
this to the notice of the Registrar ot
Cooperative Societies, Delhi, under
whose jurisidiction these societies
operate.

(c) The State Bank has po control
over the cooperative societies nf its
employees. It is for the members
themselves to consider amaigamation
of their respective societies volunta-
rlly.

(d) With a view to ensure that the
pay packets of the employees are not
depleted considerably, the State Bank
has issued instructions that the total
deductions from an employees’'s salary
may not exceed 25 per cent of his total
salary.

Relief Given by States before Dissolu-
tion

4444: SHRI KANWAR LAL GUPTA:
Will the NMinister of FINANCE AND
REVENUE AND BANKING be pleased
to state:

(7Y how much relief was given by
the State Governments in the last four
months before their dissolution;

(b) the details of relief and the
amount given by each State overn-
ment; and

(¢) what action has been taken by
the Centre over it?
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) According to in-
formation furnished by the State Gov.
ernments, the erosion of resources in
1977.78 on account of tax concessions,
relief to employees and other financial
commitments announced by the various
State Governments after the finalisation
of the State Plans for the current vear
is estimated to be above Rs. 400 crores,
of which the nine States where Assemb-
lies were dissolved on 30th April, 1977
alone account for about Rs. 326 crores.

(b)A statement is laid on the Table
of the House. [Placed in Library.
see No. LT-789/771.

(¢) Central Government has viewe:l
this erosion of resources with serious
concern. These State Governments
have been advised to enforce utmost
economy in expenditure and to make
an earnest attempt to tulfil al! the un-
dertakings given at the time of finali-
sation of the Annua] Plan 1977-78.

Request for financial assistance from
Buckingham and Carnatic Mills

4445 SHRIMATI V. JAYALAKSH-
MI: Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OFERATION be pleased to state:

(a) whether Buckingham and Carna-
tic Miils, Madras had approached Gov
ernment for any financial assistance
and if so, the nature of assistance
sought; and

(b) whether it would be taken over
by Government as sick unit in the near
future?

THE MINISTER OF COMMERCE,
AND CIVIL SUPPLIES AND COOPE.-
RATION (SHRI MOHAN DHARIA)Y!
(a) As a result of unprecedented rains
in November 1976, there was extensive
damage to the Buckingham and Car-
natic Mills, Madras under the manage-
ment of Binnys & Co. as a result of

which the mill closed down. A request

was made to, the Government for

ASADHA 31, 1889 (SAKA)

Written Answers 110

financial assistance to the tune of
Rs. 5 crores to reopen the mill. Since
this relief assistance was not readily
available out of the banking system,
the requirement to the extent of ¢

croreg were met in the {following
manner:.—

(i) A three-year loan of Rs. three
crores from the Development
Assistance Fund of the IDBI:

(ii) A three.year loan of Rs. Jue
crore from the State Bank of
India;

(iii) Both the loans were given
against Central and State Gov-
ernment guarantee. TS

In the context of lhis financial assis-
tance, the managemen: of the Binny &
Co. has been substantially re-struc-
tured to include representatives of
the landing financing institutions,
Central Government and the Govern-
ment of Tamil Nadu, whose officer
has been appointed as Managing Di-
rector of the Company. The mill re-
opened on 20th February 1977

(b) There is no
over the Mill
management.
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Branches of Nationalised Banks in
Orissa

4449, SHRI GOVINDA MUNDA:
Will the Minister of FINANCE AND-
REVENUE AND BANKING be pleasad
to state: '

(a) the number and location of
branches of nationalised banks work-
ing in Orissa;

(b) the nature of credit facilities.
being afforded by them; and

{c) number of Scheduled Castes and
Scheduled Tribes and other backward
classes who have given credit facili-
ties and other assistance by these
banks so far?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI.
H. M. PATEL): (a) Public sector banks
had 422 branches functioning in Orissa
as at the end of April 1977. Of these
219 branches were located at rural
centres, 120 were located at semi-
urban  centres, 79 were located at
urban centres and 4 branches were
located at port-towns ’

(b) Commercial banks, including
public sector banks, meet the credit
requirements of the productive sectors
of economy such as agriculture. :ndus-
try and trade etc. Rural and sem.-
urban branches of the public sector
banks, in wparticular, exvend credit
assistance to neglected sectors such as
Agriculture and allied activities, Small
Scale Industry, Small Road and Water
Transport, Retail Trade andg Small
Business and Professional and Self.em-
ployed persons.

{c) Banks do not maintain comimuni-
tywise classified data regarding their
loan disbursements,

Concession in the rate of Imnterest for
Agriculture

4450. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of FINANCE
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AND REVENUE AND BANKING be

pleased to state:
P S |

(a) whether Government are con-
sidering to give concession in the rate
of interest for agriculture community;

(b) whether it pertains to short term
loan; and

(¢) whether banks have already re-
duced interest rate for medium and
long term loan duration of more than
3 years; what are the special features
of this?

‘THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H.M. PATEL): (a) and (b): Rates of
interest on commercial banks’ advances
are subject to the stipulation of the
Reserve Bank of India regarding mini-
mum and maximum rates. At present
the minimum rate of interest is 12.5
per cent. The minimum rate of in-
terest, however, does not apply to ad-
vances granted for agricultural pur-
poses upto specified limits and covered
by the Credit Guarantee Corporation
of India Ltd. The rates of interest on
agricultural loans including short term
loans charged by public sector banks
from small and marginal farmers re-
quiring loans upto Rs. 5,000 range
between 8.5 to 13 per cent.

(c) Considering the need to stimu-
late long term capital investment sche-
duled commercial banks have been
adlvised by the Reserve Bank of India
to charge interest at a rates not exceed-
ing 12.5 per cent on term loans for
reriods exceeding 3 years extended by
them for capital investment in area in-
dicated for priority  attentiorn. The
Reserve Bank of India have further
advised the banks to pass on the bene-
fit of savings in interest cost on their
deposits, to their borrowing constitu-
ents, particularly in the priority sec-
lors,
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Impact of Reduction in Import Duty o
Stainless Steel Sheet

4451. SHRI G. NARASIMHA REDDY
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
to state:

(a) whether due to recent reduction
in custom duty on stainless steel sheets
for the manufacture of utensils and
re-rolling purposes, consumer would
get any relief;

(b) if so, the extent of relief; and

(¢) whether, as a result of reduca-
tion in duty on stainless steel sheets,
1500 cottage and small scale units
would be closed and poor consumers
would be the ultimate sufferers?

THE MINISTER OF FINANCE AND-
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (¢): After the
announcement of Budget-proposals re-
garding reduction in import duty on
stainless steel plates, sheets and strips,
the Government had received several
representations, including some from
stainless steel re-rollers. Keeping in
view the interests of re-roller as well
as those of users of stainless steel, the
rates of duty on stainless steel have
been restructured The concessional
rates of duty have been notified vide
Notification No. 152-Customs dated
15th July, 1977,

These concessional duty rates are
linked to different purposes for
which stainless steel is imported and
the extent of relief would very accord-
ing to the purposes of imports.

Grants of Pension to Ex-employees of
Reserve Bank Bombay

4452, SHRI R. K. MHALGI: Will the
Minister of FINANCE AND REVENUE
AND BANKING be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2367 on 1st July, 1977, regard-
ing representation of ex-employees of
Reserve Bank of Bombay and state:

(a) since when the request of ex-
employees of the Reserve Bank for
grant of pension is under the considera-.
tion of the Bank;
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(b) whether the Bank has now taken
a decision and if so, with what result
and

(¢) if the decision has not been
taken the grounds thereof. and when
the decision is likely to be taken by
the bank on the representation made
in October, 19767

THE Minister of FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (c¢): The repre-
sentation received in October, 1976 by
the Reserve Bank of India from some
of their ex-employvees who were initial-
ly transferred to the Bank's service
from Government in 1935 and c-etired
from the Bank's service on different
dates prior to 1960 is still under exa-
mination in Reserve Bank of India peu.
ding receipt of certain clarification
sought by Reserve Bank of India from
Government regarding practicz being
followed for similarly placed stafl in
Government.

Aerodrome at Phulbani, Orissa

4453. SHRI SRIBATCHA DIGAL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal
under Government's consideration to
construct an aerodrome at Phulbani,
Orissa; and

(b) if so, the probable date of its
implementation?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT.
TAM KAUSHIK}. (a) No, Sir.

{b) Does not arise.
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Committee om Simplification and
Ratlonalsation of direct Tax
Tax Laws

4454. SHRI SUKHENDRA SINGH:
SHRI D. B. CHANDRE
GOWDA:

Will the Minister of FINANCE AND
REVENUF AND BANKING be pleased
to state:

(a) whether Government have since
constituted a Committee of Experts to
examine and suggest legal and adminis-
trative measures for simplification and
rationalisation of direct tax laws; and

(b) if so, the detaiis regarding its
duties and functions and the time by
which its report is likely to be sub-
mitted?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING SHRI
H. M. PATEL)" (a) Yes. Sir

(b) The terms of reference of the
Committee are as under:—

(i) to recommend measures to
simplify and reationalise the
laws relating to income-tax,
suriax, wealth-lax, gift-tax and
estate duty, and to alter those
lawg with 3 view to making
them readily comprehensible
to taxpayers, reducing litiga-
tion and thus subserving the
interest of the national econo-
my:

(ii) to suggest ways and means of
improving the administration
of those laws and expenditing
assessments, appellate and
other proceedings under those
laws;

(iii) to examine the advisability of
consolidating the four laws
relating to income-tax surtax.
wealth.tax and  gift-tax into
one Act;

(iv) to prepare drafts of the Bills
for being presented before
Parliament,
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The Committee has been asked to sub-
mit its repord by 31st December, 1977..

Introduction of helicopter service from
Dibrugarh to Sadia

4455. SHRI K. B. CHETTRI: Wil
the Minister of TOURISM AND CIVIL
AVIATION he pleased to state: -

(a) whether Government of Assam
has constructed a Helipad at Sadia, in
District Dibrugarh, Assam;

(b) whether the same has been
utilised; and

{c) if not, whether the Central
Government propose to introduce Heli-
copter service from Dibrugarh to
Sadia?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
The information is being ascertained
from the Government of Assam and
will be laid on the Table of the
Sabha.

(¢) Indian Airlines have no helicop-
terg in their fleet. No proposal has
been received from any private opera-
tor for introduction of helicopter
service between Dibrugarh and Sadla.
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qqT AT H 9 & fA awre v
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1976 & #vq & gg froy forgr mar ar
fr ardm aw fam 1 @i @€ ff
wfme o faei 1 sqoAr sET
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(@) T awa fomw & 1976—
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& g #w & mOl & & F gfagfa
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qui g0 I a7, frearea § —-

(1) wofei & srgfasrwor |
AAH T ;
(2) et =w w1 geaafeqa FTT ;

(3) ¥hga FAR W FN
ae % fage mfia ;

(4) SOaRA & a<w | fafadr-
FQT; q9gT

(5) faraure ife & afcad= |
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Retrenchment of workers in Jute
Industry in West Bengal

4457. SHRI SAMAR MUKHFRJEE:
“Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the Government are
aware that jute mills owners in West
Bengal have again started retrench.-
ment in jute industry on the plea that
there is dearth of raw jute; and

(b) if so. reaction of Government
‘thereto and steps taken to prevent the
closures?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) and (b). According to the
information received from the Gov-
.ernment of West Bengal, there has not
been any report of retrenchment of
any permanent or special Badli wor-
kers by jute mills in West Bengal re-
-cently.

Occupancy of Indians in Five Star
Hotels in Delhi

4458. SHRI KISHORE LAL: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state whether
the percentage of Indians occupying
rooms/suites in Five Star Hotels in
Delhi has been higher than the [oreig-
ners?

‘THE MINISTER OF TOURISM AND
“CIVIL AVIATION (SHRI PURU-
"SHOTTAM KAUSHIK): The percent-
age of Indians who occupied rooms/
-suites in the five star hotels in Delhi
during the year 1976 was 25.5 per cent
as compared to 74.25 per cent in the
-case of foreigners.

Rise in price of Charcoal due
to export

4459. SHRI B, C. KAMBLE: Will the
Minister of COMMERCE AND CIVIL
SUPPLES AND CO-OPERATION he
-pleased to state:
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(a) whether it is a fact that recent-
ly export of charcoal has been started;

(b whether as a result of export
of charcoal prices of charcoal have
been increased in India and parti-
cularly in the city of Bombay;

(c) whether as a result of export
of charcoal about 4000 charcoal small
shops of Bombay are on the verge of
being closed down; and

(d) what steps Government pro-
pose to take to give relief to the
consumers in particular and shop-
keepers in general?

‘THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DH\RIA)-
(a) The export of charcoal ha: been
allowed for a numher ! years on a
restricted basis. ’

(b) to (d). According to information
received from the Government of
Maharashtra, charcoal prices have in-
creaseq in Bombay but not necessarily
due to export. The main reasons re-
ported for the increase in prices
are:—

(a) an overall fall in production of
charcoal;

(b) increase in rent of storage of
charcoal by Bombay Port
Trust;

(c) increase in fees of municipal
trade licence.

Sample survey carried out by Con-
troller of Rationing, Bomuay, has re-
vealed that no dealer has been induc-
ed to close down due to export of char-
coal. To avoid any complaints of short-
age, the export of wood charcoal
from Maharashtra has been stopped on
the recommendations of the State “ov-
ernment,

Memorandum from All India State
Bank Officers’ Federation on D.A.
Issue

4460. SHRI K. T. KOSALRAM: Will
the Minister of FINANCE AND REVE.
NUE AND BANKING be pleased to
state whether Government rececivec a
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memorand from the All Irdia State

Bank Officers’ Federation on D.A. iisue
in May, 1977 and if so, whether Gov-
-ernment have taken any action to in-
<rease D.A. to the officers of the State
Bank?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING - (SHRI
H. M. FATEL): Government have re-
ceived a memorandum from the All
India State Bank Officers’ Fzderation
regarding the Dearness Allowance fio
the State Bank officers. As the Gov-
ernment are Separately hav.n; under
consideration the question of standar-
-disation of pay scales, all)wance: in-
-cluding Dearness Allowance and other
perquisites in public sector tanks. tihe
demands of the Federation have icen
kept pending for further examination.

Gaid ATAT &%, qrivade | e, 7
fassh groe Ao weed e fan
war ",

4461 N TW AW HEAR
w1 faq aqr Trvew st W o Og
AATA FY FAT FT fF

(%) dutra Ferad % H qrfAar-
We € war ¥ fF| arde AR
FeAl w1 ®w fear qar fEaar w0
:&m;

(&) 7 #7 Fga far a7 AR
afs agw #& fear war, & |@F F0
FRT § ;

(%) w7 qgEAT ®W AGE FA &
9% & T &% ¥ d¥T 22, Mg feaa
ATHT T T FIAAT HT 15 qATA TTY T
= AR 3 fagr av ; AR

g?_(q)zr&g‘r,aﬁaa%mw
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af Feqy WHT EWG 9T G
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& A8 F7 17 3,96,293 T F TH
AT 99 F1 BITFI, GHT IEATAS 99
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fwar war

[

(%) SwdEr () & FTon A
S¥T gl I5AT |

News item captioned “Desai’s Fhghts
cause Hardship”

4462. SHRI VAYALAR RAVI: Wik
the Minister of TOURISM AND LVTL
AVIATION be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the re-
ports published in ‘Statesman’ dated
25th June, 1977 under the caption
“Desai's Flights cause Hardship”; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF TOURISM ANT)
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Yes, Sir.

(b) Air-India and Indian Airlines
have reported that they have not re-
ceived any complaints of inconvenience
caused from any of the passengers
who travelled on the flights which
carried the Prime Minister.

Bailadila Iron Ore shipment to Japan

4463. SHRI S. R. DAMANI: Will the
Minister of COMMERCE ANT CIVIL
SUPPLIES AND COOPERATION be
pleased to state:



127 Written Answers

(a) the reasons for which the Japa-
nese buyers of jron ore suspended
shipments of Bailadila ore during
December, 1976 ang January, 1977;

(b) the manner in which matter
was finally resolved;

(e) the loss sustained by the
N.M.D.C. and whether the Japahese
buyers were approached to compen-
sate the loss; and

(d) if so, the results thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
(a) With the commissioning of the
Visakhapatnam outer harbour the port
charges effective from 20th Decem-
ber, 1976, were notified which were
significantly higher than the charges
which had been levied f:r the inner
harbour. The port charges -n vessels
which are payable by ship owners and
in turn are passed on to the buyers,
were considered too high by the Japa-
nese buyers and consequer ily they
suspended shipment from 20lb Der~m-
ber, 1976. The shipment was resums=
ed with effect from 20th January,
1977.

{b) As a result of dis~ussions bet-
ween Japanese-Steel Mills delegat.uon
and the Indian author:ities held in
Tanuary, 1977, in New De'h! it was
decided that provisionally the charges
as applicable before  20th Decemler,
1976, would be levied and charges as
finally fixed would apply retrospec-
tively. The matter is still under
discussion between the two sides.

(c) and (d). Due to suspension of
shirments, there was accumulation of
heavy stocks of ore at Port ann mine-
heads and the NMDC aad to curtal
or suspend production for a few days,
resulting in the production loss of 2.63
lakh tonnes valued at Rs. 78.497 lakhs.
As mentioned at (b) above thc matier
s under discussion betweein the two
sides. The Japanese were not app-
roached separately in respect of pro-
duction loss suffered by NMDC.
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Export of Barytes

4464. SHRI K. OBUL REDDY: Will
the Minister of COMMERCE AND-
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the quantity of Barytes ex-
ported after canalisation ang the
quantity exported during 1974-75 and
1975-76, before canalisation;

(b) whether export of
have gone down after
considerably; ang

Barytes
canalisation

(c) if so, whether Government pro-
pose to take suitable gteps to remove
the hurdles to step up the export of
Barytes?

THE MINISTER OF COMMERCE.
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN MHARIA):
ta) The guantity of Barytes expocted
after canalisation and the quantily
exported during 1974-75 and 1975.76
hefore canalisation is as under. The
export of Barytes was canalised from
14th January, 1976.

Year Me'ric t'ns
1974-75 . . 1,41.375
1975-76 . .

(1-4-75 to 13-1-76—1,38,520) %> °1,54.589
(14-1-76 10 31-3-76—16,069) J
1976-77 . . .

]756!350

(b) No. Sir. The quantity ol Barytes
to be exported is, however regulated.

(¢) The question does not arise,

Sugar at Bombay, Madras and
Visakhapatnam Porig

4465. SHRI M. RAM G5GOPAIL RED-
DY: Will the Minister of COMMERCE
AND CIVIL SUPPLIES A VT COOPE-
RATION be pleased to state:

(a) whether it is a fact that huge
quantity of sugar ig lying idle at
Bombay, Madras and Visakhapatnam.
ports; and

(b) if so0, the reasons therefor?
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
(a) The following quantity of sugar .s
available at present in the port godowns

at Bombay, Madras and  Vishakha-
patnam:—
Bombay . . 11592 MT
Madras . 5142 M'T
Vishakapatnam . . 17525 MT
Total . 34250 MT

(b) The above quantity of sugar was
shifted from the mills' godowns Juring
the year 1976-77 .or shigicerts abroad,
but. pending finalisati,m of the sugar
export policy for 1977-78, it has not
been possible to ship these stocks.

Export and Import of Pureline
Poultry Stock

4466. DR. VASANT KUMAR
PANDIT: Will the Minister of COM-~
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether some poultry hatche-
ries in the country had imported
pureline breeding stocks on the con-
dition that they will export ten per
cent of their product;

(b) if so, the names of these poul-
try hatcheries and the quantity and
value of stock exported by them dur-
ing the last four years: gnd

(c) the current policy of the Gov-
ernment regarding import and ex-
port of pureline poultry stock?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) and (b). Information
is being collected and would be laid
on the table of the House.

(¢) (i) The current Actual User
policy for import of breeding Poultry
stock is as under:—

1703 L. S.—5

ASADHA 31, 1899 (SAKA)

Written Answers 130

Applications for import of ducks,
turkeys etc., and pureline
poultry  stocks, including
hatching eggs will be consi-
dered by the Chief Control-
ler of Imports and Exports,
New Delhi, on the recommen-
dations of Ministry of Agri-
culture & Irrigation (Deptt.
of Agriculture), New Delhi.

(ii) The import policy for Regis-
tered Exporters is as under: —

Import of breeding stocks and
vaccineg for pouliry would
be allowed against export of
live chicks and hatching eggs,
and on the recommendation
of the Ministry of Agricul-
ture & Irrigation (Deptt. of
Agriculture), New Delhi.

(iii) There is no control on the
export of pureline poultry
stock.

Representation from All India P & T
and Centra] Government Pensioners”
Association

4467. SHRI AHSAN JAFRI: Wilt
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state:

(a) whether any representation
has been received by his Ministry
from the Secretary-General All India
Posts ang Telegraph ang other Cen-
tra] Government Pensioners’ Associa-
tion, Poona regarding the continuance
of the Children’s Education Allowance
and re-imbursement of tuition fees to
wards of the pensioners of the Cent-
ral] Government; and

(b) if so, what action has been
taken and what will be the policy of
Government in this regard?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) These concessions are in the
nature of fringe benefits admissible
only to the Central Government em-
ployees during gervice and it is not
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. ossible to extend them to wards of
ensioners.

Credit Facilities under Priority
Sector

4468. SHRI DHARMA VIR
JASISHT: Will the Minister of
~SINANCE AND REVENUE AND
BANKING be pleased to state:

(a) the credit facilities under ‘Pri-
ority Sector’ basis offereq or received
by the neglecteg section consisting of
small and marginal farmers, hangd cart
pullers, horse anq bullock carts,
rickshaw pullers, tailors, barbeis,
dhobis, pan-bidi vendors and other
self-employeg categories of workers—
trade-wise during the first quarter of
1977-78; and

(b) the difficulty if any faced in
making available such credits to gen-
uine applicants and steps proposed to
be taken to overcome the same?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) The pre-
sent system of data collection in the
public sector banks provides for com-
pilation of statistics in respect of
advances to smal] borrowers in such
broad categories as  ‘Agriculture’,
“Smal] Scale Industries’, ‘Professional
and self Employment’, ‘Road and
‘Water Transport operators’ and ‘Small
business and Retail Trade’, etc. Ad-
vances to small and marginal farmers,
hand cart pullers, Horse and bullock
carts, rickshaw pullers, tailors, bar-
bers, dhobis, pan-bidi vendors and
other self-employed workers will
figure under these broad heads. The
latest available data relating to advan-
ces to these broad categories, which
constitute priority sector, for the
period ending December, 1976 are set
out in the attached Statement.

(b) To mitigate difficulties faced by
small borrowers in obtaining advan-
ces from banks, instructions have been
issued for the expeditious disposal of
loan applications. Banks are expect-
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ed to dispose of loan applications in-
volving credit limits upto Rs. 10,000/~
within three to four weeks and those
of higher amounts within a period of
three months. Besides, the applica-
tion forms have been simplified and
are being printed in regional langua-
ges. Assistance is also provided by
the banks to small borrowers in the
matter of filling up forms. Some of
the banks are also providing consult-
ancy service to small entrepreneurs
and have posted Development Officers
in the field to assist the weaker sec-
tions of society in obtaining institu-
tional finance.

Statement

Public Sector Banks Advances to  Priority
Sectors as on Decernber 1976

(Amount in Rs. lakhs)

Category Amcrnt No. of
Accounts

Agriculture . f1,22.922 4.4,00,875
Small Scale Industries 1,27,422  3,83.696
Road & Water Trans-

port Operators . 23,645 1,43.977
Retail Trade and Small

Busimess . 22,190 8,04,850
Professionsals and Self-

employed persons 6,871 4,60,177
Education . . 587 26,075

Total B . 3,03,637 62,19,645

(Figures provisional)

Export of Indian Power Equipments
for Malaysia

4469, SHRI DHARMA VIR
VASISHT: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleased to
state the prospect of more sales of
Indian power equipments for Malay-
sia together with the total invest-
ments by our companies unti] the end
of the year 1973.74?
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THE MINJSTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): There are good prospects
for export of Indian power equipments
to Malaysia.

Investment by Indian Companies
in the power equipment field in
Malaysia stood at Malaysian $ 10.30
lakhs (about Rs. 36 lakhs) by the end
of 1973-74.

Export of Sandalwood 0il

4470. SHRI DHARMA VIR
VASISHT: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleaseq to
state:

(a) whether India has the monopuly
in exporting East Indian Sandalwood
oil;

(b) if so, the export trends during
the last three years; and

(c) the steps if any, taken to boost
protiuction which has shown down-
ward trends in the past years?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) India has a near
monopoly in the export of Sandal-
wood o0il.

(b) Exports during last three years
were as follows:

Year Quantity  Value
(Tonnes) (Rs. crores)

1973-74 . . 92°7 351
1974-75 - 714 7:09
1975-76 . 227 140
(Ap.»ﬁ?i’:?ﬂ . . 2r-1 1-56

(¢) Planting of sandalwood trees is
being encouraged. When these c¢ome
into maturity the yield will increase.
This, however, is a long-term process.
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Modernisation of Airports

4471, SHRI RAMANAND TIWARY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government propose
to modernise the airports in the coun-
try; and

(b) if so, the names of the airports
to be modernised first?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). Modernisation of airports is
a continuous process and efforts are
constantly made in this regard con-
sistent with the requirements of the
public, volume ftraffic, operational
needs and the availability of resour-
ces,

During the Fifth Five Year Plan
period it is proposed to effect im-
provements at the following airports:

Delhi
Bombay
Calcutta
Madras
Gauhati
Srinagar
Dabolim (Goa)
Ahmedabad
Agartala
Cochin
Khajuraho
Trivandrum
Jaipur

Port Blair
Bangalore
Jodhpur
Kunpur
Pune

Jorhat
Indore
Bhubaneshwar
Rajkot
Visakhapatnam
Raipur
Varanasi
Imphal
Patna
Amritsar
Agra
Lucknow
Nagpur
Panagarh
Bagdogra
Hyderabad
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Time-Bound Programme to improve
efiiciency of Public Sector Under-
takings

4472. SHRI D. B, CHANDRE
GOWDA: Will the Minister of
FINANCE AND REVENUE AND
BANKING be pleased to state:

(a) whether Government have been
considering a proposal to evolve a
time-bound programme to improve
the efficiency of public sector under-
takings;

(b) whether the programme has
been finalised; and

(c) if so, the main features thereof?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) to (e).
It is the constant endeavour of Gov-
ernment to improve the efficiency of
Public Sector Enterprises. While no
such time-bound programme has been
drawn up, various steps are taken
from time to time to achieve this
objective. These include modernisa-
tion and rationalisation of existing
production facilities, provision of
balancing equipments, diversification,
increased export efforts where there
is slackness of demand, improving
industrial relations and motivation etc.
The working of the Public Enter-
prises is monitored through a Manage-
ment Information System which would
indicate problems and Dbottle-necks
for initiating timely remedial action.
There has been an improvement in
the utilisation of capacities over the
years. There is scope for further
progresss in this direction.

Expenditure Incurreg on Entertain-
ment by International Airports
Authority

4473. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) how much expenditure has been
incurred on entertainment by the
various officerg of International Air-
ports Authority of India during last
three gears;
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(b) whether these expenses were
found to be justified; and

(c) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRL
PURUSHOTTAM KAUSHIK): (a)
to (¢). The required information ig
being collected and will be laid on
the table of the Sabha,

Airbuses being Leased out by Indian
Airlines to Air India

4474, SHRI MADHAVRAO SCIN-
DIA: Wil] the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Indian Airlines bought
4irbuses to meet the increasing tra-
ffic load of domestic passengers;

(b) whether these Airbuses are
being given to Air India for Interna-
tional flights; and

(c) if so, what are the terms on
which they are being leased out?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Indian Airlines purchased Airbuses
in order to meet the growth in dome-
stic traffic. It was also proposed to
replace, on a phased basis, their
Caravelle fleet,

(b) In terms of an agreement with
Air-India, Indian Airlines commenced
chartered flight operationg on wet
lease basis with Airbus aircraft to
Gulf countries on sectors Bombay/
Dubai/Bombay and Bombay/Muscat|
Bombay from 18th and 19th June,
1977 respectively. These flights are
being operated to two frequencies per
week—Bombay/Dubai/Bombay on
Saturdays and Bombay/Muscat/Bom-
bay on Sundays. This operation will
continue upto 15th December, 1977 for
the present.

(c) Indian Airlines are reimbursed
at an hourly rate of Rs. 14,605/-. This
covers 50 per cent of the overheads
of Indian Airlines plus 100 per cent
repair and maintenance costs of the
aircraft. In addition to the charges
payable to Indian Airlines, Air-India
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are bearing the following charges at
actuals:—-'—

(i) Aviation fuel
(ii) Landing fee

(iii) Ou}station allowances pay-
able to crew and other staff on
board

{iv) Passenger and olher Il.egal

Liability Insurance
(v) Handling charges

{vi) All ticketing, customs clear-
ance, settlement of Agents’
accounts of booking agency
commission etc.

{vil) Mea] Service on board.

Separation of Accounts from Audit
from State Sector

4475. SHRI B. K. NAIR: Will the
Minister of FINANCE AND REVE-
NUE AND BANKING be pleased to

state:

(a) the policy of Government in
regard to separation of Accounts
from Audit in the State sector;

{b) whether Government are aware
of the growing anxiety and discontent-
ment amongst the employees owing
to the delay on Government’s part in
taking a decision in this regard; and

(¢) whether the employees will be
consulteq ang their views taken into
consideration while implementing tk
scheme?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Section
10 of the Comnaptroller and Auditor
General's (Duties, Powers and Condi-
toing of Service) Act, 1971, as amend-
ed in April, 1976, empowers the Gov-
ernor of a State to take over, with
the previous approval of the President
and after consultation with the Comp=
troller and Auditor General of India
accounting functions from the Comp-
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troller and Auditor General of India
and thus separate account from audit.
Against the background of the depart-
mentalisation of acceunts in the Cen-
tral Ministries, the Government of
India wrote to the State Governments
in November, 1976, suggesting the
implementation in the States of the
similar reform of separation of mc-
counts from audit, It was left to the
State Governments to take the initia-
tive and send to the Central Govern-
ment comprehensive proposals cover-
ing technical, administrative and per-
sonnel aspects connected therewith.
While according approval of the Gov-
ernment of India to the proposals
sent by State Governments for sepa-
ration of accounts from audit, it will
be ensured that the existing terms
and conditions of service as well ag
scales of pay of the staff in the
Audit Department, are satisfactorily
safeguarded in the event of their
transfer to the State Govt. The
Comptroller and Auditor General of
India will also be consulted in each
case, before according approval by the
Central Government.

(b) No, Sir. The Government does
not see any reason for anxiety and
discontentment amongst the employees
of the Audit Department on this ac-
count.

(c; The views of the employees of
the Audit Department who are pro-
posed for transfer to the State Gov-
ernments in the event of separation
of accounts from audit will be taken
into account,

Beneficiary of Airbus Pay-off

4476. SHRI SHIV SAMPATHI RAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government have seen

a report which was publisheq in the

weekly ‘Blitz’ dateq the 2nd April,

1977 under the heading ‘Who's the
beneficiary of Airbus pay-off’: and
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(b) the .reaction of Government
thereto and whether Government
propose to inguire into the matter
through Central Bureau of Investiga-
tion?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir.

(b) The records are being looked
into to consider further course of
action,

National Co-operative Development
Corporation

4477. SHRI D. B, CHANDRE
GOWDA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether any amount of Gov-
ernment is outstanding against the
Nationa] Co-operative Development
Corporation;

(b) if so, the total amount out-
standing and since when; and

(¢) the steps taken to recover the
loan?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) Yes, Sir.

(b) The outstandings as on 30-6-77
were Rs. 72,42,66,467.41 as per the
details given in the statement laid on
the Table nf the Sabha. [Placed in
Library. See No. LT-800/77].

(¢) The Corporation has been re-
gularly paying the instalments of loan
and interest in time to the Central
Government according to the terms
and conditlons governing these loans.
The question. therefore, does not
arise.
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- Upgradation of Mysore

4478, SHRI K. MALLANNA: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased tg,
state

(a) whether Government propose to
upgrade Mysore from the present
class ‘C’ to ‘B’; ang

(b) if so, when?

THE MINISTER OF FINANC.
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) No, Sir.
According to the 1971 Census Mysore
city had only a population of 3,55,685-
which is less than the minimum popu-
lation of 4.00,000 required for its up-
gradation to B-2 class.

{b) Does not arise.

ws flza & gheaw sFard o 7=
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Complaints against Customs Officials
for wrong detentions

4480. SHRI K. LAKKAPPA: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state:

(a) whether Government have re-
ceived representations from certain
persons detained under the provisions
of COFEPOSA in New Delhi, about
their wrong detention without any
specific charges against them; and

(b) if so, whether Government prc-
pose to take action against the said
officers of Customs and Excise of Pre-
ventive of Delhi who issued orders
for detention of these persons on the
lines of Delhi Police officers facing
prosecution for doing wrongs to the
innocent persons during Emergercy?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Yes, Sir.
Government have been receiving re-
presentations from some detenus
ngainst their alleged wrong detention.
These are examined by the concerned
detaining authorities and appropriate
action taken.

(b) At present, there is no proposal
for taking any action against any
officer of the Customg and Central
Excise Collectorate, Delhi.

Crisis in Textile Industry

4481. SHRI K. LAKKAPPA-:
SHR; CHITTA BASU.
DR. HENRY AUSTIN:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:
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(a) whether Textile Industry in the
country is facing great crisis;

(b) whether 35 more Textile Mills
have been closed down in the country
upto May, 1977;

(c) the total number of Textile
Mills closed upto June, 1977;

(d) the number of employees who
have been rendereq jobless; and

(e) the steps being taken in this
regard”

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) to (e). Unprecedent-
ed rise in the prices of cotton has
created difficulties for the cotton tex-
tile industry affecting weak and mar-
ginal mills more actually. By the
end of May 1977, 35 mills were lying
closed, rendering 25,103 workers job-
less and as at the end of June, 36 mills
were lying  closed affecting 22,410
workers.

2. As NTC is already burdened with
the management of 105 textile mills,
Government is not in favour of tak-
ing over more mills. However, if any
concerned State Government is pre-
pared to take over closed mills under
its management, the Centra] Govern-
ment would render all passible assist-
ance provided the proposals are found
viable. In order to alleviate the
rigours of the difficulties faced by
cotton textile industry, following im-
portant steps have been taken:—

(i) Apart from regulating more
effectively the distribution of
the available supplies of
cotton, cotton availability has
been augmented by way of
imports. Substitute materialg
like staple fibre and polyester
fibre have been allowed im-
ports on OGL, without duty
in case of staple fibre,

(ii) It has been made mandatory
on cotton textile mills to use
at least ‘0 per cent of their
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raw materials by way of man-
made fibres.

{iii) Scheduled commercia] banks
have been advised not to en-
force credit restrictiong on
financially weak mills in a
rigid or indiscriminate man-
ner. For instance units which
have been exempted from the
production of controlled cloth
coulg be exempted from im-
position of enhanced margin
of 10 per cent.

(iv) IDBI has started operating its
scheme for soft loans to
cotton textile mills for mod-
ernisation.

Winding up of business by foreiecn
companies in India

-4482. SHRI K. LAKKAPPA :
SHRI PRASANNBHAI
MEHTA:

SHRI R. V. SWAMINATHAN:

Will the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:

(a) whether there are number of
foreign companies operating in India
who are not following the directives
issued by the Reserve Bank of India;

(b) whether recently a directive
was issued to them and most of them
have started winding up their busi-
ness in India as a result thereof:

(c) if so, how many
have wound wup their
India; and

companies
business in

(d) what other action is being
taken to see that these companies do
not indulge in the price rise of the
essential commodities?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRF H. M. PATEL): (a) to (c).
In terms of the guidelines issued for
administration of Section 28 of the
Foreign Exchange Regulation Act,
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foreign companies operating in India
can retaln non-resident equity in-
terest upto 74 per cent or 51 per cent
or 40 per cent depending on the
nature and character of their activi-
ties. Most of the companies are tak-
ing steps to comply with the direc-
tives issued by the Reserve Bank of
India, which are statutory in nature.
There are 50 companies/branches
which are voluntarily winding wup
their acfivities, In 29 other cases. the
Reserve Bank has directegq the com-
panies to wind up their Indian busi-
ness, since they are operating in fields
like real estate, slock-broking etc.

(d) Measures seeking to regulate
prices of essential commodities apply
uniformly to all companies, Indian or
foreign.

Slump in Export of Indian Industrial
Products

4483, SHRI NIHAR LASKAR :
DR. HENRY AUSTIN.

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether exports of Indian In-
dustrial products would suffer a
slump unless immediate action is
taken to augment power output and
maintain proper industrial relatians;

(b) if so, to what extent exports
are likely to be affected; and

(c) the steps that are being pro-
posed and taken in this regard?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) Yes, Sir.

(b) The extent of adverse effect on
exports in precise form cannot be
assessed.

(¢) On receipt of complaints like
power shortage, the matter is taken
up with the concerned State Govern-
ments requesting them to exempt ex-
porting industrial units from the
power cuts imposed. In the matter of
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labour relationg continuous efforts are
made by the Government go resolve
disputesi through discussions, concilia-
tion, etc.

Order receiveg by S.T.C. for Tobacco
from USSR

4484 SHRI NIHAR LASKAR: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether State Tradihg Corpo-
ration has received any order for
tobacco from U.S.SR,;

(b) if so, the details thereof; and

(c) whether any agreement has
been signed for the purpose?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) and (b). The STC has
received orders for supply of 2,000
MTy of flue-cured virginia tobacco of
different grades of 1977 crop for a
total value of Rs. 3.34 crores.

(c) Yes, Sir. The contract for this
was signed last month between
Raznoexport, Moscow and the State
Trading Corporation of India Ltd.

Directive to Jute Traders

4485. SHRI NIHAR LASKAR: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the 15th May, 1977
was the last date for responding to
the directive issued by Government
to the jute traders;

(b) if so, how many traders res-
ponded to the directive;

(c) what action has been taken
against those who have not responded
to the directive; and

(d) the broad outlines of the direc-
tive?
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THE MINISTER OF , COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) to (d). Information
is being collected and will be laid on
the table of the House.

NAIDU: Will the Minisler of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state:

Improvement in the production
capacity of Mints

4486, SHRI P. RAJAGOPAL
(a) the places where the Mints are
situated in the country;

(b) the function of these Mints;
and

(c) whether Government are equip-
ping these Mints to improve the pro-
duction capacity of these Mints?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) The Mints
are situated in Bombay, Calcutta and
Hyderabad.

(b) The main function of the Mints
is to manufacture coins. The India
Government Mint, Bombay which is
the only licensed gold refinery in
India, also undertakes gold refining
work from licensed dealers. It also
manufactures and supplies wvarious
standards of weights and measures
(capacity/linear), stamping equip-
ment, etc. The India Government
Mint, Calcutta functions as a Gold
Collection Centre, on behalf of the
Bombay Mint and renders assistance
to the public in the matter of ex-
changing standard gold bars against
the unrefined gold. The three Mints
also manufacture medals for Govt.
departments etc.

(¢) The production capacity of the
Mints is presently adequate to meet
the requirements of coins, etc,
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Radars jn Airports

4487. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether we are having Radars
in airports; and

Air Route Surveillance Radar
Airport Surveillance Radar

Precision Approach Radar
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(b) whether we are manufacturing
the Radars?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) The Civil
Aviation Department have provided
the following types of radars at the
airports indicated:

Delhi, Bombay, Calcutta and
Madras.
Delhi, Bombay, Calcutta and
Madras,

. Del]_'l_j_l_'Bombay and Calcutta.

In addition to the above, the Indian
Meteorological Department also have
storm detecting radars at the follow-

ing airports:

1. Bombay

2. Calcutta
3. Madras

4. Hyderabad
5. Bangalore
6. Agartala -
7. Gauhati

8. Mohanbari
9. New Delhi (Safdarjung)
16. Nagpur
11. Ranchi

12. Bhubaneswar

The radars at Hyderabad and
Bhubaneswar are dual purpose radars
—wind finding and storm detection.

(b) Yes, Sir. Bharat Electronics
Ltd. and Hindustan Acronautics Ltd.
are manufacturing various types of
radars like Airport Surveillance Ra-

dars, Secondary Surveillance Radars,

Precision Approach Radars, Meteoro-
logical Radars etc.

Proposal to increase the subsidy on
controlled cloth produced on
handlooms

4488. SHRI P, RAJAGOPAL NAI-
DU: Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND COOQOP-
ERATION be pleased to state:

(a) whether the subsidy of one
Tupee being given per sq. metre of
controlled cloth produced on hand-
looms is inadequate and the targets
fixed State-wise for production of
that cloth are not being achieved; and

(b) if so, whether Government
propose to increase the subsidy?

THE MINISTER OF COMMERCE

AND CIVIL SUPPLIES AND
COOPERATION (SHRI MOHAN
DHARIA) (a) Some of the State

Governments have pointed out in
their representations that the subsidy
of rupee ane per sq. metre allowed
on the actual deliveries of janata
dhoti and saree is not adequate to
implement the scheme without incur-
ring any loss, due to the continuous
and steep increase of cotton yarn pri-
ces, especially from December 1976
to March 1977. The actual production
of cloth under the scheme has been
running below what is required to
achieve the target rate of production
of 100 million metres per annum to
be attained by March, 1978.

(b) Government are considering
various measures to step up production
under the scheme, which may include
a review of the present rate of subsidv,



149 Written Answers ASADHA 31, 1899 (SAKA)

Encashment of Earnmed Leave

]

4489. SHRI K. MALLANNA:
SHRI ISHWAR CHOU-
DHARY:

Will the Minister of FINANCE
AND REVENUE AND BANKING
be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment for encashment of Earned Leave
by Central Government Employees;

(b) whether it is a fact that at
present the cashing of earned leavs
at credits subject to a maximum of
180 days is automatically allowed
only in respect of Government em-
ployees who die while in service; and

(¢) if so, the decision Government
have taken in this regard?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (c).
Yes Sir,

A proposal for Government servants
proceeding on earned leave to be
given cash equivalent of leave salary
for a portion of the leave at their
credit being surrendered has been
under consideration of Government
for some time. This matter came up
before the meeting of the National
Council, set up under the Joint Consu-
ltative Machinery, held on 6th and 7th
January, 1977. The Chairman of the
J. C. M. suggested that this matter
would be discussed with the Standing
Committee of the Stalf Side before
a final decision is taken. The proposed
discussion with the Staff Side has we.

to take place.
(b) Yes Sir.

Replacement of Sales Tax by Excise
Duty

4490. SHRI SHIV SAMPATI RAM:
SHRI KACHRULAL HEM-
RAJ JAIN:
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Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased.
to refer to the reply given to starred
Question No, 94 on the 17th June,
1977 regarding uniformity in rates of
sales tax and state:

(a) the progress so far made in
having talks with the various State:
Governments about the abolition of
sales tax and imposing additional
excise duty in lieu thereof; and

(b) when a decision in this respect:
is likely to be taken?

THE MINISTER OF FINANCE.AND:
REVENUE AND BANKING (SHRI.
H. M. PATEL) (a) and (b). It is.
proposed to have consultations with
the State Governments on the ques-
tion of replacement of sales tax by
additional excise duty, after the
current budget session of Parliament.
is over.

Introduction of Bombay-Kesliod:-
Porbandar daily flights

4491. SHRI DHARAMSINHBHATI
PATEL: Will the Minister of TOUR=-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether Porbandar Chamber of
Commerce and Industries has sent
many representations to Government
for introducing Bombay-Keshod-
Porbandar and Porbandar-K«shod-
Bombay daily flights for to and fro.
journey to these places and if so,
when the representations were sent
as also the nature thereof;

‘b) the action taken or proposed
‘o be taken by Government thereon;

(c¢) the date on which Bombay-
Keshod-Porbandar daily flights for to
and fro journey would commence;
and

(d) whether any other Chamber of
Commerce has also made a demand
in this regard and if so, the names
thereof and the action proposed to be:
taken by Government thereon?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
‘SHOTTAM KAUSHIK): (a) to (d).
Indian Airlines had received a repre-
sentation from the Porbandar Chamber
of Commerce and Industries in Janu-
ary, 1976 for operating a daily service
by combining the present Bombay/
Porbandar and Bombay/Keshod ser-
vices into a Bombay/Keshod/Porban-
dar service. The Corporation advised
the Chamber that it would not be
possible to operate the desired services
in view of the extremely tight fleet
position, as also in view of fthe fact
that such an arrangement would
neither meet the Bombay/Keshod, ncr
the Bombay/Porbandar demand ade-
quately. Besides the sector Keshcd-
Porbandar will not he commercially
viable. However the corporation have
plans to introduce a daily Bombay/
Keshod and a daily Bombay/Porban-
dar service when the Corporation’s
Heet position improves,

The Corporation also received a
similar representation from the Guja-
rat Chamber of Commerce and Indus-
tries, Ahmedabad.

Tmplementation of Section 28 of
Foreign Exchange Regulation Act

4492, SHRI DHARAMSINHBHAI
PATEL: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state:

(a) what have been the problems in
implementing Section 28 of Foreign
Exchange Regulation Act in the last
3 years,

(b) what active steps Government
propose to take to implement Section
28 of FERA; and

(c) by what time Government will
stop remittances of royalties directly
or indirectly, for the use of Brand
names?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (c¢). Work-
ing principles have been evolved for
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the administration of Section 28 of
the Foreign Exchange Regulation Act
1973. Companies incorporated abroad
and Indian companies having more
than 40 per cent non-resident interest
will not, by and large, be allowed to
act as selling, buying, shipping, clear-
ing and forwarding agents, etc, of
other Indian parties, They will also
not be allowed to act as non-technical
or management advisers. Requests
for appointment as Technical Advisers
to Indian companies will be dealt with
on merits.

As regards use of foreign hrand
names it is permissible only on ex-
ports, certain life-saving drugs an‘
pesticides for plant protection, Accord-
ingly, royalty remittance for the use
of brand names will be permitted only
in these cases.

There have been no special pre-
blems in implementing Section 28 ef
the Act.
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SHTET 9T 3 qTA AFTA/WiAFEAr 1976
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FI FISAT FREAT 97 | TH ¥ 75,000
HETHI [ATIfEaT FT 1976-77 & SR
FATA FT TVAAT 4 | T JIAAT F HAGTC
TF U™ & faAior § 1,800 - &7 Fr;
AT AT KT ATA= 97 fqaw & 1000 -
T F dF WO FT TIET 9 | F THT
1976-77 & I 7.50 FUT &qF
FTIF F WO AT FET 47 1 AT
F WAAT aKC  JF WE, 1977 %
406. 33 TG T KT WOAT F|or AT
T FT forgr 4 |

A9 FTA IT 15,458 Hraww
qaT ¥ A 8,882 WEST FAHI FF 30
W, 1977 F 35.08 &T@ ®T4 Fr
wfer & feafra =7 v gaar & «f
21 1976-77 ¥ F¥M@AT ¥ H|IA
qat 9% 37 a7 A HraeT 9at & qry
1977-78 % I T FT AT & ¢

IR FT FIAT F ATER KT &
IR ATATA-TET G FAARET FLA A
ifg et EF F FEFROE | ITT fw
gt & fafas %1 &1 7|l o AT
Fgf A, grEfea 9fw & T @
AT F23AT TGET FY BIET F & A
fases oY arus mrfy @y & s
Ffearsat |

na FifH NREwF  Ffearmr &
gzF1T 97 foar a1 & = § ArdRA-
qat &1 ey frqem g #Y amT ¢ |

Setting up of a Committee to go into
problems faced by Jute Mills

4495. SHRI PRASANNBHAI
MEHTA:
DR. HENRY AUSTIN:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION be pleased to state:.
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(a) whether a high power commit-
tee has been set up by Government
to go into the question of problems
faced by the Jute mills in the coun-
try;

(b) it so, the composition of the
-committee;

(¢) the main points the committee
has been asked to go into; and

{d) when is the committee likely
to submit its report?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION (SHRI MOHAN DHARIA):
(a) No high powered committee has
‘been set up. However, to tackle the
question of availability of raw jute
-during the current season to the jute
mills 3 Committee under the Chair-
manship of Jute Commisssioner has
been set up.

(b) to (d). Do not arise.

TeEa W ATA ¥ amy AW fewiAy

T fo qto #to A ¥ ‘I&ﬁ‘ﬂ.’
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Utilisation of Funds provided by
World Bank

4498. SHRI S. KUNDU: Will the
Minister of FINANCE AND  RE-
VENUE AND BANKING be pleased
to state:

(a) how much money the World
Bank and I.D.A. have invested in
India during the last five years and
how much of it has been invested 1n
different States of India; and

(b) what are the future plans on
this score and what schemes have
been sanctioned for the States of
Orissa, Maharashtra and Punjab from
these agencies?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) A state-
ment of disbursements made by World
Bank and its soft-lending affiliate,
the International Development Asso-
ciation, to various projects in India
is laid on the Table of the House.
(Placed in library. See No. LT-801/
4P
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(b) The Worlg Bank ang Inter-
national Development Association are
likely to commit about $ 1.1 billion in
India during 1977-78. The schemes
approved for Punjab, Maharashtra
and Orissa are included in the state-
ment,

Shars of different States and Union
Territories in export of goods .

4439. SHRI S. KUNDU: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) what was the share of different
Stateg ard Union Territories in the
export of goods angd technical know-
how during the last three years; and

(b) whether any special steps are
taken to promote exports in the defi-
cieny Stateg in the matter of exports,
if so, the nature thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COO-
PERATION (SHRI MOHAN
DHARIA): (a) ang (b). Foreign
trade data are not complieq State
.and Union Territory-wise. The
various export promotion measures
by the Government are taken on a
country wide Tbasis, and/are mnot
specific to any particulay State/Union
Territory.

Amount of money invested by Banks
and Institmtional Financing Houses in
States

4500. SHRI S. KUNDU: Will the
Minister of FINANCE AND REVE-
NUE AND BANKING be pleased to
state:

(a) whether Governgment have any
information how much money have
been invested by the banks and in-
stitutional financing houses in differ-
ent States in the form of giving loans
and modes of investment; and
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(b) what steps are being taken to
ensure that economically and gocially
backwarq States get more finances
for investment?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
collected and
will be laid on the Table of the House.

Information is being

Development of Tourism in Orissa

4501. SHR] S. KUNDU: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government are aware
of any Tourist Development Project
being undertaken to develop tourism
at Chandipur-on-sea near DBalasore,
Orissa, Light and Sound Programme
at Konark ang Puri-Konark-Bhuba-
neshwar Complex; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK) (a) and (b). There is
no scheme in the Central Sector for the
development of tourist facilties at
Chandipur-on-sea near Balasore. It is
also not proposed to mount a sound-and
light spectale at Konark in the Ceqtral
Sector. However, this temple has been
flood-lit by the Archaeological Survey

of India,

Ag regards the development of Puri-
Konark-Bhubaneswar Complex, the
Central Department of Tourism has
commissioned the preparation of &
master plan (land-use plan) of the area
surrounding the sun temple at Konark
which will indicate location of tourist
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facilities, landscaping and environ-
mental planning. On finalisation of the
master plan in consultation with the
Archaeological Survey of India and the
State Government, responsibilities will
be assigned to concerned agencies for
the implementation of the master plan,

The expansion of its travellers lodge
at Bhubaneswar by adding 26 double
rooms, 2 guites, a restaurant and a con-
ference hall at an estimated cost of Rs.
40 lakhs has been taken up by the
India Tourism Development Corpora=
tion. a public sector undertaking.

The Department of Tourism has con-
siructed a youth hostel at Puri which
was commissioned on 14-11-1975,
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Indo-Bangladesh Trade Pact

4504. SHRI SAMAR GUHA: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOQPERATION be
pleased to state:

{a) whether Indo-Bangladesh Trade
Pact still exists;

(b) if so, the trade transactions in
volume and financia] amount between
the two countries during the years
1975—17;

(c) the similar figure of expected
trade during the year 1877-78;

(d) whether Government faced any
constraint in implementation c¢f the
Trade Pact; gnd

(e) if so, the facts thereabout?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) Yes, Sir.

(b) India's exports to Bangladesh
for 1975-76 were Rs, 62.12 crores and
for 1976-77 (April—February) Rs. 46.14
crores. India’'s imports from Bangla-
desh were Rs. 4.65 croreg in 1975-76 and
Rs. 6.07 crores in 1976-77 (April—
February).

(c) The target for export to Bengla-
desh during 1977-78 has been fixed at
Rs. 60.5 crores. No formal target for
import from Bengladesh has been fixed.

(d) No, Sir.

{e) Does not arise,

Complaints against Customs Officlals -
at Visakhapatnam

4505. SHRI A, ASOKARAJ: Will the

Minister of FINANCE AND REVENUE
AND BANKING be pleased to state:

(a) whether the customs authorities
at Visakhapatnam are still working
under the emergency and harass the -
passengers and officers/crew of the
Indian ships and discriminate among .
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them who proceed on leave from that
port;

I

(b) whether these authorities have
confiscated goods which are persong’
used belongings of the passengers and

‘officers/crew of the ships at that port
only;

(c) whether the rules provide that
such used belongings are allowed free
and new ones for their personal/fami-
ly use only after charging customs
duty and penalty if necessary; and

(d) if so, the reasons for their
harassment and confiscation of such
personal normal belongings?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (d). There is
no passenger traffic gt Visakhapatnam
port. Officers and members of ships’
crew are entitled to baggage allow-
ances under the provisions of Baggage
Rules, 1970 and ITC Public Notice No.
13/71 dated 1-2-1971 but anly at the
time of final pay off on termination
of their engagement. Items of baggage
in excess of the allowances indicated
in the said Rules or the Public Notice
are liable to confiscation under the
law and are dealt with accordingly.
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Banking facilities in trihal angd baok-
ward areas

4507, SHRI P, S. RAMALINGAM:
Will the Minister of FINANCE AND

REVENUE ANp BANKING be pleased
to state:

(a) the present position of availabi-

lity of banking facilities in tribal and
backward areas:

(b) analysis, if any, made regarding
the loans given to weaker sections in
such areas for their economic re-
generation;

(¢) whether Government propose to

augment the banking facilities in
such areas;

(d) if so, the particulars thereof;
and

(e) the precise position ef banking
facilities in the Nilgiri hills area in
Tamil Nadu and whether plans' have
been formulated to increase such fa-
cilities?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL). (a) Reserve Bank have
reported that as at the end of March
1977 there were 10,675 commercial bank
branches located in 240 industrially
backward and tribal distriets. As on
that date banks had 923 licences pend-
ing with them for opening branches in
these districts.
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(b) Provisional data available in
respect of the scheduled commercial
banks show that as at the end of
December 1976, their outstanding
advances to the neglected sectors in
these districts amounted to Rs, 1053.4
crores,

(c) and
have been

(d). Commercial

endeavouring
large their branch network
in underbanked  areas, includ-
ing the backward and tribal dis-
tricts. To accelerate the process the
Reserve Bank have advised the banks
that they would have to open four
branches at unbanked rural centres
to be entitled to open one branch at
a metropolitan centre and one more
at a banked centre. Government
have also advised the banks to ensure
that all Community Development
Blocks as do not have banking facili-
ties now are provided with at least
one bank branch by June 1978. It is
expected that these measures would
help augment the avaibility of bank-
ing facilities in backward and tribal
areas also,

banks
to en-

(e) There were 39 branches of com-
mercial banks in the Nilgiri District
as on 31st March, 1977 as compared
to 15 branches as on July 19, 1969.
The average population per bank in
the Nilgiri District as on December
31, 1976 was 13,000 only compared to
the national average of 23,000

Export of Sugar

4508. SHRI S. R. DAMANI:
SHRI JENA BAIRAGI:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the figures of export of sugar,
quantity-wise and value-wise, during
1976-77 and the comparative figures
of the two previous years;

(b) what is the commission charg-
ed by State Trading Corporation on
these exports and the total commis-
sion earned by it; and
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(c) whether the entire amount of
sales made by SIC has been recovered
ang if not, what is the amount out-

standing, since when and the reasons
therefor?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) The quantity of sugar
‘exported and the value thereof for
the year; 1974-75 to 1976-77 were:—

Year ~ Quanity Value
(lakh MT) (Rs. crores)

1974-75 624

314°34
1975-76 . 1148 468 -48
1976-77 . 586

15437

(b) The STC is allowed 1/2 per
cent service charge on the sales turn
over by the Government, The exact

amount of service charges received
by STC during the year 1974-75 to
1976-77 were:—
Year Amount of serv'ce
charges received by
STC (Rs. )
1974-75 1,57,17,687-95
1975-76 2,31,28.530°95
1976-77 3 76.97.009 ‘34

) (c) Payments against all the quan-
tities of sugar sold and shipped have
already been received by STC.

Additional Facilities for Attracting

Tourists

4509. SHRI S. R. DAMANI:
SHRI D. AMAT:

Will ¢the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:
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(a) the number of foreign tourists
country-wise,, who visiteq India in
1976-77 and the foreign exchange
earnings thereunder and how do they
compare with figures of the previous
year;

(b) whether foreign tourists are
generally dissatisfied with the customs
clearance procedures and if so, the
steps taken to streamline them; and

(c¢) lthe new proposals to attract
more tourists in future and the addi-
tional facilities which will be created
for the purpose?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) A
comparative statement (Annexure-I)
showing the number of foreign tour-
ists from various countries who visitcd
India during the years 1975-76 and
1976-77 is laid on the Table of the
Sabha |[Placed in Library., See No. LT-
802/77]. Since the foreign exchange
earnings from Tourism is being esti-
mated on an over-all basis and not on
country-wise basis, the estimated
foreign exchange earning from
tourism for the years 1975-76 and
1976-77 was Rs. 131.9 crores and Rs.
236.1 crores respectively, thereby re-
wording an increase of 79 per cent in
the year 1976-77 over the previous
year.

(b) By and large foreign tourists
are satified with the customs clearance
procedures. However, in order to
further facilitate expeditious clear-
ance of baggage., the Government set
up a high powered Committee in 1976
io recommend suitable measures.

(¢) A statement (Annexure-II) gut-
lining various measures to attract
more tourists in future and the addi-
tional facilities which wil] be created
for the purpose is laid on the Table
©f the Sabha. [Placed in Library. See
No. LT.802/77].
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Operation of JA Flights

4510. SHRI S. R. DAMANI: Will the
Minister of TOURISM AND CIVIL
AVIATION be nleasad to state:

(a) how many flights of Indian
Airlines have faileq to pperate ac-
cording to scheduleq timings since 1st
March, 1977 arnd how does it com=-
pare with the monthly average last
year;

(b) what are the ressswe for this
inefficient workirg: ang

() the 4ction taken to bring 1m-
provements?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). As
per reports received so far, 8702 flights
were delayed/cancelled during the
period March, 1977 to June, 1977. The
monthly average number of flights
delayed/cancelled for the period
March, 1977 to June. 1977 worked out
to 2486, as compared to 2348 during
the last year. The delays were gen-
erally due to factors beyond the con-
trol of the Corporation, Such as bed

weather.

(¢) Government have directed Indian
Airlines to tighten control on opera-
tions so as to prevent delays/cancella-
tions etc. for reasons which are with-
in their control.

Popularity of New Indian fabric
‘Lurex’ in USA

4511. SHRI D. D. DESAI: Wil the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to stale:

(a) whether the new Indiapn fabric
‘“lurex” has become popular in

US.A;

(b) if so, whether any steps have
been taken to popularise it; and

(c) whether the Textiles Committee
is holding up these exports?
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) and (b). There are in-
dications that handloom fabrics. made-
ups and garments with some metallic
yarn are attracting U. S. buyers. These
fabrics are being promoted by the ex-
port trade.

(c) These exports are not being held
up. The Textiles Committee had
sought clarification from the Govern-
ment on some issues. These isuues
have since been clarified.

Result of the annual study of R.B.I.
regarding Currency and Finance

4512. SHRI K. PRADHANI: Will the
Minister of FINANCE AND REVENUE
AND BANKING be pleased to state:

(a) the main details regarding the
result of the latest annual study of
the currency and finance of the coun-

try conducted by the Reserve Bank
of India; and

(b) the reaction of Government gn
the observations made by the bank
with regard ‘o deficit financing and
credit control?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) The latest Report on
Currency and Finance published by
the Reserve Bank of India re-
lates to the  year 1975-76 (July to
June), The report which surveys the
developments in the economy during
the year has highlighted the decline in
price level by 3 per cent in 1975-76
(July to June), the substantial im-
provement in overall supply position,
siep up in plan investment and growth
in foreign exchange reserves. The re-
port however cautioned against the
trend in rising prices and expansion
in money supply witnessed since June,
1976 till November, 1976. (The report
was published towards the end of
1976).

(b) The report recommended the
continuation of monetary restraint to
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correct imbalances between aggregate
demand and supply. In regard to bank
2redit to Government it was reported
that Government's dependence on the
banking system including the Reserve
Bank during July to June 1975-76 was.
much smaller than before, Govern-
ment was in agreement with the as-
sessment made in the report,
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Profit earneq and Bonus given by
1.T.D.C. hotels

4514. SHRI C. K. CHANDRAPPAN
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether all the hotels of India
Tourism Development Corporatiolr
earned profit in 1976;

(b) if so, the broad outlines thereof;
and
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(¢) how many ITDC hotels ha've
given bonus to their employees with
details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). The
India Tourism Development Corpora-
tion operated 14 hofels during 1975-76.
Of thesge, 6 hotels earned profits while

the remaining 8 incurred losses -  as

detailed below:

S.No. Nam: of the Profit (=-)/
Hotel Loss (—)

(Rs. in lakhs)

Ahoka Hotel, New Dalhi (-) 9323

2. Janpath Hotel. New Delhi () 1800
3. Lodhi Hotel, New Dalhi  (-+) 5-83
4. Ranjit Hotel, New Dzlhi (}) o 66
5. Akbar Hotel, New Dezlhi (<) 2000
6. Qutab Hotel, New Delhi () 1115

Hotel Ashoka, Bangilore (=) 957

Laxm’ Vilas Palace Hotel,

Udaipur . (—) 1-55
9. Aurangabad Hotel,

Aurangabad . . . (—) 351
1o. Khajuraho Hotel,

Khajuraho . . . (—) 106

rr. Varana:i Hotel, Varanati (—) 2-09

r2. Airport Hotel, Cilcutta {—) 3269
13. Kovalam Hotel, Kovalam (—) 19-14

14. Lalitha Mahal Palace

Hotel, My .ore . . (=) 417

(¢) 3 hotels namely Ashoka,
Akbar and Janpath, all in New Delhi,
gave bonus to their employees at 13
per cent 20 per cent and 4 per cent
respectively. The bonus to the em-
ployees of the Janpath Hofel has been
paid qon a provisional basis pending
decision by the JIndustrial Tribunal,
Deltii’ whether the Janpath, Ranjit and
Lodhi Hotel should be treated as one
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unit or 3 separate units for the purpose
of paying bonus.

Tourist projects in Kerala

4515. SHRI C. K. CHANDRAFPPAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the particulars of new tourist
projects in Kerala;

(b)  whether Government have
taken a decision on developing Wynad
as a tourist resort; and

(c) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) Excepting for
the augmentation of facilities at the
major beach resort at Kovalam. com-
pletion of the youth hostel at Trivan-
drum and provision of a motor launch
for viewing wild life in the Periyar
Wild Life Sanctuary, no new tourist
projects are being taken wup in the
Central Sector in Kerala during the
remaining period of the Fifth Plan.

(b) There is no proposal at present
for developing Wynad as a tourist
celntre.

(¢) Does not arise.

Excise Duty on Hand-tools

4516, SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are gware
that the owners of hand-tools produc-
ing smal] scale units observed cOmp-
lete strike in Jullundur on June 20,
1877 against the imposition of 10 per
cent excise duty on the goods produc-
ed by them; and

(b) if so,
thereto?

Government’s reaction

THE MINISTER OF FINANCE AND
REVENUR AND BANKING (SHRI H.
M. PATEL): (a) The Governmiént is
aware that a strike was obset¥ed by



171 Written Answers

small scale manufacturers of hand-
tools on June 20, 1977 at Jullundur
against the imposition of 10 per cent
excise duty on tools produced by them.

(b) I have aiready informed the
House in my speech on 15-7-77 of the
Government’s decision to exempt tools
manufactured by small scale units (as
indentified on the basis of capital in-
vestment on plant and machinery not
exceeding Rs. 10 lakhs). Such units
will be entitled to full duty exemption
provided the clearances of tools for
home consumption do not exceed a
total value of Rs. 5 lakhs in a financial
year. and in respect of certain specified
types of hand tools upto a further
limit of Rs. 5 lakhs. The notification
embodying the said exemption (No.
241/77-Central Excise dated the 15th
July. 1977) has already been laid on
the table of the Sabha.

Strike Call given by Bank Employees

4517. SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
to state:

(a) whether about 680 branches of
the Indian bank have been affected
due to the strike call given by its em-
ployees from 28th June, 1977 onwards;

(b) if so, what were the main
demands;
(c) whether the wunion ministry

ha- intervened in the matter,

(d) if not, the reasons therefor;
and

(e) what steps are being taken to
avert the strike?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) to (¢). Indian Bank
has reported that the Federation of
Indian Bank Employees Unions had
given a notice on 22nd June 1977 for
an indefinite strike with effect f{rom
28th June 1877 in  support of their
demand for the revocation of the sus-
pension order irmposed upon Shri R.
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M. Vellayan who is also the Secretary
General of the Feberation. As the
notice did not conform to the provi-
sions of the Industrial Disputes Act,
the bank sought the intervention of
the Regional Luuour Commissioner
(Central), Madras, who has initiated
conciliation proceedings. It was agre-
ed by both parties before the Regional
Labour Commissioner to have bilateral
discussions and that neither party will
take any further action in the mean-
time. The threatened strike, therefore,
did not take place, except that in Cal-
cutta region of the bank where it
appears that information from the
Federalion did not reach them in time.
employees in the clerical and subordi-
nate cadres in some of the bink’s offices
observed strike for one day on 28th
June, 1977.

opened by Nationalised
Banks in Jead areas

Branches

4518. SHRI G. Y. KRISHNAN: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING he pleased to
state:

(a) the number of branches cpen-
ed by the nationalised banks in their
respective lead areas in the  back-
ward areas during the last two
years:

(b) the deposits mobilised in such
branches: and

{(c) the advances made to differ-
ent priority sectors and to  small
traders and cultivators in such areas?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) Available information
shows that the nationalised banks
opened 222 offices during 1975 and 331
offices during 1976 in those of their
lead districts which are classified as
industrially backward. The total num-
ber of offices of nationalised banks in
al] the 240 backward districts was 8005
as on December 31, 1976. Of these 2897
were those of the lead banks and 5108
of tha other nationalised banks.

(b) and (c). The information availa—
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ble in this regard relates to all schedu-
led commercial 'banks. As at the end
of December ib.G, lotal deposits of
scheduled comn:creial banks in these
irdustrially backward districts amoun-
ted to Rs. 3815.64 crores. Their total
advances to all the neglected sectors
in these districts amounted to
Rs. 1053.44 crores as on that date. Of
these ‘direct finance to farmers’
accounted for Rs. 450.40 crores and
‘Retail Trade and Small Business' ac-
counted for Rs, 103.43 crores,

Government Control over Non-
Nationalised Scheduled Banks

1319, SHRI SHANKERSINHJI VAG-
HiLA: V7l the Minister of FINANCE
AND REVENUE AND BANEKING be
pleased to state:

(a) whether Government exercises
any control over the non-nationalised
scheduledd unks in the country:

(b) if so, the salient features

thereof.

it has come to the
notice of the Government that cer-
tain banks had released very large
funds to fil] the coffers of the Cong-
ress Party during the last three years
ending 31st March, 1977;

(c) whethep

(d) if so, the facts thereof; and

{e¢) wheth. here is any proposal to
order an inquiry into the working of
these banks particularly during the
period ot internal emergency?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) and (b). The Reserve
Bank exercises coatrol over all func-
tioning commercial banks which inclu-
«es non-nationalised, scheduled as
well as non-scheduled banks, Some of
the more important powers of Reserve
Bank are given below:

(i) All banks in the private sec-
tor are required .to obtain a licence
from the Reserve Bank for carrying
on banking business,
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(ii) They may bpen branches

only after obtaining a licence for

doing so from the Reserve Bank.

(iii}) The terms of appointment of
the Chairman of each bank are re-
quired to be approved by the Re-
serve Bank.

(iv) All banks including public
sector banks are inspected periodi-
cally by tHe Reserve Bank to make
an assessment of the bank's invest-
ment and lending policies, the state
of its assets, its earning capacity,
the quality of its management and
compliance with the relevant pro-
visions of law.

(v) On the basis of the findings of
thig inspection, Reserve Bank has
powers to issue appropriate direc-
tives to a functioning bank and

effect changes in its management,

2. In addition to this, under the law,
Government has also the power to
acquire the undertakings of any bank-
ing company under certain specified
conditions, and may also direct Re-
serve Bank to take up a special in-
spection of any banking company and
if, after examining the Inspection Re-
port, it ig satisfied that the affairs of
the bank are being conducted to the
detriment of the interest of its deposi-
tors, it may issue a moratorium on
the functioning of the bank and way
even direct Reserve Bank for winding
up or compulsory merger of the bank
with other banks.

(c) and (d). Reserve Bank of India
have reported that they have no infor-
mation regarding the payment, if any,
made by banks to the Congress Party
during the last 3 years.

(e) Government has no such propo-
sal under consideration.

Import of Raw Jute from Bangladesh
or Thailand

4520. SHRIMAT] PARVATHI KRI-
SHNAN: Will the Minister of COM-~

—



175 Written Answers

MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state
whether Government propose to im-

port raw jute from Bangladesh or
Thailand?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO.
OPERATION (SHRI MOHAN
DHARIA): There is no such proposal
under consideration at present.

Exports to EE.C. and Western Coun-
iries

4521. SHRIMATI PARVATHI KRI.
SHNAN: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) the total export for the years
1975 and 1876 with the EE.C. coun-
tries and other western countries and
details thereof;

(b) the total export for the years
1975, 1976 with the Socialist Coun-
tries and details thereof;

(¢) whether Government intend to
have export with  North Korea,

Vietnam, Cuba, Mozambique and
Angola; and

(d) if so, the facts thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DRARIA): (a) and (d). A statement
is laid on the Table of the Sabha.
[Placed in Library. See No. LT—804/
771.

(c) India exports its products to all
these countries except Angola. Trade
with Angola is yet to develop.

Tourist Centres in Orissa

4522. SHRI D. AMAT: Wil the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the names of tourist centreg in
Orissay:
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(b) whether it is proposed to in-
clude some more places in the exist-
ing list of tourist centres; and

(c) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) There are seve-
ral places in Orissa which can be deve-
loped as tourist centres. However,
tourist centres where facilities by way
of accommodation, {ransport and
tourist bureaux have been provided
in varioug Plan periods in the Central
Sector are Bhubaneswar, Puri, Kon.
ark, Sambha, Chilka Lake. Rourkela
and Hirakud.

(b} For the present the devolpment
of tourist facilities is being taken up
only ai Bhubaneswar, Puri, Konark
and Chilka Lake due mainly to con-
straint on resources and other priori-
ties.

(¢ Does not arise.

Loang advanced by Nationalised
Banks to Agriculturists in Orissa

4523. SHRI D. AMAT. Will the
Minisier of FINANCE AND REVENUE
AND BANKING be pleased to state:

(a) the amount of loans advanced
by the nationalised banks to  agri-
culturists in Orissa during the last
two years; and

(b) whether any evaluation hgs
been done in regard to increase In
production, if so, the facts thereof?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) The amounts of out-
standing advanceg by the public sector
banks (including nationalised banks)
for agricultural purposes in: Orissa as
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at the end of December, 1975 and 1976
are as under:

(Rs. lakhs)

December December

1975 1976
A. Statc Bank of India
Group
Direct 35258 687 -09
Indirect . . 89 -35 2917
44193 716 -26
B. Nativnalised Banks
Direct 21523 330°43
Indirect 23954 408 ‘8o
45477 73923
896-70 145549

Total of A & B

(b) No general evaluation of the
impact of bank credit on agricultural
production has been made by the
public sector banks. The Government
has, however, requested all the public
sector banks to initiate suitable action
for collection and maintenance of in-
iormation about the vital impact of
bank credit.

Amount Donated by  Nationalised
Banks during Emergency

4524, SHRI ANANT DAVE: Will the
Minister of FINANCE AND REVENUE
AND BANKING be pleased to state:

(a) the amount donated by each

nationalised bank to the Congress
Party during the period of
emergency:

(b) the amount advanced by each
nationalised bank to leaders of poli-
tical parties and to the firms belong-
ing to the leaders of political parties
to which they belonged; and
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(¢) whether Government propose
to order an inquiry into the working
of the nationalised banks during the
period of emergency?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) Nineteen out of the
twenty two public sactor banks whose
replies have been received have repor-
ted that they have not donated any
amount to the Congress Party during
the period of emergency.

(b) The banks have reported that
the term leaders of political parties is
not very precise and as such it will
be difficult for them to find out which
of their borrowal accounts, number-
ing about 59 lakhs at the end of Decem-
ber, 1975, belong to leaders of political
parties or firmg belonging to them.

(c) Government have no proposal to
institute any enquiry into the working
of nationalised banks the period of
emergency.

Steps taken to Clear off the Surplus
Rubher

4525. SHRI VAYALAR RAVI: Wwill
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state the steps
taken by the Government to clear oft
the surplus rubber and keep the price
line to help the small growers?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): The problem of surplus
rubber begain to be specially felt in
1976-77. The prices of rubber fell to
comparatively low levels during that
period. To meet the situation, Gov-
ernment sanctioned the export of
surplus rubber which was estimated at
21,000 tonnes. Of this, about 15,000
tonnes. have already been exported
and as a consequence, prices which
had fallen to the statutory minimum
price level Rs. 520/- per quintal of
RMA-1 grade appreciated to Rs. 620/-
per quintal now. Government are also
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actively considering revising the mini-
mum price.

Directionsg to State Governments Re-
garding Separation of Accounts from
Audit

4526. SHRI VAYALAR RAVI: Wil
the Minister of FINANCE AND RE.
VENUE AND BANKING be pleased to
state:

(a) whether the Government of
India had issued directions tg the
State Governments t{o complete the
separation of Accounts from Audit by
31st October, 1977;

(b) if so, the present position of
this proposal and whether Govern-
ment propose to make any change in
policy in this regard; and

(c) whether the terms and condi-
tions of service of the audit personnel
lixely to be transferred to the State
overnments consequent on separation
of Accounts will be finalised and pub-
lisheqd in advance?

THE MINISTER OF FINANCE
AND REVENUE AND  BANKING
(SHRI H. M. PATEL): (a) No. Sir..

Secticn 10 of the Comptroller and
Audito-General's (Dutiees. Powers and

Conditions of Service) Act, 1971, as
amended in April, 1976, empowers the
Govert.or of a St.le to tak: over, with

the previous approval of the President
and sfter consultation with the Com-
pirolier and Auditor Gentral ol India

accounting functions from the Com-
ptroller and Auditor Geniral of India

and thus separate accounts from aucit.
Against the background of the depart-
mentalisation of accounts in the Cen-
tral Ministries, the Government of
India wrote to the State Governments
in November 1976, suggesting the im-
plementation in the States of the
Similar reform of separation of ac-
counts from audit. It was left to the
State Governments to take the initia.
tive and send to the Central Govern.
ment comprehensive proposals cover.
ing technical administrative and per-
sonnel aspects connected therewith,
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(b) Proposals for separation of ac-
counts from audit have been received
from some States and are under con-
sideration in  consultation with the
Comptroller and Audito; General of
India. While according approval of
the Government of India to the pro-
posals sent by State Governments for
separation of accounts from audit, it
will be ensured that the existing terms
and conditions of service as well as
scales of pay of the stafl in the Audit
Department are satisfactorily safe-
guarded in the event of their trans-
fer to the State Government, The
Comptroller and Auditor Genera] of
India will also be consulted in each
case. before according approval by
the Central Government,

(¢) The terms and conditions  of
service offered by the State Govern-
ment to the Audit personnel in the
event of separation of accounts from
audit and their transfer to the State
Governments will be settled, in ad-
vance,

Encashment for attending office on
Gazetteq holidays

4527, SHRI SUKHDEO PRASAD
VERMA: Will  the Minister ot
FINANCE AND REVENUE AND

BANKING be pleased fo siate:

(a) whether Government are gon-
sideriry to modify the present policy
of paying gvertime in cash for attend-
ing office on Gazetted holidays by the
Central Government emplovees; and

(b i{ so, what are the reasons and
how the employees woulq be compen-
sated?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
Under the latest economy instructions
Central Government non-industrial
empiovees required to attend office on
Sundays and holidays should be gran.
ted compensatory leave only and not
overtime allowance. This has been done
for effecting the utmost economy in
administrative expenditure of Govern-
ment. There is no proposal to medify
this decision.

f
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Permits to Impgrt Synthetic Yarn

4528. SHRI MADHAVRAQ SCIN-
DIA: Will the Minister of COMMERCE
AND C(CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether permits to import syu-
thetic yarn of different kinds were
given to Units that manufacture syn-
thetic textiles;

(b) if so, to whom guch permits
were given during the last three
years and in what quantities;

(c) what was the quantity actually
importeg against such permits during
the above period; and

(d) what effect the shortfall in the
import. if any, had on the selling price
of synthetic textiles?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND C(CO-
OPERATION (SHRI MOHAN
DHARIA) (a) Import of nylon filament
varn for manufacturers of svnthetie
textiles has heen permitted since
9/2/1977 and the import is canalised
through the State Trading Corporation.

() tn (d). No aclual user licences
for imiort of nylon varn were issued
during the last three financial years.
Due to shortage, the prices of nylon
varn have gone up during the last few
months. Adequate imporis are expec-
ted to materialise during the current
vear bringing down the prices to re-
asonable levels.

fasi & WAYA AieAal © A6 @R

4529. sl WO ARTAY ;. F4T
fag a1 worer we d@fen T a7
FaTy F1 HIT WA 6 o

(%) sha @R ¥ fr-fea
afedt ¥ faw @ 35 o §;
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"Poastbilities of Attracting Foreign
Tourists of Middle and Lower Classes

4531. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether our efforts for promat-
irg tourism are in the main gdirected
to catering to ‘he needs of the foreign
tourists of affluence;

(b) whether Government have con-
sidered the possibilities of attracting
foreign tfourists of the middle and
lower classes, g0 as to facilitate large
inflow of tourist traffic: and

(¢) if so, whether Government pro-
pose to provide minimum amenities
at very reasonable rates in the shape
of accommodation, good food and pther
amenities laying particular emphasis
or. the tourist need for understanding
Indian culture and art?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) to (c). It has
always been the endeavour of the
Government to promote the visit of
international tourists of different in-
come levels to India. With this end in
view the consfruction of medium and
low-priced accommodation by way of
tourist bungalows, vyouth  hostels,
traveilerz lodges. and the development
of camping sites have been provided/
proposad in the Central Sector in the
earlier/current Plan periods. Besides
the above, the tourist bungalows con-
structed in the State Sector are also
available for use by international
tourists. The above accommodation is
provided at places of Thistorical,
archaeological. scenic and religious im-
portance to the international tourists
to visit centres of Indian art and cul-
ture.

Similarl:, conducted sightseeing
coach tours are being operated by the
India Toursim Development Corpora-
tion and State Transport or Tourism
Corporations to enable less affluent
tourists to visit centres of our cultural
heritage and natural beauty.
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The  ‘Discover India’ air fare and
youth fare introduced by the Indian
Airlines and ‘Indrail Passes’ offered
by the Railways are yet other amenities
which international tourists of all in-
come levels can avail of.

Random Sample Study of Loan policy
of Selected Brancheg of Nationalised-
Banks .

4532. SHRI S, D. SOMASUNDA-
RAM: Will the Minister of FINANCE
AND REVENUE AND BANKING ke
pleased to state:

(a) whether Government have made
a rardom sampling study of certain
selected branches of the nationalised
banks to ensure that their loan policy
subserves the main objectives of
nationalisation; and

(b) the resultg of such 3z study .f
s0 made?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H, M. PATEL): (a) and (b).
While no study as such of the loaning
policies foilowed by the branches of
public sector banks has been conduc-
ted, these branches have been fune-
tioning within the framework of the
overall credit and banking policies
formulated by the Government and
the Reserve Bank, The overall perfor-
mance of the public sector banks in
the context of the national priorities
has also been under continual watch
of the Government, As a result of the
concerted efforts made by the public
sector banks to assist small borrowers,
their outstanding advances to the
neglectied sectors of Agriculture, Small
Scale Industry, Road Transport, Pro-
fessional and Self-employed persons,
Retail trade and Small Business etc.
have increased from Rs. 441 crores in-
volving 2.60 lakh borrowal accounts
and accounting for 14.9 percent of their
aggregate advances in June 1969 to
Rs. 3036 crores involving 62.2 lakh
borrowal accounts and accounting for
27.3 per cent of their aggregate advan-
ces ag at the end of December 1976..
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National Public Distribution Policy

4533. SHRI S. D. SOMASUNDA-
RAM:
SHRI MUKHTIAR SINGH
MALIK:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
-OPERATION be pleased to state:

(a) whether, ag stateq in Parlia-
ment, Government propose to imple-
ment a national public Distribution
- Policy for making available essential
commodities equitably to all geclivas
-of society at reasonable rates;

(b) the time 1limit for formulation
~and implementation of the Pulicy;
-and

(c) whether Government have taken
into accourt the urgent neeq for
-quicker implementation of the policy
'so that even the remotest tribal in
" the country can get his requirements,
“without being fleeced by profiteers?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
-OPERATION (SHRI MOHAN DHA-
RIA): (a) and (b). Yes, Sir. The
proposals in regard to the permancnt
public distribution svstem for essential
commodities are likely 10 be finansed
in the next three months.

(c) The proposals are intended to

- cover the population in remote tribal

areas also to prevent their being
fleeced by profiteers,

Multinational Companies Dealing in
Export of Marine Products

4534. SHRI AHMED M. PATEL:
- Will the Minister of COMMERCE AND
*CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the names of multinational com-
panies having branches in India which
are dealing in the export of marine

" products;

(b) the name of the couniries with
swhich they are attached;
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(c) the amount ot the marine pro-
ducts exported during the last three
years ard de-ails of the products; and

(d) the names of the countries to
whom exported?

THE MINISTER OrF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) to (d). A statement 1is
attached laid on the Table of the
House. [Placed in Library. Sece No.
LT-805/77].

Air Services closed down in Gujarat

4535. SHRI AHMED M. PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION bhe pleascd to state:

(a) the number and other particu-
lars of air services closed down during
the last two years in Gujaray State;

(b) the reasons for their closute;
and

(c) whether Government are con-
sidering to restart it?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
No air services to cities in Gujarat
were discontinued by Indian Airlines
during the last two years,

(b) and (c¢). Do not arise,

Integrated Textile Policy

4536. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Government have for-
mulated any integrateq textile policy
baseq on a remunerative price of
cotton for the growers and fair prica
of cloth for the consumers; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND -CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) The formulation of 3 co-
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ordinated textile policy is under active

consideration.
<

{b) Does not arise.

Purchase of Shellac by S.T.C.

4537. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleased to
state:

(a) whether the State Trading Cor-
poration has decideq to purchase
shellac in the open markey during the
current year;

(b) if so, the quantity and mode of
purchase thereof; and

(c¢) what ig the export target fixed
for shellac for the current year?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) Yes, Sir.

(b) The quantity of Shellac pur-
chased/arrangements finalised for pur-
chase during the current vear so far
is 1035 Mts. Purchases are made on
the basis of competitive offers from
dependable suppliers. However, this
is distinet from purchase of Seedlac
by STC from Bihar and West Bengal
State Agencies. The target of pur-
chase of seedlac for 1977-7& is 5,500
Tonnes.

(¢) The export target fixed for
shellze during the current year is
10,000 Tons in all forms.

Setting up of a Committee on Work-
ing of LT.D.C

4538. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether there is any proposal
under Government's consideration to
set up a committee to examine the
working of the India Tourism Deve-
lopment Corporation and to suggest
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ways and means to attract more

tourists to India;

(b) if so, what will be the composi-
tion of the saig committee; and

(¢) the time by which it will be
constituted?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) No, Sir.
There is at present no proposal to
set up a new committee to examine
the working of the India Tourism
Development Corporation. A Com-
mittee on restructuring of the I.T.D.C.
was, however set up in 1974, and its
report is expected shortly.

(b) and (c¢). Do not arise,

Chairman of Air Iudia

4539. PROF. P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Chairman of Air
India has all along remained the same
person since the inception of Air
India; and

(b) if so, when is his present term
expiring and whether Government
propose to further renew his term?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Yes,
Sir.

{h) The present term of the Board
of Air India including its Chairman
is upto 31st January, 1978. The
qucestion of reconstituting the antire
Board is under Government's ¢on-
sideration.

Reviewing of the wcheme of Separa-
tion of Accounts from Audit

4540. PROF. P. G. MAVALANKAR:
Will the Minister of FINANCE
be pleased to state:

(a) whether Government are acti-
vely considering the question of Re-
view and Reversal of the scheme of
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Separation of Accounts from Audit;
and

(b) if so, the broad features there-
of?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Presum-
ably the reference is to the scheme of
Separation of Accounts from Audit of
the Centre. Government is not con-
sidering reversal of the scheme.

(b) Broad features of the scheme
are indicated in the statement attach-
ed.

Statement

Broad features of the Scheme of
Separation of Accounts from Audit at
the Centre

Under the system of accounting
prevalent prior to separation ol
accounts from audit, all payments were
made and Government dues were
collected through district treasuries
and sub-treasuries and accounts were
compiled by the combined Audit and
Accounts offices functioning under the
Comptroller and Auditor General.
With a view to improving financial
administration, particularly in the
context of effective jmplementation of
Plap Schemes, Government decided to
separate audit from accounts and to
introduce departmentalised accounting
system in Central Ministries/Depart-
ments in a phased manner beginning
from April 1976. The main objective
behind the departmentalisation of
accountis was:—

(a) to make timely and accurate
accounting information available to
each Minjstry/Department to ~ssist
in formulation, jmplementation and
monitoring of Plan projects; and

(b) tc ensure better employee and
public catisfaction by prompt pay-
ment of personal claims of employees
and providing better facilities to the
public fcr payment of Government
dues.

2. The salient features of the Depart-
mentalised Accounting system are:—
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(i) The Secretary of each Minis-
try/Department is the chief account-
ing authority for the Ministry/
Department and discharges this res-
ponsibility through the Financial
Adviser;

(ii) A separate and self-contain-
ed Accounting O:rganisalion under a
Principal Accounts Officer assisted
by one or more Pay and Accounts
Officer has been set up in each
Ministry and major functional
Departments. The Pay and Accounts
Offices are responsible for making
payments after pre-check, account-
ing of Departmental receipts, com-
pilation of accounts of receipts and
expenditure and maintenance of
Provident Fund accounts of emplo-
yees. However, the responsibility
of accounting of payment of pen-
sions has not yet been taken over
by the Departmentalised Accounts
Organisation and continues to re-
main with the Comptroller and
Auditor General;

(iii) Chégque drawing powers have
also been given to a number of
departmental officers in order to
expedite payments on account of
personal claims of employees and
contingent expenditure;

(iv) All payments are made and
receipts realised through selected
public sector banks—one Bank being
nominated for each Ministry/De=
partment.

(v) In order to provide more faci-
lities to tax-payers, a system of
collection of direct and indirect
taxes through Public Sector Banks
has been introduced throughout the
country;

(vi) An organisation wunder the
Controller General of Accounts has
been set up as part of the Ministry
of Finance with respomsibility <or
setting up and maintaining a techni-
cally sound accounting system in the
Departmentalised Accounts Orga-
nisation. From Ist April, 1977, the
Controller General of Accounts will
be responsible for consolidation of
Civil Accounts of the Government
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of India. He will also consolidate
the Appropriation Accounts (from
1976-77 Accounts) of all the Minis-
tries for presenting the same to
Parliament after certification by the
Comptroller and Auditor General;

(vii) With a view to making
accounting an effective too]l of
management, a high-level Advisory
Committee has been set up under
the Chairmanship of the Finance
Minister to assist the Ministries De.
partments in evolving suitable ac-
counting and management informa-
tion system for programming, moni-
toring and evoluation of Plan Sche-
mes and for improving budgetary
control.

3. Under the scheme of Depart-
mentalisation of Accounts, as the Pay
and Accounts offices function as part
and parcel of the Ministry/Department
concerned, claims and dues are checked
and paid expeditiously. Monthlv
accounts are now available to the
Ministries/Departments concerned
before the end of the following month
and this facilitates better budgetary
and expenditure control. The facility
of payment of Government dues
through Public Sector Banks has con-
siderably added to the convenience of
the general public, resulting in greater
public satisfaction.

AIR Passengerg from Ahmedabagd to
Bombay or Delhi

4541, PROF. P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are aware
that a large number of passengers tra-
velling from Ahmedabad to  either
Bombay or Delhi are greatly incon-
venienced and often handicapped by
the fact that only one aircraft flies
to and from Ahmedabad and Bombay
instead of the two flying earlier and
that the aircraft for Ahmedabad-Delhi
flieg in the evening instead of in the
morning; and

(b) if so, the prompt remedial steps
Government propose to take to im-
prove the gituation?

1703 LS—1T.
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and
(b), Yes, Sir. Indian Airlines will
examine the possibility of operating
g dajly morning service on the Delhi/
Ahmedabad/Bombay sector, in its
Winter Schedule effective November,
1977.

Disclosure under Voluntary Disclosure
Scheme -

4542, PROF. P. G, MAVALANKAR:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
to state:

(a) the persons who have declared
undisclosed income under the Volu-
ntary Discloure Scheme of over
Rs. 5 lakhs and wealth of over Rs. 15
lakhs: and

(b) how many of them are known
to be the smugglers, their ncmes and
the amounts disclosed by the indivi-
duals under the Income-tax and
Wealth-tax?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) The
Voluntary Disclosure of Income and
Wealth Ordinance, 1975 (now, Volun=-
tary Disclosure of Income and Wealth
Act, 1976) provided for voluntary dis-
cloure of income, in cases other than
cases of search and seizure, under
Section 3(1), disclosure of income in
cases of search and seizure under
section 14(1), and disclosure of wealth
under section 15(1).

So far as declarations under section
3(1) are concerned, section 12 stipu-
lates, inter alia, that all particulars
contained therein shall be treated as
confidential and ng public servant
shall disclose them except to an officer
employed in the execution of any of
the Acts mentioned in sub-section (1)
of section 8 or the Wealth-tax Act or
to any officer appointed by the Com-
ptroller and Auditor General of India
or the Central Board of Direct Taxes
to audit income-tax receipts or
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refunds. It will, therefore, be a breach
of the provisions of section 12 to
furnish details of persons who have
declared undisclosed income of over
Rs. 5 lakhs under section 3(1).

Requisite information with regard to
declarations under sections 14(1) and
15(1) is being collected and “will be
laid on the Table of the House.

(b) Smugglers were liable to
detention under the Conservation of
Foreign Exchange and Prevention of
Smuggling Activities Aect, 1974
Subject to the conditions prescribed
in section 21 of the Voluntary Dis-
closure of Income and Wealth Act,
1976 no disclosure could be made by
any person jn respect of whom an
order of detention had been made
under the Conservation of Foreign
Exchange and Prevention of Smuggl-
ing Activities Act, 1974

Concessions for giving Employment to
Staff’s children of State Bank of
India

4543. SHRI oM PRAKASH
TYAGI: Will the Minister of
FINANCE AND REVENUE AND
BANKING be pleased to slate:

(a) whether his Ministry *has re-
ceived any representation recently
from the Members of Parliament that
some concessions for giving employ-
ment to Staff's children of State Bank
of Indiz, Delhi Circle, be given who
voluntarily offered and performed
outdoor duties in border area during
Indo-Fakistan War;

(b) whether Government has direc-
ted the State Bank of India to give
such concessions to the children of
such staff members in providing them
with suitable assignments in the
Bank; and

(c) if not, the reasons therefor
and steps taken by Government to
safeguard the interest of the families
of such staff members?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING

JULY 22, 1077
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(SHRI H. M. PATEL): (a) to (c).
While Government have not receiv-
ed any representation recently from
Members of Parliament for giving
concessions in employment to chil-
dren of staff of State Bank of India,
Delhj Circle who voluntarily offered
and performed out-door duties in
border areas during Indo-Pakistan
War, two Members of Parliament had
written to Government in April/May,
1976 recommending, as a special case
the employment of the daughter of an
employee of State Bank of India who
had worked in border areas during
Indo-Pakistan, War, 1965. Since the
Government have not extended any
concessions/relaxations for the
children of such employees, these
requests were not acceded to.

Import duty on Pesticides

4544. SHRI oM PRAKASH
TYAGI: Will the Minister of
FINANCE AND REVENUE AND
BANKING be pleased to state:

(a) whether there is a lot of discre-
cancy in Customs duty on import of
various pesticides;

(b) whether numerous pesticides
organisations have urged to bring all
the pesticides at par and charge a
uniform Customs duty on all wvarie-
ties of pesticides/fungicides/weedicides
so that the same coulid be available to
farming community at economical
rates;

(¢) whether Government intend to
bring the custom duty at par; and

(d) if not, the reason therefor and
steps taken by Government to safe-
guard the interest of small and
marginal farmers?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) to (d).
The customs duty on import of all
pestcide/fungicide/weedicide chemi-
cals is uniform @60 per cent basie
duty plus 15 per cent auxiliary duty.
However, the Government has receiv-
ed requests for reduction in customs
duty in respect of these chemicals.
which are under consideration.
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Fire in engine df Air India Jet liner
at Tokyo International Alrport

4545. SHRI GANGA SINGH: Will

the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state:

(a) whether any fire broke out in
the engine of an Air India jet liner
on July 9, 1977 at Tokyo Interna-
tional Airport; and

(b) if so, the causes of the fire and
damages, if any?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). Yes, Sir. There was an
engine fire incident at Tokyo Air-
port involving Air India’s Boeing 707
aircraft VT-DSI operating Tokyo-
Bombay scheduled flight AI-315 on
9th July, 1977, There were 1o
casualties. According to the preli-
minary investigation carried out at
Tokyo, there is a possibility of in-
ternal failure of the engine in tne
compressor section. Further jnves-
tigations are being carried out and
the exact causes of the fire and the
extent of damages will be known
after the investigation is completed.

1977-78 & 3t frafa ot gz

4546. =Y gwaa WAL 77 a.fusw
agqr mnfes gqfa wiv @pmfcar ==
Tg AT I FATFAT (5 99 1977-78
& Qe faReit wzT & gw fead T
F Fege F1 wrata-fAai fF5 o w
qreTeAT § 7

afose aar amfor gfa wix
agefcar seat (st Mgw aifan) : ag
1977-78 & fau faafd g=maag
§750-6000 FAT To F ¥ Il
€ § st fadwr amaric ¥ ww @
araTfor groma o faee st € )
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=y farelin ot & 2T avwre gAY
#T FfaT JEaieT @A o FIAT
ey @Y § | Ay, Fe A Y fiwa)
# g & gf gfg Al /o g A,
HUTHI, ITHT AT FEG A W
qg AT, FAT T wriE FE T qUY-
WF 731 & AATAT 51 IS AT & fog
g wo fafaw STEt &t samm & @
T 1977-78 % IO FAW WA
freer aq F TR F ag wwA )

Mills Spinning Art Silk Yarn

4547, SHRIMATI V. JEYA-
LAKSHMI: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleased to
state the number of mills spinning
art silk yarn?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIEs AND CO-
OPERATION (SHRI MOHAN DHA-
RIA):

Ttem of Manufaciure No. of Units
1. Viscoce filament varn 8
2. Viscoue staple fibre . 2
3. Acetate fibre and yarn 1
4. Nylon filament yarn g
5. Polyester staple fibre 5
6. Poiyester filament yarn 6

30

Besides, on an average 115 cotton
spinning units are spinning staple
fibre spun yarn under general per-
mission issued by Textile Commuis-
sioner, in addition to 24 staple fibre
spinning mills licensed under I(DR)
Act for the purpose.
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qeEr @ ® IqwAl gra Wy g FH! T @, (6> AU e AT Srdad

faefta afrafanan

4548. =it wavw Fag ogrr @ #ar
fawr g1 Trvew wYT dfwn w=Y gg TAw
&I FIT w3 f

(%) ®&T F@RA ga & ITFAT
g s feafa & S 9y o fasim
gfafagast & 9w #@ F fag
FER F1E FUIE TG E; 7R

(@) afz g, @1 ™ &g #
o 747 § gt fe-fer fasim =fag-
fagamn O ST # J9 F#T AT
T R q9T I AT FTY F9 qF Q&
Sipan

(faar aaw o sHlT @fen wet
= g0 QR0 T3W) : (F) #IT (@),
Sar & wmdT gew ma § g
§ anmg feafa & o & 7 @
afrafrgamr o sefeal 1 I
F &7 furg frar & 1 a2 favg &vard
st g1 #1 af faerg gfafagam
qv WY 0] AT | §7 FFR 7 gAT =
TR e 9T FIF FT 5477 foqT I

12 %98 § 757 | FA

£549. oY Agrw {3 g @
afosa qar amite qis e agzifar
AT T qATT KT FIT HT fF -

(F) ®TFR AR FIT FT o9 9
T ¥ fag ;1 sdaE s @ g

(@) =g qur Fa=wee faat
¥ AR F92 % fgaew F@ & fag a
TEeaT & K R AR

(w) wiesr & w12 $7g ¥ €

g ?

afrsa @ar amfor gfa sk
wgwfar weat (ot s wifear): ()
g (7). 5w F g¥q frafea wag i
oI AW gaT & fredr WS FrEr
&7 ¥ fraifca #t sy & frafea
Fq3 ¥ fagmm 97 § g F0 FEAT
TV TE T | TAF WA IR A
g frafaa w98 & wEeE, I 9%
FRF I& AGH A TIF AT F,
I WA A AAGEET F HHIX I
aaragra fry @y & 1 s T fawr Ay
faeaard 3 sy aXF FT | wlyey
# fad gastey T, Iqr2q #530 9% fraw.
grit |

Action by Enforcement Directorate
against Individuals/Firms /Compnnieﬂ

4550. SHRI KANWAR LAL
GUPTA: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state:

(a) the names and addresses of
the persons, companies and firms
against whom the Enforcement
Directorate hag taken action in the
last 2 years;

(b) the details of each case and
the action taken by the Directorate
against them;

{c) whether the action against some
cas2: has been dropped: and

(d) if so, the names and addresses
of such persons and companies and
the reasons for the same?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (d). In the
last two years, during the period from
1.6.1975 to 31.5.1977, the Enforcement
Directorate has taken action to
register 10,358 enquiries for investi-
gation and in conncetion with such
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enquiries 3,898 searches were also
conducted resuling in the seizure of
various amounts of Indian and
foreign currency, besides incriminating

' documents. During this period 212,228
Show Cause Notices were issued,
11,772 cases were adjudicated gnd 297
complaintg were filled in the courts.
In some of these cases the enquiries
had commenced even before 1.6.1975,
the date referred to above.

Details of action taken by the En-
forcement Directorate has been fur-
nished above in termg of the statis-
tics maintained by the Directorate.
No separate statics is maintaineq re-
garding the cases dropped. In some
enguiries more than one person is
involved, more than one search is
conducted against a person, and more
than one Show Cause Notice is iss1ed
to the same person in a few cases. In
some cases the same Show  Cause
Notice may cover more than one per-
son. The same is the position in re-
gard to the complaints filed in the
coirt. In a few cases ‘he person
to whom the Show Cause Notice has
been issued may also be the same per-
son against whom the complaint js
filed in the court. If all the parti-
culars asked for in the question are
to be furnished, it will mean that
every one of the files, numbering over
10,000 will have to be looked into
for gathering the information, and
the result may not be commensurate
with the time and labour involved.
If the Honourable Member has any
specific case (s) in view, particulars
of the same can be furnished if the
names of the parties are given. As
regards the punishment given to the
varioug persong involved in the vio-
lation of Foreign Exchange Regula-
tion Act, it may be stated that this
is in the form of imposition of penal-
ties and confiscation of offending cur-
rency in the departmental adjudica-
tion, and, imprisonment and fines on
conviction by courts in cases of pro-
secution.
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Loans advanced by  Nationalised
Banks and LIC for more than Rupees
One Crore

4551. SHRI KANWAR LAL
GUPTA: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state:

(a) the names and addresses of the
parties who took loan of more than
Rs. 1 crore during the last 2 years
from nationalised banks and L.I.C.;

(b) what was the security taken
from them;

(c) whether Government have re-
ceived any complaints about the
irregularities committeq by the banks
or L.I.C, in advancing the loans; and

(d) if so, the details thereof and
the action taken by the Government
thereon?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H, M. PATEL): (a) Information in
respect of LIC it being collected and
will be laid on the Table of the
House,

The Reserve Bank of India has sta-
ted that there are 1546 accounts where
credit limits in excess of Rs. 1 crore
have been sanctioned by the nation-
alised banks. The outstanding in
these accounts as at the end of Dec-
ember 1975 was Rs. 3326 crores.

(b) to (d). Security is taken by
banks in the case of all advances; the
nature of security depends on the
type of facility made available in in-
dividual cases. The cases of irregu-
larities, if any, committed by banks,
in not following the prescribed pro-
cedure, are generally looked into by
the Reserve Bank of India during
the course of inspection of banks
carried out under the Banking Re-
gulation Act, 1949 and brought out
in the inspection reports on the banks
concerned for necessary action,

Information regarding cases where
serious allegations have been made
regarding grant of facilities by banks
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to czrtain clientele and the gction
taken by Government are being fur-
nished in reply to unstarred ques-
tion No. 4533 being answered today.

Similar information regarding grant
of loans by LIC in which any allega-
tion has been made js being collec-
ted and will be laid on the Table of
the House,

Voluntary disclosures by Ministers of
Central ang State Governments

4552. SHRI KANWAR LAL
GUPTA: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state;

(a) the names and addresses of the
Ministers of the States and that of
the Central Ministers who made dis-
closures in the Income Tax Depart-
ment under the recent Voluntary Dis-
closure Scheme;

(b) the amount of disclosure against
each name: and

(¢) the sources of their assets de-
clared by them?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). The
Voluntary Disclosure of Income and
Wealth Ordinance, 1975 (now, Volun-
tary Disclosure of Income and Wealth
Act, 1976) provided for Voluntary
disclousre of income, in cases other
than cases of search and seizure, un-
der section 3(1), disclosure of in-
come in cases of search and seizure
under section 14(1) and disclosure of
wealth under section 15(1).

So far as declarations under sec-
tion 3(1) are concerned, section 12
stipulates, inter alia, that all parti-
culars !contained therdin shall he
treated as confidential and no public
servant shall disclose them except to
any officer employed in the execution
of any of the Acts mentioned in sub-
gection (1) of section 8, or the Wealth-
tax Act, or to any officer appointed
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by the Comptroller and Auditor Gen-
eral of India or the Central Board
of Direct Taxes to audit income-tax
receipts or refunds. It will, there-
fore, be a breach of the secrecy pro-
visions of section 12 to disclose the
information for which the Hon’ble
Member has asked.

Requisite information with regard
to declarations under sections 14(1)
and 18(1) is being collected and will
be laid gn the Table of the House.

(c) Under the Voluntary Disclosure
of Income and Wealth Rules, 1975 the
declarants were not required to in-
dicate the sources of income invested
in the asset(s).

UTFS d0l & JgHAT & fasy
forrad

4553. *t ®IT A& AR : Far fawy
aq e Wik afew 6T g @

(%) ma &1 aq & [T aVFTE A
TERET 351 & foF faq Sadqt &
faxg forwmad wreg g

(T) =% ¥ wax 7 fawg o9
forroat &1 & AT g AR

() ¥FX A @ wg § F|qr’
FRAEr #r & 7

faa qar e Wik dfen Ay
(s g&o gwo w@w) : (F) W (@).
T da T4 F I weqen @
say framst & aw faad faeg faead
faeft & o1 g2 o & faeg @ v
fograa #t wgfa @ a=n OF
foracor gwT gaw 93X @ faar m@m
[#fwd « w@t LT so6/77] ¥
foFrad F@TC R 1 JATE, 1975 &
qraw g & aut & e fasft §
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(7) =%, & ad fasmal &,
fordt fafe arae) & aa $r s #Y a7
AT o7, I FT o7 7 ofY 9T IF 9
W fod 47 & oo & aqfeg
FIIaTET FT ¥ 7 AT )

AT T T FANT G ATGET €T
IF QATHEA TqFE! & 7 H
fasm™

4554. 7 ATIFET WA TRA :
T qqTq HR AR fawmA /AT ag
FATe FT F7 T fF

(%) a1 77 %1 907 § f gure
TEET H TR A1 awgEr 3w & gfeg
drqege § W'l gL 99 I & 9! 97
a1 fazan o 9wl aET 9 g

(’) ¥ ¥ @ =R & quTs
MFAY F 4WI F &7 H g9 ©E] F
fawE g 7 aF F1E FEATET AG A
g ol mE IO AT E ; AW

(7) Fa1 TEO< & fAge wnw Y
A AT F= T § HIT FqT TG F7
faare g7 Tl @1 fagm a7 a1 § 7

Ta2q e Anre fawraa we (s
georew wYfaE) : (F) & (7). 3w §
4 et e qur wTHfaw giagd & e
Trer wfus g ¥ §, g9 g@rar §
3T JUT FIGH AT HT TAET F
gd-fre & uFg 37 AN ¥ TOW € )
TIRY, AEAAAT ATEAT FY FH FUT WA
yafrgaml & FU, N7 Aa ¥
I gt X A arferat F fag Ff
e waTe 7@ #r o
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4555. 5 WA WA JAN :
71 farer aar Trore wYT &fwen Aot 4
Wﬁ‘ﬁ'm F47 fF ¢

(%) =1 g F wSrAEa 8]
¥ fazwrs Tt F gEegl &1 Q& F A9
Fr g ; AR

(@) 3w =1 ¥ ufgwfal
BITF AT FT 21T 7T & AR fws
are ¥ 97g wifue &< &1 ¥ Afad
7

faar aar T AT e wol (sft
qdo QHo @W) :  (F) ®R (F@).
gl TEGgT I51 & FaA fadws
q59 EEEd d% (Naed UF g
IqaeH) GIAT, 1970 & a7 3 &
Sgaeal F a7 11 fewEEy, 1972
#1 afsq & 717 @ | gy 0F yaw
frrwi & seman T4 wet (Fvef) #
s food 97 97 37T @ #
wfusTdr, FHET fAems w1 SwEai,
feamt s fafeat & sfafafy wfie
g & 1 TA% Ty Ty, Jew & fafww
gat & fag o W T E F
FUATAA & a3 ITART FREA FTA qTer
ATyt ¥ fauy {19 a7 gEgiiE AW
@ T FTFEI (euF o fqeas
A ¥ @Y & | STR qWS a AT
M AT wAvE F 8T 7 §—qdwe,
SaFg, FQ@IEET HIT gOTE|, §fl-
fray, geafran, aforen, & famr wrfz o
T At &7 s &Y geA fwdr s &Y
AT &

aEwTfaT Aratew € At ¥ @aw Uy
g w1

4556. St WARY TEX AT : FT
mifovea war arafor gfa it agefon
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T T R g w5 ¥, fea¥ aftamease fage a@r a2

(F) =1 ggwfar == &
AgE ® AN ¥ @A ga daE TR
49 9 g AW ¥ @ fawm 9w W%
T T TP T AR UF gEeq g G
et a s & f5 3
g WA ¥ fawrg aur SOw
IFARTF FE [ e FAWT F
TR IAF @, A

(@) afz &, N g@r gru 99
L 9F FIET NF AW a1 9 FT S
FT g W IH AT 9T TG & T
T FAAEY HY A5 7 7

afoer a1 Aamfed gfa wkk
agerfear seat (st Aga aifzar) (F)
S

(@) #gFr g 49 FT G A4
e ITT FA GEHRA ARIAA F 79 -
ATHF 9T ATATHE A, ¥E F
gu fad T # gEY Gfwsr, ae=gt €y
gewitmar, fawm & arem, |gFar
F IR § gifersr g1 O w=T I
¥ g Aqwa ¥ fafqaw & arv # greg
IA1 F1 Iea@ fwar S |

QzAr § qIEMA AqT AT-AIEQ weafaat
® qEa wifa far s

4557. WY WEE W@ ;W fag
aqr owex oie dfen @S ag Fam
# g FW 7.

(%) ;1 fagre & swen, &
YT HEF F IQET FLH T R
ot g qa & W FfAaT &
TRTEG AT A T § § Wy ar qraf

FUTT &94T F1 arfaw erer dar
Lt i

(@) afe g . &t ;1 fagr &
frese #1 Taw g7 gvFn &7 fae
37 G JGT - aafaat
TEATEY 9T § Tqried w94 F7 § 7

faa awr o Wit dfew oAt
(%7 7o UHo W) : (F) AT (7).
fagre gem, g a9y gema 7 argEr
JAMT § grafesg Fwig a0 F ot
IOFAT F qearra fagie A 7 L
sar fw @y fogr mar & —

(1) R seaa fafwde, I,
fazre;

(2) #797 =I7 9rgn  fafaze,
T4y, fagzre,

(3) &z A=+ corfAT woe fear-
T 3¥izaz, u=r, fagw;

(4) wrva =riFn w= fafads,
gaaTe, faze;

(5) mrz=r 2fgq srearvem, fafa-
2z, qzar fagre

firey oft 7o & fegqa et searem-
73 afaz 71 gEEE I T § AL
TF F FOO A FT AT & F
fasY F, ToT F IATRA Tew OF 7
FEFA FrFIE FEAT AQ g ww
TAE A gared/faf wmw T
FET T & |

g #1 7z wios a@ g e
ag Aot & &1 Feafaql 1 o7 qE-
qujasiga wratea, frdr s fadg
qx @y & fag g %
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Loan given by Agricultural Refinance
Corporation to Industries in Madhya
Pradesh

4558. SHRI] SUKHENDRA SINGH:
Will the Minister of FINANCE AND
REVENUE AND BANKING be plea-
sed to state:

(a) the loan given by the Agricul-
tural Refinance Corporation to the
various industries connected with ag-
ricultural production in Madhya Pra-
desh during the last three years; and

(b) the progress made in this regard
and the results achieved?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). The
Agricultural Refinance & Develop-
ment Corporation does not provide
refinnace for industrial loans. How-
ever, where manufacturing/processing
is a part of the total agricultural de-
velopment scheme, the scheme will
be ‘eligible for refinance.

An International Development
Agency assisted Dairy Development
Project envisaging an integrated dairy
development programme to be im-
plemented over a period of 6 years
at a total cost of Rs, 25 crores has
been sanctioned by the Agricultural
Refinance & Development Corporation.
No disbursement has so far been made
under this project.
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No other scheme has been sanc-
tioned by the Corporation for agro-
based industries in Madhya Pradesh.

Loans granted by Nationaliseq Banks.
in qistrict of Madhya pradesh
4559. SHRI SUKHENDRA SINGH:

Will the Minister of FINANCE AND-

REVENUE AND BANKING be plea-

sed to state:

(a) the names of the districts in
Madhya Pradesh in which loans have
been granted through the nationalised
bank projects during 1975-76 for cons-
truction of wells, setting up of pumps
and development of agriculture; and

(b) the acreage of land after com-
pletion of such projects which would
be benefited, district-wise by addition-
al irrigation facilities?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). The
District-wise classification of the ad-
vances granted by the nationalised
banks separately for the purposes
mentioned in the Question and the
acreage of land benefiting from it
are not available. However, data
in respect of term loans granted by
the public sector banks in Madhya
Pradesh for various agricultural pur-
poses and outstanding as at the end
of March 1976 are given below:

(Rs. Lakks)

Purpose State Bank Nationalised Total of

of India banks 2—3

Group
1 2 3 4

1. Sinking and deepening of wells and tube wells 385 -94 315-03 700 97
2. Pump sets/oil engines 33491 396 62 731°53
3. Composite minor irrigation Schemes 120-05 296 94  416-99
4. Tractors, Agricultural imlplements & machinery 52407 62373 1147 80
5. Plough animals (Bullocks) . 4-67 996 1463
6. Reclamation and land development schemes 2:66 13-89 16°55.
7. Construction of godownsjcold storages 0-38 057 095
8. Plantations o-o1 0-31 032
9. Other term loans . . 4038 352 7558
. 141307 1692-2% 3!05-_3:

Total . . , " .
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‘Take-over of Swadeshi Cotton Mill,
Eanpur

4561. DR. BAPU KALDATY;: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government have de-
cided not to take over any further
sick mill or mills; and

(b) if so, what action would be
taken over the representation from
‘trade unions for taking over Swadeshi
Cotton Mill, Kanpur?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) Yes, Sir.
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(b) The Hind Mazdoor Sabha,
Kanpur had suggested change in the
management of Swadeshj Cotton Mill,
Kanpur op the lines of another mill
in Maharashtra where in the context
of advance of additiona] bank finance,
representatives of the Bank and the

tete Government have been taken on
the Board of Management. If such
initiative is taken by the State Gov-
ernment, the Bank and the concern-
ed parties, all possible cooperation will
be extended by the Central Govern-
ment to viable projects.

Sanction of Loans by Banks without
Security

4562. SHR] BALASAHEB VIKHE
PATIL: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state:

(a) whether no loan is sanctioned
by the bank authorities without any
security to the landless labourers and
artists; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Banks are mov-
ing away from security oriented lend-
ing to purposive and production
oriented lending where the basia
emphasis is on viable schemes and
security is not the prime considera-
tion. The landless labourers who are
not in a position to offer any tangi-
ble security are provided short term
credit under the group guarantee
scheme. Artisans are generally gran-
ted advances against the hypotheca-
tion of tools, equipment, raw material
etc. purchased with the bank’s fin-
ance. Third party guarantee, if avail-
able is also taken. However, if the
borrower is not in the position to
offer any tangible security, it is not
insisted upon.

(b) The Government considers the
emphasis on purpose and production
oriented lending as a welcome deve-
lopment.



213 Written Answers

Delay m announcing the Revised
Price of Bubber

4563. SHRI B. K. NALR: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether he is aware that wage
negotiations in the Rubber Plantation
Industry in Kerala employing over
one and a half lakhs of workers are
being held up owing to the delay in
Government announcing the revised
price of rubber; and

(b) if so, whether he would take
steps to have it fixed immediately?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) No, Sir.

(b) The proposal top revise the
minmum price of rubber is under con-
sideration and a decision is expected
to be taken shortly.

Tmport Licenceg for edible Oil to
M/s Godrej Soap Manufacturing
Company gnd other Concerns

4564. SHRI JYOTIRMOY BOSU:
Will the Minister of
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the quantity of oil permitted
to be imiported by each firm against
licences granted to Godrej Soap
Manufacturing Company, Bombay,
Appeejay Pvt, Limited, Calcutta head-
ed by Shri Swraj Paul and others and
13 other firms, with wvalues and
foreign exchange release to each of
them;

(b) whether the firm Appeejay con-
nected with Aminchang Pyarela] was
involved in a serious economic offence
and black-marketing involving im-
portation of stainless steel and several
other items; and

(¢) if so, what action Government
propose to take jn this regard?

ASADHA 31, 1859 (SAKA)
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THE MINISTER OF COMMELCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) A statement showing the
value of licences granted to the 13
firms including M/s, Godrej Soap Mfg.
Co., Bombay, Appeejay Pvt. Ltd., Cal«
cutta is attached. Licences for edible
oil are granted with value only a#
limiting factor. Actual Release of
foreign exchange in each case de-
pended on the imports made by each
party. No foreign exchange is relea-
sed unless a party has to remit pay-
ments for imports made.

(b) M/s, Appeejay Pvt, Ltd., is one
of the firms under the Aminchand
Group of concerns. There were cer-
tain allegations against Aminchand
Group regarding non-fulfilment of
expa.i obligation against their barter
licences.

(c) On the basis of report of ‘Sar-
kar Commission’, M/s. Appeejay Pvt.
Ltd., were debarred from receiving
licences for 5 licensing periods with
effect from 18.6.1966 to 31.3.1971. The
firm was not debarred from receiv-
ing importl licences in February, 1977
when a licence for import of edible
oils was given to it.

Statement

Total value of the
lice cesngiven for
impert of edible
oils and oil seeds

Name of Lccnsce

1 2

I. M/s. Godrej Socap
Limited, Bombay

2. M/s. Jamnadas Madhavji
& Co., Bombay Rs. 7,86,97,500

3. M/s.Jai Hind Oil Mills,

Rs. 47,60,21,74

Bombay . . Rs. 9,00,00,000
4. M/s. Kamani Qil Mills,

Bombay . . Rs. 13,59,00,000
5. M/s. Shree Krishna Qil

Mills, Bombay. Rs. 9,65,00,000
6. M/s. Karachi Khopra

Mills, Bombay Rs. 8,41,50,000
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-—

7. M/s. Apeejay (P) Lid.,
Calcurta . Rs. §,00,00.000
8. M/s. Prabhat Solvent
Extraction Pvi. Lid.
Manavadar . Rs. 10,65,00,000

9. M/s. Oceanic Solvent
Industries, Jamnagar Rs. 5,50.00,00¢

10. M/s. Krishna Oil Cake
Industries, Upleta  RS. 5,00,00,000
11. M/s. Bajrang Lal Amit
Kumar, Calcutta  RS. 20.02,00,000

12. M/s. The Vegetable Vitamin
Foods Co. (P) Ltd.,

Bombay Rs. 4,93.83,560
13. M/s. Mulji Devshi &
C»o., Bombay. Rs. 1.61.5:.220

Reduction in the Export Duty of
Coffee. .

4565. SHR] JYOTIRMOY BOSU:
Will the Minister of COMMERCE
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AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether recent reduction in
export duty on coffee will increase
the domestic price of coffee; and

(b) the extent to which the domes-
tic price of coffee hag increased since
the recent reduction on export duty
on coffee?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIEs AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) and (b). The reduction
in export duty on coffee had no
repercussions on domestic prices as
releases of coffee for export and do-
mestic consumption are made inde-
pendently. This will be evident from
the movement of domestic auction
prices for the main grades of coffee
during the last six months as given
below:—

Price of Coffee per beg of 50 Kg.

Rate of Plant Arabica Robusta
Export duty (A) Cherry Cherry
per Quintal AB AB
Rs.
January 77 1300 53700 514-50  so8.-25
February 77 . 1300 55050 52650 523-50
March 7 - 1300 52975 497 50 450-25
April 77 Revised to Rs. 2200 on 26 th 50850 47175 48000
May 1977 Reduced to Rs. 1600 on 18th 501'50  474'00  486-7s
June 1977 Reduced to Rs. 1100 on 25th 51025 49775 46400
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Standardisation’ of Salary Structure
of Public Sector Banks

4566. SHRI K, T. KOSALRAM:
‘Will the Minister of FINANCE AND
REVENUE AND BANKING be plea-
sed to state:

(a) whether Government have
taken any decision on the report of
the Committee headed by Shri V. R.
Pillai which went into the question
of standardisation of salary structure
of all public sector banks; and

(b) if they have not taken any
decision, how soon would they imple-
ment the recommendations of this
Committee which submitted its report
in May, 1974?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING
H. M. PATEL): (a) and (b). The
report of the Committee under the
chairmanship of Shri V. R. Pillai on
standardisation of pay scales, allow-
ances, perquisites, ete. of officers in
nationa.ised banks is still under con-
sideration of the Government and g
decision will he taken soon on the
implementation of the recommenda-
tions of the Committee,

Rates of D.A. payable to Officers in
Public Sector Banks

4567. SHRI K. T. KOSALRAM: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state:

(a) whether the rates of dearness
allowance pavable to Officers in public
sector banks vary from bank to bank;

(b) if so, whether Government
have taken any steps to rationalise
the rateg of D.A, payable to officers
in the Public Sector Banks and to
bring about uniformity in the con-
sideration of weightage for wvarious
commodities that go into the composi-
tion of the index; and

(¢) from what date do Government
propose to implement their decision
in this matter?

(SHRI
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) There are varia-
tions in the rates of Dearness Allow-
ance payable to officers in different
public sector banks.

(b) and (c¢). The report of the
Committee under the Chairmanship
of shri V. R. Pillai on standardisa-
tion of pay scales, allowances includ-
ing Dearness Allowance and other
perquisites of officers in the nation-
alised banks, is under examination of
the Government.

As regards uniformity of weight-
age for various commodities that go
into the composition of the consumer
price 'index., Government in the Min-

.istry of Labour have coastituted a

Committee on 31st May 1977 to go into
the various aspects of the consumer
price index number and make re-
commendatons.

Employee Director on the Board of
Directors of State Bank of India

4508. SHRI K. T. KOSALRAM: Will
the Minister of FFINANCE AND RE-
VENUE AND BANKING be pleased
to state:

(a) whether there is any emplo-
yee Director on the Board of Direc-
tors of the State Bank of India;

(b) whether any action wag taken
to give effect to the amendment to
the State Bank of India Act which
was passed by Parliament in 1973 for
the appointment of such a director on
the Board of Directors of the State
Bank of India;

(c) what action has been taken in
respect of other Public Sector Banks
to give effect to this provision which
was passed by Parliament in 1973; and

(d) difficultieg which have crept in
the matter of appointment of two di-
rectors, one representing the emplo-
yee of State Bank, who are workmen,
and the other representing emplo-
yees, who are not workmen?
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (d). At pre-
sent there are no employee directors
on the Board of State Bank qof India.
The State Bank Laws (Amendment)
Act, 1973 provides for the appoint-
ment on the Boards of Directors of
State Bank of India and itg subsidia-
ries two employees—one from among
the employees who are workmen and
the other from among such of the
employees of the Bank concerned as
are not workmen i.e., pfficers. Gov-
ernment have already framed rules
for the appointment of employee-dir-
ectors in exercise of powers confer-
red by Section 49 ef the State Bank
of India Act, 1955 and Section 62 of
the State Bank of India (Subsidiary
Banks) Act, 1959 as amended in 1973.
The workman director is to be ap-
pointed out of the panel of three
employees furnished to the Central
Government by the representative
union. The reprecentative union has
to be certified by the Chief Labour
Commissioner (Central) after due
verification of membership of the
unions operating in the Bank.

2. The Chief Labour Commissioner
(Central) was requested in July 1974
to conduct the necessary verification.
While verification reports from Chief
LabWur Commissioner (Central) in
respect of six subsidiary banks have
been received, it is reported that veri-
fication for State Bank of India and
one subsidiary bank is in its final
stages and results are likely to be
finalised soon. As soop as the veri-
fication results are received, action
will be initiated under the Rules
for the appointment of the workman
director on al] these banks. The offi-
cer director would also be appoint-
ed simultaneously.

qoTH AR AF T A @A 1 qwA
4569. st TR wMAE T

farer gy Trovex st dfen o=t oz T a5
F FIT T4

JULY 22, 1977

Writtenr Answers 220

(%) =1 savw w=i & fogeagar
% fog s 0w 3 F TR WY o
AT AT § STALHGEF F & AY q7)
#1 g7 fowar man § quy 7 Wt ofr Fy
Tl g e |

(@) afz gi, at 6% =1 FRW

g?

fam a1 TR Wiz & we
(% g@o gwo q@w) : (%) "W ().
FIHTT T 27 WS, 1977 ¥ FAAG
TR &A1 OF 14(4) /% (¥97am) /77
% goETF yafaw =1 & faweafaar
TR T AR W A Y e R
gz woet & o 2 fE s g w
gffteHi & TawAE @i dAgfe-
IAF Faaar @ adr w=f wy
geafegT dew 7 fAdwa woea 1 wwfa
¥ FY AT | GATE FOAA AF 7 GEAAT &Y
3 fr sy fRea AR 7 1097, 1977
F1 25 FUAT 75F 5 ST WE-HEHF Hr
aF  wfafee a2 w97 frm o 1 & 5
TAATY, 4% % AT g FT AT
TART T F W AT FY gAAT =
FET DT AR FEAT ® agd dW g AT
afr &% F =% gu FTQE &1
wewre & o 7t frafr srevas g

wAaE 2 & A w1 faats

4570. »0 Iq@7 :
st weqTor WA ¢
T arfova &9t awton gia Wi
qEETCAT A= 4g FaTA A T FIR
fF -

(%) %1 TE ¥ aF @ad A
T oaaat Ay fadwi ¥ aga wiv

() fawst @ awt & fred weg &
&% At frater for ;W



221 Written Answers ASADHA 31, 1899 (SAKA)

() % adAN w1 wrave few R
F fray Ak wa@w 2@ & foad qer ¥
a3+ F1 " fEar ?

wfer war amfes gfa W
wgwcn st (st s wfean) : (%)
¥ (7). 9@ ¥ Sdw @ F adA
%1 frala aqt & sodm= @@ @ €
1974-75 4T 1975-76 % &Gt #
2w @ F oAl F faata e
Y ey ary §—

M Frrafai 1 ea
(sra &> ¥)
1974-75 1975-76
gaafmar . 50.25 10.00
faaa 22.96 38.87
HoTo AXLFT 6. 43 30.61
qATEZE [T
qHT= 6.95 15.45
femr= 9.85 11.94
GEAR R 0.28 11.69
Tad 3.21 5.25
Fiferar . 11.94 5.14

gatafzTam 141,36 186.60

1976—77 & faa1 FoEme oiwe
3T TRl 2§ | WfET S§ ag & oW
rEaqd e F aiq aar FEA ¥
fratat & gafram wisws 258. 00 13

Eogl

arE 3v Hzx gefauma w1 afafafs

HOEH

4571. »t IA@ :
oY TEATOT WA ¢
7 arfor agr awfos giw wie
;ﬁ“ﬁﬂ‘ T g AN A FA W

Written Answers  222.

(%) wam aed 3w qwex geifigem
w sfafafy wvew g & aF feeolt &
I fem o7 o A AW F A
ST AA & Ak # g arada g
qt; o

(@) wodar #1 wredg aRgEl
ATHAT 9T FAUFT & AT 2T
q9T T TAWT Y AT qEgwl &1 fy
T+ & faq oy aa faog @9 77
Ay FT ¢ waa wiafafy avew &
ZE A Fr T AT 7

arfsa sa1 amfos gfe w9
agwifar a= (=7 Agw wfan) (%)
S g

(@) 77 qea w0 §  freEr
fwr & fe foers o @ 35 wfa-
fafyy woes = A79 FAF TE1 T A9 TG
qoF Teg AT w1 wrd  famia
ot A areTeAT oA & o w6t
# | § aZ g7 SAF e
HaFA TS0 AAOFT X AT # W@ &
9T o 2 ST TeeET Sfqed #5 aut
¥ fog wgr &1 wrea & e A
feaf qu FErT A7 e gawit @ fawE
® SrawEar woare ¥ statafust &
gy faean sasa #Y | 8% afaftadl &
sty frar fF 4 Q¥ AWt ¥ el
ma#gﬁammﬂmﬂﬁuhﬁﬁ
% myar fasa agam 2 0

qa%7 S AAQFT A WG F

frgta aarw ¥ foq wgw same fva s
W} & qan fag oo fer s )

R § o FEAW FAT, A g

WorT, wqEE Tod FWOET & @
sfafafy wvew smafas w0, @gw
T gRAFT & FA-faRAT A HE-



223 Written Answers

- Fxg A, 99 2w o faadvpa w9 ®
w17 Far qq7 wdm faals gaga
gosat ¥ fagont & FotEm @rEar )
FAYF! & AT & FEA(TET T9T FIX
ITN F A B fay @z 7 fAo faaw
FIEFH A% §, T KT IART & FATT
z7 3T - faole as & fAe aga
warg fsa ST @WE L

Grievances of L.I.C, EmploYyees

4572. DR. BAPU KALDATY:
SHRI VASANT SATHE:
SHRIMATI MRINAL GORE:

Will the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
-ed to state:

(a) whether it is a fact that the
Minister met the representatives of
the All India Life Insurance ZEm-
ployees’ Association when he visited
the Central Office of the LIC in Bom-
bav on 27th May, 1577,

(b) whether he discussed the
grievances of the LIC employees in-
cluding the main grievance pertaining
to Bonus;

(c) whether any assurance was
given to the representativeg in settling
the bonus dispute; and

(1) if so, the details thereof?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b), Yes, Str.

(c) and (d). The Association was
informed that the matter is under
consideration of the Government.

Activities of Smuggling and Boot leg-
ging on Indo-Pak Border

4573. SHRI K. LAKKAPPA: Will
“the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
“to state:

(a) whether it has come to the
~notice of Government that boot leg-
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ging on Indo-Pakistan Border has
been on increase recently and activi-
ties of smugglers apparently moving;
and

(b) if so, what action Government
propose to curb these activities?

THEY MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): It is presum.-
ed thut the question relates to ille-
gal trade and smuggling of liquor on
the Tndo-Pakistan Border. Reports
received by the Government do not
indicat: any increasc in such smugg-
ling netivities.

(b) Although smuggling continues
to be uffectively contained across the
Indo-Tak  Border, anti-smuggling
measi'ies are being reinforced. These
measvies include patrolling of wvul-
nerabls areas on the border and main
transp.rt routes and taking concerted
action by maintaining close liaison
with tue Border Security Forces dep-
loved vn Indo-Pakistan Border.

Raid conducted rezarding Photo-
stat Copy of Bank Draft

4574, SHRI JYOTIRMOY BOSU.
Will thie Minister of FINANCE AND
REVEWUE AND BANKING be pleas-
ed to tate: ]

(a) whether Shri Sanjay Gandhi
and Menaka Gandhi have been inter-
rogated by the Enforcement Directo-
rate Branch and whether any raid(s)
have been conducted in this connec-
tion;

(b) whether two signatures appear-
ing on the photo-stat copy of the
bank draft/bank cheque/transfer
order have been verifieq with the
specimen gsignatureg that are usually
available with the pbanks all over the
world; and

(c) if so, details thereof?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHR1 H. M. PATEL): (a) to (c¢).
Shri Sanjay Gandhi and Smt. Menaka
Gandhi have not been interrogated by
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the Enforcement Directorate, nor any
raids e¢onducted'by the said Directo-
rate in connection with the enquiries
regarding the photostat copy of the
bank dJraft publisheq in the ‘States-

man-.

The Kantonal Bank of Berne have
stated that neither Shri Sanjay Gan-
dhi ner Smt, Maneka Gandhi main-
tain pur ever have maintained busi-
ness relations with their bank. Re-
garding the phkotostat copy of the
tank draft which appeared in the
‘Statesman’ of 6th Julv, 1977, the Kan-
tonal Bank’s view is that it must be
a falsification of the original docu-
ment which they had issued to one
of their customers. in ordar to creale
1o impression that Shri Saniav Gan-
dhi argq Smt. Maneka Gaondhi would
have husiness relation with that bank.
Thev have also infcrmed that since
they are deeply concerned they are
also contacting the concerncd party
to whom the draft has been reallv
issued.

The two signatures appearing on the
photostat copy of the Bank draft
were verified with the zerox copies of
the specimen signatures obtained from
the Grindlay's Bank, New Delhi (who
are acting as apgents of Kantonal
Bank. Switzerland) and the oninion
of the Central Forensie Science Labo-
ratory, New Delhi was that the signa-
tures appeareq to tally. However,
the Central Forensic Science Labora-
tory was unable to give anv definite
opinion as to whether the sigratures
of the bank officials ag appearing in
the copv of the draft published in
the ‘Statesman’ are genuine or mnot in
the absence of the original draft which
is not available for examination, In
view of the information received from
the Kantonal Bank, referred to above,
1his line of enquiry loses its import-
ance,

Extension of the term of Shri Tuli
of Punjab National Bank

4575. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE AND

1703LS—8.
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REVENUE AND BANKING be p'eas-
cd to state:

(a) whether the term of Shri Tuli
of Punjab National Bank, which ex-
pires very soon, is going to be ex-
tendeod: and

(b) is it a fact that the said official
had becn giving liberal assistance
through advertisements to Shrimati
Maneka Gandhi?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) The
questicn of appointing a Chairman &
Managing Director of the Punjab
Nationil Bank on the expiry of the
current term of Shri T. R. Tuli on
31st July 1977 is under the conside¢ra-
tion of the Government.

(b) fhe Punjab National Bank had
booked six full page insertions in the
magazme “Surya India” at a total
cost of Rs. 21,600/-. However, the
bank hus awvailed of a discount of 15
per cent by making advance payment
and 'as paid only Rs. 18.360]-.

The advertisements have appeared
in th: above journal for the months
of De:ember 1976, Febrdary, April
and June, 1977, Two more advertise-
ments ore cxpected to appear in the
issues of August and October, 1977.

Allegeq Irregularities in Branches of

Vijaya Bank

4576, DR. VASANT KUMAR PAN-
DIT; Will the Minister of FINANCE
AND REVENUE AND BANKING. be
pleased to state:

(a) whether it is a fact that the
recent Reserve Bank Inspection Re-
ports from various branches of Vijaya
Bank indicate many instances of (i)
irregularities (ii) misrepresentations
(iii) gross meglect of R.B.I, directives
and (iv) misleading the Bank’s Board
of Directors etc. causing losses and
affecting the Banks financial position;

(b) whether there have been raids
by the Income Tax in the recent past
on iits branches and offices; and
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(¢) what steps has the Government
taken to put right the offices of this
Bank?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHR1
H. M. PATEL): (a) An inspection
of the Vijaya Bank and its books and
accounts was undertaken by the
Reserve Bank with reference to its
position as on 30th June, 1975 in
terms of the provisions of Section 35
of the Banking Regulation Act, 1949.
A copy of the Inspection Report is
reported to have been sent to the
Vijaya Bank for its comments. The
Reserve Bank is not required to sub-
mit and had not submitted to the
Government a copy of this Inspection
Report which was conducted by them
on their own initiative. Reserve Bank
has further advised that in respect
of a functioning bank any disclosure
of the contents of their Inspection Re-
port will not be in public interest.

(b) The Central Board of Direct
Taxes have reported that searches
under section 132 and survey opera-
tions under section 133A of the In-
come Tax Acf, 1961 were carried out
by them on various branches of Vi-
jaya Bank Ltd.

(c) The working of the private szc-
tor banks is supervised and regula-
ted by the Reserve Bank of India.
The Reserve Bank have reported that
they have appointed three Directors
on the Board of Directors of the
Vijaya Bank and that on the basis of
the comments on the Inspection Re-
port received from the Vijaya Bank
they proposed to issue fresh directions
fo the Bank.
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agefen w7z Tam A Far
For fv .
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(%) ®1 awT #1 =R @
9 arfusy  w:fr € afafafeni &
TR H I g a1 ¢ W fF

18 &, 1977 & araifgs F&

¥ w8

(@) #1 ag aw 2 f& 1976
# Werw & FB TWNiET €1 WAy
=7 ¥ FrAq faw no v w7 FEE
ot F fan wx gwezt  frwr mam
ar;

(m) sar ag =9 § f=w
FOF M7 gWT W & =wfAw gar
urg =AW e & weam 7 a9
a7 FHMET 2; AT

(w) =tz ar, A1 a=Fad T
T 2 HIT 2/ FIE F AT F;AT
FTAATEY F¥ Wl 2 7

affoer aar amfers qfa ww
agwifar weat  (ofr Wge arfan) .
() w@qa afmsy "4t Fr afa
fafgar & a7 & I &7 37
gt A% F1% fAmw 7%

(@) & (=) =fF Tﬂ"‘ fafarz
G0 E B A B 1 L AT - L
faqut ¥ & FEFTET AT

avg @ 2

RTHY STt ART= 31T WA &Y TAV
T3¢

4578. iy vawwr - F faw
Fqr vwex Wi afen §Fr o FaE
F ogar w9 fF

(F) 71 faoelt & & armaw
¥ ¢ @t il T 3w
™ 97 sNw & W1 oafe g
a frg ag #;
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() %a1 Ay T FIETD
1 a1 3% mrAw § fawr dmres
fau $© agd wA™ FE T FAfa
Y o A W afs g, o SwE
far #vm gqew feu fead gea &Y
Frgal 1 owwE fFar; s8R

(1) fred =zw awf § SF@
famr dmmp=w fro faRei & &
FFI0 A F, ITHT qA7A fdar

e’

faa sl o aar dfenr et
(=t g=o gyo w@w) : (F) fawm
& g Fre gEtoE f@wE Ireey
a0 # fawa 7z gar wv 8w fF
M Gz FTAET 7 @ a6
99 I &1 ATET KT AT HEAT AN
garfa, fawmm #v fafow ¥ Qe
aF 9 § 0AT A BT & f*
TAMHT di7ez FgI17r 7 74y @wug
¥i=/q%, 1970 ¥ JAE FT AT
1 97 |

(@) % zdifasm "z, foas
grv & og Iar fwar owmn ogr fE
TR ZWEM &' 0 ¥ 7 fqvamgad
qaraw Ft I { faur 2, A ¥
& G w0 YHETA F ® H CGMHI
g7z AZgI 5 1970 # wAW
frar g1 | eefasy gz 9w, fas=r
|54 1,200 WU HIHT TAT 97, AT
¥ vz v Frn & TE 47 5 ozaEr
ARYd UF TF FEqI9 F1 4 S OGET
forn & FE@@ 2 | 0F gERL
wagT 9 mofewr & mema fau
T AZAF TN dfgd OF WA
FrEarE 97, faad are § ag v fFar
femr mr ar & ag =wuwi =@raw,
wamrg, faem Sumg (s WK
FEAX) & T fem w@m @, AR
gra qaré, 1976 W drAEr
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f owEwh ¥ g A
91 | wgEE FwgEl afgw, agae
F OTY FANT 4.9 W@ W gA
T GO AT WY 91

() =T @1 AgET gaaEr
armaw gra f&& U mmmar  &v
O JAET JATAT AT /A arda/
fagvoit & www # ag FEAT  §wT
T ¢ F s frew 10 a§t &
St gmara fraw, wae gaon Ao
¥ gwva owgar sar faer
neF wer f¥o Mt wx W= &
grata fwar ar

Complaints Against Customs Officials

4579. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
AND REVENUE AND BANKING be
pleased to state:

(a) whether Shri Ramesh Munjal,
Lachmuar. Dass Ahuja and Xrishan
Lal Ahuja of New Delhi were falsely
implicated and arrested under
COFEPOSA during Emergency; and

(b) if so, the facts of the case and
action proposed to be taken against
officers responsible for this lapse?

THE MINISTER OF FINANCE
AND REVENUE AND BARNKING
(SHRI H. M. PATEL): (a) and (b).
No 8ir. S/Shri Ramesh Munjal,
Lachmran Dass Ahuja and Xrishan
Lal Ahuja were detained in pursuance
of orders of deteniton dated 3rd July
1976 issued by the Administrator of
the Union Territory of Delhi with a
view to preventing them from engag-
ing in keeping, concealing and deal-
ing in smuggleq goods, namely, wrist
watched and watch parts. The ques-
tion of taking action against the offi-
cers, therefore, does not arise,
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wfw aar w/g sumR fArw & wEwr
w! St

1580. st Aam fag =gw :
#1 arforsg aa amfes qfa s
ggeifrar @&t a2 FvA A FaT
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(@) A& wFA AT AT TR
g ST |W 939 9 T@ & G |

(%) mrm & fagfes &
FrE FEAMAT G 2 | TR WA
gy §RIE, HEHAATE A FgT AT
2 fx g1z affwTar grg AT
frme w1 I9% e fAmEr ¥
FAFI T g9 &7 |

g TG F 18 JAF FE A
sHIfad =& |EEE A AT OFIH
F g fr freRt =vem 7 Fw
sxf#gar w1 @fFa Far arg sumT
frmm % 39 @31 av fraFT fem 4581, SHRI KISHORE LAL: Will

qr; the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-

Tetracycline Hydrochloride Purchas-
ed from Bulgaria

(@) #f11 9793 & w41 7
e o oM A NS IR R e B S B
qv faa#s Frar war ar

() #a1 Afs Agr 47 =407
fame ¥ w:xa Fr owiEaoT ¥
T T FF A0 A 7EA F fFAT 94T
T4 7% f& 39 797 37 9z R
T o

(%) %1 avw7 %1 faqm afqs
gar a1 =370 fAUm ® O wmiEew
q4T X A9 F94 § IAF &1 I

TION be pleased to state:

(a) whether it is a fact that 65 M.
tons of Tetracycline Ilvdrochloride
were purchased from Bulgaria by
Chemicalg and Fharmaceuticals Cor-
poratior., a subsidiary of State Trad-
ing Corporation, in December, 1979
and May 1977;

{b) whether the conducy of the Ma-
naging Director of CAPCO, in regard
to these purchases is uader investi-
gation ard a scnior officer of Minis-
try of Commerce is preventing free
ang fair investigations; and

(¢) what are the findings and what
actior. has beeu taken against the
guilty?

frafesst ¥ are @ famteg s 779
T OF [ TS T THE MINISTER OF COMMERCE
:?“ I e e e AND CIVIL SUPPLIES AND CO-
- OPERATION (SHRI MOHAN DHA-
RIA): (a) Two contracts were final-
ised by the Chemicals agnd Pharma-
ceuticals Corporation, for purchase of
50 M. tons and 30 M. tons respectively
of Tetracycline Hydrochloride from
Bulgaria in December 1976 and May
1977.

(b) and (c). A report alleging mal-
practices by several functionaries of
the Corporation in these purchases
was received by Government. The
facts of the cases are being looked in-
to.

afasa aar amfers gqia =@k
wgefear st (st Aga sriar) -
(%) ®¥T (7). 18 94, 1977 &
‘Tz grarfes ¥ FqEd AT FAHAl
¥ grafrgq AT 9 A g 7
wrg #rg  fawrig @R 9T fqae
femr s wr & fawrig S ®
afomst #1 J@F g0 AW A FEAIE
X fas fear smEm
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12.33 hrs.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I rise on a point of
order..,..

SHRI R. MOHANARANGAM (Che-
ngalpattu): I am not going to say any-
thing about the short notice question.

I was trying to raise this matter
for the past few days and I did not
want this delicate issue to be brought
in hcre....

MR. SPEAKER: Mr, Gupta has
raised a point of order.

SHRI R. MOHANARANGAM: Two
days before the hon., Chief Minister
of Tamil Nadu, Shri M. G. Ramachan-
aran has issued a statement of the
fioor of the Tamil Nadu Legislative
Assembly with regard to the language
issue in our educational system that
the policy of the two language for-
mula was the policy of the All India
Anna DMK and also of the previous
government, Also it was the policy
of the late lamented Dr. Arignar
Anna. The Chief Minister of Tamil
Nadu has issued a statement on the
floor of the Tami] Nadu Legislative
Assembly just two days back with
regard to this language issue and the
two-language formula. Whay 1§ the
necessity on the part of the Prime
Minister of this country to comment
and criticise the two language for-
mula submitted on the floor of the
Tamil Nadu Assembly by the concer-
ned Chief Minister of the State? There
is a convention. Is there any neces-
sity on the part of the Prime Minister
to criticise ang give 5 press report
saying that Mr. M. G. Ramachandran
is not correct, how could he issue that
statement and how can he raise the
two language formula on the floor of
the Assembly. Can the Prime Minis-
ter being a Member of this Parlia-
ment and 3 Member of this House cri-
ticise a statement made before the
members of the Tamil Nadu Legisla-
tive Assembly? I want fo know that.
Is this not a matter of privilege?

MR. SPEAKER: Mr. Gupta, what
is your point of order?
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SHRI R. MOHANARANGAM: I
want your ruling. Because almost all
the leading newspapers of Tamil Nadu
have discussed it and there is a flare-
up in Tamil Nadu . . .

SHRI KANWAR LAL GUPTA: 1
want to invite your attention....

SHRI R MOHANARANGAM:
Kindly hear me. You always allow
olg faces.

MR. SPEAKER: Except your com-
plaint here, I have no notice before
me.

SHRI R. MOHANARANGAM: 1
have given call gttention potice and
I have exhausted everyihing and we
are not able to raise on the floor of
thiz House this important issue.

SHRI K. LAKKAPPA: (Tumkur):
With your kind permission, may 1
submit,

The Speaker can find some time and
see that there are Members who are
agitated on this very sensitive issue
and also there are members who have
given notice under Rule 377. I would
like to know whether we can get
some time to discuss this issue. A lot
of controversial statements were made
by the Prime Minister and also in
sending and collecting information
from the State, that js, Madras. It
is, therefore, very necessary that the
issue¢ may be thrashed.

SHRI A. BALA PAJANOR (Pon-
dicherry): I am on a point of order.

MR. SPEAKER: What is the point
of order that you are raising?

SHRI A, BALA PAJANOR: There
are two Governments—Tamil Nadu
and Pondicherry, As a leader of my
party here in Parliament, I would sub-
mit that this is a matter which may
be noted. To make a gtatement like
that in a very peculiar manner
against a particular Chief Minister
and to keep quiet against another
Chief Minister—that is, the (Chief
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Minister of Bihar when he said only
Hindi is the language of the State is
not encouraging. This matter is agi-
tating the minds of the people of Mad-
ras.

We have given notice to the Chair
three times. I am not blaming you.
You came only today.

MR. SPEAKER: Do not deprive
me of one day’s salary.

SHRI A. BALA PAJANOR: You
came yesterday. We will be pressing
this matter once again. You ask for
an explanation,

MR. SPEAKER: After I consider
the matter, I will call upon the Prime
Minister, if necessary.

SHRI KANWAR LAL GUPTA: 1
want to draw your kind attention to
Rule 54(1). It is regarding Short
Notice Question. Rule says—

«A question relating to a matter
of public importance may be asked
with notice shorter than ten clear
days and if the Speaker is of opi-
nion, that the question is of an
urgent character he may direct that
an enquiry may be made from: the
Minister concerned if he is in a

position to reply, and, it so, on

what date.”

I have sent many short notice ques-
tions. ] do not know what is the fate
of those questions. Questions were
sent a fortnight back. It is clearly
stated that Member is supposed to
give ten days notice. What is requir-
ed is this—that the Speaker's Office
should ask the Minister whether he is
in a position to reply or not. We
must know what is the fate of our
question. We do not know. This
is for the first time....

MR. SPEAKER: It is not a point
of order. If you want, you can come
and meet me in the Chamber.
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SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): I shall take half a
minute,

SHRI VAYALAR RAVI (Chirayin-
kil): It is a very bad precedent to
give notice through you.

SHRI JYOTIRMOY BOSU: I want
to know the rule. I am a Member of
this House. I should come prepared
with all the relevant information so
that I can.... (Interruptions).

MR. SPEAKER: No, no.

SHRI VAYALAR RAVI:
a point of order.

I am on

MR. SPEAKER: I have called Shri
Ugrasen. Let him finish.

M IudA (Zaf@r)  wure wEiEg
% fAaza w7 s ¢ fr g ®
qrgey ¥ gAY AgA A FfzAvza
21 FW A9 WIS AE aET WG
2, oy m@ zREr IfeF smaeyT
FT % AT IF |

T HI9H H'T Hqred gy Afadt
¥ frass 7z 2 & zmte ger o+
wara AFAE g 2, fawma ad
Fard A 2

47 oF mara faw op ot g
gz & ATEIT F 77 qTA HI-
FEATAT, F G, WIAT — F fA7
(T YT FIH F7 AT F gy
7 OgIFAM oS F o1 d #Y
g oz fagss v ™ g fF 3z
T Fz9, ag fAgaw F1 faww
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g foad f5igat 7o qwd #
wfeare g & @%

SHRI VAYALAR RAVI: Being 1n
the opposition I am very happy if
this kind of a thing takes place. 1
am very happy about restoring cer-
tain things. But, I wish to say this.
Just now the Questions are over.
There are Papers to be Laid on the
Table. Then there is the Calling At-
tention Motion. Then only the “Zero
Hour” will come. Nop one should go
on interrupting in the middle and
make speeches. It is not in order and
1t is not covered by the rules of the
House. I want to help you. It is
more a problem for the Chair,

MR. SPEAKER: You are quite
right but you must apply it to yourself
also!

12.42 hrs.
PAPERS LAID ON THE TABLE

Parers UNDER COMPANIES ACT, A
STATEMENT AND ANNUAL REPORT
oF THE CENTRAL Sk BoArD
FoR 1975-76

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA):

[ beg to lay on the Table—

{1) A copy each of the following
papers (Hindi and English  ver-
sions) under sub-section (1) of
section 619A of the Companies Act,
1956: —

(i) (a) Review by the Govern-
ment on the working of the Na-
tional Textile Corporation Limit-
ed, New Delhi, for the year 1974-
75.

(b) Annual Report of the Na-
tional Taxtile Corporation Limit-
ed, New Delhi, for the year 1974-
75 along with the Audited Ac-
counts and the comments of the
Comptroller and Auditor General
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thereon. [Piaced in Library. See
No. LT—1788/77].

(ii) (a) Review by the Govern-
ment on the working of the Export
Credit and Guarantee Corporation
Limited, Bombay, for the year
1975.

(b) Annual Report of the Ex-
port Credit and Gurantee Cor-
poration Limited, Bombay, for
the year 1975 along with the
Auditeq Accounts and the com-
ments of the Comptroller and
Auditor General thereon. [Pla-
ced in Library. See No. LT—989/
77].

(2) Two statement (Hindj and
English versions) showing reasons
for delay in laying the papers
mentioned ut item (1) above. [Pla-
ced in Library. See No. LT—989/
77].

(3) A copy of the Annual Report
(Hindi and English versions) of the
Centra] Silk Board for the year
1975-76, under section 12A of the
Central Silk Board Act, 1948. [Pla-
ced in Library. See No. LT—798/
1.

NOTIFICATIONS UNDER CUSTOMS ACT.

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): I beg to lay on the
Table acopy each of the following No-
tifications (Hindi and English ver-
sions) under section 159 of the Cus-
toms Act, 1962: —

(i) G.S.R. 838 published in Ga-
zette of India dated the 2nd July,
1977, together with an explanatory
memorandum,

(ii) G.S.R. 895 published in Ga-
zette of India dated the 9th July,
1977 together with an explanatory
memorandum.

(iii) G.S.R. 896 to 898 published
in Gazette of India dated the 9th
July, 1977 together with an expla-
natory memorandum. [Placed in
Library, See No. LT—791/77].
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12.44 hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir. I have to report
the following message receiveq from
the Secretarv-General of Rajya
Sabha:—

“In accordance with the provisiong
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the
Appropriation (No. 2) Bill. 1977,
which was passad by the Lok Sabha
at its siiting held on the 14th July,
1977. and transmitted to the Rajya
Sabha for its recommendations and
to state that thiz House has no
recommendations to make 1{o the
Lok Sabha in regard tu the said
Bill.”

ASSENT TO BILLS

SECRETARY: Sir, I lay on the Tab'e
copies, duly authenticated by the Se-
cretary-General of Rajva Sabha, of
the following threce Billg passed by
the Houses of Parliament during the
current session and assented {o zince
a report was last made to the House
on the 27th June, 1977: —

(1) The Payment of Wages (Am-
endment) Bill, 1977.

(2) The Presidential and Vice-
Presidential Electiong ( A mend-
ment) Bill, 1977.

(3) The Yoga Undertakings (Tak-
ing over of Management) Bill, 1977.

———

12.44 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DISAPPEARANCE OF GROUNDNUT
OIL FROM MARKET AND ABNORMAL RISE
IN ITS PRICE

SHRI YADVENDRA DUTT (Jaun-
pur): Sir, I call the attention of the
Minister of Commerce and Civil Sup-
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plies and Cooperation to the follow-
ing matter of urgent public import-
ance and I request that he may make
a statement thereon:—

“The reported disappearance of
groundnut oil from the markets,
ibnormal rise in the prices there-
of, double refined palm oil being
sold as groundnut oil and action
being taken by Government to
meet the scarcity and check black-
raarketing in groundnut oil.”

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OFERATION (SHRI MOHAN DHA-
R'4): Sir,

1 rise to make a statement rcgard-
ing reported disappcarance of ground-
nut il from the markets, abnormal
rise in the prices thereof, reported
rale of double refined palm oil as
groundnut oil and action being taken
by the Government tg meet the scar-
city and check hlackmarketing in
groundnut oil.

As the honourable Members are
aware, the majer groundnut produc-
ing States are Gujarat, Andhra Pra-
desh, Tamil Nadu and Karnataka and
the groundnut oll requirements of the
other States arc to be mel by inflow
from the major producing States. As
i. well known, thig is a lean geason
for groundnut oil and the stocks avail-
able in the major producing States
would have been well-nigh exhausted
Honourahle Members will also kindly
appreciate that this seasonal pheno-
menon has heen accentuated this year
owing to shortfall in production. As
against the production of 16.2 lakh
tonneg of groundnut oil in 1975-76, in
the succeeding year the production js
estimated at only 12.50 lakh tonnes.
IHence, there is a decline in the quan-
titiegs arriving in the market centres
in the consuming States and the con-
sequent rise in the prices.

Some complaints have been received
that refined palm oil or palmolien is
being sold ms groundnut oil in Bom=—
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o
bay. These complaints are being look-
ed into,

Aware of the relatively shorter
availability ur groundnut oil during
this year, Guvernment have taken
some measures to meet the situation.
I'he most important of these was the
Jecision to Lun use of groundnut pil
ifor wvanaspat: manufacture and im-
port of rapcseed oil for direct con-
sumption. As I have informzd the
House on ua previous occasion arran-
aements have been made througn the
State Civ.: oupplics Commissioners
to distribuie refined imported rape-
:eed oil threugh the fair price shops
at an enu r tai]l price pot excecding
s 850 2 kg, in Imbortant cenires.

Arrangements have been made
through the STC jmport 20,000 {on-
nes of groundnul eil for distribulion
during the festival season.

Owing tu various measures tlaken,
some of the private traders are utilis-
ing theiv licences to bring in import-
cd oils. Tiil 11th of July u iittic over
106 lukh tonnes valued at abour Rs.
70 crores have npow arrived in Bom-
hay Port, through private firms, gTC
hay been asked to import edible oil
as per requirement of the country
and the Corporatipn hag initiated ne-
cessary action, A tentative plan for
the next oil year (1st November, 77
to 30th October, 78) has also been
prepared and necessary measures in-
c¢luding imports to meel the need of
the country arc being taken.

State Governments are advised to
take stern measures against hoarders
under The Essential Commodities and
other Acts. A conference of Chief
Ministers has been convened on 30th
July, 1977 to consider the present price
and economic situation.

SHRI YADVENDRA DUTT: Sir,
will you kindly permit me to put
one or twa questions?

MR. SPEAKER: This is a Call At-
tention and so one will do.

of groundnut
oil from market (CA)
SHRI YADVENDRA DUTT: Kindly
allow me (o put one question as a
mover. Sir, it is surprising to see
the hon. Minister's statement that as
dgainst the production of 16.2 lakhs
tonneg ¢f groundnut oi ip 1%75-76, in
the succeeding year, the production
is estin:ated at only 12.50 lakhs ton-
nes, I want to know from the hon.
Minister as te whether it is not a
fact that in 1475-76, that is, last year,
cxactly the same situatjon prevailed in
Mahara:htra—Bombay? If it ig the
fault of the shortfall in production,
then wnat about his figure of 16.2
lakhs tonnes now? The situation is
exactly the =ame in these months.

Last yeur. when there was a short-
fall, they took some immediate mea-
sures so that situalion is nol repeal-
ed again.. My question is: the hon.
Minister suaid that he had banned the
use of groundnut oil for the manu-
facture of vanaspali so that there is
no possibility of similar scarcily in
the coming season in the groundnut
stock, especially, in those States that
consume vanaspati.

It vanaspali scarcity takes place;
would that not result in blackmar-
keting. Is this not a policy of ad.
hocism?

SHRI MOHAN DHARIA: As al-
ready slaled, on so many occasions,
we have stepped into the shoeg of
the earlier Government and. after
entering into the office, immediately
whatever gsteps could be taken have
been initiated. Regarding vanaspati
shortage even though the apprehen-
sion of the hon. Member is right, I
would like to inform the House that
today, we are giving 90 per cent of
the raw materials required by the
vanaspati industry out of the import-
ed edible oil by the S.T.C. and we
have taken care to see that the usual
production of vanaspati, that is, of
the order of 6 lakhs tonnes every
year ig maintained. Perhaps the stock
will be a little bit more and not less:
than this.
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SHRI SAMAR GUHA (Contai); Sir,
I am sorry to say that my call atten-
tion motion was not only relating to
groundnut oil but that included other
edible oilg as well. I hope the hon.
Minister will help me by giving ans-
wer about other oils as well. It is
not the case that only groundnut il
disappears from the market and so
there is an abnormal rise in price.
In the case of mustard oil, vanaspati,
«coconut oil and other oils also on an
average it is found that in just one
month, there is mearly a 25 per cent
price rise when it comes in the mar-
ket everywhere,

SHRI N. SREEKANTAN NAIR
(Quilon): The prices have gone down
now.

SHRI SAMAR GUHA: It may be so
in the case of Kerala. That js not
so in the case of West Bengal. I want
to know from the hon. Minister what
is the basic reason why this has va-
nished in the rural area and the price
there is abnormal. We are drawing
vour attention to this only. I do not
know whether they have developed
som: kind of self-complacency. They
are not coming out with an adequate
statement to convince the people thai
they are carrying not only the back-
log but they have also inherited the
bunglings of the last Ministry.

MR, SPEAKER: Please, now put
vour gquestion.

SHRI SAMAR GUHA: The prices
of oils in different parts of the coun-
try appeared to fall but in the mid-
dle of April there was sharp rise in
the prices of mustard oil and edible
oils. 1 would like to know the rea-
son. Is there any hoarding? From
a sudden fall in prices, why there is
a sudden rise? If there is hoarding,
what steps are being taken by the
Government. Government has said
that there was a scandal in regard
to licences for importing edible oils
from outside. I want to know whe-
ther Government have applied cer-
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tain subslantive laws to haul them
up and also taken stringent measures
against them? I would also like to
know what positive steps have been
taken to see that edible oils are avail-
able to the people not only in the
urban areas but particylarly in the
rural areas?

SHRI MOHAN DHARIA: On a
number of occasions I have narrated
the reasons for shortages. 1 have
also said where there are shortages
there iy a tendencvy o! hoarding. So
far a< bungling in respect of import
licences for edible oil is concerned, 1
have already informed the House that
certain cases have already been refer-
red to the CBIL. It is for them to
investigate, After the jnvestigation
is complete whatever action js re-
quired to be taken the same would
be taken.

Mr. Speaker, Sir, to meet the sit-
uation we asked the STC to imme-
diately go into action and we pre-
pared the plan not only for this year
but also for the next year. So, from
that point o: view, all possible care
has been taken. Imports have already
been allowed and STC is going ahead.
It may not be fair on my part to
disclose the figures of import. Fur-
ther, Sir, a Committee has been con-
stituted to take immediate measures
in respect of crops of groundnut, oil-
seeds, cotton, pulses and also jute.
Some measures could be undertaken
even during this monsoon. The Com-
mittee went into it, immediately the
money was sanctioned and we are
taking certain steps so that we could
bring in additional acre under culti-
vation and we could have better pro-
duction. We have also taken one
more car¢. We have jntroduce distri-
bution of refined rapeseed oil and it
is awvailable at the point of consu-
mers at Rs, 8.50 per Kg. Now, it is
argued that it is available only in
cities. But, as I have said, if we
could give this oil in cities, it will
stop the flow of domestic oils to cities
to some extent and that will be avail-
able for the rural areas. So, what-
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i
ever steps are possible have been
taken and regarding further mea-
sures, I can assure the House that
this point will be discussed in the
Conference of the Chief Ministers Lo
be convened by the Prime Minister
on 30th July 1977.

SHRI VAYALAR RAVI (Chirayin-
kil): sSir, I can only sympathise with
the hon. Minister, Mr. Mohan Dharia.

MR. SPEAKER: Pleuse come to
the question.

SHRI VAYALAR RAVI: Sir, the
groundnut oil has played certain role
in polities in different States. Every-
one knows it. Nobody can blame
anybody. Gujarat is also one of the
major groundnut producing States.
But there also, there is a problem.
The farmers are not getting proper
price for their produce. The hoard-
ing takes place at the mill owners
level, not at the farmers' level. The
farmers are always complaining that
they are not getting remunerative
price.

MR, SPEAKER: It js a Calling At-
tention Motion. It is not a debate.

SHRI VAYALAR RAVI: I am not
out of the purview. It is a mini de-
bate. 1 am only explaining that
groundnut produced by the farmers
does not fetch a remunerative price.
The farmers are not getting proper
price, but the mill-owners are the
real culprit. They are hoarding this
item and controlling the whole mar-
ket. They are encouraging more spe-
culation. So, to set it right, you have
to invoke certain acts. In your own
statement, it is stated that the price
of the groundnut oil in the market
was Rs. 211.9 in March 1976, in Feb-
ruary 1977 it was Rs. 423, The
groundnut gil, the price of which was
Rs. 213, had gone up to Rs. 400. You
can see the steep rise in price of
this oil. It has gone up more than
the average. Recently there was a
press report stating that among the
total oils, groundnut oil seems to be
the worst affected oil and a steep rise
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has been accompanied by shortages in
Southern States and the mustard oil
which is the main cooking medium 'n
the Eastern belt, is selling at a price
of the 75 per cent to 100 per cent
higher than the pricq prevailing
during the last year. Pulseg are also
very much affected. The worst affect-
ed pulses are Arahar and Rajma,

MR. SPEAKER: You are only to
dcal with oil. You confine yourself
te oil.

SHRI VAYALAR RAVIL: I am con-
fining myself to the price rise of
groundnut gil.

AN HON. MEMBER: He is making
a comparative study.

THE PRIME MINISTER (SHRI
MORARJI DESAI): My hon'ble friend
was right jn raising a point of order
at that time. But he does not apply
it to himself. How can he raise all
these points? He cannot do that. It
is not a debate, 1 would request
you, Sir, in future, kindly to see that
the discussion on the Call Attention
Motion does not become a debate.

SHR]I VAYALAR RAVI: I do not
make it a debate. It can be discus~
sed in the Rules Committee. It is not
a matter of my being impatient. I
think the Prime Minister is equally
ccncerned with the price rise. We are
also affected because of this. If you
go lo market, you wil] find the price
increase at the interval of gne or two
hours. It is a serious situation and
we are all concerned about it. The
hon. Prime Minister himself would
agree that a discussion on the price
rise, in this House is necessary. I
would be very happy if the House
discusses this matter separately. (In-
terruptions). Do not think that it
is against you. (Interruptions)., 1
know how to do it. Don't try to
teach me. I am an old Member.

MR. SPEAKER: Please address the
Chair. And What is the information
that you are calling for?.... (Inter-
ruptions). Please put your question.
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SHRI VAYALAR RAVI: In call
attention, every member is allowed to
speak for five or six minutes, The
question  follows after explaining
certain matters.

MR. SPEAKER: If hualf an hour
discussion is permitted, you can do
s0. But on a call attention, you
have merely to call the attention of
the Minister and not make a speech.
Have you any particular matter re-
lating to your call attention motion?
You have mentioned the price rise
and the hon. Minister has explained
the position.

SHRI VAYALAR RAVI: The main
question arises because groundnut oil
has gone underground. This is not
a question of opposition members or
ruling party members. The prices
have risen.

MR. SPEAKER: Have you put ihe
question?

SHRI VAYALAR RAVI: When 1
am asking a question I have to ex-
plain my point.

MR. SPEAKER: No, no...........
(Interruptions). Hon. Members on
this side need not take over my res-
ponsibility. It is for me to decide,
not for the others. The rule about
eall attention provides that there
shall be no debate on such statement
at the time it is made but each mem-=-
ber in whose name the item stands
in the list of business may, with the
permission of ‘the Speaker, ask a
question. Under the rules hereafter
only one question will be allowed,
There is no combining of questions,
If you have any question to ask,
kindly ask it; otherwise you can leave
it at that,

SHRI VAYALAR RAVI: 1 do not
want to make it a debate. This
House has certain precedents.

MR. SPEAKER: No precedent can
overrule the rule. Now, please
come to the question.
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SHRI VAYALAR RAVI: 1 am not
debating that issue at the moment,
The point is that edible oil has gone
underground. It is not available in
the market, The hon. Minister has
made a statement and in that he says
that he is proposing certain measures.
The question is: what are the steps
that are being taken to make edible
oil available to the villagers?
Secondly, 1 should also like to know
what steps have been taken to re-
vive or activise the national consu-
mers’ protection council to see that
this kind of thing does not occur and
also I should like to know

MR. SPEAKER: No more. The
hon. Minister may answer the first
two questions. Hereafter I gm go-
ing to allow only one question, and
not questions A, B and C. Today
I have allowed two question to others
and so I am allowing two questions.

SHRI SAMAR GUHA: May I make
a submission? It is not a short no-
tice question, In thc call attention
motion, the word ‘motion’ is put.
So, a preamble is necessary. It has
been the practice also.

SHRI VAYALAR RAVI: You can
have a discussion on this matter in
the Chamber. Please do not give a
ruling here.

MR. SPEAKER: The rule is there.
So, my ruling in the House is final.
The hon. Minister may answer his
two questions now,

SHRI KRISHNA CHANDRA HAL-

DER (Durgapur): Please do not be
rigid.

SHRI MOHAN DHARIA: Sir, I do
share the concern of the hon. Mem-
ber. As 1 indicated, the steps that
are possible are f{o have more im-
ports, to increase production and
also to take care of the distribution
system.

MR. SPEAKER: Are you going to
say anything in addition to what
you have said already?
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SHRI MOHAN DHARIA: What 1
have said already answers the hon.
Member's question,

SOME MEMBERS: rose,

MR. SPEAKER: In calling atten-
tion, nobody else is allowed.

13.06 hrs.

‘The Lok Suabha adjourmed for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen
of the Clock

[MRr. DEPUTY-SPEAKER in the Chiir]

MR. DEPUTY-SPEAKER: Now,
itom No. 8—Statement to be made by
Shri Ravindra Varma, Minister of
Parliamentary Affiars.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
[(SHRI RAVINDRA VARMA): With
vour permission, Sir, I rise to an-
nouce that Government Business in
this House during the week commenec-
ing 25th July, 1977, will consist of:

(a) Consideration of any item of
(Government  Business carried over
from today's Order Paper.

(b) [onsideration and passing of
the following Bills, as passed by
Rajya Sabha:-

(i) The Motor Vehicles (Amend-
ment), Bill, 1977,

(ii) The Oil and Natural Gas
Commission  (Amendment) Bill,
1077,

(iii} The Insecticides (Amend-

‘ment) Bill, 1977.

(c) Consideration and passing of:
(i) The Petroleum (Amendment)
Bill, 19877,
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(ii) The Tea (Amendment) Bill,
1977,

(d) Discussion on:

(i) 20th, 21st and 22nq Reports
of the Commissioner for Scheduled
Castes and Scheduled Tribes.

(ii) Report of the Union Public
Service Commission for 1975-76.

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Deputy Speaker, Sir, in
this connection I would like to in-
clude one more item, and that is this.
It is widely reported in the press
that the Prime Minister sent a letter
to Mr. M, G. Ramachandran, Chief
Minister of Tamil Nadu regarding the
statement on the floor of the Tamil
Nadu Assembly on the language
question. The Prime Minister told
Mr. Ramachandran not to ventilate
his feeling on the language issue in
public and asked him to discuss with
him privately. I believe that it is
not a private matter to be discussed
between the Prime Minister ang the
Chief Minister anq the people of the
country are very much concerned
with it. Morever, I feel it is an in-
road into the freedom and it is a
virtual chaos and intimidation to a
Stale and the State parties, especially
the political Party ruling a State. So,
I wou'd like to include this item also
for a debat. next week as it is a
matter of public importance and con-
cern by all the people of the country.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The gist of the Busi-
ness Advisory Comm‘ttee’s Third Re-
port has been circulated on the 2l1st
of July, There the time for discus-
sion for....

MR. DEPUTY-SPEAKER: We are
now discussing only the Government
business.

SHRI JYOTIRMOY BOSU: But T
want to clinch it today. if possible.
Since it has been circulated, I feel so
because g firm decision was taken in
the Business Advisory Committee
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[Shri Jyotirmoy Bosu] mission only two hours' time was
given.

that the time would be from 2.30 p.m.
to 3.30 p. m.

7t A e T (egR)
qTgET, 1960 # wfAw FHmH F
oF & ¥ A IuY WA F
qafeer 1 TEr M7 gEn foesT
qIHegaA F7 & oF fow §Y fagwr
qeq FHWA & ATH q Fgr ww@r
2y 3w FHMA F o1 fawfw &
g IAF THAITemS & few uw

-

qHA AF dA7 "ATHFTT A g7 f=m,
fer 3z =7 wv fzar ) #F ag&
gt feamwardz ¥ gg wEamd @
g7 T #iT #1 fF g2 FHEE &
Wt frgmRwm 2 A% TEIEIvE
% fau @ s@R @ 3 "W
WA T F7 | TH HEY KRN
gearg & 1 aa FE arefages
fegr, =T ®Q  ®WO ¥ q9r HEE
FT WA weErea § wvgear gnn fE
25 qTO@ & IOFW g AT AWdTE

F FIEHT A TAST MH I ATNE A
T q4t @ OAF |

SHRI SAMAR GUHA (Contai):
Mr. Deputy-Speaker, Sir, I want to
draw your kind attention to an im-
portant matter, 1 have given notice
of a Calling Attention motion. If
that is admitted, then I do not want
to raise the matter, i. e., in today's
papers it is reported that according
to the reports of foreign correspon-
dents, Sanjay Gandhi had a mono-
poly of some film agency in USA
and UK. If the Calling Attention
Motion on this is admitted, then it
is all right. If it is not admitted,
then 1 would make a request to the
Government to make a factual state-
ment about {he position as it ap-
peared in the press. Secondly, I
would like to state that about the
motion on the Netaji Enquiry Com-

MR. :DEPUTY-SPEAKER: It is
again the same thing as Mr, Jyotir-
moy Bosu's,

SHRI RAVINDRA VARMA: Sir,
the statement that I made before the
House refers to the items with which
the Government is concerned and
which the Government wants the
House to consider. As for what Mr,
Ravi said, there are other means of
raising the question which he has
raised now. I would say this to my
distingushed and hon. friend, Mr.
Gauri Shankar Rai too that there are
other occasions on which such 5 mat-
ter can be discussed, but I do not
think it would be possible for us to
include any of these items in the
Government’'s quota during the next
week.

BUSINESS ADVISORY COMMITTEE
THIRD REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir, I
move:

“That this House do agree with
the Third Report of the Business
Advisory Committee presented to
the House on the 21st July, 1977.”

SHRI JYOTIRMOY BOSU (Dia~-
mond Harbour): I consider that be-
cause of a printing error, they have
shown it as 2 hours, against the de-
bate on unemployment. In the BAC
meeting held last week—you, Sir,
were presiding over the meeting then
and you will remember it—we have
taken a firm decision that we will
devote 4 hours on the ensuing Wed-
nesday for the discussion on unem-
ployment I would request the hon.
Minister kindly to place it on record
that the time fixed for the debate on
unemployment would be 4 hours, and
not 2 hours,
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SHRI SAMAR GUHA (Contai):
1 have also got a submission to make,
about this motion on enquiry com-
.missions. If the time allotted is 2
hours, it will be too little. In the
course of the deliberations of the en-
quiry commission, the lawyers take
25 days to build up the case. I have
been informed by so many friends
that they want to participate in it.

MR. DEPUTY-SPEAKER: This
item may come up for discussion dur-
ing the last week of the session: and
I do not think we will get any other
Wednesday, to which we could spill
it over. Or, may be we can have
2-1/2 hours for it,

SHRI RAVINDRA VARMA: As far
as we are concerned. our ynderstand-
inz was that these Motions may Le
faken up on the respeclive dates at
half-past-two. If it is the pleasure I
the House, the House can =it for a few
more hnurg and thus extend 1h
discussion.

14.13 hrs,

INLAND STEAM-VESSELS (AMEND-
MENT) BILL*

THE PRIME MINISTER SHRI
MORARJI DESAD: I beg to move
for leave 1o introduece a Bi!l further to
amend the Inland Steam-vessels Act,
1917.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intri-
duce a Bill further to amend the
Inland Steam-vessels Act, 1917.”

The motion was adopted.

SHRI MORARJ] DESAI: 1 heg to

introduce the Bill.
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BUSINESS ADVISORY COMMITTEE
Contd,

THIRD REPORT—Contd.

SHRI JYOTIRMOY BOSU: Sir.
You did not put the Motion of Mr,
Ravindra Varma to the vote of the
House.

MR. DEPUTY-SPEAKER: 1t was
missed by over-sight. I will do it now.
The questlion is:

“That this House do agree wilh
the Third Report of the Business
Advisory Committee  presented to
the .House on the 21st July, 1977."

The motion was adopted.

14.13 hrs.

DEMANDS+ FOR GRANTS (NAGA-
LAND), 1977-78

MR, DEPUTY-SPEAKER: Now we
will take up the Nagaland Budget—-

Demands for Grants for 1977-78.
Mo'ion moved:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the QOrder
Paper, be granted to the President
out of the Consolidated Fund of the
State of N.zaland to complete the
sums necessary to defray the charges.
that will come in course of payment
during the year ending the 31st day
of March. 1978, in respect of the
heads of demands entered in the
second column thereof against De-
mands No, 1, 3 to 9 and 12 to 54.”

*Published in Gazette of India
dated 22-7.1977.

Extraordinary, Part II, seciion 2,

tMoved with the recommendation of the Vice-President acting as

President.
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Demands for Grants (Nagaland), 1977-78 subsiitted to the vote of Lok Sabha
No. of Name of Demand Amount of Demand Amount of Demand
Demand for Grant onaccount for Grant submitted
voted by the House to the vote of the
on 30-3-1977 House
I 2 3 4
Revenue  Capital Revenue Capital
. R <. R,
1. State Lcgi-lature 17,08,000 23,92,000
3. Council of Ministers 3.57,000 5.01,000
4. Admin'stration of Justice 5.43,000 7,61,8C0
5. Election 9,90.000 13.85,000
6. Land Revenue, Stamps and Registration 6.88,000 9,62.000
7. State Excise . 3,33,000 4,67.000
8. Sales Tax 3.96. 700 5.54,000
9. Taxes on Velicles 2,10.000 2,93,(C0
12. Civil Secretariat 49,229,000 69.01.000
13. Dstrict Admin‘stration, Sepecial Welfare
Schem> and T-ibal Crunc:] ST1.67.0900 1,14.33.0€0
14. Treasury anl Azcomss Almn stration 4,523,000 6.30.07C
15. Spzcial exprnditure on maintcnanc: of law
and order including contribution for pcn-
sions and geatu'tiza, . 417,600 5.83,c0¢
‘16. Villag: Guards 20,020,000 2%,00,000
'17. Cvil Policeand Fire Setvice U .ir .2.97.48,000 4,17,000 4.16.48,ccCc 5.83,000
18. Jails 20,00,000 28,00,000
1. Stationery and Printing . 14.58,000 27.42.00C
20. Vigilance Comm’ssion 3.33.000 4,67.c0¢C
21. Workshop Organisation 4.55,000 6,37,0cC
22. Nagaland Houses 2,29.000 3.21,00C
23. Administrative Training Institute 1,54.000 2,16,00C
‘24. State Lotterics 7,48,000 10. 48,00¢
25. Pensions and other Retirement Benefits 7.08.000 9,092,000
26. Education . 2,91,03,000 4,07,43,000
27. Art and Culture and Gazetteers Unit 4,98,000 6,97,000
=28. M:dical, Public Health and Farmly
Planmng . . . 1,62,15,000 2,24,2{,000
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1 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.

29. Urban Development . . . . 6,31,000 8,84,000 .
3>. Iaformi:ion, Publicity and Tourism. . 14,88,000 - 20,382,000 as
3I. Employment Exchange . . 1,08,000 1,5§2,000
32. Labour . . . 33,000 87,000 ..
33. Communi'y Development . 3%5,42,000 19,58,000 .
34. Social Welfare . . . . . 21,48,000 .. 30,06,000 .
35. Soldiers, Sailors and Airmen’s Board . $0,000 70,000 ..
36. Social Security, Wclfare and Cnmmumty

Services ; . . . 7,50,000 - 10,509,000 -
37. Evaluation Unit . 67,000 _— 93,000 e
38. Co-op:ration : . 13,88,000 15,79,00u 19,42,000 22,11,000
39. Statistics : : ; . 6,08,000 8,50,000 .s
40. Weights and Measures . . 1,92,000 - 2,68,000 .
41. Supply Offic: at Calcutta . . 71,000 e 99,000 .
43+ Agriculture, Mmar Irrigatlon Flshcrles,

etc, . . . . v7,3%,000 1,36,29,000 -
43. Soil Con:crvation , ) . 33,24,000 e 46,54,000 -
44. Grain Supply Scheme . . . . 20,71,000 1,16,40,000 29,00,000 I,62,96,000
45. Animal Hmbandry and Darry Devr.lop-

ment . 60,70,000 83,000 84,97,000 1I1,17,000
46. Forast . . " 1,18,29,000 1,6%,61,000
47. Industries 58,98,000 13,54,000 82,58,000 18,96,0c0
48%. Mineral D=ve'opment . 12,00,000 e 18,08,000 .
43. Power Projects . . . 1,61,12,000 79,58,000 2,25,56,000 I,11,42,000
52. Road Transport . . . . 32,08,000 12,91,000 44,92,000 18,09,000
51. Housing Loans and Loans to Govcrnmcnt

Servants £,83,000 . 8,17,000
5 Public Works, Housing, Roads and

Bridges . . . 6,60,11,000 2,60,56,000 9,24,16,000 3,64,79,CCO
53.  Fungional Buildings md qther Devdop-

mental Schemes 81,59,000 .. 1,14,22,000
54. Water Supply Schemes . . ; . [75,00,000

—

55,83,000 1,08%,00,000 78,17,c00

1793 LS=)
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SHRI T. A. PAI (Udipi): Mr.
Deputy-Speaker, Sir, while I support
the Budget demand for Nagaland, I
would like to make a few observa-
tions, The people of Nagaland are
very simple, straight-forward and per-
haps one of the most unsophisticated.
They are proud of their own tradi-
tions anq culture. It is the influence
of the Christian missionaries that
brought them education, and also new
hopes and aspirations for a better life.
That way, among the tribals they had
an advantage—most of them—of hav-
ing a better education and perhaps
greater acquaintance with the prob-
lems of the world.

1 do not know whether it is true, but
we hear disturbing news sometimes
that there are efforts to re-proselytice
them; and I do hope that no such
etfort will be made for political rea-
sons, because Christianity is one of
the religions in our country, as much
respected as Hinduism, Islam, Sikhism
or any other religion. So, 1 don’t
think that crealing one more problem
in an area where we have enough pro-
blems already, should be considerej a
legitimate activity, In fact, this should
be suicidal, because it would have its
repercussions in the rest of the coun-
try, where people would feel a sort of
injustice is done to them. We did not
like the original conditions, where we
felt that the missionaries were also in-
terfering politically in the Nagaland
trouble. It has taken a long time #nd
a painful process to bring the Nagas
into the mainstream of Indian politics,
people who refused to sing our national
anthem. It was quite heartening and
pleasing to see them, when I visited
Nagaland some time ago, singing the
nationg] anthem in chorus and feeling
that they are a real part of India,
thanks to the imaginative and con-
structive attitude taken by the civil
servants there, who have taken con-
siderabld paind to bring about nor-
malcy in a region which for many vearg
hag been troubld&g on account of a lot
of rebellion. Now, in order to hring
them to a better understanding with
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us, the Government have made com-
mitments to the rebel Nagas for their
rehabilitation. ] am not sure whether
these rehabilitation programmes have
been implemented as seriously as one
would wish,

Because, while it has been a part of
our character to be very much con-
cerned when we are in a crisis, cnce
the crisis passed on, then we ijorget
about what we have committed our-
selves to, and we think everything is
normal. In fact, in certain areas of
our country, these things cannot be
normal. It requires extraordinary
patience and perhaps greater eflort on
our part to bring them into normaicy,
of what they would consider as nor-
malcy and not we.

These are greas where you have very
considerable natural wealth. It ig re-
purted we have silver, lead and coal
I think we require very intensive sur-
vey of these potentials. The main pro-
blem would be to build up the infra-
structure that can help us to Jdevelop
them.

They have great forest wealth, As
a result, we had decided to start a
paper factory in Tuli. Having leen
acquainted with this project, I know
what greuat problems we had t¢ facc
there. The cost of civil constructions
are necessarily higher than for another
paper factory anywhere in the rest cf
the country. The conditions of waork
are very different there. With heavy
rainfall, in an area which is prone to
earthquake, a lot of steps have to be
taken to prevent any calamity in
future, Now, this necessarily in-
creases the cost of the plant, compared
to the paper plants in the rest of the
country. I wwould like the Govern-
ment to see to it that the project is
completed in time, because it is a rat-
ter of national prestige for us in that
area, which is prone to propaganda
from our neighbouring countries like
China, to show that we are competent
to complete the project that we have
taken on hand.



261 D.G. (Nagaland)

. [ .
Apart from this, now that the Naga-
land Government have also contri-
buteq capital to this project along with
HPC, 1 am afraid that this cannot be
treated as another public sector, where
we can afford to bear losses for some
years, Possibly, the resources of Naga-
land would not permit it. In fact, the
paper manufactured in the Nagaland
factory is going to be much more ex-
pensive than the paper manufactured
elsewhere. Therefore, I would suggest
that the additional cost of the expan-
sion of the railway line to the paper
factory and the infra-structure cost
that are necessary to make this pro-
ject viable are given as a grani by the
Central Government, and the paper
factory start making profits right from
the beginning. 1 am afraid, unless
such subconventions are given, it
would be extremely difficult to open
up backward areas.

Even as it is, for the paper proruced
in that factory for some years there
should be complcte exemption from
excise. If the Government thinks that
it should be treated on par with an-
other paper factory, because the new
paper factories are entitled to invest-
ment allowance ang 25 per cent rebate
on excise for production for a period
of three years, that again keeps this
factory at a disadvantage, because
these are concessions which are appli-
cable to the entire paper industry. In
fact, it may require complete exemp-
tion from excise for Some years in
order that the factory may be able to
create its own resources. It is
ahsolutely necessary that these steps
are taken because the people there
should have confidence in the indus-
try to which they had looked forward.

Naturally, these industries would he
based on the raw materials vailable
locally. 1In fact, at one stage we used
to refuse licences for some of these in-
dustries like plywood based on forest
resources on the plea that we had sur-
plug capacity in the country. It is not
the fault of these areas that thev once
used to supply raw materials io the
industries in West Bengal or other
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parts of the country. For that reasons
they should not be denied the right of
using their resourcegs when the time
comes and when they are prepared for
it. This exactly is the problem which
affects Meghalaya and Manipur in that
area, Therefore, I suggest that we
think of developing these industries
with the abundant raw material that
is available there, Development pf
infra-structure also becomes & part
of it.

Again, ] have seen the difficulties
that the small-scale industries started
in Nagaland suffer from. It is casy for
educated boys to enter this fleld, but
when it comes to the question of getting
raw materials or meeting problems of
power, it is not easy for them because,
first of all, they are new to this kind
of entrepreneurship and they are not
able to come to Delhi and get their
problems solved, In fact, even regard-
ing the essential commodities nf every_
day life. I realise that even if we have
conirols and we  allocate cement to
Nagaland, if the prices of cement go
up in Bombay or Calcutta, the people
of Nagaland will not be able to buy
because their purchasing power is so
low that they cannot afford to pay a
higher blackmarket price for the
commodity.

So, T hope Government realises the
problems of the people living in this
part of the country and in ineeting
their requirements of essential com-
modities, it is not enough if the nor-
mal distribution system is taken care
of. I think we should go a little cut
of the way to see that these *hings are

ensured.

This Nagaland®- paper project has
been so planned that it will get its
supplies of power from Assam. I am
afraid that ag things stand, it would
be extremely difficult for this plant to
get its power supply from Assam. But
near Naginamara there are coalmines.
So, we should see that a captive power
plant is provided to this project, so.
that it does not suffer from want of
power.
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Again, the difficulties of marketing
for the products of this area are very
considerable. We had provided fo:
subsidies for freight, but I wasg shock-
ed to find after two years that no sub-
sidy had been availed of. Subsidy was
provided in order that these inaccessi-
ble areas do not suffer for want of raw
materials or marketing faciiities, but
the fact that it was not availed of prov.
ed that the SUbaidy was unimaginative
and that it did not serve the purpose.
So, I would very much like that we
should not be satisfied merely with the
formulation of schemes, but should
also carefully watch and see whether
the objectives with which we had for-
mulated the schemes are achieved.

I may tell you that a handloom
saree which costs Rs, 22 in Manipur
is sold in Delhi at Rs. 60. If it is sold
at Rs, 22 at the retail level, the hand-
loom weaver would not be realising
more than Rs. 15, What does it mean?
1 was gurprised to find that merely be-
cause the railways do not make
arrangements to left these goods from
these far-off areas, they are transport-
ed over 1500 miles by trucks all the
way to Delhi and, therefore, the diesel
and freight charges are added to it. put
the man who produced this does not
get much. Therefore, when you talk
of small-scale industries, I woulg like
to emphasize the importance of the
handloom industry in Nagaland. Every
woman is supposed to weave in thnse
areas, and it is a part of the tradi-
tional occupation of the women.
Whereas in the South the handloom
industry is specialised by certain com-
munities, in the north-eastern region
it is a part of the family occupation.
Anything that we do to develcp this
would immediately inerease the income
of these families. Therefore, a greater
attention will have to be given to the
special development of the handloom
industry in that area and alsn fo see
that their main difficulty of getting
varn iz alsn removed. There are
plenty of other activities like horticul-
ture. in having the essential oil pro-
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duced-in those areas, where you cun
help them. ] am sure, given the oppor-
tunity, the people of those areas will
do very well So, I think it you really
require integration of those parts with
us, it is no use of having a National
Integration Committee which admit
that there are difficulties in integrat-
ing our people, it would be worthwhile
trying to integrate them by looking to
their problems much more realistically
than we have been able to do.

Before I conclude, 1 would also like
to draw the attention of the Govern-
ment to the functioning of the banks
in those areas. In fact, if banking is
to be an agency of development, it is
not enough if a branch of the bank is
opened. I think, it should be manned
by people with imagination, with a
sort of missionary zeal in overcoming
the problems that they face in lnouse
areas. But unfortunately berause the
diving conditions are difficult there,
the officers who are sent there, feel
that they are sent on punishment and
they do not involve themselves with
the objectives that we have in mind.

Again, in Meghalaya, I was surprised
to find that the total deposits mobilised
by the banking system was 22 crores
and the total advance given was only
Rs, 2.5 crores. 1 had a discussion with
the bankers who are operating in that
area. I asked them: “When you are
able to collect money, why do you not
give money for all development whe-
ther it is agriculture or small scale
industry.” The answer that ] got was
that the people do not have the absorp-
tion capacity. This i something which
is silly. I think, as long as the raen
are there, the absorption capacity will
be there. In fact, money is an instru-
ment to raise the standard of living of
the people. Perhaps, there is-a tradi-
¥jonal attitude that it ig.only the rich
people in the country who. are in a
position to absorb the meney and can
make use of it.  Unfortunately, the
money lender in this country is the only
person who has realised that there is
enough absorption capacity in our
people. The Banking system is yet to
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think of it. So, with these nbhserva-
tions, I hope that the Government will
give special attention to Nagaland be-
cause we are aware that after the new
Government came at the Centre, re-
crudescence of trouble is taking place
or is expected; the rebellion is again
raising its head. What is most im-
portant is to integrate the attitude of
the people, their dedication that they
are part of India. India has to own
them and take the responsibility of
solving their problems.

SHRIMATI RANO M. SHAIZA
(Nagaland).: Mr. Deputy-Speaker. Sir,
we are heirs of a legacy left behind
by the Congress. During the past 30
years of Congress rule, in all fairness,
let us admit that they did make spec-
tacular progress in all flelds of en-
deavour both internally and interna.
tionally. But in the later part of the
Congress rule, we have seen the coun-
try drifting away from Gandhian
values to a state of chaos and despotic
rule particularly after the Allahabad
High Court judgment. The individual
freedom and democratic ideals which
every individual citizen of this nation
80 dearly cherished were wantonly
mauled and mutilated without any
sense of proportion. The experience
of the recent two years, we all felt
intolerable, and the result was a total
rejection of that policy by the people
of India as evidenced by the 1977
parliamentary election results.

Since the outbreak of political con-
flict in Nagaland, the people there
have seen and experienced for over 20
years a situation far worse and pain-
ful than what we all experienced
during the emergency under Congress

Rule.

I am not going to touch controver.
sial issues .as'to go into the question
of who is right and who js*wrong. I
want us al] to search for an answer
and do what is right so that the unfor-
tunate past is not repeated.

I have gone through some of the re-
‘ports of performance by the Nagaland
Government during the President’s
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rule in the State. There are, indeed,
commendable attemptg towards better-
ment of the State. But I musi also tell
you frankly that it is a typical Con-
gress-style of presentation which have
little relevance with actual perform-
ance and achievements. That is the
reason ‘why I have always appealed
for a change in the State. The peopie
of India gave a mandate not for theg,
old but [or the new. If we are 1o
continue as the old one, we may as
well call gursetves Congress. I am
asking for a more imaginative and
indigenous method for tackling its
various problems that face the State
of Nagaland, today. If anyone here
or there can boast for restoration of
peace in Nagaland, the credit goes to
the Nagaland Peace Council whose
combined effort with the UDF policy
of reconciliation made it possible for
the representative of the Government
of India, Mr. L. P. Singh and the
representatives of the underground
organisation to reach an Accord in
November, 1975.

Now, the question before the new
Parliament and the new Government
is whether to destroy our opponents or
to turn our opponents into powerful
friends, Since my time is limited, I
cannot go into details but I can tell
you without hesitation that the prob-
lem which had defied solution for the
past 20 years can be solved without
resort to mutua] destruction and pre-
conditions for confrontation. Human
problem must find an answer that is
human, It will be a futile exercise to
go into any discussion without ade-
quate ground being prepared. As a
Nnga. permit me to say what the
people want. We want no special
treatment, no special protection, but
we do appea] to you as our elder
brothers and sisters for your goodwill
and understanding to recognise what
we are, just as we are our right to that,
to live our way of life in this enormous
country of ours. What is wrong if we
have Swadharma for answers to our
various nationa] problems? Is that not
what we all cherish and strive for
regardless of our political and religious
afMYsations? We surely can have peace
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in Nagaland if we pursue the right
course of action. Our Prime Minister
has a fourftaiff of wisdom and I wish
that wisdom employed rather than
depend on those who brought down
the fall of the former Prime Minister

Let us have a totally different out.
look and approach in a very dispas-
sionate manner. It will be wrong to
simplify the gravity of a human prob-
lem as some did in the past. We have
a new Parliament and a new Govern-

" ment committed to the people to
redeem our election pledges. We have
a new team in the Government with
leadership who have records of sacri-
fice in the service of the nation, Let
us use the new mandafe to re-shape
the destiny of this nation. Nagas will
become a happy and proud partner of
this great country when that vision of
modern India is projected.

The new Government has a special
responsibility as I have said, we are
heirs of the great legacy both good
and evil. There must be a changed
attitude and outlook. The people of
India have voted for a new national
life rejecting the old national life.

Nagaland needs planned economic
development to preserve its classless
society and not to suit the whims ot
political stooges which have created
economic disparity and political feu-
dalism. We need a very good hospital
in the capital for training both doctors
and nurses and for treatment of
diseases for which facilities are not
available in the State. The present
hospital in the capital at Kohima is a
gift from the British for the services
rendered by the Nagas during the
Second World War., May 1 request
our new Government to consider
making a gift of a new hospital in the
capital of Nagaland for which plans
have already been submitted.

The Nagaland employees in the
“lower pay structure are very agitated
-over its issue of “Dearness Allowance”,
Their grievances are genuine and
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therefore, may I appeal to the hon.
Home Minister and the Finance Minis-
ter to look into the matter sympathe.
tically so that there is -no cause for
resentment leading to agitation. I have
also observed that replies to questions
raised in the House with regard to
allotment of land to non-Nagas and
other questions are evasive and wrong.
I hope this abuse will not be repeated
in the f{uture. I forgot to mention
above one point regarding dearness
allowance of the Nagaland employees.
They claim nothing more than the
rate now allowed to Assam Govern-
ment employees with effect from 1st
April, 1974.

In September-October, 1975, some
Naga educated youths unable to bear
the harassment moted out to them by
the authority left Nagaland. This
happened at a time when the Congress
were on their hey days. The relations,
friends and all well wishers made
appeals and conducted searches, The
State authority gave assurances of
welcome and said that nothing would
happen to them if only they would
return home. To these exercises. some
responded and returned, and after
interrogations, were released, while
some others are still detained at
Kohima jail since arrest, the autho-
rities having turned a deaf ear to ai
kinds of petitions,

A large number of political workers
including Ministers of Vizol's UDF
Ministry were arrested and detained
under MISA outside our State at Now-
gong and Shillong since November,
1976. They were released only after
Janata Government were installed at
the Centre. Besides these, Mr. TOUL-
HOU, a Kohima village elder who is
also a prominent G.B. (Gaonbura—
village administrator) was arrested in
the early part of December, 1975, de-
tained at Shillong special jail in Me-
ghalaya State from 10th December to
24th March, 1977.. While in detention,
he wag subjected to most inhuman
tortures starting from electric shocking
with strong enough current to render
him unconcious, red hot iron placed
before his eyes for 20 minutes together.
When he could not open his eyes, the
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interrogator opened his eyes by force.
This continued for 20-30 minutes. As
a result of this, his eyesight is damag-
ed today. They stripped him naked
(the body portion)—except his short
pant—and made him stand the whole
night in that cold weather in Shillong.
All his nails were pricked with sharp
pins, These miseries continued for
days together. They were reported to
the authorities concerned, but there
has been no response of any kind till
today.

If they were not arrested for political
reasons, for political motivations, then
they deserved to be tried and convict-
cd. Whether one was a villager or a
former Prime Minister, if one was not
guilty on this count, one should not
have been touched at all. Those peo-
ple should not have been arrested in
this way. Why should they not come
oul boldly and admit facts?

In spite of the former Adviser's
aclive participation in Congress Party
election campaign in Nagaland, nothing
has been done; nothing has been done,
no action has been taken against gov-
ernment servants indulging in such
wnwarranted activities. How are we
to bring about a change when we fail
to reprimand the guilty? I only appeal
that the villagers should not be victi-
mised because of their failure to
attend to the immediate requirements
{here.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): On seeing the budget pa-
pers, I feel that, perhaps, these were
drafted and prepared earlier; they,
perhaps, thought that the same Gov-
ernment would come back to power. I
will tell you the reasons for the same.
If you see the Annual Administration
Report, you will find that if has been
drafted in keeping with the attitude of

the former Prime Minister of the
Congress Government. It says on
pPage 3:

“After declaration of emergency
....four persons of banned Anand
Marg Organisation who were runn-
ing a  Primary School were also

ASADHA 31, 1899 (SAKZQ)

1877-78 270

arrested and detained under DIR.
The School was later taken over by
the Lions Club of Dimapur.”

“For the purpose of securing pub-
lic safety and maintenance of public
order, the State Government in exer-
cise of the powers conferred by Rule
69 of the Defence of India Rules,
1971 restricted the holding or taking
part in public processions, meetings
or assemblies and further prohibited
any person from taking part in de-
monstrations, wvide notification dated
30th June, 1975."

Then we come to ‘General Adminis-
tration’ in that Report:

“The authorised IAS cadre
strength of Nagaland is 45 out of
which 38 posts are for direct recruits
and 7 for promolees from State Civil
Services and other services.”

According to the latest Home Minis-
iry’'s decisinn, the quola has to be 33
1/3 per cent. Previously they had
said that it would be 25 per cent. Cer-
tainly, when you have 45 or so, seven
is not 25 per cent of that. This is how
they have been treating the Naga
people, the Naga employees, the Naga
officials. etc. T would not go into the
number of plains people they have
imported. Why should the Nagas be
treated with utter suspicion? They are
our own people; they are our own
flesh and blood; they are all Indians.
Why is it that you have been treating
them with utter mistrust and distrust?
Thig is most unfortunatte, Yoy have
come to a sort of Police State in Naga-
land. a Police State within a police
country.

“The Inspector General of Police .
exercises overall control of the
entire. ..."”

The population is 5-1/2 lakhs.

“The Inspector General of Police
exercises over all control of the en-
tire Police Force in the State. Be-
sides, five Nagaland Armed Police
Battalions and 3 District Executive
Force....”
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etc., etc. It is a long list. The total
strength of Other Ranks comes to
2,492, Besides that, you have the vast
security forces, What are they doing
there?

Shrimati Shaiza has quoted one cuse.
I have got another, This is about one
Mr. Toulhou, L. Khel, Kohima Village,
Kohima District, Nagaland.

Now, Sir, this man was detained
under MISA from 10th December
1976 to 26th March 1977. Thanks to
the people of this country and thznks
to the people who mobiliseq the peo-
ple, today at least we are living in
a democratic state: otherwise, this
country woulq have gone the Hitle-
rian way or worse. This is an
example, The statement, which 18
under his signature—I can show it to
you if you like—says:

“On the 17th January 1977, I was
taken out of the Shillong Special
Jail to another office at Shillong
and 1 was interrogated again by
some officers in civil dress reported
to be SIB officers. 1 was interro-
gated day and night but I was not
physically tortured till 18th Janu-
ary 1977. On the 18th January, 1977,
at about 6.00 P, M., when others
left, four persons whom I can iden-
tify started interrogating me. One
of them knows a little bit of An-
gami language (my mother tongue)
also. One of them, with fair com-
plexion, tall and emaciated figure,
a bit long and slanting forward
chin with 5 female-like voice start-
ed torturing me at about 7.00 P. M.
With electirc shock. I wag shock-
ed six times with high power and
1 was made to fall down heavily
every time, causing me almost un-
conscious. He is the only man
who tortured me all alone. At
about 7.30 P.M. my garments were
stripped off from my body except

ny short pant. Then with a fully
heldted red iron rod he tortured me
on the knee and on the arm. The
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iron rod was reheated and put close
to my eyes while his other hand
held my hair forcing my head close
to it, I closed my eyes due to into-
lerable pain. The officer then
forced open my eyes two times
causing irrepairable damage to my
eyesight. This torture continued
about 30 minutes. He then thrust
a pin into my nail on every finger
and every time he wanted to make
me confess an offence of which I
am ignorant. They then made

me stand naked in the cold night
(it was winter in Shillong). 1
was not allowed even to lean
against the wall”.

As a result of this, this man has al-
most gone blind and he cannot make
a living. Earlier he was making a
living by working in the fields. He
has a host of children—about seven
of them. So 1 want an assurance
from the Hon. Minister that he will
find out who the SIB official was who
had tortured this gentleman and
others and, at the same time, I would
like this Government to come forward
with a liberal compensation to those
persons who have been victims of
this barbaric treatment by the Indira
Government, That is the minimum
demand ] can place before the House.

At the same time, 1 would like to
know from the Hon. Minister
how many persons were kept
in prison and how many prose-
cutions were launcheq  against
those connected with some poli-
tical movement, beginning with the
commencement of Emergency on 25th
June, 1875 up to  25th ‘March, 1977

It ‘was on the 25th June, 1975 that the

black deys of India started. 1 -would
like to have the fullest details of
dall' persons who ‘were- detained cor
were hardsseq through proseeutions—
of those persons who have a political
backgréund—and °the number of
those who are now detaineg or are
being prosecuted on politica] grounds.

Now, coming to the Demands
Page 23, last paragraph of the Ad-

"ministrative Réport says that during
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the financial pear 1876-77 it is pro-
posed to increase the revenue by
fintensified »@axation measures, -and
contmumg with the Family Benefit
scheme and that the Department also
proposes to increase GPF etc, etc.
This has now been crossed out. Now,
since the Janata Government has
taken over, they have crossed it out

—and that is why I said that it is
what it is.

We see that during the last three
yvears there has been no increase in
tax collections, Why is it so? It
is because there js a corrupt bureau-
cdacy functioning  there: they are
hand-in-gloves with the traders. Tax
evasion is more or less a recognised
thing. In 1973-74 it is Rs. 3 lakhs,
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in 1974-75 it is Rs. 3 lakhs and in
1975-76 it is Rs. 3 lakhs. I would
like this to be elaborated.

Now, I would go to the budget
papers. The Head of the State in
Nagaland, that is, the Governor, is a
retired Home Secretary from the
Centre. These people never retire
till they have a State funeral. The
Head of the State of Nagaland is the
Governor of five States in the North-
Eastern region. In the Bill, a sum
of Rs. 7.38 lakhs is being provided
for him. Let us multiply it by five
and we would get an idea of the
total amount. I would like to give
to the House certain otner figures;
foodgrain output 2,000 matric tonnes
increase and in respect of area under

Servicing of Debt n

‘Civil Secretariat .

. . -

Special ~xpenditure on maintenance of law
order :ncludlng mntrlhutlon for pensions

and gratuties
Village guards .

.Civil Police and Fire Service unit

Rs.

2,75,40,000
5,7C, 60,000

Revenue
Capiral

1,18,30,0C0

10,00,000

48,00,c00

Revenue

. I oc
Capital . 7:13,96,0c0

10,00,000

48,00,000

]3“5 . - .
All this 1is for a population of five
and a half lakhs. Does this give

you an idea that we are living in a
welfare State? Further, the admini-
strative services non-plan expendi-
ture is Rs. 1288.17 lakhs and its per-
wenitage of the total expenditure is
‘20.36 per cent. For a population of
five and g half lakhs, it works out to
Rs. 200 per head How ean you do
any developmental] work and wel-
fare work when all your money is
being eaten away by police, security

services, administrative services, jails
-ete?

If you see page 26 of the brief re-
port highlighting the important mea-
Sureg- after 30th June, 1977, we see
for agriculture, the gross cropped
areas growth rate is 2000 hectares,

terracing, the increase is only 1.2 per
cent etc, this presents a very
miserable picture. ‘The develop-
mental programme has been, more or
less, very unimpressive ang the per-
formance has been next to nothing.

The Governor of Nagaland enjoys
a special power under Articles 371(1)
(b) of the Costitution. Why {s it so?
Are we trying to suspect the elected
people in Nagaland? Would it not be
keeping the peoples’ eleeted Govern-
ment under a dense :cloud of suspi-
cion? It is in a way an insult that is
being inflicted on the peoples’ elected

- Government in. Nagaland.

‘Now, I would like to tel] the House
abeut one gentleman, who was very
‘anch unwanted there. He is Mr.

‘Ramuniny the present Adviser to the
Nagaland Government. ‘He is a
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former Special Secretary to the Go-
vernment of Nagaland and attained
the age of 58 years on 15-9-1873. He
was given four extensions in service
each of six months upto 14.3.1976.
He 'was subsequently appointed on
re-employment basis for a period of
one year, On completion of this
term of re-employment, he relin-
quished charge on 31-3-1977. Shri
Ramunny's services were extended
from time to time because of his Jong
experience of Nagaland administra-
tion. In view of the uncertainty
regarding the period for which the
President’s rule was to be continued,
it was considered adviseable not to
change the Adviser dealing with the
development departments. Advisers
to the Governor, when a State is
under President’s rule, are often ap-
pointed from among the retired offi-
cers. There are numerous instances
of such appointments in various
States.

So, Mr. Ramunny is an indispens-
able character for Nagaland and
if you take an opion poll in Nagaland
you will find that he is the most un-
wanted, the most undesirable persons
who has been dabbling in politics and
taking recourse to all sorts of wicked
methods. I would demanq that this
gentleman, Mr. Ramunny, be imme-
diately recalled and sent back to his
home. We have plenty of people in
this country who can do real service
to the people. ......

MR. DEPUTY-SPEAKER: The hon
Member’s time is up. Now, please
conclude.

SHRI JYOTIRMOY BOSU: I would
not take much time.

1 would like to say that we are a
multi-nationa] country and we must
have unity in diversity. The Nagas
have their own distinet culture, heri=-
tage and tradition and their village
econcmic system is something very
usefv’  Thefore, we do not want to
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steamroll them and bulldoze them in
the name of bringing them into the
mainstream. We should allow them
to retain their cultural heritage and
habits and that is how we could have
unity in diversity,

We should not send security forces,
one battalion after another, to bring
repression and send CIB officials to
torture these Nagas because we do
not want our own people to be con-
verted into our enemies.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): I beg to remind both
the ruling party and the former rul-
ing party that we had acceded state-
hood to Nagaland.......

SHRI JYOTIRMOY BOSU: Get rid
of Mr. Ramunny. Otherwise there
will be trouble in this House.

SHRI M. N. GOVINDAN NAIR:
And I consider that it is a political
crime to continue the President’s rule
in Nagaland when all indicationg are
that the people of Nagaland have
changed drastically in favour of our
country.

There is no question of an inde-
pendent” Nagaland. It is part of our
country and it should continue to be
s0. On that issue there are no two opi-
nions. But I strongly feel that in-
stead of bringing this Budget to this
House, the proper place where this
should have been discussed was the
elected Assembly in Nagaland itself.
When we had Assembly elections in
a number of State recently, we
could have conducted elections there
also. Unfortunately, that was not
done.

Now, I have to remind the govern-
ment that the condition in Nagaland
is enirely different from what it was
in 1954 when Mr. Phizo had announc-
ed his idea of an independent Naga-
land or when he formed the Naga
Central Government in 1956, By
1975 when we had the Shillong agree-
ment, by that time the armed forces
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of the undergrouind Nagas, most of
‘them, had come up the upperground
and they have been absorbed either
in the Border Security Force or in
the Armed Police Force or in the
Railway  Security Force, I am
mentioning this to show that these
underground Nagas had given up arm-
ed action but they have joined the
government in such a way that you
could put them in the very strategic
and important places.

The Commander-in-Chief of the
Border Security Force is one who
was once a leader of the underground
Armed Forces. At ‘the Shillong
Conference when negotiations were
taking place the Generals of the un-
derground Nagas had informed the
negotiators that they will honour
whatever agreement the negotiators
make. True to their word, all of
them have come over ground and now
they are in the peace camps.

15 hrs.

This change of attitude in the un-
derground people was mainly because
the willmgers who earlier supported
them are now persuading them to
give up armed  activities, So, an
entirely new situation exists in
Nagaland. There is normaley ang you
can have normal procedures, Normal
procedure according to me is to re-
store democratic rule in that area,

Rarlier election was conducted
there. But that Government was
toppled by the wisdom of the people
of the then Home Ministry, I see no
reason why election could not be
conducted now.

As my #riend Shri Pai pointed
out—when there is a crisis, all of us
pay attention and when the crisis is
over and normalcy is restored, we
forget them. As he pointeqd out,
they are militant people but they are
very honest and to them the word
s law and they expect all of ug also
to behave in that manner.
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There is absolutely no justification.
for continuing President’s Rule now
in Nagaland. This is only helping
those people who want to create pro-
blems there. My feeling is that the
recent call for revival of armed strug-
gle for independent Nagaland by
Phizo was because you were indiffe-
rent to the democratic rights of the
people in Nagaland.

The other day when this question
was discussed in this House, the
Prime Minister promised that he
would deal with the loyal Nagas with
respect, consideration and equality.
These three words mentioned by him
are very important. | want this
Janaty; Government to consider whe-

ther they are treating these people
with respect, consideration and
equality.

You are their rulers now. Strong
words and even military might can
never be a substitute for political
sagacity and mature statemanships.
Unfortunately that is what is wanting
in the present situation and unless we
correct ourselves, I am afraid, the
stituation in Nagaland may worsen,
and we wlill have to repent for it
later. With these words [ conclude
my speech. Thank you .

MR. DEPUTY-SPEAKER: There
are many chits which hon. Members
are sending to me. We have allotted
only one hour for this. There have
been already four or five speakers.
I do not think we can spend much
time on this, At 3-30 PM. we
have to take the Private Members'
Business.

SHRI ANNASAHEB P. SHINDE
(Ahmednagar): I was the first to give
my name,

MR. DEPUTY-SPEAKER: Not
about you. I am talking about the
chits that are coming.

Shri Shinde.
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SHRI ANNASAHEB P. SHINDE:
Mr. Deputy-Speaker, Sir, I am thank-
ful to you for giving me this oppor-
tunity to speak on Nagaland Budget.

Sir, when the interim budget was
moved by the hon. Minister 1 also
took the opportunity to make cer-
tain cbservations.

As is very well-known to the House,
the entire North Eastern region, es-
pecially, the region of Nagaland, Aru-
nachal Pradesh and Mizoram have
special political and economic prob-
lems. They have got special social
problems also. Therefore they de-
serve all sympathy from all sides of
‘the House.

Sir, I have been one of those who
have been taking interest in the North
.Eastern Region.

Unfortunately, we are discussing
tnhe Budget in the background of the
‘threat advanced by Phizo. He is now
threatening us. Qur Prime Minister
had given a reply to him and I am
quite sure the entire country will
he with the hon. Prime Minister be-
cause many things have changed. As
‘my colleague Mr. Govindan Nair has
said, many things have changed and
now Phizo will not find that much
-support which he once had. Politically
many things have changed. Persistent
steps have been taken by the Govern-
ment to find political solution to their
problems. Therefore we should not
attach too much importance to what
"he has said. The Prime Minister him-
self referred to the fact that he has
even tape-recorded his speech and he
"has distorted that speech. That is to
say, some words "have bene omitted
and that tape is being read-out to
the Naga people in order to mislead
them.

Sir, I. am not surprised -about this.
"Even during Panditji’'s time Phizo
has played the same game. On
28-8-62 -at the .time of ‘the passing of
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the Constitution Thirteenth Amend-
ment Bill conferring statehood for
Nagaland Pandit Nehru said;

‘We have always made a politi-
cal approach, the approach to make
these people friends and citizens ¢
India. And yet, in spite of all
this, in spite of the care that we
have taken, the kind of propaganda
that has been made by Phizo and
some of his Lijeutenants hag been
quite extraordinary and quite out-
rageous in its character.’

What has been the experience of
the Prime Minister recently has been
curroborated by what Panditji has
said at that time in 1962. Therefore,
I don’t think we should really bother
sbout it too much. We have to find
economic solutions to the problems
of Nagaland.

As far as political solutions are con-
cerned, Nagaland has been given
Statehood. Not only Statehood, but
special protection has been given.
Article 46 gives special protection
to triba] areas. It says:

“The State shall promote with
special care the educational and
economic interests of the weaker
sections of the people of the Sche-~
duled Castes and the Scheduld
Tribes and shall protect them from
social injustice and all forms of
exploitation.”

Our Constitution has gone further
ag far as Nagaland is concerned and
Article 3T1(A) is very explicit.

.

Shrimati Rano M. shaiza referred

to some of the problems of Nagaland

and said that some non-Naga people
have grabbed land in Nagaland.

Then, there is a specific ?rovision"
in our Constitution to provide -for
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specia] ttéalmnnt to the people of
MNagaland. Article 371A says:—

“(1) Notwithstanding anything in
this Constitution,—

(a) no Act of Parliament in
respect of—

(i) religious or social practi- -

ces of the Nagas,

fii) Naga customary law and
procedure,

(iii) administration of civil
and criminal justice involving
dewisions according to Naga

customary law,

(iv) ownership and transfer
of land and its resources, shall
apply to the State of Nagaland
unless the Legislative Assem-
bly of Nagaland by a resolu-
tion so decides;”

We have created Nagaland with spe-
cial status.

Many of the special rights normally
vest in the Nagaland. As far as the
people of Nagaland are concerned,
they have been given special status.
I have no quarrel with that. For in-
stance, Shrimati Shaiza said that
thcy require w hospital; the Local

“Government employees want D.A. 1
have no quarrel over that. If there
are genuine difficulties they should
be solved by finding a solution to
their problems. The problem of Naga-
land can be solved only by deve-
lopment of agriculture and by deve-
leping their economy., Unfortunately,
the development of agriculture and
the economy is not being done sat-
_isfactorily. Last time, on the bud-
“get, while I was speaking I mention-
ed some points about the productivity
of rice in Nagaland which was the
lowest as compared to other parts of
the country. It is only 550 kg per hec-
tare. I would not like to cover the

" #round over and over again. Naga-
land consists of omly 15 per cent
forests. This is one of the most beau-
tiful places in the country. The forests
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are denuded. According to the Na-
tional Forest Policy, Resolution sixty
per cent forests are required, Coffee
and tea plantation is also possible
there. I do not want to cover all
the points. I am sorry to say that
while the hon. Minister was reply-
ing to the budget I put a specific
question to which he said that he
had no time to attend to this area
and that when he comes before the
House with his budget he would try
had no time to attend to thig area
He actually said that when he comes
before us with his budget he would
be in a position to attend to their
problems. I am sorry to say that on
looking into the budget in details
I find that what has been done by the
Janata Government does not get re-
flected in the budget. I have got
the figures with me but I do not want.
to take much time of the House. For
instance taking agriculture, minor
irrigation and fishery, the hon. Min-
ister argued that Rs. 2.33 crores had
been provided for agriculture and
minor irrigation as also for develop-
ment of fishery. If we look into the
budget, we will find that not a sub-
stantial provision has been made at
all. Look at the figure for 1975-76.
Rs. 2.26 lakhs have been provided for.
I can go on giving you figures like
this. Take for instance cooperation,
soil conservation, animal husbandry
etc. The position remains the same,
1 wish the Finance Minister is in a
position to attend to these areas; they
deserve our special sympathies. [
know the Finance Minister is having
pressure from all sidegs and from all
sectors. 1 know it. After all these
require special sympathies and we
shculd be generous in making pro-
visions as far as these areas are ccn-
cerned.

I won't go into all aspects of agri-
culture. But, I would like to touch
upon more important aspects of agri-
culture. In this region that is very
vital from the point of view of deve-
lopment of this area. For instance, a
lez ge amount needs to be invested for
training the farmers. If we go round.
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.abcut Kohima there are good r‘ice
fields which are as good as Punjab
rice fields. Beyond that region, we find
jhuming cultivation—poor rice crops
rising. Even the modern tools have
rot been introduced in this area.
There are certain unsettled things. I
;aived the point last time. My col-
lesgue Shri Patil also raised the same
pcint last time. I do not want to
raise the question from the point of
view of any dispute or controversy.
My point is that there are very many
special problems which are to be at-
terded to. To my mind the most im-
purtant one is the development of
agriculture. Most important thing is
development of man; then comes soil
corservation. For all this, a substan-
tial provision will have to bc made.
A number of suggestions have been
made by an expert committee, I am
m: king my observationg based on the
=tudy of that report. I quote:

“In primitive economy, very often,
the constraint of new tools js much
more significant than the skill to

handle it.

“_ .. .This is clearly exemplified
in the complcte changeovcer from
shifting cultivation to permanent
terrace cultivation among the Anga-
mis. To acquire the skill to use
a spade, among pcople used to
slinging the dao would have taken
very little time and effort. And
since labour, and a social system,
which could organise labour into
cooperative action, was available
the introduction of the spade would
have triggered off the innovator,
provided of course, that the inno-
vator had the status or persuasive
capacity to overcome the formid-
able forces for conformity.”

So, Sir, what is required is to intro-
duce practices of modern agriculture.
In this connection I may point out
that the present set-up of the Agri-
<ulture Department there is not de-
-sirable. As far as Government of
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India is concerned if anything comes
from Nagaland it goes to Home Min-
istry. 1 would like to suggest that
as far as development aspects are
concerned a special development wing
should be organised with experts.

Mr. Deputy Speaker, Sir, jhuming
cultivation is a very very primitive
practice in this area. This practice
has to be changed gradually by per-
snasion. There ijs a fertile land there
und the productivity there can be
higher than that of even Punjab.
The water resources in this area re-
guire to be harnessed. Though this
#rea has a very heavy rainfall, yet
90 to 95 per cent of the water goes
wazste.

Sir, very bold decisions are re-
quired to ke taken for bringing about
improvement in this area. [ will sum
vn:

“The realisation of this objective
would as much depend on a co-
ordinated and properly worked out
programme as on two other contri-
butory factors. First, a determina-
tion that growth has to be foster-
ed. So far as considering the deve-
lepment of tribal societies in India,
Government policy hag been vascil-
luting between promotion of pro-
gress and preservation of the past.
Ag a result the effort has been half-
hearted and the results far from
catisfactory. It js essential to do
away with this vascillation and tzke
an unequivocal stand for progress.
Once this js done, it will not be
difficult to find such meang of bring-
ing about progress which do not
conflict with the cultural growth of
the people.”

Therefore, Sir, I would like to sub-
mit that Government should adopt an
altogether different approach to the
rroblems of the people in this area.
Thefir problems require different so-
lutions as compared to the problems
of the people of the plains. I am quite
sure jf their problemsg are attended
to they will be mble to play a fuller
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part and also contribute to the im-
provement of our national economy.

SHRI PURNA SINHA (Tezpur):
Mr. Deputy-Speaker, Sir, we do not
minimise the jmportance of undertak-
ing development work in Nagaland.
The people there should be persuadeq
to leave Jhum cultivation and adopt
terrace cultivation. Exploration of
Nagaland for natural resources should
be boosted up. A bolg step has to
be taken in this respect also.

At the same time, Sir, you will ap-
preciate there is resurrection of the
insurgency movement in Nagaland
after the failure of talks between Mr.
Phizo and our Prime Minister in Lon-
don. Some of the emissaries of Mr.
Phizo. namely, Mr. Khotao ang Mr.

Imakanganshi have come from TU.K.

and they are organising insurgency
across the border. Last month across
the border inside Burma there was a
conference of the Shan, Kachin rebels
and Naga underground tribes. They
have a plan to establish an Asian
Mongolian State. The freedom seek-
ing Nagas of Nagaland ang Manipur
are preparing to infiltrate into India
with 600 young educated Nagas train-
ed in Communist China in Guerilla
warfare. They are preparing for in-
surgency in Nagaland and they are
getting ready for a show-down for
final settlement of the Naga problem,
since negotiation has failed. As is
the philosophy of a certain political
party, they are resisting the Nagaland
citizens joining the national main-
stream. Therefore, Sir, I would sub-
mit that the Government of India
should pay greater attention for the
security of this land by posting more
Intelligence men in Nagaland at the
village guard level so that the under-
ground activities of the guerillag could
be checked. At the same time in the
Eastern part of Manipur, acrosg the
border. one mobile undergroung lea-
der, Shri Muiboi, with a large num-
ber of trained insurgents is waiting to
enter into Manipur ang then to Naga-
land. Already the District Magistrate
of Ukhrul has promulgated curfew in
23 villages mostly inhabited by Naga
people. Thig is the political situation
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in Nagaland, We must not shut our
eyes. The remaining part of the coun-
try cannot shut its eyes to what is
happening in Nagaland at the moment,

1 woulg therefore suggest that the
Government should give a very deep
thought over thig situation which is
serious). Some immediate steps are to
be taken for the security of the people
of Nagaland Who are desirous of re-
maining in the main-stream of the
nation. Previously, the number of
voters enumerated in the Parliamen-
tary Constituency of Nagaland for the
March election were 4.5 lakhs. For the
ensuing election, it had come down to
9.6 lakhs: almost 80,000 voters had not
enumerateq for their right of fran-
chise. They have some of the sup-
porters of the independent Nagaland
movement. They have already dis-
sociated themselves from the right of
voting ang got their names removed
from the voters’ list, They are now
preparing themselveg for other activi-
ties.

My friend, Mr. Shinde, who has just
now spoken about the necessity of
developing Nagaland, should have
gone to Nagaland as Lt. Governor,
instead of getting himself electeq to
this House. Sir, there are many other
things to be lookeq into. Time allow-
ed I would elaborate, There is one
Governor for 5 Stateg in the North-
Eastern part of India. He has to look
after Assam, Meghalaya, Manipur,
Nagaland, angq Tripura. Ig it possible
for one man? Each State has got its
own problem which has to be solved
in a different way. The present pat-
tern therefore, of administration is
to be changed in the whole of North-
Eastern part of India. There should
be a separate Governor for each of
these States so that the administration
of these States can be done more inti-
mately, efficiently anq quickly, The
development of these States can also
take place more speedily. Thank you
for calling me up to speak.

W I @ (2far) ;oA
JqreTE Wy, ATAAw welr  oft
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& W=t T gy & gX JiOl #7 a9-

T FW O
MR, DEPUTY-SPEAKER: The
hon. Finance Minister will reply on

Monday. Now, he may make the
statement which he wanted to make.

1703 LS—10,

SECOND INSTALMENT OF ADDI-
TIONAL DEARNESS ALLOWANCE
DEPOSITS

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H M. PATEL): A Bill to further
amend the Additional Emoluments
(Compulsory Deposit) Act, 1974 was
introduceq in the Lok Sabha on 11th
June, 1977 and was passed by the Lok
Sabha on 18th June, 1977. The bill
sought to replace the Ordinance issue-
ed by the Vice-President acting as
President on 9th May, 1977. It pro-
videg that (i) compulsory deposit of
additional dearness allowance would
cease from 6th May, 1977 and (ii) re-
payment of the second instalment of
additional dearness allowance deposits
due from 6th July, 1977 would not be
in cash but would be, by credit to
provident fund accounts of employees.
During the course of the debate 1n the
Lok Sabha, it was suggested that the
rate of interest on the proposed ac-
cretions to the provident fund chould
be the same as payable on the depo-
sits impounded under the Compulsory
Deposit Scheme. In order to protect
the interests of employees, I readily
accepted this suggestion. It will thus
be scen that in bringing forward this
bill, Government’s intention was to
meet all genuine demands of emplo-
yees, consistent with the need to pre.
vent resurgence of inflationary pres-
sures, .

A large number of representations
have been receiveq by Government
from employees, employees’ associa-
tions, trade unions etc, welcoming the
decision of Government to giscontinue
the impounding of additional dearness
allowance from 6th May, 1977 but re-
questing Government to reconsider the
decision to credit repayments due from
6th July, 1977 to provident fund ac-
counts of employees. These represen-
tations have been sympathetically
considered Government. Informal
consultations have been helgd with re-
presentatives of trade unions to see if
a way could be found to meet the de-
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mands of workers consistent witlr the
continued need to curb undue expan-
sion in money supply. In the course
of these consultations, we also consi-

dered a suggestion that instead
of accretion to provident funds,
repayments under the CDS

could be made in the form of bonds
carrying an attractive rate of interest.
However, as no consensus emerged on
any alternative scheme, Government
have concluded that the most practical
course of action would be not to go
aheaq with the amending bill.

Accordingly as a further gesture of
goodwill towards the organised work-
ing classes, it has now been decided
by Government that repayment of the
second instalment of additional dear-
ness allowance deposits due from 6th
July, 1977 will be made in cash, and
not credited to provident fund Aac-
counts of employees. In view of this
decision, it hag been decided not to
press ahead with the Bill to amend
the Additional Emoluments (Compul-
sory Deposit) Act, 1974 now before
the Rajya Sabha for consideration.
This Bil] will be allowed to lapse in
the ordinary course, Consequently,
the Ordinance issued on 9th May, 1977
will also lapse on 23rg July, 1977.

I must point out that the abolition
of the C.D.S. and the decision to
honour past commitmentg of repay-
ment in cash will add significantly to
the money supply during the current
year, ‘Government’s decision to go
ahead with the now proposed course
of action, notwithstanding the expan-
sionary effects on money supply, is due
to their ardent Jesire to seek active
cooperation of the organised working
classes in solving the many difficult
problems currently facing the eco-
nomy. The price situation continues
to remain a cause of serious concern.
To contain inflationary pressures, we
need to maximise production, promote
savings and also restrain unproductive
expenditure to the maximum extent
possible. In this endeavour, Govern-
ment hopes that full cooperation will
be forthcoming from all sections of the
people, including the workers.

~ —
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15.38 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRD REPORT

SHR] YADVENDRA DUTT (Jaun-
pur): Sir, I beg to move:

“That this House do agree with
the Third Report of the Committec
on Private Members’ Bills and
Resolutions presenteq to the House
on the 20th July, 1877.”

SHRI HARI VISHNU KAMATH
(Hoshangabad): Sir, I wish to raise
just one point regarding this report.
This House will be glad to see that in
para 7 of the Report, there is a re-
ference to a fourteen year old resolu-
tion. That resolution was that of the
Committee of 1963, g predecessor
Committee. That resolution requesteq
the hon. Members to exercise re-
straini-—I mean. self-restraint—so that
they might not give notice of more than
four Bills in a session. I am glad that
this has been resurrected. It seems to
have been lost sight of for fourteen
vcars. I woulgd like to know whether
during the last fourteen years, this
was heeded at all by hon. Members
of the Third Lok Sabha. Fourth Lok
Sabha and Fifth Lok Sabha and whe-
ther any restraint was exercised by
them as suggested,

Sccondly, this committee has fixed a
ceiling of 4 Bills during a session. 1
would suggest that there should be
two ceilings—one for a short session
and another for a long session. For
a short session you may have 4 Bills_
and for a long session you may have
6 or 8 Bills. This may be considered
by the committee during its next sitt-
ing.

MR. DEPUTY-SPEAKER: Actually
during the last sitting, we did consider
this matter. By ang large, hon, mem-
bers have exerciseq restraint on them-
selves, as recommended by the com-
mittee, by giving notice of not more
than 4 Bills during a session during
the third, fourth and fifth Lok Sabha,
with very few exceptions. Ip all dur-
ing the third, fourth ang fifth Lok
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Sabha cnly three members during 5
sessions exceeded this limit. Even so,
as I said, we did discuss. this matter
in the last sitting ang we decided that
we wil] give exemption especially
during the beginning of a new Lok
Sabha and during budget session.
Generally what happens is when new
members come, they give a number of
Bills and later on it adjusts itself.
Therefore, we made that exception ang
we shall continue to make such ex-
ceptions, You do not have to be wor-
ried on that account.

The question is:

“That this House’do agree with
the Third Report of the Committee
on Private Members’ Bills and
Resolutions presented to the House
on the 20th July, 1977.”

The motion was adopted.

15.38 hrs, .,

RESOLUTION RE. SUBVERSION OF
DEMOCRATIC NORMS BY THE
FORMER PRIME MINISTER—Contd.

MR. DEPUTY-SPEAKER: The
House will now resume further dis-
cussion on Mr., Kamath's Resolution
moved on 24th June 1977. About 2
hours 42 minuted have already been
taken on this Reso'ution, exceeding
the time limit of 2 hours fixed by the
Committee on Private Members’
Bills and Rewolutions and further
extended by the House by half an
hour on 8th July. So, the House
has to allot further time now for
further discussion of this Resolution.

SHRI HARI VISHNU KAMATH
(Hoshangabad): I beg to move:

“That the time for discussion of
the Resolution moved by me in
the last sitting be extended by one
and a half hours.”

SHRI PRASANBHAI MEHTA
(Bhavnagar): 1 support this motion,
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st qwew  ( wfegx ): uTes
gEY, W TEE  AWAIG & A
W R I X IEC A g
ifgd o foegia @waq fzar § =
T 9T T a4 & /w1 fAwen
a1fgd |

Nt gwER  (Ffar) o smaw
TREE, A 9T KT FWY ARy arE
N SR WA AW

N ww gRe T (Hamr)
ITEFE AT, AT 5 FTHS AR F
TETd 97 Sg9 &1 T8I 4l I9 NG AIqH
e a1 & F @m gefem @
foegiy Ao Ao fear ar 3w
¥y F® @M yufemw ¥ gfa-
e F QAT qTS0 915 9724 F1 §HY
femr w1 agw WO w® TR,
gafem oY #TRE WwRE A S FT R
3z % ¢ 1 &fF wT A qaw
AT FL AR R 2 T . 1 L A
TR AT FET arfw gw @ A @
gaa< feem 1 Sfgw faq &y
FT FWgS ¥ I9 K § OF uT ar
mEdr & A A% | guww oy
ARt 1 &S #1 waa} e o,
for ®1 dwew  Fe ATEU AT AR
W AmugA Agl T aF | gafey &
am f& wFAE s FHAE W
N g=Tg § 3FEr Y Hww F,
arfe gu & ot as o

MR. DEPUTY-SPEAKER: Now,
there is a motion before us moved
by Mr. Xamath. THe question is:

“That the time for discussion of
the Resolution . moved by Shri
Kamath in the Tast sitflng be ex-
tended by one-and-a-half hours.”

The motion was adopted.
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SHRI K. LAKKAPPA (Tumkur):
Before 1 submiit’' my point¥ on the
Resolution, I would. like to draw
your kind attention to an important
issue, i

MR. DEPUTY-SPEAKER: Mr.
Lakkappa, the issue before the House
is the Resolution.

SHRI K. LAKKAPPA:. Sir, on the
same Resolution, I rise on a point of
order. My point of order is that the
Resolution is not in conformity with
the Rules of Procedure. My friend,
Mr. Kamath, is a senior Member of
Parliament and 1 had an occasion to
be with him for a long time in the
political field. I think his arguments
and his reasons on various subjects
are noteworthy because when we
were discussing the Anti-Defection
Bill, he gave certain good reasons. I
do not know what happened to him
now because such wisdom would not
prevail in bringing a Resolution of
this nature and under the Rules of
Procedure it is out of order because
the Resolution says that there was a
subversion of demorracy.

MR. DEPUTY-SPEAKER: Now
he is speaking on the Resolution, I
have already ruled it out on the point
of order.

SHRI K. LAKKAPPA: At any
stage I can bring the matter to your
notice so far as the Rules of Proce-
dure and the Conduct of Business
are concerned. In this Resolution it
is very clearly mentioned that “the
House deeply deplores the cynical
subversion of democratic norms, the
steep erosion of eithical standards and
gpiritual wvalues, engineered by the
then Prime Minister”. Sir, this
matter substantively relates to the
terms of referemce of the Shah
Commission. It is very clear that the
terms of reference given to the Shah
Commission comprises all the rele-
vant points that my frineds are going
to make while speaking on the Re-
solution. I want'to ask: Does this
not influence the Commission? In
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your anxiety to make suggestions or
make comments ‘or criticise on the
basis of’ your Resolution you are in-
directly  inflienting the findings of
the (*dmmission. The Central Gov-
ernment announced on May 18 the
terms of reference of the Shah Commis.
sion on Emergency Excesses. Then,
what is the substance in this Resolu-
tion? What is it that Mr. Kamath is
asking the House to do? What does
he want to impress upon the govern-
ment, this House and the country at
large? Does he want the govern-
ment to take a certain action. But
action has already been taken by his
own government. Is this not an act
of encroachment upon the function-
ing of the judicial system of this
country, for which you have always
suid that you have got respect? A
commission of enquiry has been con-
stituted on this question—I mean
the Shah Commission. According to
its terms of reference, it will enquire
into the facts and circumstances
relating to specific instances of acts
of subversion of lawfully established
forces and well-established adminis-
trative processes, resorted to during
the period when Emergency was in
force.

Therefore. I would like to impress
upon the Chair and the House that
the entire Resolution is against legal
norms. It is not a proper resolution.
This Janata Party leader has com-
pletely violated all such norms by
bringing in such an illegal resolution
before this House.

On an earlier day, 1 was attenti-
vely listening to the speeches made
from this side. Mr. Sathe was very
much heckled by the other side.
They did not even allow him to
speak.

Is it the intention of the mover of
the resolution to distort and twist
the history of this country by bring-
ing im only the names of 4 persons,
viz., Lokamanya Tilak, Mahatma
Gandhi, Subhas Chandra Bose and
Lok Nayak Jayaprakash Narain?
This looks very funny. Is it not
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necessdry to ‘mention the name of
the great archtect of modern Indla,
viz, Jawaharla] " Nehru?, Do you
thmk that you can minimize the ¢on-
tribution of Nehru? ‘Is it the think-
“ing of the Janata Party men to dis-
tort and re-shape our history?

Democracy has been built up in
our country during the last so mahy
vears by many leaders. We have in
our midst Morarjibhai and Shri Jagji-
van Ram. What happened to people
like Dr. Ambedkar? He upheld the
rights of the down.trodden Harijans
of course, Mr. Charan Singh has no
belief in Harijans and minorities.
He has already shown it. Why have
you not brought in the names of Dr.
Ambedkar and Acharya Narendra
Dev? You have wused the -word
‘socialist’ in your resolution, as also
‘socio-economic change’. What type
of socio-economic change in this
country can you bring in, when there
are the para-military organizations
likz R.8.S.? They are already creat-
ing trouble in the Hindu Umvers:ty,
killing people, creating chaos and
indulging in atrocities ete.

Why did you omit the names of
these men? Was it wilful or negli-
gent? Why did you omit the name
of Sardar Vallabbhai Patel and Abul
Kalam Azad? You have no respect
for minorities or for anybody. I
know how this government is runn-
ing. Where is the representation for
minorities, Muslims and Harijans in
your Ministry? Even in the Ministry
there is no representation for them.
Of course, some sentences in the Re-
solution are very relevant. But, how
can you bring about socio-economic
change when you hesitate to mention
the names of those who fought for
socialism in this country, a new
social order in this country?

You talk of excesses of emergency.
After all, there must have beén some
mistakes here and there. But do not
create a bad impression about the
Congress organisation, which is ®
hundred-year old organisation, which
has brought leaders not only into
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this country but even into the Janata
Party. Wlthout Gengress where  is
the Janata Party? Do not try ,lto
malign .a_ party, which fqught for the
ireedom -of ﬁus country, for the
moral regeneration of this country,
which brought a new sacial order.in
this_country and also. certain reforms.

“Then, what happened during the

- short ‘period of Janata rule? Doctors

are being kept in ‘jail. There is
trouble in Kerala. About the Belchi
incidents there’' “as a ‘privilege

Government had no
face to -accept it. -11 people have
died. Then, after the Assembly
elections, there were many incidents

‘where the harijans were killed or

harassed.” Many atrocities were per-
petrated on them. Is your Home
Minister not a despot and tyrant?
Has he got any sympathy for the
minorities?

You have got no democratic norms,
because you have toppled legally
constituted governments. You have
promised to bring the Anti-Defection
Bill. But vour Shri Charan Singh
is engineering defection, while Shri
Raj Narain is engineering a language
controversy and Shri Patel is bring-
ing the policy of laissez faire.

Shri Kamath 1is talking of the
fauthoritarian rule. Recently some
of the students who fought valiantly
during the emergency in Bihar
wrote a letter to the Home Minster
....(Interruptions). He is not Shri
Charan Singh but Shri Chairsingh
He is the first defector in the country.
That is how he became the Chief
Minister in UP...... (Interruptions)
Even then I was in Parliament....
(Interruptions). Do not forget the
depressed and suppressed  student
community. You have not protected
the journalists, Harijans and labour,
and they are shot dead for demand-
ing their rights, And now you have
arrested 800 doctors in Bihar. What
is the answer?

You say: tyranny, black law, What
tyranny, black law was brought at
the time of emergency, I am usking.
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{Shri K. Lakkappa]

Do you condemn the socialist
measures, action taken by this
country? We brought Education jnto
the Concurrent List. That is the
substance of the Forty-second
Amendment. You made a sweeping
remark that the entire Forty-second
Amendment was a black law. When
we brought about the wbolition nf
bonded labour, you call it a black
law. We said that the Harijans and
the landless should be given land,
that agrarian reforms should be
brought, you call it a black law, We
said that rural indebtedness should
be wiped out in this country, you call
at a black law. Do you know that
lakhs of people have been benefited
by it in Karnataka?

What has happened to your party?
Has your party got a composite
character? Please tell] me. What is
the character of your parfy. You
cannot call it the Janata Party. You
must Know that we are responsible
to the nation. What has happened?
(Interruptions).

I know“whaf Tappened in your
time, what happened in West Bengal,
what is happening there now. There
is the composite character of the
Janata Party in West Bengal, on the
China border. What happened in
Goa, Punjab?

I agree that Mr. Kamath stands for
certain principles of social justice,
social  orders, socialism, secularism,
democracy. Democracy is going to be
murdered by.... (Interruptions).
Sometimes you may tell the truth,
not always. You bring a document
here and Mr. Patel says that it is
forged. The responsible Home Minis-
ter says there was a conspiracy on
the basis of imagination. He wears
a white cap. Why? In order to
cover all his defects. (Interruptions).

MR. DEPUTY-SPEAKER: You
have to wind up because we have
allotted only 14 hours to this, and
there are 18 names already.
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SHRI K. LAKKAPPA: We
brought certain measures in this
country. We stand for certain prin-
ciples. My leader has said so very
clearly. So, this has been engineer-
ed by Mr. Kamath to denigrate a
political party, the Congress Party.

SHRI KRISHNA CHANDRA
HALDER (Durgapur): On a point
of order.

SHRI K. LAKKAPPA: When 1
speak the truth, there is a point of
order. (Interruptions) Not only is
he perpetuating crimes on Harijans,
he is engineering defections....(In-
terruptions),

MR. DEPUTY-SPEAKER: Mr.
Lakkappa, please wind up.

SHRI K, LAKKAPPA: 1 regret,
I oppose this Resolution because it
stands to no reason.

16 hrs.

SOME HON. MEMBERS: Point
of order.

MR. DEPUTY-SPEAKER: This is
not the way to raise point of order.
You are trying to create more dis-
order than point of order. .. (Inter-

ruption) Nothing will go on record
SHRI PRASANNBHAI MEHTA
(Bhavnagar): Mr. Lakkappa, during

the course of his speech, made
certain observations and an hoa.
Member from this side, raised a point
of order, Now, Sir. the rule, the prac-
tice and the convention is very clear that
when any Member of the hon. House
rises on a point of order, the Mem-
ber should, first, be allowed to make
his point of order and the discussion
should be stopped and the Chair must
be pleased to hear the Member who
has raised the point of order. But
I am sorry to say that no member
from this side, was given any
chance to make his point of order
which is against the rule, convention
and practice. So, I want your ruling
on this,
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MR. DEPUTY-SPEAKER: There
can ‘bé no point of order by 20 mem-
bers mt the same time, That is my
ruling.

DR. SUSHILA NAYAR (Jhansi):
Af one Member wants to raise @
point of order and the Chair js not
pleased to call that Member to makt
the point of order, then others rise
This has been happening. So, 1
request you that when a Member
rises to make a point of ordw, please
allow him.

MR. DEPUTY-SPEAKER: I have
teen allowing points of order. Even
since I set in the Chair as the Deputy-
Speaker, I have allowed innumerable
points of order. But the way of mak-
ing a point of order is also there.
Twenty Members cannot get up and
simultaneously raise a point of order.

DR. SUSHILA NAYAR: You can

ask one of them to raise it.

MR. DEPUTY-SPEAKER: When the
‘hon. Member was standing alone, I
allowed him to raise a point of order.
There is no cause for complaint; there
is no need for complaint. When a pro-
per point of order is made, it is al-
lowed. But when there is a lot of dis-
order, there can be no point of order.

vdzd S AR faRmaw we (s
gefian  wifsw) ©  SITIH AR,
a9 T @ 1 IA &1 A1 AEIATAY
FIH 1T FFA S gAMAT  Qrfrg |

MR. DEPUTY. SPEAKER: When 1
was trying to make the Member sit
down and if twenty Members rise at
this stage and there is a lot of dis-
order, how am [ to deal with that?

Y qraterw wtfoe WA @Y 20,25
T @2 g, AfFw AN aI¥ Iy §F @
g WY IT A AT WOAT aTq FEgA T
wYwT AT TUfEd
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MR. DEPUTY-SPEAKER: When there
was one Member standing, I allowed.
him to raise a point of order.

ot wveralt web (ewT) : aw
gy gy ff yaric Ffear qray
iy Fa¥ v er gt doaf
gar
MR. DEPUTY-SPEAKER: Now I am
listening to you because you are the
only Member standing up. But when
when there were twenty Members
standing up, I was dealing with that

situation and I was asking them to
take their seats.

sft qenare fag wfow (@) -
IaTeer AEEd, § 67 ¥ qgs Hrww £ 77
oY FTY 7 AORT HJT FAT ATEAT B
fagi gart sty sreft st & fdr oW
gar atEr fear Y Egw WA ewanT
FT LA FLHF HITA J7 THL-
FHET & FET FU IT H JWT HAAT
% | 99 gg AAN faa@rs 3 & W%
®TH FT HEAE  qMEWT, FTOFH
w5, AfFA & L agg 48 0w
qredt ¥ Fg aFar § f& “‘gwawaT
oy ar 3% fasr Aroe g wm@T,
T wH ¥ 9T gC TEHI FT qqT IR
JAT | IHEAT AT F gfRT aid
T IWF AT SHRET  F FaATE
aqr fear | A IRTEEIAIWF AT
AW, ATTAR, FAATAL AT ATHLES
gar FY | Tg AT aTY 42 g 4, Foraer
TAT  Fragrgal @lar ff ST aE ®
FIX ATAT AT AT & TF A
qurATE FT AE ) TR FHT Foarw
el fRar 1 T AT 97 gEAR g
fafaeer 7 are aewre ¥ ver S ga
drm @1 froa w & w=T Ared w
nz FOAF G ArFEragd’ fEar
#¢, afew ey dwe @ &1 AYaq =
T | FEET TET T auOw &
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[t wmerar Gz wh)

i § g7 & gear wwEAr §
w7 FAT AR W mIET
' fma W 7 R ®
R0 Ue To S ZWTA AT W) T1aa
Y FT B | T INT TN gY WY
WA 14T A Afeed I A
@l W s ETERA fr 14 g aw
I Faqw T o femr ) dfes
Y [w, 1 9gw gAEE® dow F
fafrer R 3, 76 @ ¥ 3T WA
T Y@ gEAWM FT d IAH
atffeet &= & fadmamar 1 =Y
a® A do fawmw mat o fafe-
I WRENFH & wT wFeQ
Y, g HIOF A A 4, 99T 4
T gIg AR FETWEF gHT WIT
37 F g Araw gr s feae
IT FFAFOET T T F1E
Afer @ o, &1 S= gH
IAF Fgr = AT @A owmoAar
A a4 &1 Fgar  f&As L)
afea fFdt e A, fadl S &
THEAT F, Az AT sefRfwe ot
ner W w1 faedy foma &, &%
I At w1 afem Ay faara
FAT IT F1 W@ &1 AT 21 4 7

gfamor & q=q #87 Shg<
AN R AR F AT X IIE Y
atfredy Fwrgedz & Trer T fF
I7 FaAm faew 97w grog,
qow A A, ¥gw gw
g & fegrd T e @Y mar, afea
IX HT wEqArer H AGY GgHAT A7)
Wq I WG AT F HIT AR
A ¥ R wEEn, @ I FAR-
Y Hgeware ¥ war aar g &
w tfgm ) agi aan wwAE
frgi @ fafer & @i #@@
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W wasr AT g, SR faETEr
WTRATE

e ferwaw, o THeTo

N Twhw @, Fowg el oF

Fgs &9 AMFew I waTeT A A )
THRT IA A gArE R wTAT | W
TR AIRMFY fF gwrdarg
¥ w Agre Y a1 emEeT ¥ #er

fe 1R for a2 o= #1¢ oG4t
fezrgg adf & 9% #91 HaWw

qr ? ¥ 37 & quar argar g f%
TFET F1 42 Fgar fF grod fqr wR

] FI1E qq”r adY feewma” a8 &,
FT S ifgr Fw@r 2 7 W E AW
wifgr & fF Feawmdsa TR G,
faq #1 rer-arfasar qaeamT sET 9.0
T surET WY FATEr HEwaT 4t ?

T8 AEY,  JMYd,  SRATET
LI mraren & gamfzai 9T faaq
AW ZU R, HIA qF &1 AT H IT H)
F1¥ fomreg a€f fas g@xdr | s9
a7 Fax ¥ HA a9« gl &
Tsgara # faedl faat &Y afsw
" qFArEr g fF owrw AW gFE
#:E gavad femram ) ferd
wffF3 Agd, # FqEr wwEar g fe
39 geargfzal ¥ 9g ® G AR IIT A%
TAT TAT | AFATAAL H IAS AR &
R FT gATET @ fwar q@r, wREr
1T ==t F1 @7 fFa0 AT W TS
e, fedy «iwe agw, a8l g
43y gf & AA Fg gu wwW AN g,
wearatgat 1 A fFar mav w97 39
AT TATGA T AT AR(FR, IR
woraa fear w1 fw ag gar aemafeay
& WY qT & aE | W7 EW AR
N fra et 2w A arde ¥ fa=

gE<t § ? T owe ¥ waw e fed
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trir-ﬁs‘qanﬂu’f‘ Rz ¥ ¥
LN | G SiegraTeT ¥ dww
Iw dEr-NTe R AR oy Wiy
Wy sary fiely, R wifidy oy el
& Wt fird) frey W ey % 7 fawr
o, W g gt R
HTAT WX TH A BT HA B W
fagema #1 SWaT F |THA FEAT AR
¢ 5 ag som F1 TIIAWM T AT A
FiFTET FRA A T AT E
4¥ ¥ wod g% FE@ AT F 0%
fafaeez 1 7w fv gurd fafeedt 7 92
goT |

“gwE wIaE 27 fEeziv A 91O
g,

wen fore gua faaran a1 371 9@
w7 1"

ady quA 7 A0 A= ¥ w7 rEmd
FHITA 4817 A FTAT TG 7 HIH
fam® smatEr 1 512 A1 "o 0Feg
wegWYT FAL I J@TE 7 AW TH A
¥ AT &, faeeT swa £

“FEMT § FW 9T g1, AT &
g I AT,

TN ¥ 41 FALA a1, AAL FY AT
23 a1

™ HiR wegtam ¥ 3T 3FAr
¥ gaw HMR HR ASEE 9T &% gl
FT TEIGT WX 06 §1 @7
qr | AT Y ZT X 9 WA I F
gA AT g 1 wa $TqA, F A= I
Ffmrafaoada g @ sa &
wrgwt ¥ 97 F T A FET A AT
4t | wefeercdhy ag o fie 57 wigsl

‘ASADHA 31, 1898 -(SAKA)
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ar ft qradY f | o 7 garh W
¥ad ¥, g 99 wigwl # & = 9@
qr I F IgT 9 qTHOEE @Y WY
aFAr 4t | "o mrfe o F TRIF
gaTe I #Y T AW ¥ fR q=ut &
HiGAT F @ F FATA FT Q0w
g g

#F o Fogror & FgeT wEar 7 fE
g W IR JAa ¥ @ g, g
3 WA G ST AT A 2 | EF €@
T2r 7 1 Jfew sty 3fmw wmaY A
il #1 atg ammsAr #1 f& 53 97
MAY T q4F 71 41 7 557 5 sg5a ™
ATeTae 17 AW & g S} Fi frevow
¢ &1 3aar fFm, &1 gw ¥ amw A
s, afda s gvg g far, ar
agt 0w {61 AEY REdT, 9 9% qgl
g%

AT AFT T5AT AT Fg & 7 a8
1 IE Tgd & | SR wgr a1 R gw
5 29 AW & AATH T AT I Z, FE
ez # 41 g & fzan wiv ag @
fe sgfma # AWNITE Fr %1€
FEIG AEI & | Og A1q TEWT AEH A
&1, 91 UG & T F | AT F@I
wgfaa ot 7 sgia #=7r 41, “gfrT
g gfear” | w9 ag Fqr FqEA €

SHRI SAUGATA ROY (Barrack-
pore): On a point of order. He is
referring to an hon. Member of this
House, an hon. Member, elected by the
people, as ‘joker’. He cannot refer to
an hon. Member of this House in such
a term, (Interruptions)

MR. DEPUTY-SPEAKER: Mr. Malik,
you referred to an hon. Member of

this House as a joker....

SHRI MUKHTIAR SINGH MALIK:
Sir, he can make a personal explana-
tion, if he wants.
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MR. DEPUTY-SPEAKER: It is not
.a question of explanation. You should
not use words like ‘joker’. That does
‘not add to the dignity of the House.

SHRI M. RAM GOPAL REDDY
(Nizamabad): Sir, that should be ex-
punged,

MR. DEPUTY-SPEAKER: If it is
-unparliamentary, it will be expunged.

wt wfeware fag wie : w2
Tawy & e & 3 Y o & faemw
F1E g Ao g fear @, Y
IV g 37 & o da g

—a‘g&%fa%:amr%& ? Fg ¥
f& “gfea g9 gfear”’ | w3 3@ T
Fea ! — “gfrw g agw sfem” ar
“gfezr g & Efem” 7 ww oA =@
T @A A T ) ageEw
e s ufr @t fam dlz av =
fr evzm | 5w aw sgfaa #37 0f
4y ?

FF 5T Fg qFTW AT T fFEAy
F TigeET d§am HoFgr fF efmmAr
gfaar Tt Ft semEE 2 AE F
JAAGZ F a2 £9 TS F1 Tifzo,
a1 39 1 AT FTAATET F2T AT )
wfes o7 efmer faae ¥ am o= ¥
AT H o1 519 JH7197 A0 F g
GIH9F 97 AfeaT F=7T 9, HI Fwar
I F99 §F grEa-qrtaarie 9wy
F gfIe =it 919 9T AYET FT FI7
97 @3 g T $3T 9, 79 797 Fezfaga
FgT 47 |

#1 sty gfeq e 1§73
fazdr faet dY f& g #@9+7 &@®
fEg 33, aaf AR JT ZTATT 34
qo ¥ daT g1 WIEA | 39 @Y A SHar
F1 WgHIT FIF H Fofew &1 ) gE

PM. (Res,)
W & Fery Rxwze v Furg w7 oo
W & e frartagdny & fiegr vk
TER a8 g8 fqr fe o & were ww
flt oY fimrer ol & e gy faams
TQ ¥ | TF qRwNT WY guT-Aaw guiag
fe T gz awar fe i @ fenr-
AqTEIT T 77 & Fr e ®Y fgema Ay
% fr viw & faems g T ) Afew ag
T ¥, WA ¥ AT w7 AR
A& @, g woF F 4T AT AT }
foad fe oF amefasr aziva 2§ dar
fm ek g g g @
THANE F UM gHT 2N T SAAQT
UFHIH ATET AT AL | AT AW IT O A
7, faa% w22 qFET w9
7, for #1 g7 faan feet g & =
¥ 3g faar av, fo=ar £1§ gar 7@ 4,
IR Ao g 9% faars € ard
osfafregwm &1 1@ fearemss
oY TES F% 1@ faar ar | w1 a9
F U< T AW FE §S AT A40 qFav
at For gfrafedy ;@ oo Sag,
F1& 1 ITA IFIA AT AZY 49T 1 T
qaag 9 fF neawa o o qow o #fEE
AW FY F94r A 071 qaF frar G @
s %1 e fFwar A wzfaa @1 2o
* g2 wgq fvor feg & ge=v fF
oI FAAr TEF agt 7 1T ¥ 4370
gt F v az7 8 Am &, wAHRT F A7
GHTL AN a1F &3d ¢ a1 7 FL F77
gTH arq &1 | § AT § WY O T
TATA FT & {6 g0 & Tar 21 7€ 1 7w
qrr |t &y wwifafafadr goF 397
Y a3 & 7 wT meAr qrdf F mweEw
wigwd  a #1 § fF ffa
TRFA AT FFaT g I I@AAIMF
FrZT JUATATEY FI7 F2F HT G e
F FZT TCAR T 47 | AT & D7 TE1
Tqr HiT gAY I9g ¥ & Fga0 § fF ag

W F WET ATHET AT | ®WTT ST
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ety 42 @ | W o A gy
¥ 1 W W W I W e s
¥ ag ¥y amw & aff wrar | W9 OF
e wAar A Ay e ¥ v of=w
et oY FB FTAT Wit o ag I
fawar | 2z are ¥ g7 a7 ST AOEA @Y,
Tw & AV ®Y 7T % g o, 62
% FIATT AT A | WY w4 I KDY
AT AFTAY FQ § afemsw & gRT AT
Fg 7T WY ? WTOw) aTATH FTH@ A
Irx FZF §, FOF qE FT IZAH F&
Y Tr Fgr & ? W19 A AU Y FTAS
YA AT R ARG
I ¥ 9T OF AT wfgedz q9 gare
£z ¥ *g f a@ oF T99 A IFW
gRImAGA T F AT aw F
=T FT AW F FAr & 7 AV OE-
B AFTTA F WL Z I FI A9
o1 A fF A1 a9 & AR TAN a2
2q ¥, AT A §8 SR it HT TR’
7Y 7g T off, ca ;AT Arfaa grar g ?
I9 qHT W & W T 74T T @I 41 |/
Fq1 TEY 21 @r 91 ? |37 W fFw R
H wgHrEl #1 g faea 7 |
qr ? 9919d % & a1 JraT qE AL
fra A% ¥ 74T ZaTE 7Y 9T IF A
TEATATT FT 9 ¢ gT F2W F H{RI
Fr@ FqAT IF 9T @ fFHaT W@T ) OF
qIT I FATA a7 Aoy § THT @I
gr A1 a1 FIATH A qEmE F1 foF
FHT A TATAT AT | AL { FIX @q
ger fenfazdt grar &, sufcer w1 a1 &4
FT TUIT FEAT § a1 AT I F &T@&@EF
# fag +Y 37 fred £ aG Taw AT @Y
FT & | afeT agr ar aR agT 71 faw
FAT ¥ Tmar fgar |

& fag a7a 19T W F A1 A9
FgT Y AT q TG FAG AN ATA
# 97 1§ G fenfaedy wmar @ ad
&Y qi = frer a% wE ararq 7 ) fFFar
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*qqT I§ T &% forar w0 (-
o). .. & &t gewagdr wov Al
qrzar AfsT § |7 FE, TR QT
wTE &, W ¥ WY AR Are WK A
¥ e & qre guT § A WY & qrA
¥ & oY wewrr & w19 ag wgw fe
FTHT ATLE ¥ AAEE FH-HART WY
¢ | AWAAE AGHETE ATTAT G
W IT R AHATTE FEX & AY A WY
g qrelY &, & woTE IIEA § WY FHeT
g ¥ TEA-raw am ¥ feg—afea
HATEL ATH ALE NI FAT—TE  FF
fow fea ¥ ST @ oo 7 gAY
A =t qgaT wrar ad, w9 IT A
urzfediaett &) @r ag), FW IT
fezraa £ F9r 927 78, ITH! TATNE WY
qgT 72} 37 F) fait & grema &1 AL
IIT | WA TT T 3T AT I JAAT
q7, ¥7 I9g ¥ I F71 AW & fagr
AFATIF TG SFHTA AT 7 T W & <<
3z faara Frgw 3 g, 37 F @ oK
queaT ¥ 3w F1 wgfad & e qTan
FT @31 FT f2ar g, ghwr ¥ faF
na e 1 ferna 78 &) gt fF =@
T & FFET FIE ATATATEY FT qTH &Y
Frferer #3 1 7g gwre 3w & oy feaat
FEr T g )

15.24 hrs.
[Mp. SPeAKER in the Chair]

MR SPEAKER: Mr. Mhandrappan.

st gaew  (Ffegre) qETE
TEry, & syaedr F 9% qT @ EAT
g | 78 WrEgua g S Fd ot A
Jor frar & #1T 7§ W @EEdl A
z@ qTaTy HowA foF § | s 98
2 fr STt SEATT SEA FLAT 8, T8 99 9T
Frrar & W1 99 & are fagiv svene
far & I &Y T F F7 AT fAm
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mzlﬁnwzmﬂqmngzﬁ
@ § ¥ faR mdwel fad f
9 AwA FY gorrort d qrl ar @ 7

! PR TTYN QI (TUTA)
o™ wweedT 7 fag 2,4 97 @
ey S ST W@ R

wat el (fwm’?)' : oee
ARITT, WA 9g A A+ Qfqd

Tl 3% AT 9ZF ZHRTY  ATHA A1
fadet 397 qx &m 43 7, 39 Jm
T w9 4T faedgreraT ard w2 &
& @1 OF &Y a7 FIFAAT ATEAT F——
o1 a2 fr g3a &1, $e a1dt ¥ 9ad
FIw 97 79 fq7 7€ & frato 20§
24 TF IEH 2800 HEH JAaT & |
ok gw fafreet amg g5 am
FHEEY FUST A1 3T & AAR AT
fF 37 ardrEl & 2800 wITA FAATE
TE | TA AWM FT AT FIE FT AT
fadifaga-us & 0% 1 qr, sa141
EFH IAAT 47\ § 519 HiT JAATAT F——
gATY g q@FITH ST &, |1 FIE e
A F I §, Ia A AT F§ AT
fear nar #iz 3a% arz AT & MY
37 F1 WEIATS ATAT A4T | T AT Fgd
& & 7y g7 gRr 4@ 91—-§ @
#) TANTE! g——7 F ST W AH F
2, gt 3 9wt 3 9w 39 A A
79 ¥ 9gy qgIdY of | ¥ F Ay,
TA-RT grox o F o1 FT 79 FX Y
gamr & ggi aw @19 St A
15 [, 1975 1 19 FASEA TH
W gegror wTgw W IA § J1 A Y,
|9 Jamel 1 g2 FA T G, AfET
B9 fad =T Wy i 2w § 59 &)
o & qog & 8 gz 1, g7 2 @
I «FY §1 AT AT 3, fow w51 A
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= Wt omvgw fafeee & Wy
EISHERE & AW 4, B TS &N
9 I T ¥y qAT o, W
oY TAGEN  FIEG 6 WG F1 oA
[ATAT AT T 1

# WY $1 TH W7 IAETW AT Z e
TATR T OF MRATG, T 7 %7 AR
TH T99 A1Q AET §——3 1T 1 Qg1 @
q, AT UGS TG IS W (& A1eH fwmees
oTfRe | @QT UF A9 FAT FT AT S
q%1 91, 39 7 Fg1 % v zfaw @it
Htmfeat @ E 1 @t FE—A A1
fegrm @rEig 1 v gfaw urd
Hiv i qEHI &I (O A T 66T KT a=4q7
qr, AR TFE FT T TS | TET7 97 TG
107 &1 AFEHT Jorgy a1 | fFeom
I H UF qTACTY FT TSHT 9T, I9 T FgT
fd & aMER T qEF1 g, #3 A1 07 A7
Fg fear 41 | argw v ¥ A1EHT )
T 7 IF T1 AL = 77 faar, 5w
Tt gEuve 7 fegr | gAFraTEs  wiwEw
Fgg fa g o 2 sfmemm ey &7
R ORQSTE T | AT FHY THT Y ;7O
gIaT 39T AT 81 ogt gx A feaee-
forq 2 @t o WY QET g1 g H g
ALT NI | FTHLE u¥ fag FTaeFT a7 |
IaE! THT ST ITEHY & qTY T2 797
TS A FEXFT AN | TG I Fgd
g & weara A fag ) a9 fag
T3 A Hg FY 2 § IY FI G 77 STHY
M F& IFT AW faw &1 w1 ar )
g fag gmeR & FHE A
IACT FEHT FT IJAH! gaAT 4 a@ A
T Wi ey o fF aam a9 A .
FEa g | UF IrEE} 97 F {6y o
=4 o M @wd & %! Iq%F 291
F AN T FL AR IqF) qow & A1 foer
& 31T gl & FIT TAE-HT A Y
faer %3 AT SaF Hy % vad TawT
TN TG & It & |y frer @ -
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N wcFamAdraTr ) IEE A
dfermar) I M9 & WIF A
Iq% A F g Fgr a1 fF Iuwr mET,
a4 @l Y qraT IgFT SHAGH 9T
Mar &% qg=dr =ifge 1 wE-ma
# gy gure g fafaee< age qar @
at @t gar & i s sew gu dh
F1E WY T TR F faams 97 7
fgera Fvar ur a1 IEFT IHTHT AA
a2 F F.ar smar an aar 481 faaa A
FI ST & w7 faar war 9r | FE 9T
gharm & 4@ 791 foq a7 ¥ &/ 37
¥ e freomw agq £ fF
AT AdY 91249 & | W19 g ST
AT it A AA § gafan g fF I
qra 1gT & fow g 78F oY, &ew faard
FETTA  HIGT ST AT HAT GT, H=DT
qifefzsa feam ¥ foag, sae 2far 33
¥ forq 39T agt WaT a7, Fav g1 A A
T I HEATY ATIA G AT Y ) 3H)-
*41 713 9214 F fau Ar9q IAST g
wAT T 7 fayra awrd @qr @ % o

Fara fe 1 IrgaT oY ofrwdT gfaw iy
a1 fafaeee aar & 9 | IH fHT &1
A7 7Y fear sravar . fad am@ S
&Y IATHT o7 AT gfFT AT FY @@
FIV 7 &G RiGAT #7 | Ty SO0 F
fga # F1a AT F¥ IATHT ART AT |

EWTL 9 UFY T Fra & fgma 33
& A1 IFFT qY arfear faerard e 47 )
7 g AT ot fow § gwR 9@
Y 1 W FAAT F7 T FAT oy Afewe
NTATGT? WA FIS IR AR F@T
& @ & gwwdY § w9 "I o9 IaA
FETEq agY fear § ) wTeT /A 9
TF JAATHIGHT § | JqF FATHST 376
FT GHFTAT IATAT 74T | 7 &I G
Tag %1 ora Iuw woeY afeai #r mfeat
B < o I X H Y a7 I faeme
35 4 FT ST HEW TATHT TAT HIT IHH
ACYTEFTFIA MW | ARG & Few
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FRIFIM M IEFR AT I@
FFR & 9 &g ofqew TE 91, #%
a7 7g a1, 7 L fafemr ad ar 1w &
aa IqE qTAA o fE oo e &6,
qoeT A F forq £ Fraw @ AT

IART AT FIE T FEar g at & guwar
g f& gt #1 a7 7Y, mid ) 98 Wi
FLAT &, TUE F1 HIATET 37 FT 717 98
FLATZ | TZa &Y a9 fofFem & ofew W
AWM ¥ FITFCAT | ITHT WA TGN
FFATE | FS AT QY WY § Y AT H
AT AT AR AT AFAT E 1WA ®
A7 | M TATIR g AR & FIRITE
¥ o=y o gt Fgl g (F <1 R WA
AR FiF WA F @] ¥, gAfae
FAI F OF I F FA 9 afew wiwfa
T I EHY i | Iq &L FHfAwA
fasTe s wfgd  oET FGT AaWr EF
A A T2 AR A ZT AW A THAIHT,
qifaflzes #k g woaw feg & &
Tifew ¥ gr axva § | F T Ftwes faze
¥ 779 gy Alfew § 7E 77 a96d € )
TAF GIT FTAT FT IFAT 7% 7EY foepamr
7 oAy fagar | Waw ¥aga q
Fiawq fasg sraw ot woofuay £y
T T g1 gAY T IAHT g fow
FFAT | AT AW T FAAT FT gHW A
2 gFa & AT WA A Sy framgs
g, ux oY g STHI "G FIA q,
@ JTE T TATRGY FT Uo7 WA F,
Afas wfusr<i 1 gads #@ § A
fagrs w7 w13 FHT § TAFT T TFAT §,
Tq q3g 7 fgvaa 17 & %7 o7 %ar §)

SHRI C. K. CHANDRAPPAN (Can-
nanore): I am happy that one of the
veteran parliamentarian Shri H. V.
Kamath has brought forward a Re-
solution which gives us an opportunity
to discuss some of the very fundamen-
tal issues posed before the country.
In this Resolution, if I understood him
correctly, he says that the country
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[Shri C, K. Chandrappan]

should denounce the excesses comitted
during emergency by Mrs. Gandhi and
a gang of her people.

SHRI M. RAM GOPAL REDDY: You
too Brutust.

SHRI C. K. CHANDRAPPAN: 1
think, there are no two opinions when
I say that all the excesses committed
under the emergency stand condemned
after the two elections are over. The
people expressed their verdict in clear
terms. Another part of the Resolution
hails the restoration of democracy. In
the next part he hails the role that
people have palyed. In the last part
he says that a great socio-economic re-
volution should take place in this
country.

Broadly speaking these ideas are
very good. 1 have no quarrel with
Shri H. V. Kamath on these points.
But I think a little deeper thought is
necessary when we discuss about these
problems in relation to our future.

After the election what has emerged
now in this country should be pro-
perly undertosod. In this country to-
day the monopoly of power which had
been enjoyed for the last thirty years
by the Congress Party is broken. But

Janata has not got the monopoly. That
is the reality.

SHRI M; RAM GOPAL REDDY:
‘They are nowhere now.

SHRI C. K. CHANDRAPPAN: There
are various types of political proces.
ses which are taking place in our
country. In West Bengal left alterna-
tive has emerged. In Kerala there is
Congress, Communist, other demoecra-
tic and leftist parties. They are sue-
cessfully carrying on an experiment.
In the North, in the Hindji speaking
areas, Janata has consolidated their
power and in the centre too. In
Panjab it Is not Janata. It is Akali. In
Goa there is another experiment and in
several States Congress is still continu-
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ing in power. In Kashmir the party of
Sheikh Abdulla has come to power. In
Tamilnadu it is AIDMK.

1 am narrating all this because this.
reality hag to be accepted by every-
body when we think of the future.
There is no use denying that this is a
new situation which is emerging in
our country. If we want basic socio-
economic changes to come about in this
country, in my opinion, we have to do
a lot of work. No amount of passions
let loose will solve the question of
socio-economic problems.

MR. SPEAKER: Extended time is
5.10 when the Minister will speak.

SHRI C. K. CHANDRAPPAN: If

you do not take away my time, I will
conclude,

If you want to bring about a socio-
economic change which Shri H. V.
Kamath wants to, I  think certain
basic changes in the economic policy are
necessary. There should be fundamen-
tal structural reforms in oureconomy.
Without land reforms, without giving
employment to millions of people, with-
out providing facilities for education,
without eradicating poverty, any
amount of talking about a socio-econo-
mic revolution is not going to serve
any purpose.

(Interruptions)

1 will try to bring to your notice
certain changes. It is true that excesses
have taken place under emergency. I
once again say, 1 condemn it. But
certain fundamental reforms should be
there. Otherwise these excesses will
continue. We have to see what hap-
pened in Belchi and Behur. We have
seen how people have been killed by
the landlords with the connivance of
the police in jails.

AN HON., MEMBER: What happened
in Kerala? Rajan has been murdered.

SHRI C. K. CHANDRAPPAN: Rajan
has been killed. Naxalites have been
attacked.  Brutality was perpetrated.
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Let us think about this: Is it the first
time that such a thing happening? I
request you to have the patience to
hear me. In 1947, 1948, and 1949 any
amount of repression was let loose
against the communists. What hap-
pened today under emergency happen-
ed earlier in 1947 in this country. Mr
K. A. Rajan, a Member in this House
now, was then arrested, beaten, nails
were put under hig finger-nails on all
hig fingers. He was a prisoner in jail
in Kerala in 1948. In 1949 a mother
and son were forced to indulge in
sexual intercourse, Why 1 am saying
all these is this. Unless you bring
about the necesary reforms, what hap-
pened under congress will continue
under Janata rule. This will happen
unless you bring about demogcratic
changes in the administration and the
police. Administration should be
democratised. Police should be
democratised. What is the police todavy”
Whether it is under Janata or under
Congress their understanding is, that
they are a professionally qualified in-
strument for suppressing the people.
There should be a radical reform in
administration and police. Democra-
tisation is necessary. Structural re-
forms are necessary. Land reform is
the crux of the problem. Monopoly
should be broken. You have to find
out employment for the people. You
have to distribute land equitably. You
should not allow the flood-gates of our
economy {o be opened for multina-
tionals to come and exploit us.

If these things are done, I think,
social and economic revolution will be
possible and it will be a good lesson
not only for them, but for everybody.
These things which have happened
vesterday, should not be allowed to he
repeated tomorrow.

We have to  provide institutional
guarantee, We have to provide con-
stitutional guarantee. We have to pro-
vide social and economic guarantee.

AN HON MEMBER: The Constitu-
tion was murdered by you.
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SHRI C. K. CHANDRAPPAN: Letus
not murder it gain. These are some of
the things I would like to bring before
this House. I have no quarrel about
the Resolution.

If these things are accepted, I think,
Mr. Kamath's dream will become a
reality. Otherwise, passionate speec-
hes denouncing this or that will not
help us.

st I (wafwan) neqs
qZiqq, HTAAIg 9%, =) w9, ¥ AV
TEIT I@T &, qg gEaE v ¢, ag §
OIF w31 § qIA K FJATAT ARAT E
g JHT 3 fF wage wam wEr &
7 AW H dwaifas fagral 1 &
frar, afes wrmaml £ gar w6,
dfaura & g fwar, aag wrfT
Fr T W & 3@ 9T €2 A, afew
Tifear a@rE, Jamt @ TERl
gaiftal o afqami a3 wggrm e,
FaTaareY sae T fF/a, J7 qrtas
wrifgs HET &1 A9 TwET g @ a1,
ar mEuT ¥ &Y I¥ Ave-ger 1 famr
AT WaYa TqF @&l ¥ qq & qer 99
g fear f& aidt o&x afgar ¥ @
20§ Aqad HIX AHEqT # FAG 9T

ATATATEY AR FT &Y |

7 qag ag @ & faa st &
AT FATAT, WETATX HIT qIarATT
frar, 3%, 12 & amar 0¥ | Ag WA
¥ #gr & fs 37 & T FE | gEEE
FATT AT, I7F qHTE 27 FT WiGF
gr #YT W qrfad A 93 IF aforw
AN 987 | THA) & AT F qIGAT
&9 I ¥ ar | & fagre S F A&
w | ¥ & & g @ B fere o
¥ WIRIEIAW G | AT gAra § f¥
a3 fawa qv I &t wY fagre S
# @ Tifge
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¥ gox faat & # Fg 7 W AR
AT FE qaEr § 6 o gw S § qwd
g fs . . . (wwwm) ¥ s T
F1 FZAT 9gar g f5 ag @1 geaQ
IoF &, T ¢ aar, W ww 3fwr,
DA 3a7 1 TH qIAAT o+ wegm ¥
quEr 75§ 1\ gH st swenid
fardy 7 & #1% qraET A2 8, A1 A
EIAT TE § | W 1 T AT AWM,
34 AFAAI, § qYWEY 2, a1 AW
THTY 933 § %X SART 4TS @1 ¢

“ZFMAIR A XS § AqZ TT 4191,
AT FFA A FT 3 a7 1"
1942 § ¥ fa=mdl a1, ArerarT 41 |

¥ J qar Wfwgs T ot wm fam
1942 & HFII9A § 315 50, 60 AR
AT I T w7 ¥ ) Afww ag wAv &
T TR g9% I+ & @79 § 3¢ @
AT AT 17 )

SHRI VASANT SATHE: (Akola):
Sir, I rise on a point of order.

MR, SPEAKER: What is your point
of order?

SHRI VASANT SATHE: Sir, tihe
hon. Member used the word ‘tamashgir’
and, under Rule 352, a Member shall
not make any unparliamentary re-
marks. If the hon, Member thinks that
the word ‘tamasheir’. is al] right, we
will use it for them. Sir, rule 380
says:

“If the Speaker is of opinion that
words have been used in debate
which arer defamatory or indecent
or unparliamentary or undignified,
he may, in his discretion, order that
such words be expunged from the
proceedings of the House,

MR. SPEAKEF.. What is the mean-
ing of this word?
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SHRI VASANT SATHE: One who

indulges in all sorts of indecent things.
(Interruptions)

ST AT QAT F3A & § FATI
ST @1 $f3TT 9T AT F A=A WKW
TG FW A gEnwR 1 ag
wAaTieaTEgY @ | (=adwA)

st guaw : &7 @3 gga &1 AW
7# ferar (wraw.a)

MR. SPEAKER: Please, sit down.
Whenever a point of order is raised
the Chair has got to hear it and decide
it. Why do you take over my respon-
sibili'y? I know how to decide it. I
huve heard Mr, Sathe and I under-
stand from my Secretary it has many
meanings but the general meaning is
‘just sight-seer’. In the context, I do
not tlink any indecent word has been
used.

w; guqa ;- & gz fR3ET w1 @
4T 89 42 & HRAT & A 6062
ZAR 1T 5w ¢y 977 fF g7 wrLrem
# 7z 9T & AIHST F WAWR T A1Q@
A 5F 7 < fwe 97 7 38-40
garT @ frar 7 @< & | fAanfae
GIFATT IYRA HT qFF I ;R AT H
a7 frar war ar  fax o=@ q@ w0
frm # &= A @7 a1 HEE
fefgaz wigz & 731 7 3fF oo
qY on # foez & @ safaq o #1 faar
H QT AT @ & 1 H AT ARAT
fr ag & on At fez qar Y 7w 9w
faez & FATY gug w19 o, AT fadnd
7, 43 T q WX AT F JFHA AN
arq faar Smar «r ?

/X oF SAT s § 1 AR
agi & W g foar oY ®4 42 &
wiaert ¥ | fefewm &« e e &
37 #Y JYa g w1 I Ay M I 9T
arewe o fafaw giferes & s @
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wfgz 7 w1 fv @ fF & *7 @
Tafeq 3@ &T9 FT 9IATHT N AN
& AT | T8 TS § AT 29 F TR
AT TEaE Td g 1 & g mquer
q@TS, AU TRET JF qeAT FHT 9T,
aw ¥ wgr W@ froave A @ b
Y ¥ Fgr T 5 Ag s s
gRT | I GHT TWSE HTEA AT 08
g1 AT w1 WY A AT T 20 ¥ | FE
AW F 1 WYA I 98 93T W A |
A FT AR 7 7 7 AW 94 O
Tre fF 39 & 7N F 912 FAT NI

AT A9 ¥ ooF wAfmIA g #
IR qIgE § FgA1 9gar ¢ fF afaw
¥ fagr & f =mifv g1 &Y 787 A%t 8
gfrar & afe @nii § sfasrar fa=m-
araT A bamr s | frew 30 &l
¥ FUH FY TAANT T 97 378 o1 @7
gT FEIHT &) AT 97 TR |
g% fou g foeee & 7 gmre am
fomae & 7 a8, 59 FfAq g
farirere #, o9 & a9 fdRee g
ZH F W FT ATAET FT AL T3 /I
fFaat fradt 98 & faq F@Fr 1 9
ag HATso o HTEo QA FIA dTeIT
auEg Y, & I FT AW AL AT
ATEAT, ST TAT IART T M5, g8 fFHT
ot greT § Suwt 7 fae wFAr 9 )

‘gHq #1 99 g 7T IEET 9,
T & qgar g1 AET AT F

FTA9R T & FET § WeA AT,
Tg THT § AT, TR Agk 1"

afad & sgar wmgar § 5 qve g
wifgd, T@F A JETOTET @A
g ) aFdr § | @ aF e Ay
"k @ e R ) Jewe
1703 LS—I1
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aqs vz Al w3 fear wran, @@ aw

FH TGN 9T FHAT 2

972099 @rga &1 o7 ¥ Fgar gar
g—af & #ar w21 —
“Destroy everylhing which is

bourgeois in art, culture and what
not".

T T A A @ T,
TEETT Wfw AT g1, o/ AW ¥ 9Hw-
are agf AT | A r Afgar aww
& W= H— AN foern, | S
WY G, & S T R WX T AiE-
waT AT

¥ WL F A9 § FING qET *
SIS FT qUEA FQ@TE |

it g A ATQ IRA (FeLaAY ) :
AL FEIRT, AN FMGT IS TH THFIT
2 fr wtaw Ogw F s F 9 oW
E——UF ST FT &0 WU W gE@q
frfor wr | wEATE T WU AW qgr
% 2, R =i [ T
famar &1 gwaTa faat & | fee, sreqer,
wg1ed, A gE W §— v fgrgeam
T TAAT A FAG qME FT HIC FT
fear, sa=t quER 3 fa@r At @™
T@ I A FT qEF FY frear FT )
# 39 §A T TG IFIATF AT &
frm feedl % ag mowa g€ o fer figesil
# Agl gf | #H qWT ¥ agEa w1 we
2, 51 sfawa ¥ wraq &1 917 & FFA
g1 WA 51 Sfawa ¥ sgrer waar
¥ FOF A THR FT * AW FT
frear #5741, g ag wrew @ arfey )
JET FTHA F U9 F 78 TF T e
A ¥ AR 9T SaT F Iewaw
AT 7 9% haar 2 faar v F ww
1 farar #3F F—wwd a7 T AR
w1 et &Y awdt § 1| wrg gEw §
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[ g7 37 TREe A7)

farar wr o s fear & —ag A
T &) AAGT 9BH FY IqH FT THT
2, A1F TT AT I 9T FAT HIEX A
FTEMFTEE

TEATT FT FHA Aq—FIF T IR
g #gr ¢ f& widy, sofear, Fa
gy I7F JI9, TATR, TATH AR F
I faad & I gwR A Jar
@ E—3AF Ha 9 W &1 faatr
1 I TF 37 A=A F T A
w4, I T AG FT gEAT | F
gwaar § 5 ag fafor 5w & 1 37 ?w
F AN ¥ WIRWr g FT QAT F, A
R F AR § FAI AT QAT F, FA
afa qar faadr ¥ FfFT am A
Fare & faredl & qiT 7 qorr #v 1 TAw
T8 I a1 F fqOdT § 9= wAF
gt ¥ I9&% w39 & FE O qIedT
Y AL FI AFFT AT F FH fHar |
Hgrear Ay ¥ Srfq syIzay F1 A9
fwar, @1 AW &7 F7 Ga far,
gy 3 913 Fr Fr foar, #fFT a5
forsr g7 O 9 ITF OHE F A
? gfewdl &1 F 9 F7 ar7 go—aw
AT F1 Fuor v g8 ¥ F w7 @
Froft A FH F A FE FT AT @

17 hrs

BAT W FAT W@ W &
FI FX A7 @ &, SAaT A 2, 1w Ak
wH, TR faar gw oA @ W,
AfeT s7aT ¥ T TR F wWEA
& faams fagig A frar | wRadw
q g feeet wg § wow W€ A Wid
FREFT SF R qRAT, IfFT ag0 A
waar & fadg Al fFar —fegam
TN W& | W WE? 9%
18 fggear 1  Fo-waeqr @ &
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ATH AW HT FAIT § FFOF IAL WA
¥ iz welt &1 a=r gwe faar—
FIT T 97 -TATGT THHT FI0T AG & 7
gl FAE ¥ A HUETE FT A foqr
qT—IFT FAT FT  T®T A T,
dfe afgwr wea § et gfomt wix
fres ot ¥ gral § FOw FT AT @
TG FUT AIGT @ | W7 9 q9 &
TR forar a1 gwar @ 7 a8 geEg
¢ T & T ¥ Fw F gwra fFa,
gfreer AT FY FOT FT FAF ITC /G
¥ SETE F G4 (47 | FET F AHAT
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MR. SPEAKER: I am allowing only
thcse 'who have given notices of am-
endments. (Interruptions) Time fixed
is 5.10 p.m. and 1 have now to move
for a little extension. Sufficient debale
has taken place. 1 am merely giving
chance only to those who have moved
amendments,

SHRI MOHD. SHAFI QURESHI
(Ananinag): All the amendments have
been moved by the other side. This
side should be given a chance.

(Interruptions)

PROF. P. G. MAVALANKAR (Gan-
dhinagar): Kindly extend the time by
half-an-hour and give us flve minutes
each.

MR. SPEAKER: Is it the pleasure
of the House to extend the time for
this Resolution?
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HONt MEMBERS: Yes.
MR. SPEAKER: sShri Kundu.

SHRI P. K. DEO (Kalahandi): My
Resolution comes immediately after
this. I should get at least one minute
to move it.

MR. SPEAKER: You will get one
minute to move your Resolution.

SHRI K. P. UNNIKRISHNAN (Bad-
agara): We are opposing the Resolu-
tion. So, we have not moved any
amendment. We should be given an
opportunity to speak.

SHRI VAYALAR RAVI (Cherayin-
kil): Extension of time cannot be
indefinite. Let us decide up to what
time this will go on.

MR. SPEAKER: Up to 5.59.

SHRI HARI VISHNU KAMATH:
My hon. friend, Shri Deo is anxious
and 1 agree with him, that he should
get time to move his resolution. But
fortunately we have got a Direction by
the Speaker which ensures that even
on ihe next day Mr. Deo’s resolution
will be alive and kicking and it would
not lapse.

SHRI S. KUNDU (Balasore): Sir, I
rise to thank Mr. Kamath for bringing
a very important resolution.

MR, SPEAKER: You will have five
minutes.

SHRI S. KUNDU: Mine is a very
big amendment. T would not repeat
the things which have been told here
nor am I going to repeat individual
instances of torture, police excesses
and tyranny because if I begin doing
it. we may have to carry on till late
into the night. And, Mr. Sathe will
get up on his feet always and try to
somehow hold up the proceedings of the
House by raising frivolous points of
order.

SHRI VAYALAR RAVI: Who are
you to say that? The Speaker will
decide it.

_—
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SHRI §. KUNDU: They are atill
thinking there is no democracy in this
country,

SHRI VAYALAR RAVI: Democracy
does not mean abuse as you do!

SHRI S. KUNDU: What you did
was abuse of democracy. Sir, as 1
said. I do not ‘wan{ to give chance to
Mr. Sathe to get up...

SHRI VASANT SATHE: None of
vou has any personal experience about
torture. Talk about your tortures.
Come along. You came out with added
weight! (Interruptions).

MR, SPEAKER: Mr. Sathe, you
should not interfere in his speech.
Mr. Kundu, please do not address him.
Address the Chair.

SHRI S. KUNDU: 1 am adressing
you, Sir.
I do noti believe in the theory:

B AT TR,
I am not referring to Mr. Sathe nor do
I believe in the theory

wS TSI, FHIFIA
(Interruptions)

SHRI B. P. KADAM (Kanara): Sir,
I rise on a point of order. You have
to first expunge the insinuation against
the Member.

(Interruptions)

SHRI S. S. DAS: My friend Mr.
Sathe who is a bully always riscs on
a point of order and creates disorder.
I am placing one or iwo points before
you. Please allow me a few minutes
for it and then you give your order
whether I am on a point of order or
not ...

MR. SPEAKER. My order is that
you may please sit down.

SHRI S. KUNDU: Mr. Speaker, Sir,
through you I would appeal that this
House will give consideration to the
amendments which I moved, The
crux of the entire discussion in this
House on this very important Resolu-
tion of Mr. Kamath is, what form of
decision we are going to take in this
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[Shri S, Kundu]

House so thal nobody hereafter how
great or how high or how mighty he
may be. can trample democracy in the
State. That is the problem. We do
not want that human rights should be
crushed just to the benefit of 13 per-
sons. After what we have seen in
this dark chapter, in the nineleen
months of horror that was practised
here in India 'within the internal emer.
gency period, we do not want to see
that anybody however great he may
be—he may be a king or a Prime Min-
ister or a President—would not have
an opporiunity to completely irample
democracy or to crush human rights.
The problem is how we are going to
see that the idea that etermal vigilance
is the price of liberty is strengthened,
not only strengthened but nourished in
such a manner that nobody. not even
the Janata Party leaders or whoever
comes into power, would get an occa-
sion to repeat this dark. horrible
chapter that was there for nineteen
months. That is the problem and that
is why I have given my amendment,

The other day my friends here got
up on their fect because the Home
Minister said that there was ‘thinking'
to shoot people in the jails and some-
body from there—I do not want to
name him because he will take up my
time—gct up and said ‘what is the
documentary evidence? Will anybody
keep any documentary ievidence for
this? Mr, Speaker, Sir, you have been
an eminent jurist. Please tell this
House that if there is a plan to murder
or shoot people or finish top leaders,
whether everyihing regarding that will
be written in the files.

SHRI N. SREEKANTAN NAIR
(Quilon): How do you know what is
in his mind?

SHRI S. KUNDU: I know that (In.
terruptions) Mr. Speaker, Sir, you have
been g brilliant judge. Would you not
tell this House from your experience
that substantive evidence or much
more.., (Interruptions)
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SHRI VASANT SATHE: Sir, have

you ever convicted any man on hear-
say?

MR. SPEAKER: Please sit down.

SHRI S. KUNDU: Sir, you can tell
the House that circumstantial evidence
is much more weighty. Please tell this

to these people who completely mur-
dered democracy.

SHRI VASANT SATHE: Circum-
stantjal evidence, ‘yes’; not imagina.
tion and hear-say. (Interruptions)

SHRI S. KUNDU. You shut up a
man inside a room, knocked him out
and deprived him of any kind of pri=
vileges. You knew nobody could get
in there. We know what sort of food
you gave; and whether you gave any
medicines or not. Gradually and slow-
ly you wanted him to die; and now you
say that there was no attempt to shoot
down people.

I met Jayaprakash Ji a few months
back. I asked him what was his feel-
ing when he came to the Jaslok hos-
pital. (Interruptions)—It is a question
of democracy: it is a question of our
basic values, for which we fought; why
are the Members on the other side
laughing? They should go and move
around Indira Gandhi’s house, It will
pay them—Do you know what JP told
me in reply? He said: “When I came to
Jaslok hospital and when I regained
consciousness, I thanked Dr, Mani. I
told him that because of him I gct
back my life. Dr, Mani replied that
no doctor could have saved me. It was
my will-power or the blessings of Sud
that gave me my life back.” Had there
been a delay of one day in releasing
JP, we would perhaps not have seen
him alive. Therefore, I make this
charge, Arrangements had been made
for his cremation at Patna. The Home
Minister had replied to one of my
questions that cremation arrangements
had been made at Patna.

These gentlemen should not asso-
ciate” themselves with Mrs. [Indira
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Gandhi and Sanjay Gandhi. They are
unable to dissociate themselves trom
Sathe, Indira and Sanjay. I know they
have difficulties. I am sorry that ihe
lion of Satara had not opened his
mouth. But whenever somebody
speaks in defence of democracy, liberty
and freedom, these gentlemen 2et uvp
and try to say something as if they
were going to defend something which
they were going to demolish.

MR. SPEAKER: You should leave
it to the Home Minister.

SHRI S. KUNDU: Therefore, when-
ever these important things are dis-
cussed, we should not waste the fime
.of the House by insinuations (Interrun.
tions).

Sir, I have so much material to give
to the House.

MR. SPEAKER: It will he on on.
-other occasion.

SHRI S. KUNDU: I want to il
something about how the Press was
asked to function. The attitude to it
was worse than that adopted by Goeb-
bels or Hitler. Hitler and Goenbels
completely destroyed democracy. V/hat
Sanjay and Indira did here was v orse
than that. Somebody who was a top
man somewhere else was brought into
the Press here. At that time there
was a meeting of the national com-
mittee of the Socialist Party. The
news about it could not get published.
One correspondent wanted to put in
that news. Immediately a phone call
was put through to the Tth floor, On
the seventh floor sits an IPS officer,
who is enforcing censorship of 1he
press. Had it been the British days.
that young man wwould have been
shunted to the Andamans, as we were
despatched to the Andamans, because
we were fighting for the freedom
strugele against the British,

For want of time, I will come to
my amendment. which is three-fold.
Firstlv. it wants to mske adeguate
arranrements by suitahly changing the
Constititinn, The Constitution should
be suitably changed so that there will
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be no chance for these people to re-
peat their performance. Secondly, we
have to awaken a spirit of vigilance
in the minds of the citizens by provids
ing education on the valueg of demo-
cracy, liberty, human rights, secu.
larism, nationalism and socialism.
Thirdly, we have to compile a history
of the black era of the jnternal ¢mer-
gency and make it a syllabus in ihe
schools and colleges and adopt any
other methods which may be suggested
by a Committee formed hy 21 Members
of Parliament for this purpose, con-
sisting of both Houses so that the dark
days of tyranny and terror, as wit-
nessed during the period of internal
emergency will never reccur.

I would very much like Shri Kamath
to accept this amendment. I feel he
should not have any hesitation to
accept this operative part of the
amendment. I would conclude by
saying that this is the time when we
have to see that thig sort of debauchery
and butchery of freedom and liberty
is not allowed.

SHRI VASANT SATHE: Sir, 1 rise
on a point of order before the hon,
Home Minister starts his reply. Sir,
I would invite your kind attention to
rules 173, 175 as well as rule 352
Rule 173 says:

“In order that a resolution may be
admissible, it shall satisfy.the fol.
lowing conditions, namely: —

(v) it shall not relate to suy
matter which is under adjudica-
tion by a court of law having
jurisdiction in any part of India.”

Rule 175 says:

“No resolution which seeks to
raise discussion on a matter pending
before any statutory tribunal or
statutory authority performing any
judicial or quasi-judicial functions or
any commission or court of enquiry
appointed to enquire into, or investi-
gate any matter shall ordinarily be
permitted to be moved:"”



335  Subversion of

[Shri Vasant Sathe]

Sir, even then you have discretion to
allow it. You have aliowed this; I
mean, your predecessor has admitted
this. It was discussed. Rule 352 says:

“A member while speaking shall
not—

(i) refer to any matter of fact
on which a judicial decision i8
pending;”

Here a Member includes a Minister
also. So, T want to say..

MR. SPEAKER: 1 think you Lave
made your point.

SHRI VASANT SATHE: Sir, let me
complete it. You have a sharp mind
and you have got the peoint, Let me
explain it.

The Central Government announced
on May 19th the terms of reference
of what is called the Shah Commis~-
sion on the Emergency. This Com-
mission was appointed wunder the
Commissions of Inquiry Act. It says
here:

“An official Press Note made it
clear that the former Chief Justice
would not only enquire into the ex-
cesses committed during the Emer-
gency, but aiso into whether Mrs.
Gandhi's regime abused authority.”

It further says:

“The Shah Commission, which
was given the task of carrying out
the most comprehensive probe into
the misuse of power since Inden-
dence, would enquire into the sub-
version of lawful processes, misuse
of authority, excesses and mal-
practices committed during the
Emergency.”

This is what is mentioned here. What
I am saying is that the hon. Home
Minister, while making his reply,
should at least not violate these rules,
particularly rule 352 about facts
which are pending before the Shah
Commission—I do pnot want to un-
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necessary put him in the wrong—
by trying to frustrate the Shah
Commission.

Secondly, I want to submit that this
Resolution should not come to the
stage of passing for the simple reason
that if you pronounce here a judg-
ment on certain things done during
the Emergency, it will bypass and
render the entire Shah Commission
nugatory and frustrate the entire pro-
ceedings of the Commission.

MR, SPEAKER: So far as admis-
sibility is concerned, that stage is
past. It has already been admitted
and that matter is no more open for
discussion. My predecessor admitted
it, I cannot reopen it. So far as the
speech of the hon. Home Minister is
concerned, we are yet to hear him.
I am quite sure he will not break ~ny
rules,

SHRI K. LAKKAPPA: One minute.

MR. SPEAKER: If 1 allow you, I
must allow others.

SHRI K. LAKKAPPA: ] am on &
new point of order. Not only do I
support Mr. Sathe., If the Home
Minister of this country, who is ves-
ponsible for appointing the Shah Com.
mission with such wide-ranging terms
of reference, should give a reply to
the same subject, it will prejudice
the Shah Commission’s enquiry. That
is most important. You have beep in
the Supreme Court. You have a
judicia] frame of mind. Would you
allow such as thing to happen in this
House, being the Speaker? I hope in
your wisdom you  will protect the
rights of the Members and the Rules
of Procedure.

MR. SPEAKER: No point of order

arises.

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): I
have nothing much to say because I
accept the Resolution moved by Shri
Kamath in its entirety. There is no
question of a reply from me. Only
I have some difficulty about the
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mmendments. I think the amendments
are not necessary, If my friends on
this side agree with me, I request
them to pass the Resolution as it
stands.

MR. SPEAKER: Are any Members
pressing their amendments?

SHRI VASANT SATHE: Is he
pressing for passing this?

MR. SPEAKR: He does not say.

SHRI VASANT SATHE: He says it
should be passed.

SHRI VAYALAR RAVI: We can-
not allow il 1o be passed.

MR, SPEAKER: Mr. Kamath has
1o reply.

SHRI YESHWANTRAO CHAVAN
(Satara): I want ty make a submus-
sion. It is not merely a point of
orger but I am very sorry to say that
the Home Minister ought to nave
responded to your suggestion that he
would not break the rules. Here, the
Resolution of Mr. Kamath takes a
decisive view of what has happened
regarding matters which are referred
tu the Shah Commission. I think, we
are putting Parliament in a very
wrong position. The Home Minister,
I thought, would take the res-
ponsibility to say that we can
consider or that we can keep the
resolution pending. This Parliament
is sitting all the time. If it wants to
take a view after the Shah Commuis-
sion’s report, it can certainly do that
in the light of the report. But when
the commision is appointed, the terms
of reference are precisely the same
und, at the same time, the Home
Minister says you can certainly pass
the resolution if you want. It is
simply misleading the Parliament,
misleading the people and suverting
all the judicial processes. We do not
want the Parliament to be a party to
it. We would like to make our posi-
tion clear that we do not want to be
a party to such a subservion and this
sort of wrong tactics. I request you
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also not to become a party to it. If
the ruling party, because it has a few
more members wants to pass a resolu-
tion then the only alternative thing
that is left for us is to walk out.

SHRI VASANT SATHE: Do not
make a mockery of the Shah Commis-
sion.

PROF. P, G. MAVALANKAR: I
have heard the Leader of the Opposi-
tion. While I do realise the sense of
anger of the Opposition, I am strictly
on the technicality of the Resolution.
What happens if this Resolution :s
passed by the House? I want your

-guidance on it. The Home Minister,

in his wisdom, decided not to speak.
Perhaps, that was his best reply. He
asked his colleagues to withdraw the
amendments and then vote the Reso-
lution of Mr. Kamath. I want the
Leader of the Opposition to kindly,
cooly and calmly re-read the Resoiu-
tion. I want to say that the opera-
tive phrases are only two. In the
first sentence, it says: ‘This House
deeply deplores’. It is not asking
Government to do anything by way of
speedy action, Further half-way of
the paragraph it says: ‘and solemnly
pledges’. This House can say that it
deeply deplores something, and it
certainly in the same breath solemnly
pledges something. In doing so, it
does not tell the Government to do
this or that. It is merely expressing
the opinion of the House to which, I
think, this House is fully entitled.

MR. SPEAKER: I do not think it
is a point of order. But the difficulty
is that whatever objections you have
to take, should have been taken at the
time of its admission. Now it has
been admitted; it has been discussed.
There is no provision in the rules
whereby I can withhold placing it
before the House for acceptance or for
rejection. You have neither pointed
out any rule nor have I found any
rules under which I can refuse per-
mission for the House,

SHRI K. LAKKAPPA: You kindly
reconsider. . .. (Interruptions)
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MR. SPEAKER: My decision is
final. I have not found a single rule
under which I c¢ap withhold the
Resolution.

SHRI VASANT SATHE: ] may tell
you the rule. It is within your dis-
cretion. Under rule 389, you have got
the residuary powers.

MR. SPEAKER: Mr. Sathe, you
have made your point. I have given
my decision.

SHRI VASANT SATHE:
the decision?

What is

MR. SPEAKER: My decision 1is
that I will not withhold the Resolu-
tion from the House. It is not proper
for me to withhold the Resolution.

SHRI VASANT SATHE: What [ am
trying to tell you is to consider this.
As my leader has said....(Interrup-
tions).

MR. SPEAKER: 1 am sorry you
are withholding the proceedings of the
House. Please sit down. I am on
my legs. I am not allowing you. Mr.
Kamath. .

SHRI VASAT SATHE: Op a point
of order, Sir.... (Interruptions).

SHRI VAYALAR RAVI: You have
to go by the rules. You have to hear
the point of order., You cannot shut
us out, .

SHRI VASANT SATHE: Rule 388 is
about the suspension of rules. How
can you stop me from doing it? I
am moving it. You can oppose it. I
am moving for suspension of rule
which relates to passing of the resolu-
tion. ... (Interruptions).

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): The rules cannnot be
suspended unless the Chair permaits.

MR. SPEAKER: Rule 388 says:
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“Any member may, with the

consent of the Speaker, move that -

any rule may be suspended....”

I am not giving consent; I am refus-
ing it. (Interruptions).

SHRI VASANT SATHE: How can
you refuse in mdvance? You have to
hear us.

MR. SPEAKER: The House has dis-
cussed it for so long.

SHRI VASANT SATHE: Listen to
me befure you refuse it.

MR. SPEAKER: How many times
have I to listen to you?

SHRI VASANT SATHE: You have
not heard me on this point. I beg of
you to consider that the rule relating
to which you are helpless be sus-
pended. I submit, rule 176 on moving
of resolution and rule 183 on passing
of resolution be suspended for the
time being because if you pass this

Resolution, you will make a mockery

of the Shah Commission by pronounc-
ing the verdict on whatever happened
during the Emergency which you are
condemning. You will be passing a
verdict and you will be saying that
there was cynical subversion of demo-
cracy. ... (Interruptions).

SHRI ATAL BIHARI VAJPAYEE:
We have been elected by the people
on the jssue of emergency. (Inter-
ruptions). In the name of points of
order, they are creating disorder.
How long are you going to allow this?
(Interruptions).

MR. SPEAKER: I am on my legs.
Pleace sit down (Interruptions), This
is what the earlier ruling says, “After
a motion under a particular rule has
been made, a motion for suspension
of that rule cannot be moved.”

SHRI VASANT SATHE: The
motion has not yet been made.

MR. SPEAKER: Evep you cannot
make the motion.
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SHRLI VASANT SATHE: Afier he
makes a motion. He has not moved
it.

MR. SPEAKER: Motion has peen
moved. (Interruptions). Shri
Kamath.

SHRI K. LAKKAPPA: Rule 18I
says, “When any resolution involving
several points has been discussed, the
Speaker may divide the resolution
and put each or any point separately
to vote as he may think. This is &
resolution involving wvarious points
which have been covered by the
Commission. How can this resolution
be put to vote?

MR. SPEAKER: That is all right.
Mr. Kamath. (Interruptions).

SHRI VASANT SATHE: Are you
asking him to move the resolution
under 176 because that is precisely
where I come under? I have a right
to move under 388 before he moves
th2 motion not after. Once he moves
it, then I cannot do it.

MR. SPEAKER:
been moved:

The motion has

SHRI VASANT SATHE: The
motion has not been moved.

MR. SPEAKER: The Chairman says
it has been moved.

SHRI VASANT SATHE: It has not
been moved. He has only submitted.

MR. SPEAKER:
ceedings.
Kamath.

This is the pro-
(Interruptions), Mr.

SHRI K. LAKKAPPA: Rule 181 is
very clear. There are several poiuts
being discussed. It is very clear. It
says, “The Speaker may divide the
resolution and put each or any pcint
separately to vote as he may thiak.
Do not by pass rules; respect the
rules. Uphold the dignity of this
House.
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MR. SPEAKER: Mr, Kamath (In-
terruptions).

SHRI VAYALAR RAVI: Op a
point of order. Rule 389 provides to
deal with g particular situation. This
has certain importance in the rules
of procedure to deal with any contin-
gency or any particular situation aris-
ing which may not be presupposed
by the rules of procedure. The dis-
cretion has been given to the Speaker
to deal with such a situation. Here,
I do admit and appreciate your diffi-
culty as the Speaker to rule that your
predecessor’s resolution is gut of order
though it wviolates rule 175 and rule
172. 1 appreciate your difficulty in

-ruling it out of order. At the same

time you have to use your discretion
under 389 which has given full powers
to you. This resolution violates 175
and it will prejudice the Commission,
the Shah Commission, especially the
decision of Parliament. To declare
means that it is a decision of Parlia-
ment, the opinion of Parliament, any-
thing which happened in the Parlia-
ment.( Interruptions). Deplore means
the decision of Parliament. It is the
opinion of Parliament. The decision
of the Parliament iz usually binding
on every citizen of this country. Now,
what are we going to do? I will tell
vou what will happen. We are tak-
ing in advance a decision while the
Home Minister has appointed a Com-
mission to go into the same matter
(Interruptions). Already the Shah
Commission has heen appointed. If
we pass such a Resolution here, ‘t will
prejudice the Shah Commission *n-
quiry. Therefore, I would request
you to use your discretion under rule
389 (Interruptions).

MR. SPEAKER: You cannot go
anywhere except to me, and I cannot
go anywhere outside the rules. I am
sorry I cannot accept it. Mr. Kamath
(Interruptions).

SHRI VASANT SATHE: You have
to uphold the honour and dignity of
this House. If you allow this Reso-
lution to be passed, you can take ii...
(Interruptions) that this House will
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[Shri Vasant Sathe]

be going to mud and we wil] be
making a mockery of the Shah Com-
mission (Interruptions).

Ay fasrasge wedran (fer faeer)
qRe ETI FT 1IN @1 fT |

SHRI SAUGATA ROY: (Barrack-
pore): On a point of order,

SOME HON. MEMBERS rose—

MR. SPEAKER: Please sit gown.
“There must be a limit I have allowed
some points of order. There cannot
be hundreds of points of order. | am
not allowing any more point of order.
(Interruptions). No, you cannot go
on like this obstructing the work,
Mr. Kamath. (Interruptions).

SHRI MOHD. SHAFI QURESHI:
You can name me and throw ine
out (Interruptions).

MR. SPEAKER: I am not duing
that (Interruptions). Mr. Kamath.

SHR1 HARI VISHNU KAMATH:
(Hoshangabad): Sir, I shall be very
brief. I shall emulate ine laudable
example set by the Home Minister....
(Interruptions). I am greateful 1o all
the Members. ... (Interruptions).

SHRI MOHD. SHAFI QURESHI:
*On a point of order.

MR. SPEAKER: I would pot allow
you. Please sit down. I am not
allowing any more point of order (In-
terruptions).

SHRI MOHD. SHAFI QURESHI:
-Sir, the hon. members have made
submissions to you. They have quoted
the rules. But you have not given
them your reply. The question Iis
very simple. In your opinion, do you
think, if the Resolution is passed in
4his House, it will or will not preju-
.dice the Shah Commission inquiry?
(Interruptions).

MR. SPEAKER: It is not for me
to decide now.... (Interruptions),
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SHRI VASANT SATHE: Can you
say that this will not prejudice the
inquiry? I am sure you cannot say
that. As a former Judge of the Sup-
reme Court, you can never say *hat
(Interruptions).

AN HON, MEMBER: You can post-
pone it,

(T AT AT{T A AET YA
sifeg |

MR. SPEAKER: I express no opin-
ion (Interruptions). If your idea is
merely to obstruct the proceedings, I
will not be a party to it.nterrup-
tions). I have undersood your point
(Interruptions)., I have given mYy
ruling (Interruptions) I have given my
decision (Interruptions).

AN HON. MEMBER: Please extend
the time.

MR. SPEAKER: If necesasry, I
am going to extend the time (Interrup-
tions).

SHRI HARI VISHNU KAMATH: 1
do not want to speak (Interruptions).
Please put it to vote (Interruptions).

SHRI VASANT SATHE: Do not
be a party to a mockery of uslice
(Interruptions).

MR. SPEAKER: I am not a dictator
in this House. Please sit down, Mr.
Sathe. I am on my legs.

Now, are those Members who have
moved amendmnts pgoing to press
them? (Interruptions).

SOME HON. MEMBERS: We
withdraw them (Interruptions).

All the amendments were, by leave,
withdrawn,

(Interruptions)

MR. SPEAKER: The question is:

“This House deeply deplores the
cynical subversion of democratic
norms, the steep erosion of ethical
standards and spiritual values, en-
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gineered by the then Prime Minis-
ter, Shrimati Indira Gandhi and her
gang during the dark days of
tyranny and terror that followed
the Proclamation f emergency on
June 25, 1975, pays its heartfelt
homage to the innumerable victims
and martyrs in the crusade for
liberty and freedom which the Pro-
clamation sparked throughout the
country, places on record, humbly
yvet joyfully, its profound appre-
ciation of the historic  role
playved by our fearless people
through the ballot-box, in ousting
a vile authoritariapn regime, and
solemnly pleadges its earnest en-
deavour for the speedy accomplish-
ment, in close cooperation with the
people and by peaceful, legitimate
methods, of a socio-economic revo-
lution, illumined by democratic
standards, vivified by -ocialist
ideals, and firmly founded on moral
and spiritua] values, for which Lok=
manaya Tilak, Mahatma Gandhi
and Netaji Subhash Chandra Bose
suffered and sacrified, lived and
died, and for which Lok Nayak
Jayaprakash Naryan, three years
ago, called the nation to battle.”
(Interruptions)

Those who are in favour will please
say ‘Aye’.

SEVERAL HON. MEMBERS: ‘Aye"
(Interruptions),

MR. SPEAKER: Those who are
against will please say ‘No" (Interrup-
tions).

ASADHA 381, 1899 (SAKA)
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SOME HON. MEMBERS: No....
(Interruptions).

MR. SPEAKER: The Ayes' have it;
the ‘Ayes’ have it; the Ayes' have it,

The Motion was agdopted.
(Interruptions)

[At this stage, some hon.
left the House]

members

(Interruptions)

I8 hrs.

RESOLUTION RE: PARTICIPATION
OF YOUNG MEN IN NATION
BUILDING -

SHRI P. K. DEO (Kalahandi): I
beg to move:

“This House recommends to Gov-
ernment that all young men bhefore
graduation or being eligible for em-
ployment should serve in the Terri-
torial Army as Jawans' or work in
any Government farm or factory or
irrigation project, to have a sense
of participation in building the
nation and requests Government to
take appropriate steps in this
regard”,

MR. SPEAKER: The hon. Member
may continue on the next day.

18.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, July
25, 1977/Sravana 3, 1899 (Saka).
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